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LOK SABHA DEBATES

LOK SABHA

Wednesday, July 14, 1971]
Asudha 23, 1893 (Saka)

The Lok Subha met at Eleven
of the Clock

[MR. SPEAKER in the Chairl

ORAL ANSWERS TO QUESTIONS

Co-Relatlon between Development Plan
and Technical Plan

*1112. SHRI RAJDEQ SINGH : wWill
the Minister of PLANNING be pleased to
state :

(a) whether a new thinking has taken
shape in the Planning set up . e. every Plan
be so formulated that each development Plan
should also have ils accompanying part a
related technological plan; «nd

(b) if so, whether Government consider
that in this way maximum iesults will be
obtained on the basis of available resources?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) It is intended
to draw up and execute a national plan for
the application of science and technology to
development, This plan will be intimately
related to and in fact largely derived from
our socio economic plan. A beginning will
be made in a few high priority areas in
which science and technology play an impor-
tant role,

(b) Yes,Sir.

2

SIHRI RAJ DEO SINGH : Moy I know
whether the shortfalls 1n the counny are due
to deflective planning ?

SHRI MOIIAN DHARIA : It is not
necessarily duc to defective planning. There
are many areas where the imp!cmentation was
not proper, and I have op many occasions
mentioned to the House the various reasons
for the shorifalls in the Plan,

SHRI RAJ DEO SINGH : May I know
whether the Government is prepared to have
a mid-term apprairal of the whole Plan in
this session of the Lok Sibha or the next ?

SHRI MOHAN DHARIA : [ have
already informed the House that we shall
require about three months for re-appraisal
of the Fourth Plan,

Circular to State Governments for curbing
Communal Violence

*1114, SHRI NIHAR LASKAR :
SHARL P. GANGADEB :

Will the Minister of HOME AFFAIRS
be pleased to state .

(a) whether the Central Government
have asked the State Governments not to feel
inhibited by conventional standards about
the usec of force in curb.ng communal vio-
lence;

(b) whether any circular has been issued
to the States regarding steps to be taken in
the case of communal riots in the States;

() if so, the main points thereof,

(d) whether some States have not agresd
to certain proposals given in the said circu-
lar; and
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(e) if so, the names of those states ?

THE MINISTER' OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) ;
(a) to (e). A statement 1s laid on the
Table of the House,

Statement

(a) to () In the letter addressed to the
State Governments, the Ministry of Home
Affairs explained the policy that should be
followed regarding the use of force to deal
with communal disturbances The essential
distinction between the nature and conse-
quences of communal disturbances and cther
law and order situ i 1ons was emphasised. It
was pointed out thit while dealing with
ordinuy liw and order situation the sound
approach 1s 1o use force only when recourse
to 1t bccomes unavondable, there should be
no hesitation to use effective force at the
earhiest indication of communal violence 1n
order to prevent the trouble spreading It
has been found that communal disturbances,
if not firmly pwt down at the start, spread
rapidly causing heavy loss of innacent life
and property

(d) and (¢) While all State Governments
appreviaicd the fundamental diff reneo bet-
ween situy 1ons likdly to result 1n communal
vialunce anl o hers some misgivings were
mtially - expres ed by  Governments  of
HNarvana and U P about the approach sugg-
ested by the Minis ry of Home Aflairs  The
posihon was further explained 10 the € two
Goveramen's There 18 now no disagreement
beinewn the Mimistry of Home Affairs and
any of tl e State Governmenls in regard to
the approach expluntd n the Ministiy’s
letter,

SHRI NIIAR LASKAR . May I know
whether the Governmem 18 aware of the fact
that the Pakistan Goverement 13 making very
active propaganda 1n the areas where new
migrants have accumulated to create commu-
nal disturbances in the country, and if so,
what positive steps the Government have
taken to counteract this ?

SHRI RAM NIWAS MIRDHA : When
we discussed the working and running of the
camps on earlier occasion we had mentioned
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that every care 1s taken to see that no adv-
erse propaganda, including propaganda of a
communal nature, 1s allowed or pemitted in
these camps. It 1s true that some instances
of this nature have come to our notice The
management and running of these camps 18
very stringent, and the persons who are
allowed access in administrative and other
capacities are properly screened and every
effort 18 made to see that no communal or
other type of adverse propaganda s allowed.

SHRI NIHAR LASKAR: Is it also
not a fact that some of the parties
inside the country try to propagate rommu-
nalism 1n the country and if s0, may [ know
whether Gosernment intend to ban these
organis wions ?

SHRI RAM NIWAS MIRDHA : The
matter of dealing with communal organisa-
tions and persons who have communal lean-
ings of an extreine type has come beflore the
House on a number of vicasions  We have
adequy'e law to punish people who indulge
n extreme commundl activities, bud so far
as taking any achion against  assouiations or
organisi jons which  deal i communal
aclivitiis 18 concerned, the Government 15
examining the loeal aspects so that a proper
Ieesslitor «ould be frimed which could
bring thuse COmaunil  organssations within
the muschiefl of the law

SIIRI P GANGADIB. The law and
order problem s 4 State subpdt and the
rifugee problem s an Al India moatter
Mav | koow whcther the Government 13
toing to have mobile courts in 1l the States
to deal with the situntion ducctly concrnlled
by the Centre ?

SHRI RAM NIWAS MIRDHA : It s
true that the refugee problem 15 a national
problem but law and order sull remains
the responsibility of the State GGovernments
and 1t 15 not within the legal competence
of the Central Guvernment to have mobile
wourts which would have jurisdiction over
the vorious States It 1» basically a State
responsibiity and 1 think the States are

discharging their responsibility n this respect
very adequately,

SHRI § M. BANERJEE: Has 1t
been brought to the notice of the Hon,
Minister—there has been a press report—
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- that Mr, Mahsud the self-styled Deputy
High Commissioner in Calcutta has shifted
30 or 40 Muslim refugees who came from
Bangla Desh to India to the Pakistani High
Commission office in New Delhi with a
view to create communal disturbances ?

MR, SPEAKER :
question separately.

You put a specific

SHRI S. M. BANERIJEE : Certain
refugees have crossed over to India and
~ have taken shelter in the Pakistani High
Commission with a view to fomenting
 communal trouble. Is it correct or not?

SHRI RAM NIWAS MIRDHA : I shall
niced notice for that...(Interruptions).

SHRI BISWANARAYAN SHASTRI :
There is difference between the problems
- of ordinary law and order and the problems
. arising out of communal disturbances, It
has been admitted by the Govirnment, as
~ has been pointed out to the different States,
May I know whether” the Government of
'~ India will constitute a separate cells in the
respective States also ?

. SHRI RAM NIWAS MIRDHA : 1t is
 not a question of constituting a cell in the
Ministry of Home Affairs. Actually a very
~ important section of our Home Ministry is
devoting itseli owards getting information
- regarding communal tensions and communal
disturbances, Our intelligence services are
- geared to give us information in that
- respect, We pass on that information to
- the Siate Governments, We have a very
laborate and satisfactory set up to deal
h communal situation as and when they

Electrodes

~ *1116. SHRI N. K. SANGHI: Will
the Minister of FOREIGN TRADE be
pleased to state :

s (a) whether 30,000 tons of Caustic
Soda is being imported this year due to
shortage of indigenous production ;

- (b) whether the indigenous production
because of chortage of graphite elec-
and
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(c) if so, the steps taken to increase
the import of graphite efectrodes in suiTicient
quantities to meet the demand and to
augment the intcrnal  production of
elecirodes ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N, MISHRA) : (a) to(c). A
statement is laid on the Table of the House.

Statement

Applications from actual users have been
invited for import of Caustic soda to meet
a shortage of the commodity,

There has been a temporary shortage of
graphite anodes which is an important
auxiliary required in the manufacture of
electrolytic caustic soda,

Graphite anodes are being imported
through the S:'ate Trading Corporation to
meet the shortage, Additional indigenous
capacity for the manufacture of graphite
anodcs has also been sanctioned.

SHRI N. K. SANGHI: From the
statzment 1 find that the Government has de-
cided to graphite anodes which will result in
loss of foreign exchange. The Hon, Minister
has made diffcrent statemen's in different
times, In 1968 he said that the requirements
of graphite anodes for this country was about
2500 tonnes per vear. What is the reason
for the discrepancy in two statements made
to Parliament ?

SHRI L. N. MISHRA : 1 have not
made any contradictory statement. [ came
to this Ministry in June, 1970, According
to me, the estimated requirements in 1971-72
would be four Ilakh tonnes, and the
installed capacily is 3,65,000 tonnes. There-
fore, there is a deficit of 40030 tonnes.
That is why we have permitted the import of
this thing through the STC,

SHRI N, K. SANGHI ¢+ May I inform
the Minister that 1 was referring to the
graphite anodes and not to the import of
caustic soda ? However, I would like to
know from Hon. Minister, by allowing the
import of 20,000 tonnes of caustic soda in
this country, whether the country would
stand to lose about Rs, 5 crores in forcign
exchange as by importing graphite anodes
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we would have saved Rs. 5 crores, as 3he
cost of graphite in the manufacture of
caustic soda computes only about five per
cent,

SHRI L. N. MISHRA : This is an
argument against the import. We are so
much hard pressed for this caustic soda
that we have to go in for import, and we
have no alternative this year, because of the
fall in production, When the new unit
goes 1nto production, such things will be
improved.

it gFR w2 wgEw : wfRE AR
# gk 2w ¥ oy w0 R, Wk gw
T ® GIET Y W Aar @ Y w0
emAH ag @ wigfrs T W H
wifezs /13 1 faaar seqga grar § w1
Iq &1 @1 gFA SEIVAT gAT , 39 & w
afus gea 9 gaU aqifea) & 391 =
g1 & 691 %9 0X sfaey s & fad
LECIL A

ot miwa 1o faw ; fga f1§
gu a8t 1 &, ¥ o #1f fafiwg fina
aft g1 wfes sl aF @ &. @@
@A § 39 & a1 a7 §, FEHT -
feit & @ig @@ a@r &

Law and Order Situation in Delhi

1117, SHRI RAMACHANDRAN
KADANNAPPALLI : Wil the Minaster of
1IOME AFFAIRS be pleased to state :

(a) whether the law and order situation
has been deteriorating in the capital ; and

(b) if so, the steps taken by Govern-
ment for improving the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) No, Sir,

(b) The sitvation is kept constantly
under rteview, Government have taken a
number of stepe such as the reorgenisation
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of police districts and sub-divisions, increass
in the strength of police at various levels,
provision of better equipment and the setting
up of a modern control room, a forensic
science laboratory and a finger print bureau

to stiengthen the law and order machinery
in Delhi,

SHRI RAMACHANDRAN KADAN-
NAPPALLI : Thefts are increasing all over
Delhi and even MPs' flats aie not spared.
Every day, we hear stories of murder or
kindnapping, So, 1 want to hnow whether
the Government would reorient the police
system in Delhi.

SIIRI MOHSIN : The police at various
levels has been strengthened, and constant
vigilance has been kept over 1the bad elements,

st aY. 41, WY4 qemer wEaw, fase
FM e FaA Eag & ay ¥ o oy
g faga 78 § & 3 a1 agi
oIT §, M AT q T I H AR
1 ¥AT 2, s0fE AT T F g,
FRl qUTF @7 G gl @y
ST G & | AT AT WIREIT WY TF
T g, WA AR A A el & A
AR B 7 IMET E......

A  WEIRYW : 9g Q7 Ad qa1Ed |

s /. 9t WYF : sE w1 Q5 § oy
sa1 99Y wdEm 1§ s favm o g
¥ od, garfs wig #1 gfew faw @)
gz 37 @Y & A fag w7 @ At
& FI1 § AT @ & 31 Qow MEFT HY

Sit Cl A

SHRI MOHSIN : These aspects were
discussed m the Ministry.

SHRI PILUO MODY : Would some
other Minister come to his help ?

SHRI MOHSIN : Something is wrong
with my throat. Various steps have been
taken to prevent corruption and also to have
tfficlive supervision of investigation, The
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steps that have been takem are : Rotation
of offcers from one post to another,
Energisation of vigilance and anti-corruption
branches.  Supervision of investigation of
heinous offences by Superintendents of
Police. Formulation of a special code of
conduct for police officials. Location of
surveillance points in areas of corruption,
Secret watch on the working of police
stations. Varification of assets of police
officer. All these steps have been taken and
it is hoped that corruption will be lessened.

sit Trawax faww : faw faliy sqaeqr

w1 Faf awt ot wghey 7 A §, & A
aigat g f& SN fed F 79 ¥ o
feqraar g ?

SHRI MOHSIN : It is already under
progress. These steps are being taken by
the munistiy.

SHR1 INDFR J. MALHOTRA : May
I know how fur it is tiue that the senior
police officers of Delhi have complained
from time to time that there 1s undue inter-
ference in their work from the Jan Sangh
administcration ?

MR. SPEAKER : No. This

does not arise out of it,

please.

st TAEAT mER c Fr 3§ @i
aft & fF gms fadedt aca F gq @
qifergrie & Jead & qnE # o Ty
e A ¥ ? % Ag ;A wiHr g fw
@ el ofm &1 fafsde ow. Qw.
FACH & W § &7 g A §, a7 ¥
qr ag § Y Tar w4y g 7

MR. SPEAKER ;
different question.

This is an entirely

it waTeare e © ds-wivgd ¥
ar ¥ waer gvy § ) www fadelt o
agt wrsry Ty gu & av agi ?
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Cat in Financial Aid to States during
Fourth Plan

*1118, SHRI S, M BANERJBE: Will
the Minister of PLANNING be pleased to
state ;

(a) whether financial aid to States during
Fourth Plan is likely to be cut ;

(b) ii so, the reasons therefor ;

(c) whether the Chief Ministers of
various States have protested against this
cut ; and

(d) if so, the reaction of the Govern-
ment thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN  DHARIA) : (a) No such
proposal is under consideration al present.

(b) to (d).

SHRI S, M. BANERJEE: I would
like to know whether any complaint has
been made by the present UP Chief Minister
as well as his predevessor that an injustice
has been done to UP by this cut, Has any
letter been received from the UP Chief
Munister 7 If so, what 1s the reaction of the
government to that ?

Do not arise,

SHRI MOHAN  DHARIA: The
question 1# icgarding cul in the assistance of
the Central Government. There is no
decision tuken to curiail the assistance to

the State Governments, So, the other
supplementaries do nol arise,
SHRI S, M. BANERJEE: [ am glad

there is no cut, | would like to know
whether any final decision has beer taken
by the government to grant financial aid
during the Fourth Plan to the vaiious States
and, if so, the share of UP in that,

SHR1 MOHAN DHARIA : At present
there is no proposal for curtsiling the
financial assistance of the Central Govern-
ment to any State Government,

dfioem fag: & o wghay &
arat rgar g 6 e W Ay o ¢
aY ®a1 IgFT agrar § !
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ot

ot Wgw arfear ;S A
@t w1 A wAN g Ag el
w 4§ Sreweg 931 g5 @ 9T gArR anfus
&% § I FG WL qur§ afeq fEe
A &1 g9 B3 %1 awmar fiear § sawr
faw il 7 T A67 8 3u% fou wosw
7T 1Ay FTFT W

Misuse of 1icenees by Marine I'xporters

*1119 SHRI K. BALATHANDAYU-
FLIAM  Yill the Mimster of FOREIGN
FRADL bu picased to state

(a) whetlier Government are .awdre that
exnoir ien ive heences issued Lo exporters
of miune products in the last decade were
widely msused

(b) whether the heences of minme dicsel
engines o imporied under L P licences
wr re sold a8 hieences at huge prolus in gross
vialation of the 1ules in foree ; and

(¢} whether Government have instituted
ant enquiry into the misuse of licences by
murine exporlers ?

TIHL DIPUTY MINISTEIR IN THEL
MINISTRY OF 10ORI IGN TRADE (SHRI
A C GLORGID): (a)to (¢} A statement
15 laid on the Table of the House,

Starcment

It has come to the no ice of the Govern-
ment that Murine Produc's exporters had
misused the EP heences 1vsued to them
including these for import of Spare Parts for
Marine iesel Engines The exporters are
not entitled under the Export Promouon
Scheme to import complete Marine Diesel
Engines and such  engmes were  not
imported

The cases have been enquired mnto  The
repoits receined in this conncction are being
examined,

SHRI K BALATHANDAYUTHAM :
Have you devised any machinery to follow
up the licences given #s to whether they are
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used for proper purposes or you depend only
on complaints from the people ?

SHRI1 A C, GEORGE : Yes, Sir, We
do have a machinery and we keep track of
things when we 1ssu¢ licences,

SHRI K. BALATHANDAYUTHAM :
What type of machinary 18 that ?

THE MINISTER OF FOREIGN TRADE
(SHRI L N, MISHRA) : The Enforcement
Directorate 1s thera, if there 18 misuse of
licence. Tie CBI orgamisation 15 also there
About exporl of marine products there has
been complaint of misuse of heences and we
have ordered prosecution As o maiter of
fact, the complaint 15 not against one indivi-
dual but against a lot of prople

MR SPIAKER : The
asked about the machinery.

member  has

SIIRT L N MISIIRA * There 15 the
Fuforeement Durcctorale

SIIRI K DBAI ATIHANDAYUTHAM :
According to the Repert of the [stimates
Committee there 1v a backlog of 778 cases
pending  May | know the number of cases
involved mn this report aud the sieps taken
1o proceed against them ?

SHRI A € GFORGE : Thae are more
than 100 cases in this partcular categmy

Government’'s Move to Cwb Role of
Forelgn Money

}
*]120. SHRIN K SINHA :
SHRI BISHWANATH
JHUNJHUNWALA :

Will the Mimister of IIOME AFFAIRS
be pleased to state :

(a) whether Government have recently
circulated a working paper on Government's
move to curb role of foreign money ;

(b) if so, the man pomnts thereof ;

(c) whether steps are being taken pur-
suant to a C. B 1, enquiry on this issus ;
and
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(d) whother the report of C. B. L. will
be laid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (d). In pursuance of
the assurance given by the Home Minister in
his statement made on 14th May, 1969, in
regard to the report of the [Inielligence
Bureau on the use of foreign money, tenta-
tive proposals have been formulated to
impose suitable restrictions on the receipt of
funds from foreign organisations, agencies,
or individuals otherwise than 1n the course
of ordinary and bona fide 1ransactions, and
a note containing these fentative pioposals
has been circulated to the leaders of Opposi-
tion parties for iscertaining their views, In
the statement of 14th May, 1969, the Home
Minister explained the reasons why it would
not he possible to  lay the report of the
Intelbgence Burcau on  the Table of the
House,

SHRI N K SINHA : May [ know
whether it will be posuble for the hon,
Mimster to creulate the note to the meinbers
also so that we may hnow exactly the posi-
tion with regatd to this ?

SIIRI K. C, PANT : I s.¢ no particular
objection to circulating the note among the
members alsn,  But at ttus siage we have
citculated 1t (o the [ eaders of the Opposition
and we have sought their reactions, Perhaps
at a little later stage we can circulate it to
all the members.,

SHRI N K, SINHA : My I know from
the hon. Minister as to what haim  will be
done if the same is circulatcd to members
of the ruling parly ako? We do not
belong to the Opposition but we would also
like to know,

SIIR1 K. C, PANT : Even if he belongs
to the Oppusitivn, 1 would have no objection
to circulating 1t.

SHRI SHYAMNANDAN MISHRA :
May I know whether it has come to the
notice of Government that there had been a
demand that unless one knew the forms and
ramifications of this problem, it would be
excerdingly difficult for the members of the
Opposition to make any meaningful contri-
bution in this regard ?

ASADHA 23, 1893 (SAKA)
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SHRI K. C. PANT : I do not remember
having received any communication precisely
in that form. Butif my hon. friend has
gone through the note that we have gircu-
lated (Shri Shyamnandan Mishra : | have.),
he would find that it covers more or less the
entire areas that we could think of, Sines
we have ashed for consultation, if thers is
any other area to be covered, I am sure,
friends in the Opposition would enlighten
us on that and would help us. It covers,
for instance, ducct payments, indirect pay-
ments, hospitality ete,

SHRI SHYAMNANDAN MISIIRA :
Ono does not know the size or the nature of
the disease. Unless we huve the CBI report,
how can we say »nylhing ?

SHRI K. C. PANT : Il he gues back
to the Home Mimsier’s statement, he would
find that it does gne in broad terms the
nature and the exent of the disease. [ say,
‘“in broad terms™, because the details
contained in the Inteiligence Burcau's report
cannwt be pluced bofure the louse, ‘That
has been explained Ly the Home Minister
pieviously also, Bui o does not mean that
the nature has not been indicated 1n the
statement made by the Iome Minister,

SHRI INDRAJIT GUPTA : The hon.
Minister said just now t(hat this paper
covers uall the aspects that they would think
of. That has provohed me to ask this
question | am very surprised because one
aspect, which a very obvious aspect, is not
covered at all in that paper and that is the
yuestion of the PL-480 funds which accumu-
late in this country and which could be
used for all sorts of purposes in this
country by a foreign government. Why has
that particular item been left out of the
scope of this paper 7 Did they not think
of it 7

SHRI K C, PANT : The use of those
funds is regulated under agreement between
the two governments,

SHRI INDRAJIT GUPTA : So what ?
Could they be spent for any purpose with-
out your knowing about it 7

SHRI SAMAR MUKHERJEE : The
CBI report has not been circulated. With-
out the CBI report how can the merits and
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demenits of this proposal be judged ? That
18 why may I ask the Minister to circulate
the CBI report so that we could have a
proper assesment of the depth of the
problem and give our concrete opimon on
the draft which has been circulated ?

SHRI K C PANT  As I explamned in
my mamn reply, the reasons for the Govern-
ment's mability to place the Intelligence
Bureau’s report before the House have beun
explained by the Home Minister in his
statement referred to 1n my answer It 18
not a CBI report, if | may clarify , 1t 15 a
report of the Intulligence Bureau There
are obwvious limitations under which an
intelligence organisition functions It can-
not make open inguiries unhke the CBI 1t
cannot record evidenct and it has its own
secret sources of inform ition which it cannot
divulge

SHRI SHYAMNANDAN MISHRA
But 1ts findings can be given

SHRI K C PANT  The findings have
been given in the Home Mimister®s report 1n
very broad terms  If my hon friend refirs
to the Home Minister s earlier statement he
will find that the brnad findings have been
given If we are to place that repoit here on the
basis of perhaps ont sidud information given
by certam sources it will be highly uniar
Without getung a total pictuic, without
having cross-txamination and without hear-
ing the other pirty ilso how cin we plice
that kind of a report on the Tible of the
House ?

Soulh horean Fishmg Trawlers in Indian
Territorial Waicrs

b
*1121 SHRI M SATYANARAYAN
RAQ

SHRI G VFNKATASWAMY

Will the Minister of HOME AFFAIRS
be pleased to state

(a) wheiher the two South Korean
fishing trawlers which strayed into Indian
Territorial waters ofl the Nicobar Island on
May 5, 1971 have been relcased ,

(b) if s0, the reasons therefor 3 and
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(¢) the total number of persons in the
trawlers ?

THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT) (a) Yes Sir

(b) The police investigation showed that
no offence had been committed under the
Foreigners Act, 1946, or the Andaman and
Nicobar Island Fisheries Regulation, 1938,

() 34

SHRI M SATYANARAYAN RAO
1 would like to know from the hon Minister,
when they had committed any offence, for
what purpose they came into our territorial
walers

SHRI K C PANT To interrogile
them and to find out whether an oflfence has
bien commuited or not

SHRT M SATYANARAYAN RAO
I would hke to know whetl er these pecple
followed our territonal water rules or not
The hon Minister said that ttey had not
commitied any oflectice 1 wint to know
whether 1l ey had not committed any 1nter-
nation 1l territoral waters law

SHRI k C PANT The fact of the
maticr 1s that the weather was bad  These
vesrels weie seehing  sheler  from  bad
wedther  That 1s hew they ¢ me nto our
territorial waters

Ban on Import of Journals

*¥{122  SHRI SHYAMNANDAN
MISHRA  Will the Minister of FOREIGN
IRADL be pleased to state

(a) whether the import of certain Journals
has been banned in the new Import Policy,
and

(b) if so, the reasons therefor and the
names of the Journuls ?

THE MINISTER OF FOREIGN
TRADE (SHRI L N MISHRA) * (a) and
(b) A statement 18 Jard on the Table of
the House
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Statement

Import of a number of journals and
magazines is not allowed against licences
issued for import of journals and magazines,
Alist of such journals and mogazines is
attached. This list was reviewed at the
time of formulation of the policy for the
current year, but no addition was made in
the non-permissible list, These journals
and magazines arc considerd Lo be obscene
and undesirable.

List of jouwrnals and magazines the
import of which is not allow against licences
for journals and magazine falhng under
§ Nos 169-170 of Part IV of the Import
Trade Control Schedule,

ACC

ACE

Action for Man

Adam

All Men

Arcadia

Allairs

After dark

Bacheler

Battle cry

Best Nudes

Best Car on fram Iscapade

Blick Q:chuds

Blue Bock

Beauty Parade

Caper

Carnival

Can Can

Candy

Caper May

Cartoun Carnival

Clould

Cavaloade

Coronate

Crogins

Cuite .

Cabaret

Continental Nudist

Continental Naturist

Darling

Dash

Date Mates

Dude

Deobnar

Escapade

Eve Figure

For Men only

Focus

Frolic

Foilies

French Frills
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Femal Fiesta

Gent

Gentlemen

Girl

Girls of the World
Good Humer
Gergeous Gals
Gala

Glamour Parade
Huarem Holiday
Hcalth and Rificiency
He

High Time,

Hi on Hecls

Hit Parade
Honkeng Evening Post
Kmght

King

Kamera

Jaguar

Jaybird Jowinal
Les Girl

Lover Lies

Lab

Leg Shew

Men Qnly

Modern Man
Men

Mirage

Misst

My Life Flower
Man's Adventure
Man's Book

Man's Lifec,

Man's Cenquest
Mun's Magazine
Man's Story

Mun’s Prime,
Man's World.
Men lllustrated
Men To-day
Mermaid

Mr,

Man

MNew Man

Nu Art

Nude

Nugget

Nudget

Naturalist

Nude Lark

Nude Living
Nudist Pictorial
Nudistory

Nudist Photo Field Trip
Nudism in Action
Nudist News Report
Nude Image

18
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Nudist Sun
Nadism today
Nudist Golden days
Nudist Times
Naturist

Play Boy

Pent House
Pictures

Pussy Cat

Pin Up Parade
Pix

Paris Hollywood
Paris Paradise
Photo

Popular Nudism
Phoio Feld Trip
Photorana
Quickie

Real Mun
Raplure

Rogue

Sir (published from U, S. A.)

She

Solo

Stag

Sun Bathing
Swank

Swank Spccial
Sun Dial

Sun and Sport
Sex in Japan
Scamp

Sol 67
Sensation
Sunnise

Show off

Sun EGra
Sundial

Snap

Sex to Sixty
Shemfills
Toper

Tab,

Talc

True Love
True Action
True Man
Teenage Nudist
Trojan
Twilight
Urban Nudist
Ulopia

Van

Vue

Wild Cat
Wink

Women Man Only
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SHRI SHYAMNANDAN MISHRA :
Sir, the stalement does not give any ideca as
to whether the concept of obscenity accord-
ing to law has been strictly adhered to or
that this concept has been widenend because
one finds a number of journals having been
included in the banned list, like,
Gentlemen......

MR. SPEAKER : Gir] also,

SHR! SHYAMNANDAN MISHRA :
Yes; Girl also. So, it is a peculiar thing,
Even Sunrise has been banned; Sir has
also been banned. One does not know
what 15 the idea,

The question that 1 would like to put is
this, There 1s a law of obscenuty. I want
to know whether these journals have been
banned exactly in accordance with the
concept of obs.cnity as defined under the
law,

SHRI L. N, MISIIRA : Sir, about the
selection of individual magazines and books,
we are guided by the Mimistry of Education
and also by the All-lndia Federation of
Books and, in some case, also by the
Excise Department mn  the Muisry of
Finance, If in the course of detection it is
found that some of the books are not suitable
for ordinary 1eading, they are not allowed.
About the law of obsccnity, so far as the
Minustry of Foreign Trade 15 concerned, we
do not go inlu the ments, The list is
given to us and we are guided by the
Minisiry of Educauon and the All-India
Federation of Books which is a non-official
body.

SHRI SHYAMNANDAN MISARA :
May I know whether in the Ministry of
Education there is any competent body hike
the Board of Film Censors to screen thése
journals ?

SHRI L. N, MISHRA : Sir, since this
morning [ have been trying to find out
whether there 18 some body of that type., 1
am informed that till today there is no
such body, 1 feel theie should be some
such body to screen or censor them. I
agree with the hon. Member, I will take
it up with the Ministry of Education.

DR. RANEN SEN : From the list, it
could not be found out that only obscene
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literature is banned, In fact, the hon,
Minister himself said that the Education
Ministry and the All-India Federation of
Books advise their Minisiry without ascrib-
ing the reasons for banning the literature,
Therefore, I would like to know whether
the Ministry has ever tried to find out the
reasons for banning toe import of journais
and books. May I know whether political
books are also banned by these organisati-
ons who are responsible for banning them ?

SHRI L. N. MISHRA : Some books of
political nature might have also been
banned. But at present I have no infor-
mation. 1 might say one thing, So far as
the technical and other books are concerned,
there is no ban on such books.

SHRI JAGANATH RAO : There is
difference between obscenity and phornogra-
phy. ...(Jnferruptions) May 1 know on
what grounds have these books been
prohibited from entry into this country ?
You don’t know ?

SHRI L. N. MISHRA : T told you not
to drive-me into all those things. I can
only say that till now we have no such
censor body or scriening body, We will
have some body which will suggest as to
which book should be banned and which
might be allowed. (Interruptions)

DR RANEN SEN As to why these
books are banned, the Ministry should know
and let us keow.

SHRI L N MISHRA For every
magazine banned, I will find out the reason
and I will lay a siatement on the Table of
the House,

SHRI SAMAR GUHA : The questicn
does not relate only to obscene books. It
is a wide-ranging question. I want (o know
one thing, I want t> know from the
Government whether it is a fact that the
Red Book of Mao and many other such
literature are banned in our country and in
spite of that, hundreds and thousands of
them are found in the market. 1If so, what
steps Government will take to provent these
- books coming info our country ?

: MR SPEAKER : This question is about
~ journals,
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SHRI SAMAR GUHA Journals are
also teere. But they are finding currency
in our country.

MR SPEAKER ; It
journals,

is only about

SHRI SAMAR GUHA : Many journals
which have been banned, hundreds of them
are available in the market,

SHRI L. N. MISHRA : It is a crine.
Some banned books might have been
smuggled into the country. We cannot rule
out smuggling altogether,

Replantation of Tea Gardens in Kangra
District (Himachal Pradesh)

*¥[123. DR. RANEN SEN : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether tea production in Kangra
District of Himachal Pradesh is on the
decline because almost all the tea plants have
outlived their life;

(b) whether huge investment is needed
for the réplantation which neither the
Himachal Pradesh Government nor indivi-
duals growers can afford to inves!; and

(c) if so, the steps Government intend
to take for the replantation of tea gardens
in Kangra District ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N, MISHRA) : (8) Yes, Sir,

(b) The investment needed for the
replantation is beyond the capacity of indivi-
dual growers.

() Replanting Subsidy Scheme intro-
duced in Ociober, 1968 and the Tea plania-
tion Finance Scheme under which loun is
given for replantation and extension of tea
areas are available to all tea estates in India
including Kangra Tea Planters,

DR RANEN SEN: It is known that
these tea plantations are not doing well for
the last few years. It is also known that
this particular brand of tea is exported to




23 Oral Answerd

Afghanistan and some other countries
through Amritsar, If that is so, what steps
Government have taken to see that these tea
plantation areas’ growth is not retarded and
they prosper ?

SHRI L. N, MISIIRA : The Kangra
valley people have not been able to take
advantage of the loans and subsidies mcant
for them, A provision of Rs, 45,000,000
has been made this year for improving these
tea gardens. But, so far, out of 4000 acres
only 14 acres have been replanted and the
Tea Board is opening a branch 1n that area
and they are trying to persuade the indivi-
dual tea-garden owners to take advantage of
the provision made in the budget,

DR, RANEN SEN: Is it known to the
Government that certain co-operatives have
already started workimg in that Kangra tea
plantation area and if so, will the Govern-
ment promote or help other co-operative
societies so that they can take up this
work ?

SHRI L.N. MISHRA : Yes,we arc aware
of that.

SHRI VIKRAM CHAND MAHAJAN :
Have you established any Finance Corpora-
tion in Kangra which will give loans to the
tea plantations ?

SHRI L N, MISHRA : There is the Tea
Board which is a regular body aud they
finance many of the tea-garden owners,

SHRI VIKRAM CHAND MAHAJAN :
Has it got any branch there ?

Acquisition of site for TV Centre,
Calcutta

#1124, SHRI INDRAJIT GUPTA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government propose to
acquire a sit at Victoria Square, Calcutta for
the construction of a Television Station;

(b) if so, the rersons for sclection of
this particular site;

(¢) whether the Calcutta Corporation
has raised any objections thereto; and
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(d) the terms and conditions of the
proposed acquisition ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (a) Yes, Sir.

(b) This was the only piece of land of
the two suggested by the State Government
which was found suitable,

(¢) No, Sir, After raising some initial
queries Cilcutta Corporation has recomme-
ded the proposal to the State Government,

(d) Long-term lease at a token annual
rent of Rs. 1/- subject to approval of the
State Government.

SHRI INDRAJIT GUPTA : May I
know fiom the hen Muuster as to whom
this parucular site actually belongs to?
Secondly, may I know whether Government
13 aware that this site is part ol the Calcutta
maidan which 18 partically the only place
left 1n the city of Calcutta where people can
go and relax and have a bit of fresh air and
where fresh buildings should not come up ?
It is a very cssential point to be considered
and 1 would like to know whether they have
considered all these aspects, And I would
like to whom does this place actually belongs
to,

SHRIMATI NANDINI SATPATHY : It
belongs t0 Calcutta Corporation and as the
hon Member has said we decided about the
piece of land which was part of the main
maidan, We have decided not to take that
piece of land. So the choice was left between
these two, this one and the other one which
we have alrcady taken, that is, WVictoria
Square land. There was another area at
Tallygun) which actually did not suit us for
this purpose.

SHRI INDRAJIT GUPTA : Is it a fact
that the initial objection raised by the
Calcutta Corporation was due to the fact
that according to them there are large number
of Central Govt. owmed buildings iIn
Calcutta in regard to which the arrears of
municipal taxation are quite substantial and
large 7 Therefore, the Corporation did not
feel like releasing any new plot for the
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Television Station unless the Central Govern=
ment cleared up all the arrears of municipal
taxes,

SHRIMATI NANDINI SATPATHY :
Actually when this question came up, this
point about tax-arrears and all that did not
come up at that time, Now this sitc was
selected and this was decided by the Corpo-
ration itself, They have passed a Resolution
on 18ih of last month, June, and they have
decided to give over this land to the Tele-
vision Centre,

DR RANEN SEN : Isit a fact that
when this land was acquired, or proposal
was considered to acquite the land, the
Corporation was never consulted beforehand
and that it was informed only after making
all the arrangement in this regard 7 If so,
what 15 the rcason for not informing the
Corporation and consulting the Corporation
before this site was selected 7

SHRIMATI NANDINI SATPATHY :
No, Sir. 1t 15 not like that. When it was
decided tn have Television cenire, and we
were in scarch of the site, to decide which
site would be most suitable, naturally we
consulted the corporation immediately and
asked them whether it will be possible to
get the site and all that, It is not that
they were not consulted or not taken into
confinence.

SHRI INDRAJIT GUPTA : | hope you
will pot default on payment of mumicipal
taxes.

Agreements with Britain and Brazil
in Nuclear Ficld

*[125. SHRI MUHAMMED SHERIFF :
Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) whether any nuclear co-operation
agreements with Britain and Brazil have been
signed; and

(b) if so, the main features thereof 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT)) : (a) and (b). Cur-
rently, we do not have any formal Co-
operation Agreement with Britain, but close
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informal contacts have been maintained
between the Indian Atomic Energy Com-
mission and the United Kingdom Atomic
Energy Authority, We have a Nuclear Co-
operation Agreement with Brazil which
was signed in December, 1968, the main
features of which are given in the attached
statement,

Statement

The salient features of the agreement for
co-operation in the peaceful uses of atomic
energy between the Government of Brazil
and the Government of India are the
following :

(1) Exchange of unclassified informa-
tion on research and experiments
in the peaceful uses of atomic
eneigy,

(2) Exchange of fellowship scholarship
holders for training ;

(3) Mutal lease or sale of material and
equipment necessary  for  fulfll-
ment of programmes of devclop-
ment of nuclear energy for peaceful
purposes :

(4) Development of specific projects of
mutual inierest,

SHRI MOHAMMED SHERIFF ; What
are the numibers of fellowships and scholar-
ships for training of persons alrcedy sent
fiom our country according to the agreement
and what are the penods fixed for such
trainining ?

MR, SPEAKLR : That is a general
question, are you 1n a position to answer 7

SHRI K. C. PANT : No, Sir. I can
explain tuv him. This agreement came
sometime i Maich, 1970. Afier that the
President of the Brazil Automic Energy
Commussion Prof, Karlov visited Indian
Atomic  Energy— Establishment during
Qciober, 1970,  And, now, Dr. Sarabhai has
to visit Brazil by the end of 1371 or early
1972, Thereafter the details under (hese
schemes will be worked out,

SHRI MOHAMMED SHERIFF : Has
the Government of India acquired any
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material or equipment so far accordmng to
the agreement which are necessary for the
fulfilment of the project ?

SHRI K C. PANT : So for as Brazil
1 concerned, as 1 said, the programme will
be finalised alter the Chairman of the
Atomic Energy Commission, Dr, Sarabhai
visited Brazil towards the end of this year,

SHRI SAMAR GUHA : May 1 know
whether 1t 18 a kact that the UK nuclear
scientisis have made considerable progress
in the utihsation of thermo-nuclear cnergy
for consitucine purposes, aad whether our
Atomic Fnergy Commission 1s undertaking
any negotiation with the UK scienuists for
understanding the process and for having
experience in the development and utilisa-
tion of thermu-nucical energy from fusion
process ?

MR, SPLLAKER : The mamn question 1s
only about the cooperation agreument, but
the hon Member 1» ashing for the dutails

SHR1 SAMAR GUHA : He mentioned
about that also

SHR! K, C PANT : There are m-
formal contacts between the Uk Alomic
L nergy Comnmussion and the Indian Atomic
Energy Commussion, Their scientists hive
visited this countiy 1wently also and Sr
Soily Zuchermann () visied India i march,
1971 Wesull have JOhg ot U-233 fuel
in Apsasa, and that 15 under an  agreement
for ten vears

SHRI SAMAR GUHA : My question
was completely diftcient.

AN HON, MEMBLR : lle asked about
fusion, but he 1s replying about fission

SHRI K. C. PANT: | know the diffe-
rence between fusion and fission.  As tar
as 1 know, \heie 15 no briak-through on the
fusion side yet, but we are keeping tract of
developments not only 1n UK but in other
countries (00,

SHR1 SANJEEVI RAO From the
statement laid on the Table, we find thit
one of the salient features of the agreement
with Brasil 15 wport, lease or sale of

JULY 7, 1971

Oral Answers 28

materials and equipment required for the
development of nuclear energy May I know
whether we are getting uranium or enriched
uranium for our nuclear power stations 7

SHR1I K C PANT : So far as Brazil
18 concerned, the programme of collabora-
tion will take concreie shape, as I said,
after the visit of Dr. Sarabbhai to Brazil,

Survey of Cxport Petential in various
States

*1127 SHRIR S PANDLY : Wil
the Minisier of FORI IGN TRADE be pleas-
ed to refer to the reply given to Unstarred
Question No 554 on the 1lth November,
1970 regarding survey of export potentialities
In various States and state .

(a) whether Indian Institute of Foreign
Trade has ecently conducind surey of
various bSlates 1o explont the tXpoll po.en=
tal,

(bY 1f so, the names of those Staies and
the results ol tne survey held, and

(c) whether this Institute has suggested
setting up of Boards lor eapott promotion
and spicial ¢olis 1o boost export of goods in
those States and, if so, paruculary of the
suggestions mde and assistance 1end red by
the Cen ral Government to neplement them?

THE DIPUTY MINISTTR IN THE
MINISTRY OF FORLIGN TRADE (SHRI
A C GIORGL) (o) Yus, Sir

(b) The Institute has so far conducted
surveys in the States of Andhra Pradesh,
Mysore, Mzhatashtra, Tamil Nadu, Ornissa,
Haryins and Bihar These surveys have
whntificd export prospects for ceriain seleci-
ed irtems ol respective s a'es and have in-
dicated the mcasures which are necessary
for realising these prospects

(¢} Yes, Sur. The Institute has made
certain recommendations of an organisa-
tion nature, which aie under consideration
of the ruspective Siate Governments The
question of assistance by the Central Govern.
ment for implementing these recommends-
tions does not anse at this stage,
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off vm wgvw aft w91 o9 9 A
Ty Ty w7 § AT Ay A gy A
qgaT ¥ qaTEr § QA A9 CFET TG
nar § | & ggar wigar g s ag'gsa
ar 2 ag IS Iy | w1 NAT Y A
Iyady wiRw’ d1 qg @A TART
meRew qmn 3 fex wgr o g W&
"gEq faa-dyea oY ag @eq fonndusa
T &1

SIRI A C. GEORGE : These surveys
were conducted at the specihic  request of the
respective States  In my reply 1 have given
the nomes of the States which requesied for
surveys and where survyes were conducted.
50 rercent of the expendiure was met by
the States and the Central Government

assisted to the extent of 50 per cent through
the MDF funds,

SHRI
sdys @

R S PANDLY : The answer
“These surveys have 1dentified export
prospeets for corain selected 1items,”’

What are those certain selected 1tems ?

Then apain 1t says @
“Yes, Sir The Institute has made
certain 1ecommenddtions of 4n organi-

sdtiondl nature."”

What are thowe ccrlain recommendations

of an organisational npature *  The answer
should be precise.
SHRI A, C. GFORGE If you permit

me ume, I shall give precise apswers. But
it 15 a long hist  For each State, they have
given specific suggestions. The hon mem-
ber 15 asking for the respective States, 1
am prepared to give that information also,

SHRI R S PANDEY : He has sad
that certain States were surveyed and certain
recommendations came, If the House s
satisfied, 1 am also satisfied

What about the remaining States which
were not surveyed 7 ‘When are they going 10
survey them, and what 1s the actual poten-
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ttal ? The very idea of having this survey
18 to find out the potentral for export so as
to earn foreign exchange, The answer |Is
very vague,

MR SPEAKER * He is ashing about
the non-certain States

SHRI A C GFORGE : If you permit
me, 1 am prepared to read out the whole
list

MR SPEAKER - He had better lay It
on the Table,

SHRI A. C GIORGF: In 1971-72
there 1s a moposal and request from the
State  Governmets concerned Wo have
suivesed Punjab and Kerala If other States
also come forward on the same conditions,
we will only be too happy to do the survey

SHRI K SURYANARAYANA [ .ee
from the reply that Andhra Pradesh has dlse
made a request  What are the items they
have rccommended trom that State ?

SHRI A C GFORGI : The Survey
team have suggested in Andhra Pradesh,
strengthening of the Ducctorate of Coms-
merce and Fyport Promotion of the Siate
Government to implement the various pro-
grammes of export production outhmd mn
the report  They are agricultural products,
chills, coreander, cashew, tuinwric and
tobacco products, grapes, rice bran, mesa .

MR, SPEAKLR ., He can lay it on the
Table,

SHRI A C GLORGE : Yes.

1 wmesmoan of¥  sEdlz gEy
qatea A wgr § fe 3o e & 8 s
® oA ST LA AR g &
WAAT A1rAT g R R w3m ¥ gF &
fag am s atg wmEE ar wg
af g ?

SHRI A C. GLORGE: So far the
Madhya Pradesh Government has not made
that request,
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SHRI B, . MURTHY : The Minister
was kind enough to say that the survey was
made only in States which have made the
request. Is there no comprehensive plan
at the centre 10 see that all States are sur-
veyed and all information gathered ?

SHRI A.C. GEORGE : We do have
such an idea. In this particular case, 8
States came forward with a specific repuest
for survey and they weie prepared to meet
30 per cent of the cost. As for the second
part, we will definitely go into it,

off siwy quw fog : 2o # s
mar & f fagre w1 @ |dem frar gar
¢ g adqw & g7 § A=A HGAT E
fe ®Y7 ¥ w7 Sy Y § efs frafa
%1 ggrar fae g% ?

SHRI A. C. GEORGE : The reports
have been submitted to the State Govern-

ments and they have not come forward with
their request,

feesll & ATt w' afgdi &1
Y ST

L1128, off go® s® wEmd : 4T
gz " g qad N gar w5 fE

(%) wavgfes Fas® 1971 ¥ qafe
¥ faeeh ¥ gy Eqrl 9 FY WL Y AR
N denr & awsd &1 wfeai suwg
) qr ¢

(=) afx 3, & feas afeai aueg
¥ nadY qur WRAta gE A SAR Fe
foam § ; 1<

(1) @ wraew ¥ fray eafeadi Y

frewae foar qar 6T @7 a% &A%
fawz sar mdmg & af 3 7

g e ¥ Iq A (=t Wgfes):
(%) & (7). gfas ¥ awd® &
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wfgai avme v & fau faeeh § wilw,
1971 & gafg’ & 1§ g aff a
gaify, ¥ty wAFId gAEgAt & w4-
wift ¥ 14-4-1971 # faedt &
wwT § fadet @y g€ 3357 wfemt
9% ¥ | g wfedt &r gor gew 4,51,146
Ty 91 8w qrad § i safwr Freg-
arx 53 a3 1 ¥ wafea faraeg & wlw
qX §HIAd 9X sig fad ar | gw wwad ¥
LICIE IS Gl g

off gER W FPAT : TR AT
arar St faamr § 99% o yye afewrd
€ oa% v Tem & ST IAT TSI T
w17 a1 § forg ¥ 3=y ag sard fF
T W § &) §UT 9T F qead §1 N
sfaaq srar & e fazar § @fsq ower
FF7 @17 7 A% WF §1 & A WA
g?afemm @ @Y & sar WA g fr
T AN F1NFT & fog 919 € 5o
FTATE F1 9% § 7

SHRI MOHSIN: Theses matters arc dealt
witi by the Central Fxcise and Customs

authorities, So, this Ministry has nothing to
do with this malter,

*l g¥W 37T womy ; 9fedl w1 agf
as g3 8, faad o) fafwee 43 gu §
I 7§ gE) wfqwa § aeerd « ufemi
aig @ g, ¥ @ fedeit  afgar
LICER S

Heq WY ATE HTET ) gy A
e & &g arg w3 T 1fgd

st gww a7 wowy : wfgat & T
W H WA N FEr g qur g@d S
Y iy &) StEr Iwsy awesy s @,
IGSY TR g A "AATAT a1 faww ag
w19 w3ar § ag 1€ a§ AwAr, aar H73A
M AAF F AR AT WY ?
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SHRI MOHSIN : Certainly steps are
being taken to stop smuggling of gold and
wrist watches, but even then, some smug-
glhing goes on, tut Government 1s taking
nccessary step to stop th s smuggling

ot peR AT wEWA 9E WeT AT
I Y AT ) Ay FOT Y F7 AT
g ¥ arar B YT gA W& AT wrEI
%1 € 98T AT § | Ag AV FATASY IAXT
arm g tE% FrL ¥ @AY mAET A
wif g ag! fzan

HLOW VAT AT 43 917 |

oft gow Wz TgAm 47 AT
g fawar ¥ Ssyafanid ¥ 2z @ w4
1 S WAL ST FAATIC FR |
mrRdfFa s mw mar?
& oYX Fq% AT ST FIIT T 970 WAT
&1 T T F AT AT AT S7AT 3P

MR SPEAKFR Nothing will go on
record  He 1s speaking without my per-
nission

SHRI HUKUM CIIAND (£ chwai) ***

SHIRIS M BANIRJFF * Isita faut
that the smuggled watches which are suzed
by the wustoms are sold by the Customs
Depariment to the people, ind if so, 18
there any shop from which they can be
purchased by the common people ?

SHRI MOHSIN Unfortunately, this
does not relate to my Mimistry at all

off & @ ®Yq : qg wAarTw WAz
HHAFT 1977 § 5 qen< 1 sqiqr7 3y
Hagar M@ | N g @ FAT &7
Star ar ot a7g N @A A S H
BIFT ST EXAr § AT FFEA 79 qaifs
AW TFT €T B | q® T F) oA N wwI

- - —
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gT T QIFIT H€  F197 AR qUlE
T aTET F owoIT ¥ QFEUR WY
aray ?

SHRI MOHSIN  This relates to the
Ministry of Finance As the questions
mentions @ fEsoy o 59 #qTAY 93 !&ﬂf £y
BIT HIX it has come to our Ministry  In
fact these measures are being taken by
the Central Fxcise Department of the
Ministry of Finince and not by the Home
Mininstry

Report of Jute Enquiry Commission

*1120 SHR!I MADHURYYA HAL-
DAR  Will the Minster of FOREIGN
TRADE be pleased to reler to the reply
gien to unstarred Question No 502 cm the
11th November, 1970 repurding report of
the Jute 'ngquiry Commuission and siate :

(a) whether 1le Jute Enquiry Com-
mission el up by the former United Front
Government 1n West Bengal has submatted
its finil report §

(b) if so, the man features thereof ,
and

(¢) the reccuion of Government theruio?

THE MINISTLR OF FORLIGN
TRADE (SHRIL N MISHRA). (a) to
(¢) A statement 1s laid on the Table of
the Huse,

Statement

As already st~tud 1n reply to Unstarred
Quest on No 502 on the ilth November,
1970, the Jue Fnqury Commission had
submitted an tenim repert to the West
Bungal Government who hid deeided not to
publish the repynt as most of the terms
of reference to the Curumission were found
to be outwide the junisdiction of the State
Government  Inview of this, the ponts
raised with 1egard to the mam fe.tures of
the report and Government’s reaction thereto
do not arise  The State Government have
not extended the tenure of the Commission,

SHRI MADHURYYA HALDAR: Is
it a fact that the tenure of the Commission

- — - — ——
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was disbanded by the State Government at
the instance of the Central Government and
under the pressure of Jute Magnetes and
so the report was not publised on that
account ? after the dissolution of the U.F,
Government ?

SHRI L. N. MISHRA : The Committee
was set un by the United Front Government
in Bengal in 1969 and an interim report was
submitted to the then Government, They
decided not to publish the report. We
have nothing to do with the report-

SHRI MADHURYYA HALDAR : West
Bengal is now under President’s rule, Will
the Central Government consider the report
of that Commission or will they set up a
commussion to go into these affairs of Jute 7

SHRI L. N MISHRA : We have already
get up ('wo commissions to go into the
matter. Apart from that we have already
taken a decision to set up a Jute Corpora-
tion ; it has come into being und it is going
io lock inte the problems of raw jule and
jute trade.

Fresh crisis in Textile Industry in Gujarat
and other States

*1131. SHRI P. M. MEHTA: Wil
the Mimster of FOREIGN TRADE be
pleased to state :

(a) whether the texitile industry in
Gujiratl and 1n othcr States 1s facing a fresh
crisis of a serious nature

(b) if so, the nature theieof ; and

() the sieps Govenment propose to
take in this regard 7

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA) : (a) No,
Sir.

(b)Y and (c). Do not arise,

SHRI P. M. MEHTA : How many
mills closed their working in the year

1971 ? How many mills have been closed
down up'o May 1971 7

SHRI L, N, MISHRA : This question
refirs to Gujarat, Six mills have closed down
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and we have taken over 5, So far as the
country as a whole is concerned, the Textile
Coiporation taken over 27 mills,

SHRIP. M MEHTA: What is the
total loss of yarn and cloth and how many
workers have becn rendered employed ?

SHRI L N MISHRA : The woskers
affected are 50 000 or so : but about yarn I
shall not be able to say just now,

WRITTEN ANSWLRS TO QUESTIONS
Self-sufficiency in Production of Cashew-nuts

*1113, SHRI C. K. CHANDRAPPAN:
Will the Mimister of FOREIGN TRADE be
pleased to stalc :

(a) whether there is any proposal before
Government  to take steps (o produce
cashewnuis internally to that event that we
can completely depend upon our nwo
cashewnut production ; and

(b) if so, the main features thereof ?

THF DFI'UTY MINISTER IN THE
MINISTRY OF TOREIGN TRADE (SHRI
A, C, GEORGL) : (4) Ycs, Sir,

(b) The Mnistry of Agriculiure has a
centrally sponsored scheme with an outlay
of Rs. one crore for the remaning period of
the Fourth Plan under which 5,000 heclares
of additional area will be brought under
cashew plantations departmentally and
another 5,000 hectares will be covered under
package programme,

Decline In Profits and Profitabllity of
Jute Textile Industry

*1115. SHRI R, R. SINGH DEO:
Will the Minister of FOREIGN TRADE be
pleased to state ;

(a) whether the profits and profitability
of the Jule Textile Industry has shown a
sharp decline recently ; and

(b) theextent to which profitability of
the Jutg Jndustry has been affected as



37 Written Answers

compared to previous
wise) ?

three years (year-

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA) : (a) and
(b). An analysis of the financial position of
41 out of 61 jute mill companies, represen-
ting obout 699, of the production, shows
that the profitability in the industry had
fallen steeply during the period 1966-67 to
1969-70. The comparative figures of profits
after taxation for these years are given

below :—
(figures in lakh rupees)
1966 67 19647-68 1968-69 1969-70
182 =309 179 -3

The fizvres for 1970-71 arc not yet
available, However, the trading conditions
in 1970-71 had improved somewhat (except
for a temporary slackness in demand  for
carpet b cking). The position has improved
since then.,

Demand for a Commission of Enguiry to
Probe into Charges of Corruption
Against former Akali Ministers
of Punjab

*1126, SHRI DARBARA SINGH : Wil
the PRIME MINISTER be pleased to state :

(a) whether many former M. L. As of
Punjab demanded a Commission of Enquiry
against the corrupt Ministers of the Badal
Government :

(b) whether Government propose io set
up a High Power Commission to go into
the alleged corruption charges against the
Akali Government Ministers ; and

(c) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DIPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) The
Government of Punjab have intimated that
some former M, L, As. of Punjab have
demanded the appointment of a commission
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to enquire into allegations against some
former Ministers of the Punjab Government.

(b) and (c). Specific allegations are being
looked into. The questicn of appointing a
Commission of Enquiry will be considered
in the light of results of this scrutiny,

Internutional 1¢lex for Madras

*1130. SHRI C. CHITTIBABU : Wil
the Minister of COMMUNICATIONS be
pleased to state ;

(a) the nature of proposal pending before
Government regarding International Telex
Service for Madras ; and

(b) the reasons for delay in its imple-
mentation ?

THE MINISTFR OF COMMUNICA-
TIONS (SHRI H. N BAHUGUNA) : (a)
There is no proposal pending before Govern-
ment regarding In.cinational Telex Service
from Madras ; and

(b) Does not ari-e.

Officer-oricnted System in Grih
Moniralnya

1132, SHRI K. LAKKAPPA : Wil
the Minister of HOME AFFAIRS be pleased
to stale :

(a) whether an  ofTicer-oriented system
for staffing of Sections has been introduced
in the cadre of the Gnh Mantralaya and,
if so, the main featuics thereof ; and

(b) whether similar system is proposed
to be recommended to other cadres for
introduction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
TIIE DEPARTMENI OF PERSONNEL
(SHRL RAM NIWAS MIRDHA) : (a) No,
Sir,

(b) Introduction of the desk-officer
sysiem on the lines recommended by the
AR.C. in Ministrics/Departments (Mantra-
layas/Vibhag) is under the consideration of
the Government,
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Talks with Ceylon Government Re :
Bau on Import of Indian Onions

*1133, SHRI1 M. KALYANA-
SUNDARAM : Will the Minister of
FOREIGN TRADE be pleased (o refer to
the reply given to Starred Question No, 667
on the 23rd June, 1971 regarding ban by
the Ceylon Government on the import of
Indian Onions and state :

(a) wheth:r any fresh approsach was
made to the Ceylon Government in the
matter ; and

(b) whether there is any proposal to
hold comprehensive talks wih the Ceylon
Government on the level of the Mimsier of
Foreign Trade ?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF FOREIGN TRADE (SHRI
A. C, GEORGE): (a) The desirability
of sending a delegation to Ceylon to discuss
the exports of various agricullural commodi-
ties is being examined.

(b) Itis possible that a joint mceting
with Ceylon may be held in the near fwure
to discuss the questions relating to economic
cooperation—including expansion of trade
between the two counimnes,

Memorandum from Geaeral Secrelary,
Kerala Handluvom Weavers

Fedaration
*1134, SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of

FOREIGN TRADE be pleased to state :

(a) whether his Munistey has received
any memoraodum from the General Secre-
tary, Kerala Handloom Weavers Federation
on the 23rd June, 1971 regirding the permic
crisis of the handloom mdusiry 1n Keiala ;

(b) if so, the action taken so far in this
regard ; and

(c) whether Government have under
consideration any new schcme for thorough
re-organisation of the said industry in
Kerala and, il so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir,
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(b) Does not arise,

(c) The matler concerns the State
Government. However, there is no such
scheme, in so far as the Ceniral Govern-
ment is concerned,

Retirement Apie of Employees In Goa,
Duman and Diu

*1135, SHRI ERASMO DE
SFQUEIRA : Will the Minister of HOME
AFFAIRS be pleased (o state :

(a) whether Government have reduced
the retirement age of absotbed employees in
Goua, Damun and Diu,

(b) if so, from what age to what age;
and

(c) whether any corresponding adjust-
ment was done in their pensionary benefits ?

THF MINISTER OF STATF IN THE
MINISTRY OF HOME AFEFAIRS (SHRI
K.C. PANT): (a) to (¢). The age of
retiremen® was reduced fiom 65 years to
58 years under the Goa, Daman and Diu
(Absorbed Employees Conditions of Service)
Rules, 1965. The absorbed employees were
given the option to contioue uuder the old
Pension Rules.

Scant Respect shown to National Anthem
in Cinema Houscs

*1136. SHRI DINESH CHANDRA
GOSWAMI ¢ Will the Minister of HOME
AFFAIRS ULe pleased to0 state @

(a) whether his attention has been
diawn to the fact that scant respect is shown
to the National Anthem which is played in
the Cinema houses at the end of each
show;

(b) whether Government are contemla-
ting of stopping this practice of playing the
National Anihem at the end of ecach cinema
show; and

(c¢) if net, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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MOHSIN) ¢ (a) to(c). Generally people
stand up and observe proper decorum when
the National Anthem is played. However,
there have been complaints of lapses in this
matter, It is not proposed to discontinue
this practice because of such lapses. On the
other hand the cifiema exhibitors have been
requested (0 ensure that proper decorum is
maintained by the sudience when the MNatio-
nal Anthem is played snd the State Govern-
ments have also been requested to (ake
appropriate measures in this behalf, Govern-
ment are confident that people will also
cooperate in this,

Postmaster of Sainthia run over by
C. R. PP. Jeep in Suri (West
Bengal)

*1137. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMUNICATIONS
be pleased to state;

{a) whether Shri R. Mukherjee, Post-
master of Sainthia, a deleguie in (he West
Bengul Class 111 Postal Emplosces” Conven-
tion was run over bya C, R, P, jeep in
Suri (West Bengal) on the 20th  June, 19715
and

(b) if so, the steps taken in the matter?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)

Yes, Sir. However, the date of the accident
is 14-6-1971,

(b) The matter was taken up with L.G.
Police and 1. G, Ceniral Reserve Police.
The case slands registered with Suri Police
Sitation and is under investigition. The
jeep is reported to hive bren seized and the
diiver arrcsted, Action for the grant of
pension/gratuity and other benefits admissi-
ble 10 the dependants ol the deceased is in
progress. The case for the employment of
the son or daughter of the deceased official,
if otherwise eligible on compassionate grounds
has also been taken up for consideration.

Theft of vopper wire
%1138, SHRI GANGA REDDY : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether theft of copper wire is a
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rcgular feature in all the States;

(b) if so, the loss, in terms of money,
every year since 1968; and

(¢) the steps taken to prcvent these
thefls in future ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA) : (a)
Theft of copper wire is a common featuie in
all the states,

(b) The value of the copper wire lost
is as follows:

Year Amount
1967-68 Rs. 72,03 Lakhs
1968-69 Rs. 105.6 Lakhs
1969-70 Rs. 168.7 Lakhs

(¢) Follewing steps have been taken to
minimise the incidence of copper wire thefts,

(i) The Chief Ministers of States have
been addressed to direct the L.Gs,
Police 1o take sieps (0 prevent
copper wire thefis.

Departmental officers have been
directed to intensify liaison with
the concerned Police Authorities,

(ii)

(iii) The telegraph wire (unlawful
Possession) Act, 1950 is being
amended to vrovide for eshanced
punishment to the culprits.

(iv) Wherever possible, copper wire is
being replaced by copper-coated
steel wire or Aluminium wire.

Uncollected Telephone bills

*]439 SHRI S. R. DAMANI: Will
the Minister of COMMUNICATIONS be
pleased to stales :

(a) whether telephone bills totalling
Rs, 6.78 crores remained uncollccted by the
Posts and Telegraphs Department on the Ist
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(b) if so, the reasons therefor and how
much amount has since been realised; and

(¢) the action taken to emsure that
outstanding amount is collected promptly in
future ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir.

(b) In a collection ranging from about
68 crores in 1966-67 1o Rs. 102 crores in
1969-70, certain outstandings are inevitable.
According to the latest information available
aboul Rs. 3.30 crores have since been reali-
sed against the arrears as on July 1, 1970,

(c) Telephones of defuulting subscribers
(barring the telephones of cxempted catego-
ries) are disconnecied, Efforis to realise the
outstandings are made by correspondence
and personal contacts. In the case of privale
subscribers whose conncctions have been
closed, legal action is also resortod 1o where-
ever necessary,

»* Association of Central Government

Employees with Anand Marg

#1140. SIIRI BHOGENDRA JHA :
Will the PRIME MINISTER be pleased to
state

(a) whether a larger number of Govern-
ment Officers in  the Central Govern-
ment services are acuve niembers of Anand
Maig which has been responsible for many
violent clashes and political troubles; and

(b) if so, Government’s reaction there
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHR1 RAM NIWAS MIRDHA): (a) A
number of Central Government employees
have come to notice for their participation in
the activities of the Anand Marg.

(b) Government had issued inst-uctions
in May, 1969 to the effect that membership
of or parucipation in, the activities of the
movement known as the 'Anand Marg® or
any of ils organisations by a Government
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servant would attract the provisions in the
Contral Civil Service (Cenduct Rules) under
which Government servants are prohibited
from taking part in political activites,
However, as a result of a Writ Petition and
a Notice of motion for stay filed before the
Supreme Court the Court issued orders
restraining the Government from giving
effect to the instructions aforesaid pending
the final disposal of the writ petition, The
Writ petition has not yet come up for
hearing.

Proposuls received from Information
& Broadcasting Ministry regarding
Starting of Day-Time
Transmissions

4715. SHRI I'SWARA REDDY :
Will the Minisier of INFORMATION AND
BROADCASTING be plcased to state =

(a) whether his Ministiy has made pio-
posals to the Mimsiry ol Finance for start-
ing duy-ume transmissions and partially-
originaling programmes n some auxihary
centres of all India Radio Station

(b) if so, the names of those centres
and the dates of which those proposals were
received ;

(c) whether any objections were 1aised
for approving the proposals ; and

(d) if so, the nature of the objeclions
and the date on which these objections were
communicated to the Information and Broad-
casting Ministry ?

THE MINISTCR OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) to (d). It has been de-
decided that the transmission time from the
following auxiliary centres of AIR should
be increased and that some programmes
should be locally originated :

1. Raipur 9. Cuddapah
2, Gwalior 10, Bhadravati
3. Coimbatore 11, Sangli

4, Rampur 12, Gulbarga
5. Varanasi 13. Tirunelveli
6. Jeypore 14. Parbhani
7. Udaipur 15, Bhagalpur
8. Jabalpur 16, Bikaner
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Some additional posts at each station
are required for implementing this deciston.
It has not been possible 1o sanction these
posts so far on account of the ban on crea-
tion of new posts. This Ministry is taking
necessary sieps to obtain Government's
orders for creation of these posts as a special
case,

Opening of Campus of C.S.I.R. In
Western India

4716, SHRI JADEJA Will  the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether second campus of the
Council of Scienufic and Industrial Research
has been opened in the South ; and

(b} whether a similar cimpus will also
be opened 1n Western india 7

THE MINISTER OF PLANNING
AND MINISITR OF DLPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C, SUBRAMANIAM) : (a) The Council
of Scientific and Indusirial Research (CSIR)
has set up a Regional Cimpus in Madras.

(b) The establishment of a small com-
posite unit consisting of branches of Nationul
Laboratories 1s on hand in Bombay.

Allotment of Government Quarters to
P&T Staff at Freelundgunj

4717, SHR] BHALJIBHAI PARMAR ;
Will the Minister of COMMUNICATIONS
be pleased to slate :

{a) whether he is aware that great hard-
ships are caused to the fifieen employees of
the Posts and Telegraphs Department at
Freelandgunj in Gujarat Circle ; and

(b) whether he intends to give consi-
deration for allotting suitable quarters to
them as per their request ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA) : (a)
Quarters have been allotted for the Sub-
postmaster, one postman and one class 1V
employee, There 18 hardship for 1
employees without quarters at this Railway
township.
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(b) Preelandgunj township is a Railway
Colony, P and T Departmicnt has no resi-
dential bwildings of its own which could
¥z allotted for residentint purposes to its
staff working at Freelandgunj. No Railway
guarters are surplus and as such the Rail-
ways have not spared any quarter for the
other P and T stal so far. The railways
have been addressed from the Directorate
to construct additional quarters for allot-
ment to the postal employess, The matter
will be pursued lurther.

wiet fedflaw ¥ gear § e
gfrang

4718. =t HAlwIT |/ FVar ;o war
are S5 g8 T4 F) FU w31 fF Ty
feflad & sr=adiq uzar 6 agdts ga-
@AY A TAITT giaar *1 sravar w
& fam oy wmadt Ay af g ?

| WAt (o Rad A3 aggon)
graragr # i P ot atar
a9 gf a, 33 T AT AT wrw A
2§ & 1 97 TEIT HAASTT QAT TA7 8 )
afz #1€ gsg® 9t faww & gafas
mE &1 gft F@ F faw dw & a)
geTagy 7 frar sz med & e
9T eHIA gfawr 973 FY A7 AFAT §

Visit by Indian Trade Delegation to
Kathmandu

4719. SHRI DEVINDER  SINGH
GARCHA : Will the Munister of FORLIGN
TRADE be pleased to state ;

(a) whether a trade delegation would
visit Kathmandu sometime in the third week
of July, 1971 to sign a trade ticaty ; and

(b) if so, the composition of the pro-
posed delcgation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR}
A. C. GEORGE) : (1) and «b), A delegation
trom India 15 likely 1o go 10 Kathmandu ag
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soon as possible to resume talks with His
Majesty's Government of Nepal for conclu-
ding a new Treaty of Trade and Transit
between the two countries. The delegation
will comprise of representatives of the
Ministries concerned wilh the issues likely
to figure in these taiks,

Promotion of Employees in Delhi
Administration

4720, SHRI C. P, SHAILANI : Will
the Minister of HOME AFFAIRS be plensed
to state ;

(8) whether some permanent scheduled
Caste/Scheduled Tribes Officers of the Delhi
Administration Sub-ordinate  (Fxecutive)
Service Grade 1l have bern superceded and
some temporary non-Scheduled Caste/
Scheduled Tribe employces of that service
have been promoted to Grade I of the Delhi
Administration  Subordinate  (Executive)
Services ; and

(b) If so, the number of such non-
Scheduled Casie/Scheduled Tribe temporary
Officers so promoted and the steps proposed
to be taken in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF NHOME AFFAIRS (SHRI
MOHSIN) : (a) and (b), The information
is being collected and will be laid on the
Table of the Tlouse,

Closure of Jupitar Mills of Ahmedabad
and its Units in Bombay

4721, SHRI1 SOMCHAND SOLANKI :
Will the Mimister of FOREIGN TRADL be
pleased to stale :

(a) whether Government are aware that
Jupitar mills of Alimedabad and its other
unit in Bombay have bien closed on the 28ih
June, 1971 due to some financial diificulties ;

(b) whether Government propose to
appoint a Committee immediately to study
the problem and to run these units as early
as possible to avoid hardships of 5000
workers, who have become unemployed due
to lts closure ; and

(c) if so, when the decision will be

tuken ?
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THE DEPUTY MINISTER [N THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C, GEORGE) ; (a) Yes, Sir,

{b) and (¢), An Investigation Committee
has alrcady been appointed under the
Industries (Development and Regulation)
Act to enquire in(o the affairs of the mills,
Furtlher course of action would be considered
on receipt of the report of the Committee.

Indi-Muluysia Textile Berbad Joint
Venture in Malaysia

4722, SHRI SOMCHAND SOLANKI:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether joint venture the *“India-
Malaysia Textile Berhad” has already been
established at Butterworth in Malaysia ;

(b)Y if so, what would be the production
of this unit for India’s need ;

(¢) whether any unit is working in our
country for (he sume production which this
joint venture is going to produce ; and

(d) whether the Government of India
have undertaken any liability regarding
fi. ancial wid and, if so, how much ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORELGN TRADE (SHRI
A. C, GLORGE) : (a) Yes, S8ir, A company
“India-Malaysia Textiles Bethad® has been
incorporared at Butlerworth in Malaysia, as
an industrial joint venture for manufacture
of Textiles and the project is under imple-
nmentation,

(b) and (¢). The joint venture unit is
established to cater to needs of Malaysia
and if pcssible to meet demands from
neighbouring countiies. The question of
producing for India does not arise,

(d) No, Sir.
Newsicel on all Party I caders” Meeling
at Madras

4723, SHRI SOMASUNDARAM : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state
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whether the newsrecl which covered the All-
Party Leaders® Meeting held at the Siate
Secretariat on June 15, could not be released
since the Regional Film Censors at Madras
had insisted on deleting a portion of the
running commentary ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 DHARAM BIR
SINHA) : Yes, Sir, The portion under
objection was withdrawn by the Swute
Government and the rest of the Newsrcel
was granted a clear ‘U" Certificate by the
Boaid of Film Cenrors on the 2lIst June,
1971,

Scheme to Climinate delay in lssee of
Import Licences

4724, SHRI DEVINDER  SINGH
GARCITA : Will the Mimis'er of FORLIGN
TRADE be pleased to state :

(2) whether following a number of case
sludies on applications for import licences
to idenufy arcas n which delays owcur,
there s schume under consideration of
Government to modify precedures 1o elinu-
na'e the causes of delay ; and

(b) if so, the main featrres (hereof ?

TIIE DEPUTY MINISTFR IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (8) and (b). Case studics
of import licence applications are being
carried out to identify areas in which delays
occur, Bused on these studies, procedurcs
have been suitably modified to minimise
delays in the issue of import licences, These
measures include removal of duplication of
scrutiny of applications between the DGTD
and the CCl & E, a simpler method of
scrutiny of the wvalue of consumption of
imporied malerials claimed by small scale
units, a longer validity of DGTD's clearance
inthe case of capital goods and certain
amendinents in the application forms to
avoid correspondence with the applicants,
Similarly, without entering into corres-
pondence with the appiicants, the licensing
authorities will issue jmport licences in
anticipation of prnduction of IVC Number
for & period of one year, as an interim
relief, to the existing units.
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Non-inclnsion of Scheduled Caste Senior
Investigators of Central Statistical

Organisation in Indian Statistical
Service Giade IV

4725. SHRIC, P, SHAILANI : Will
the PRIME MINISTLR be pleased to state :

(a) whether out of the 17 candidates in-
cluded in the Indian Statistical Service Grade
LV through the Select List, only one belong-
ed to the Scheduled Caste against the pro-
vision of four made 1/de Home Ministry's
Memo No, 1/12/67-Lstt (C) dated 11th July,
1968;

(b} whether three Scheduled Custe Senior
Investgators of the Central Statistical Or-
gamisation were already declared eligible for
clusion in the above Service by the UPSC
m 1970 but non of them has been included
so far; and

(c) 1If so, the reasons thercfor and the
expected date of finalisation of the case for
meluson of  their names 1 the above
Service ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DELPARTMENT OF PERSONNEL
(SHR! RAM NIWAS MIRDHA) : (a) There
was only one candidate belonging to the
Scheduled Caste in the Select List of 17
prepared for promotion to the 17 vacancies
in Grade IV of the Indian Statistical Scrvice,
The Home Ministry Memorandum dated the
11ih July, 1968 does not provide for a re-
servation of four of these vacancies for Sche-
duled Castes What that Memorandum
provides for is tha: the character roll grading
of all the Schuduled Caste/Tribe candidates
within the zone of consideration will first be
re-categorised by one step upwards (exclud-
ing those who are considered unfit for pro-
mo ion} and thereafter the officers within
the zone of consideration will be re-arranged
in the order of the revised grading. The
number of Scheduled Caste/Tribe candidates
who are to be promoted, as a result of such
recategorisation is however to be limited to
2597, of the total vacancies. Those in excess
of the 25%), of vacancies will not get the
bencfit of the recategorisation, Thus what
the Memorandum provides for is not a
reservation for Scheduled Castes/Tribes, but
a limit to ghe promotion by virtue of the
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concession of recategorisation. In the case
of Indian Statistical Service, there were 17
vacancies and 85 officers were within the
zone of consideration, Only 3 out of these
%5 were Scheduled Castes and 1 of them was
considered unfit for promotion. As a result
of the recatcgorisation of the character roll
grading of the remaining 2, only | came
within the first 17 of the re-arranged list,
and he was therefore included in the Select
List.

(») and (). No, Bir. ©na reference
fram the Department of Statistics the UPSC
have given their opinion that 5 Senior Inves-
tigators recruited in 1962 (2 of whom are
Scheduled Castes) should be deemed to have
been regularly appointed to their posts in
1962. Whether they should bhe deemed to
have been regular from 1962, is still under
consideration by the Department of Person-
nel in consulation with the Department of
8:a-1stics and a clarification has been soupht
from ftl.e Depariment of Stausiics as to
whether an allocation of the vacancies ex-
isting in 1962 between the direct recruitment
quota and the promotion quota had been
made in respect of vacancies reporied to
UPSC for direct recruitment, If it transpires
that their apporutment cannot be deemed to
be regular from a date in 1962, then they
would not be eligible for consideration for
inclusion in the Select List for 17 vacancies.
If, on the other hand, they are found to
have been regularly appointed in 1962, then
they may, subject to the satisfaction of other
criteria and subject to coming within the
zone of consideration, be eligible for con-
sideration, for inclusion in the Select List
on the basis of their merit, Only after they
are finally found to be eligible for considera-
tion can their merit be assessed. It is not
possible to indicate the expected date of
finalisation of the case, A decision will
however be takea as quickly as possible,

Punjab’s contributisn In Export Trade

4726. SHRI DEVINDER SINGH
GARCHA : Will the Miniter of FOREIGN
TRADE be pleased to state;

(a) what has been Punjab’s contribution
in the total trade of the country during 1969-
70 and 1970-71; and
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(b) the commodities from Puajab which
formed the major items of export trade of
India during the above period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) ; (a) and (b). State-
wise siatistics of export are not malntained,

Activities of Werld Anti-Commumist
League, Free China Association and
Proutist Bloc

4727. SHRI GADADHAR SAHA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of
the activities of organisations like the World
Anti-Commumnist League, Free China Asso-
cistion and Proutist Bloc;

(b) if so, whether Government have
checked up the sources of their finances and
sheir links with forcign powers; and

(¢) the proposed action thereon ?

THE DLPUTY MINISTER IN 1THB
MINISTRY OF HOME AFFAIRS (SHKI
MOHSIN) : (a) 10 (L). Some reports have
been received about the activities of such
orgenisations, Government have prepared
tentative legis!ative proposals to  impose
suitable restrictions on the receipt of funds
from foreign organisations, agencies or ine
dividuals, other than in the course of ordi-
pary and bona fide business transactions.
The proposals have been sent to leaders of
political paities for ascertaining their views,

C.R. P. deployed in PoHee Line In
Bardwan (West Bengal)

4728, SHRI S, M. BANERJEE : Wil
the Minister of HOME AFFAIRS be rleased
to state :

(8) whether the Central Reserve Police
was deployed to control trouble in the
Police Line in Burdwan in West Bengal ;

(b) if so, the nature of trouble ; aad

(c) the stops taken by Governmeat to
avoid future recurrence ?



53 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a)to (c), On 28th May,
1971, one Head Constables and two Consta-
bies of the West Bengal Police were murdered
inside a railway compartment while they
were escoriing some prisoners from Burdwan
to Ka'wal Jail. The following morning
there was a demonstration by an agiiated
section of the police personnel, along with
ceriain outside clements assembled inside
the police lines, in the course of which
the Deputy Superintendent of Police, the
Additional District  Mugistrate and the
S iperintendent of Police who reached the
spot, were manhandled. The mob became
riotous, and hurled explosives and bombs,
ransacked the Control Room and disrupted
the telephone lines, Units of the S:ale
Armed Police and Central Reserve Police
were deployed to bring the situation under
confrol. Cases have been registered and
some persons arrested 1n this connection,
Suitable adminisirative and other measutes
have been taken 1o strengthen the morale
and discipling of the Police foices as well
as to avoid recurrence of sinular inciden's,

Legislation for punishment to Persons
indulging in Anti-India Activities

4729. SHRI 8. N, MISRA : Will the
Minister of HOME AFFAIRS be pleased
10 state :

(a) whether Government are contempla-
ing enacting legislation for deterrent pumsh-
ment to those who indulge in secessiomist
and anti-India propaganda or of high-
treason ; and

(b) if so, when such legislation is
expected to be brought befure the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b). Provisions
already exist 1 the Unlawful Activities
(Prevention) Act, 1967, to deal with persons
and associations indulging in activities
aimed at bringing about secession ur cession
of a part of the territory of India. Provisions
also exist in Chapter VI of the Indian Penal
Code laying down punishment for offences
against the State, and in the Official Secrets
Act to deal with espionage activitics. The
Law Commission are examining the question
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of the enactment of a self-contained law
on treason,

Arrest of Sples at Tehatta (West
Bzngual)

4730. SHRI SHASHI BHUSHAN ;

SHRI RAMACHANDRAN
KADANNAPPALLL :

SHRI ISHWAR CHAUDHRY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether three Pakisanis and an
Indian suspecicd to be spies; were arrested
on the ist June, 1971 at Tehatta, near
Krishnagar by an Army pa'rol when they
were trving to throw posen n a well there;

(b} whether four pachets of poison were
also seized from the atresied persons;

(c) the details about the incident and
the arrested persons;

(d) the other facis revealed from the
interrogation of the atrested persons: and

(¢) the preventive measures adapted by
Government and action taken against the
persons imvolved 7

THE MINISTER OF STATE IN THE
MINISTRY OF 11IOME AFFAIRS AND IN
THRR DEPARTMLENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) to (e).
Three Puakislanis and an Indian were arrested
on 1st June, 1971 and six jars of a substance
used for spraying on jute plants, which they
are believed to have brought for sale, werse
seized from them., While boarding & bus at
Palastiparaghat bus stand they were suspected
by the public to be spies. Some military
personnel who were passing that way got
them arresied, There is no evidence to show
that they were carrying poison to pollute
wells, Nothing of espionage interest has
come to light, A case has been registered.
The utmost vigilance is maintained by all
concerned agepcies of the Government,
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Disposal of excess lands by Former Rulers
of Rajasthan

4731. SHRI INDRAJIT GUPTA : Will
the Minister of HOME AFFAIRS be pleassd
to state:

(a) whether the former Rulers of
Rajasthan are selling their excess lands;
and

(b) if so, what steps
propose to tuke in the matter ?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SIRL
K.C. PANT) : (a) and (b). Thc State
Government have reported that they have no
information in this regard. They have
further reported that certain provisions of the
Rajasthan Land Reforms and Acquisition of
Land Owners' Estate Act, 1963 have been
declared yltra-vires by the Rajasthan High
Court and an appeal has been preferred
against this decision,

Supply of Petro-chemical and Refinery
equip'nents to Turkey and Burma

4732, SHRI N, SHIVAPPA : Will the
Ministcr of FOREIGN TRADE be pleased
to stale :

(a) whether there has been negotiations
for the supply of Petro-chemical and rcfinery
equpments 10 Turkey and Burma ; and

(b) if so, the foreign exchange expected
to be carned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRIL
A. C. GEORGE) : (a) and (b), There have
becn some preliminary negotiations between
Indian manufacturers and the concerned
authorities in Burma and Turkey but noth-
ing concrete has yet emerged.

Persons arrosted under mainlenance of
Internal Securlty Ordinance, 1971

4733, SHRI M. KALYANASUNDA-
RAM : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total number of persons arrested
and detained under the maintenance of
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Internal Security Ordinance, 1971, in the
whole of the country, State-wise ;

(b) whether any State Government has
expressed its un-willingness (o enforce the
said Ordinaace ; and

(¢) if 50, the reasons advanced by them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
K. C. PANT : (a) According to the infor-
mation received from the State Governments
and Union Territory Administrations, the
number of persons detained under the Main-
tepance of Internal Security Ordinance
1971 upto 30.6 71, is eight in Assam, one il;,
Maharashtra and seven in West Bengal,
The remaining State  Governments and
Union Territory Administrations hove not
delained any persons under (he Ordinance
The Central Government have detainqi
thirty-seven persons under the Ordinance,

(b) No, Sir,

(c) Docs not arisc,
qeq wiw § wq¢1 fa=i © a1 i
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Alleged flying of Shiv Sena Flags on
Government Buildings i Bombay

4735 SHRI SHANKARRAO SAVANT
Wil the Mimister of COMMUNICATIONS
be pleased to state

(a) whether several Shiv 5Sena flages
werz flying on the main entrance to the
Canteen of the General Post Office Building,
Bombay for early six months till the 21st
February, 1971,

(b) whether these fligs were removed
by the Postmaster-General only when n-
structed by the Bombay Police ,

(t) whether the Postmaster-General,
Bombay was not aware that party flags
could not be flow: on Government build-
ings , and

(d) if so, the action taken by him
this matter ?

THE MINISTFR OF COMMUNICA-
TIONS (SHR1 H N. BAHUGUNA).
(a) Only two Shiv Sona flags were displayed
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The report about display of these flags
was received by the Postmaster General,
Bombay in the 2nd week of February, 1971,
There 1s no information that these flags
were flying for six months

(b) This 18 not correct No tastructions
were received by the Postmaster-Ganeral
from the Bombiy Pulice

(¢) Yes, he wa: aware

(d) The Mags were got removed at the
earliast.

Views expressed by all India Mljis-e
Mushaw irat about Bangla Desh

4736 DR LAXMINARAIN PANDEY
SHRI SAMAR GUHA

Will the Minisie: of HOME AFFAIRS
be pleased to state

(a) whether her attention has been
drawn to the ncws item in the [ndian
Lxpress dated the 8th June, 1971 under the
caption ““Governmcnt takes notes of Mijlis
views ' |

(b) 1f so Government s reaction there-
to ,and

{©) the action which Government pro-
pose to take aglinst the organmsers of the
All India Mushim  Myhs-e-Mushiwarat
whose activities appear (o be against the
rolivies of Government in the matter of
Bangla Desh ?

THE DEPUTY MINISTER IN THEL
MINISTRY OF HOML AFFAIRS (SHRI
MOHSIN) (a) Yes, Sir

(b) and (c). The House 18 aware of thy
views of the Government on the questio,
of Bangla Desh In view of the overwhelm
mg upsurge of sympathy and support fo,
the struggle of the peple of Bangla
that has transcended all differences o
religion, language eic, no special sigoifi-
cance need be accorded to some discordant
views expressed by a few,
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-
Nog-extension of Criminal Procedure
Code to sume Stutes

4737. SHRI N. TOMBI SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether Government are aware that
the cause of Justice is suffering in some
States of the Indian Union owing 1o non-
extension of the Criminal Procedure Code
in those States ;

(b) if so, what measures have becen
taken to redress the suffering in the field of
cniminal administraticn ; and

{c) what aliernative laws have been in-
troduccd to make up the deficiency causcd
by the non-extension of Criminal Procedure
Code to those States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NAWAS
MIRDHA): (a) to (c). At present, the Code
of Criminal Procedure, 1898, extends to
the whole of India except the State of
Jammu and Kashmir and certain tribal
areas. In the former State, criminal pio-
cedure is regulatcd by a law, which is
sinular to the Cude while 1n the tribal areas
it is regulated by certain sinular rules. A
Bill entitled ‘the Code of Criminal Proce-
dure Bull, 1970°, to consolidaic and amend
the law relating to criminal procedure
was introduced inthe Rajya Sabha on 10th
December, 1970 The Bill is now under
consideration of the Joint Comimittee of
both the Houses, which will no doubt con-
sider the necessily, desirability or possibi-
lity of extending the Code to the areas to
which at piesent it docs not extend,

Unificd Central Agency to explore

Water Resources
4738, SHRI DEVINDER SINGH
GARCHA : Wil the Minister of PLAN-

NING be pleased to state :

(») whether Government have under
consideration a scheme to set up a unifiled
Central Agency for the exploration of
country’s water resources ; and

(b) if 30, the estimated cost of the
scheme ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) No, §ir. How-
ever, a Panel on Water Resources has beea
set up by the Planning Commission to
advice the Government on the long term
planning of the country’s water resources
including inter-alia the aspect of assessment.
The report of the Panel is awaited, when
the question of a unified central agency will
be considered,

(b) does not arise.
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(w) ot (7). 16 g7, 1971 =
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Implementation of Recommendations of
Second Pay Commission in Tripura

4740, SHRI DASARATHA DEB : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the extent to which the recommen-
dations of the Second Pay Commission with
regard 1o pay scales of employees have been
fully implemented in Tripura ; and

(b) whether the recommendations of the
Second Pay Commission regarding the pay
scales of Class 1Ll employees of Tripura
have not been implemented and, if so, the
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C, PANT): (a) and (b), The Govern-
ment of India had accepted thc recommen-
dations of the Second Pay Commussion that
the scales of pay of the employees of the
Union territory of Tripura should conform,
as far as possible, to the pay scales oblain-
ing in West Bengal for equivalent posts, As
the scales of pay of the employees of Tripura
were already in broad conformity with the
pay scales in West Bengal for the equivalent
posts, there was no need for any general
revision. However, there were some cases
where such conformity did not exist.
Revisions were ordered in these cases with
effect from 1,7.1959. After a lapse of nearly
ten years, the Government of Tripura
brought to the notice of the Government of
India some more categories whose scales of
pay did not conform to the West Bengal
scales of pay at the time the Pay Commis-
sion's recommendations were accepted. The
Goverament of Tripura, who were asked to
examine the matter in detail, have now sent
their proposals, These are under exami-
pation,
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Complaints agaiest Import of Nylon
Yam and its allocation to Weavers
bysS T.C.

4741, SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleassd
to state :

(a) whether recently complaints have
been made against the State Trading Cor-
poration's import of Nylon Yarn and its
allocation to weavers ;

(b) if so, the na'ure of complaints and
Covernment’s reaction thereto ;

(c) whether the State Trading Corpora-
tion have closely foll ywed the recommenda-
tions of the Textile Commissioner and the
Consultative Panel in this regard ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C, GEORGE) : (a) Yes, Sir,

(b) to (d). A statement giving the infor-
mation is laid on the Table of the House.

Statement

Certain complants were received from
the handloom and powerlovm sectors with
regard to supply and distribution of Nylon
Yarn to weavers by the State Trading Cor-
poration as indicated below ;—

(i) inadequate supply of particular
deniers of rajon yarn ;

(ii) high prices of 2nd quality yarn
imported by 8§ T. C. as compared
to indigenous yarn ;

(iii) inadequate time given by 8. T. C,
to allottees for making payments ;

(iv) inadequate commission paid to the

distributor Associations,

The Government have set up a Consultative
Committee consisting of the Additional
Textile Commissioner, representatives of the
§. T. C., spinners and weavers to look into
all aspeots of import and distribution of
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nylon yarn from “#fno to time and ensure
import of proper varieties of nylon yarn
and their equitable distribution The 8. T. C,
has been impiementing the recommendations
of this Committee,

Memorandum submitted to P. M. by
Representatives of Disirict Autonomy
Demand Committec for Manipur
Hills

4742, SHRI N. 8. BISHT :
SHRI M. M. HASIIIM :

Will the Minister of IIOME ATTAIRS
be pleased to state :

(a) whether a (wo-man tcam re-presen-
ting the Distriet  Autonomy Demand Come-
mittee for Manipur Hills met the Prime
Minister on the 11th June, 1971 and sub-
mitted a memorandum to herom behalf of
the hill people ; and

(b) if so, the mnin pomnts of then
demands and Government’s reaction thereto 7

THE MINISTIR OF STATF IN THE
MINISTRY OF HOME AFIAIRS (SHRI
K. C. PANT) : (a) Yes, Sir,

(b) The wemorandum suggesfed  the
setting vp of District Councils in the hill
areas with adequate powers, constiuting a
Hill Areas Commiltee of the Legislative
Assembly, ec., for safe-puarding the
interests of Manipur tribals. The team was
jnformed that the various matters relating to
the North-Exstern region  were  under
Government’s consideration.

Election Funds for Ruling Party

4743, SHRI RAMKANWAR : Will the
Minister of HOME AFFAIRS be pleased (o
siate :

(a) whether tl'e attention of Government
has be.n drawn 1o a report in the [ndan
Express of February 11, 1971 1n which Dr,
R, C. Cooper, General Secretary of the
Swaiantra Party had made allegations about
the susceptitious manner in which the
Government of Indic bhas collected funds
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from the textile industry for financing the
eleclion campaign of the ruling party ; and

(b) if so, the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir,

(b) The allegations arc baseless,
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Cashew Kernels produced and exporied
from Africa

4745, SHRI C. JANARDHANAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government are aware
that in recent yeers fully mechanited pro-
cessing of cashew kerncls has commenced
in some African countrics ; and

(b) whether Government  have  any
information of the quantity of cashew kernels
produced and exported from Africa 1n
1970-7) ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) No, Sir,

Charges against Ex-M.P. and others
arrested in Caleutia

4746. SIIRI S M BANERIJEL Wil
the Mimster of HOML AFL AIRS be pleased
to slate :

(a) whether charges against  Shri
Badrudduja, ex-PM and others, recently
arrested under the In ernal Sccurity Main-
tenance Ordinance 1n Caliudta, have been
made hnown to them ,

(b) if so, what are the charges ,

() whether they have been gnen
adcquate facilities for defence § and

(d) if not, the reasons for the same ?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) @ (a) and (b). Shn Badrudduja
and the others have been detained to
prevent them from acting in @ manner pre-
judicial to the security of India. The
grounds of detention have beem communi-
cated to them,

(c) and (d). Facilities admissible uader
the relevant provisions of the Ordinance are
being given to the detenus by the Siate
Government,
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Bills and Ordinances scnt by Kerala
Government lying with Centre
for decision

4749, SHRI C. K. CHANDRAPPAN :
Will the Mumster of HOME AFFAIRS be
pleased to state :

(a) whether many Bills and Ordinances
sent by the Kerala Government are lying
with the Centre pending decision ;
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.
(b) if so, the reasons for the delay in
the Centre's decision ; and

{c) a list of those Bills and Ordinances
pending decision T

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) No, Sir.

(b) and (c). The position regarding the
two bills and two draft Ordinances, received
from the Government of Kerala, and which
are pending is as follows :—

() The Kerala Land Reforms
(Amerdment) Bill, 197]1—For
assent.

As some of the provisions of the
Bill are open to legal and constitu-
tionyl  objeciions, clarifications
were sought from the State Govern-
ment. These have been received
on the Tth July, and the Bill 1s
under consideration 1n consullation
with the Minisiries concerned,

(i) The Kerala Motor Tramport

Workers' Payment of Fair
Wages Bull, 197 1—For asscnt.
The State Gavernment  were

addressed on the 24th July, 1971
to clarfy the opposition 1n regard
to some provisions, which are
open to legal and constitutional
objecction, Their reply 1s awaited,

(iii) The Kerala Relicf Undcrtakings
(Spccial Provisions) Amendment
Ordinance, 1971—For approval.
Some suggestions have been con-
veyed to the State Government for
modification of the draft Ordinance.

(iv) The Foreign Owned Plantations
and Other Lands (Acquisition)
Ordinance, 197 i1— For approval.
The draft Ordinance was rcceved
on the Tth July, 1971, and is under
exammation in consultation with
the concerned Ministries.

Arrest of Persons under Internal
Security Act/QOrdinance

4750. SHRI SAMAR GUHA : wil
the Minister of HOME AFFAIRS be
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pleased to state :

(a) the State-wise break-up of the num-
ber of persons arrested under the Iaternal
Security Maintenance Act/Ordinance so far ;

(b) how many of them have been arrested
for spying for Pakistan, acting as communal
agents of Pakistan and for subversive acti-
vities ; and

(c) whether their cases have been cons-
tantly reviewed by Government and, if so,
how muny of them have been released
after the review of their cases ?

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (c). Accord-
ing to the information received from the
State Governments and Union-Territory
Administrations, up to 30-6.71, eight
persons 1n Assam and one person in Maha<
rashtra were detained under the Mainten-
ance of Internal Security Ordinance, 1971,
for preventing them from acting in a
manner prejudicial 1o the maintenance of
public order, Seven persons were detained
in the West Bengal for prevenung them
from acting in u manner prejudicial to the
security of India, The remainmng State
Governments und Umion-Territory Ad-
munistrations have not detained any person
under the Qsdinance. The Central Govern-
ment hiwve detiined thirty-seven persons
under the Ordinance for preventing them
from acting n & manner prejudicial to
the security of India,  All the cases arc
being dealt with according to the relevant
provisions of the law, Tne S'ate Govern-
ment of Assam have released ihree
detenus on parole for one month after re-
viewing their cases.

Bangla Desh Refugres being ineited
for not moving out of West Bengal

4751, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are aware that
some refugees from Bangla Desh are being
incited for not going out of West Bengal in
camps in other States ;

(b) if so, what steps Government have
taken to sce that the agent provocateurs are



& Written Answers

not allowed
refugees ; and

1o create trouble with the

(¢) whether Government propose to take
a tough line with the refugees so that they
are not allowed to complicate the situation,
which is already worst 7

THE DEPUTY MINISTELR IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a)to (¢). Governmeat are
fully vigilant in regard to such possibilsties,
State Governments have also been a lvised
to make suitable security arrangements in
camps. In dealing with a human problem
of such vast proportions, there cannot be
any question of taking a tough line with
the unfortunate victims of Pakistani aggres-
sion,

Take-over of Raw Jule Trade

4152, SHRI JYOTIRMOY BOSU:
Will the Minister of FORELGN TRADE be
pleased to state :

(a) whether a few big merchants and
traders enjoy a monopoly position in the raw
jute trade ;

(b) whether the jute growers are de-
prived of the fair prices for the jute grown
by them becausc of the existence of
monopoly ;

{c) if so, whether the Government have
any scheme to take over this trade from the
hands of the private traders and thereby
ensure payment of fuir prices to the growers;
and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). The ju'e
trade consists of a large number of
merchants, big and small, and intermediaries,
There are certain inhetent drawbacks in
the marketing structure and technique which
largely account for unsatisfaciory remunera-
tion to growers for their produce.

(c) and (d). Government have at
present no proposal to take over the entire
jute trade. The Jute Corporation is, how-
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ever, expected to play a commanding posi-
tion in the jute trade in ensuring fair prices
to growers,

Starting of C.S.L.R. Unit in Kerala

4753, SHRI C JANARDHANAN: Will
the Minister of SCIENCE AND TECHNO-
LOGY be plcased to state :

(a) whether there is any proposal to
start a unit of the CS.L.R. in Kerala ; and

(b) if so, the main features of the
proposal 7

THE MINISTER OF PI ANNING AND
MINISTER OF DEPARTMFNT OF
SCIENCE AND TFCHNOLOGY (SHRI
C. SUBRAMANIAM): (a) and (b). The
Government of Kerala have made proposals
for the establishment of a Repional Research
Laboratory and a Regional Centre of each
of the following Naticnal Laboratories of
the C.S.1.R. in Kerala :

(1) Mechanical Engineering Research
and Development organisation
(MERADO).

(2) Central Glass and Ceramic Re-
scaich Imstitute, Calcutta,

(3) Central Llectronics Engincering Re-
search Institute, Pilani,

The proposals are under consideration,
However, un Indiun Ocean Brological Centre
of the Nauonal Institute of Ocesnography
15 already functioning at Cochin,

Fresh survey of Nutural Resources

4754, SHRI C. JANARDHANAN :
Will the Mimisier of PLANNING be pleased
to state :

(a) whether there is any proposal before
Government {0 conduct a fresh survey of
our natural resources ; and

(b) if so, the main featwres of the
proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
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w
MOHAN DHARIA) : (a) and (b), There
is need for a renewal of our effort in this
direction. Effort is being made together
the most competant organisations and
instruments for this purpose,

Disparity in Per-Capita National
Income in States

4755. SHR1 DEVENDRA SATPATHY :
Will the Minister of PLANNING be
pleased to siate ;

(a) the s'cps being taken by Govern-
to reduce the disparity of per capita national
income among the States ; and

(b) whether Government propose to
take any further steps to reduce the dis-
parity of growth beiween the States besides
what has been decided in the National
Development Council to provide 10% of
Plan Assistance to under-developed Siates 7

THE MINISTER OF STATL IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). Atten-
tion is invited to the reply given to Un-
starred Question No. 1102 in Lok Sabha on
June 2, 1971,

Estoblishment of a Regional Centre of
Mocchanical Coginecting Research and
Development Organisation and
Marine Research Centre in
Kerala

4756, SHRI1 C, K. CHANDRAPPAN :
SHRIMATI BHARGAVI
THANKAPPAN :

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the Government of Kerala
have made a request 1o the Cealre to direct
the C S.1, R, to etablish a Regional
Centre of Mechnicul Enginecring Research
and Development Organisation in Kerala,

(b) whether a similar request by the
same Government was made to the Centre
to direct the C, 8, I, R. to set up a Marine
Rescarch Centre in Kerala,
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{¢) if g0, the main features of both the
schemes; and

(d) the decision taken by the Govera-
ment of India thercon ?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI C,
SUBRAMANIAM) : (a) to (d). The Kerala
Government have proposed that the Produ-
ction-Cum-Extension Centre at Ettumanoor
may be taken over for the establishmeat of
a Regional Centre of the Mechnical Engineer
ing Rescarch and Development Organisation
(MERADO) 1n Kerala. The proposal is
under consideration,

When the National Institute of Oceano-
graphy (NI1Q) was being planned,the question
of 1ts location in Kerala was riso censidered
The Institute, however, has been located in
Goa with one of its Centres viz; the Indian
Ocean Biological Centre at Cochin,

Financial aid to States to remove their
backwardness

4757, SHRIS. M BANERRJEE: Will
the Minister of PLANNING be pleased to
state :

(a) whether some of the State Govern-
ments have demanded substantial financial
aid to remove backwardness of their States;

(b) if so, which are those Siates; and

(c) the guantum of financial aid required
by them during the Fourth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) @ (a) Many of the
Sa'es have asked for additional Central
assistance in one form or other to augment
their Fourth Plan ouilays., However, no
State has asked for aid specifically to remove
the backwardness of the State as such,

(b) and (). Do not arise.

Shifting of Manipor Legis'ative Assembly
to & suitable site

4758, SHRI N. TOMBI SINGH : Will
the Minister of HOME AFFAIRS be pleased *
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to state :

(a) whether the Government of Manipur
are considering a proposal to shift the
Manipur Legislative Assembly 1o a new and
more suitable site;

(b) if so, the main features of thoe
proposal and when the construction of the
new buildings is likely to start; and

() if the reply to part (a) above be
in the ncgative whether Government are
aware that the present site will be unsuitable
in view of the proposed conferment of State-
hood to Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) No, Sir.

(b) Does not arise.

(¢) The Government of Mamipur have
intimated that the pr.sent Manipur Legisla-
tive Astembly Buiiding with minor modifi-
cations would be suniable even after Manipur
becomes a State,
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Assistance to States for construction of
roads in Dacoll-Infesied Areas

4760, SHRI N, K. SHARMA : Will
the Minister of HOME AFFAIRS be pleased
(0 siate

(a) whether any financial assistance has
been given to Siates for the construction of
roads for an.idiceil operations;

(b) if so, which are those States and
what is the amount sanctioned; and

(c) whether the State of Rajasthan has
received any financial assistance on this
account and if not, the reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) and (b), Yes, Sir. Such
assistance has been given to the Government
of Madhya Pradesh for construction of
mincr and link roads to facilitate movement
of police force nto the interior areas. A
sum of Rs. 2510 lakhs was gianied to the
Governinent of Madhya Pradesh during the
year 1¥70-T1.

(¢) No, Sir. Since Madhya Pradesh
has much larger area affected by the dacoity
problem than Raj*sihan and Utiar Pradesh
and since the siuation requited opening up
of ceriain arcas in Madhya Pradesh to faci-
Iitate tl ¢ arm of law reaching those interior
arcas the above assistance has becn given.
Rajasithan Goveinment have, Lowever, boen
given other types of assistunce like grants for
purchase of wircless equipment ete, Rs, 536
lakhs was given to them 1n 1970-71 for the
same,

Opening of a Regionul Research Laboratory

in Kashmir

4761, SHRI JADECJA : Will the Minis-
ter of SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether a Regional Research Labo-
rutory has been opened In Kashmir;

(b) if to, the location of the Labo-
ratory;

(c) the number of research personnel in
the Laboratory;



75 Written Answers

(d) the type of research likely to be
made in the Laboratory; and

(¢) the name of the DNirector with his
educational qualfications ?

THE MINISTCR OF PL ANNING AND
MINISTER OF DELPARTMENT OF
SCIENCF AND TECHNOI OGY (SHRI C,
SUBRAMANIAM) : (4) and (b)., A branch
laboratory of the Regional Research Labo-
ratory, Jammmu has been opened in Snnagar.

(¢ The number of research personnel
in the Laboratory is 26,

(d) The aim of the branch laboratory
is to utilice the 1aw-matenals and assist in
the mndustnial development of the region.

(¢) The name of the Durector is Dr,
K. Ganapatht who has a Doctorate in Science
(D. Sc.).

Full in Price of Turmeric

4762. SHRI GANGA RLDDY : Wil
the Minister of FORFIGN TRADE be
pleased 1o stale :

(n) whether he is aware that the price
of turmeric has gone down considerably ;

(b) whether the fall in price is a result
of stopping export of turmeric ; and

(c) whether turmeric was exported and,
if so, the quantity thereof ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF' FOREIGN TRADE (SHRI
A. C. GLORGE) : (a) Yes, Sir,

(b) No, Sir,

(¢) Exports of turmeric during 1970-71
was 10, 621.2 tons,
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Report of Tariff Commisston on Capltal
invested by industrialists

4764, SHRI N. SHIVAPPA : Will the
Minister of FOREIGN TRADE be plessed
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to state

(a) the recommendations made by the
Tanff Commission regarding percentage of
minimum capital employed by the Industn-
ahsts , and

(b) the reaction of Govurnment thereto?

THE DELPUTY MINISTCR IN THL
MINISTRY Ol FOREIGN TRADL (SHRI
A € GEORGL) (a) The Tanff Com-
miussion has not made any such 1ecom-
mendation 1n the recent past

(b) Does not arise,

Growng of Rubber I'rees on Fxperim ntal
basts in Maharashtra

4765  SHRI RAMACHANDRAN
KADANNAPPAIIT  Will the Mimister of
1 OR}Y IGN TRADL be pieastd to state

(a) whether sume rubber trees were
grown 1 M tharashtra recently on expen
m ntal bass , and

(b} if so, the pariiulars thereof and the
progress achieved 1n this regard 7

THI DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C GLORGE) (a) Yes, Sir

(b) Two acre tnal plantation of rubber
in 1968 season in Savantawady Forest
Division was raised with a view 10 assess
feasibility of underiaking large scale plant-
ation and it 13 being continved An indust-
nalist in Bombay has also planted rubber
inan area of about 11 acres at Parley,
Kolaba Dusirict of Maharashira State in
1969 season It 1s premature to say whether
tubber can be culuivaled economically m
the region until or unless the area comes
mto tapping which will commence during
1974-75 season

Establishment of an Atomic Energy
Centre in Kesala

4766 SHRIM K KRISHNAN Wil
the Minister of ATOMIC ENERGY be
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plcased to state

(a) whether Government propose to
establish one Atomic lEnergy Centre in
Keurala ,

(b) whether the decision has been taken,
and

(¢) if not, the reasons therefor ?

THL PRIME MINISTCR MINISTER
O ATOMIC LNLROGY, MINISTFR OF
HOMI" AFFAIRS AND MINISTIR OF
INFORMALTION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) (a) and
(b) No Sir

(€) A Site Sclection Committee has
beun aprointed to select suitable sines for
the estat ishment of new atomic power
stations 1n the  Northern, Western and
Southern Electricny Regions  The ex
location ol future alomic power stalions
cdn be decidud only after the report of the
Committee 15 received and considered by
the Government  There 18 no proposal for
establishing any other type of atomic energy
centre 1in Kerala

Closure. of Cotton Miils

4767 SHRI BISHWANATH JHUN.
JHUNWAI A
SHRI DEVINDFR  SINGH
GARCHA

Will the Minister of FOREIGN TRADE
be p cased to stite

(a) the extent of increase 1n the pumber

of elosure of cotton mills and yoblessness
since April, 1971 | and

(b) Government®s reaction in this res
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (BHRI
A C GEORGE) (a) There was no in-
crease in the number of closures during
Apnl and May, 1971 According (0
the reports received from the Textile C m-
mussioner, 11 mulls, with total strength of
11,164 workers, were reopened, where:s 8
mills, with 11,184 workers, were cosed
during the period
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(b) The individuval cases of closed mills
are examined in consultation with the
State Government concerned.

Grant to Keraln for Compensation to
Coir Socicties for Loss incurred
by Selling Retted Husks at
Controlled Price

4768. SHRI C K, CHANDRAPPAN :
Will the Minister of FOREIGN TRADE
be pleased to state @

(a) whether the Kerala Governmont had
approached the Centre for a grant to
compensite the loss incurred by the Coir
Societies on account of selling retted husks
at controlled price according to the Centre’s
order of 1968 under the Iissential Commo-
dities Act ; and

(b) if so, the decision of the Centre on
this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) Yes, Sir.

(b) This being a non-Planned expendi-
ture, the State Government have been
advised to accommodate this expenditure
from their own resources.

Taking over of Ajudhya Mills, Delhi

4769. SHRI G. Y. KRISHNAN:
Will the Minister of FOREIGN TRADE
be plcased to siate :

(a) whether Government have taken over
the Ajudhya Mills, Dethi and have decided
torunit ;

(b) if so, the particulars regarding the
salaries of the workers not paid since it was
closed ; and

(c) the grounds on which Government
have decided to stait its functioning 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TR+ DE (SHRI
A.C. GEORGE) : (a) Yes, Sir,

(b) The possession of the premises of the
Ajudhya Textile Malls, Dclhi has not vet
been taken over since the Punjab Naitional
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Bank Ltd. has scaled the mill. In view of
this, it is not possible to work out the
amounts of the salary due to the workers
after its closure,

(c) The mill was being managed in a
manner highly detrimental to the puoblic
interest.

Separation of Judiciary from Executive
in Manipur

4770. SHRI N. TOMBI SINGH :
Will the Minister of HOME AFFAIRS be
pl~ased to siate :

(a) whether the separation of Judiciary
from [ xecutvie has been completed in
Manipur ; and

(b) il so, the main fealures of the
changes in the structure of judicial adminis-
tration after the separation ?

THE MINISTFR OF STATE IN THE
MINISTRY CF HOME AFFAIRS (SHRI
K. C. PANT): (a)and (b). The Govern-
ment of Manipur have intimated that under
exccutive orders issued by them in 1965, the
Judiciary has been separated from IExeculive
in the four valley sub-divisions of Imphal
West, Imphal Fast, Bishenpur and Thoubal
to the extent that trial of cases under the
1P.C has been entruslted to the Judicial
Magistsatcs under the administralive control
of the Judicial Commissioner., Other
criminal cases under the various minor Acts
are however being tried by the Execuiive
Magisira'es. In the remaining arcas of the
territory, separation of the Judiciary has not
yet been effecied.

Creation of Municipal Wards by Delhi
Maunicipal Cor poration

4771. SHRI A. N, CHAWLA: Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Municipal Corporation
of Delhi creatcd Zones to decentralise the
Municipal administration for the convenience
of the public in 1962 ;

(b) whether the Sadar-Paharganj Zone
consisted of 13 Municipal Wards even since
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1962 and there was no inconvenience to the
people of the area ;

(¢) whether now due to certain political
reasons regardless of the administrative and
public convenience, another four Wards
which have better nfTmity either with Karol
Bagh or Civid Lines Zones and which have
remained in those Zones for the lust nine
yeais, have been added to the Sadar-Pahar-
ganj Zone ; and

(d) if so, the reaction of Government
thereto and the steps tuken to improve the
siluation ?

THE DEPUTY MINISTIR IN THLE
MINISTRY OF HOMIL AFCAIRS (SHRI
MOISINY . {a) Yes, Sir.

(b The number of Municipal Consti-
tuencies comprised in Sadar-Pabargany Zoae
was 12 upto 19607-68 and 13 theecatter.
Government did not receive any specific
complunt carhier  abour  constitution of
Lones,

(¢) and (d). Four Municipal consti-
tuencies, viz. Khajoor Road, Manahkpura,
Sarar Rohalla and Rahat Gany have been
integrated with the Sadar-Puharganj Zone
by the Municipal Corporuiion yide its
resolution dated 15th  June, 1971, The
wsolution does not give any 1easen for
this decision. Municipal constituencies vz,
Khajoor Road, Manakpura and Sara
Rohalla were under Karol Bagh Zone and
Rahat Ganj under Civil Lines Zone since
1962,

Under Section 40(1) of the Delhi
Munucipal Corporation Act. the Corporation
has powers to constitute as many special and
ad fio¢ committees as it thinks fit for the
excicise of any power or discharge of any
function which the Corporation may by
resolution delegate to them,

Jute Corporation

4772, SHRI DASARATHA DEB: Will
the Minister of FOREIGN TRADE be
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pleased to state @

(u) whether the Jute Corporation in the
public scctor has staried functioning ; and

(b) if so, its achievements so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORLIGN TRADE (SHRI
A.C, GIORGE) : (a) The Jute Corpora-
tion of India has been registered on the
2nd April, 1971, It has not yet started
functioning.

{b) Docs not arise.
Exrort of Silk Surees

4773. SHRI RAIDEO SINGH : Will
the Minister of I ORLCIGN TRADE be
pleased to siate :

(a)  whether Indian Silk Sarees are in
great demand in Asian and Afocan couniries
and export of sarees sncreased to Rs, 109 33
lakhis 1 1970-71 from Rs, 829! lakhs in
1909-70

(1) the reason for this big rise in the
eaport of siik sarees ; and

{¢) the percen'ape of the Banarsi silk
sarcey in the export of sarces 7

THE DEPUTY MINISTER IN THE
MINISTRY OFF 1 OREIGN TRADE (SHRI
A. C. GLORGE) : (u) Yes, Sir.

(b} The rise in export is attributed to
improved designs of Indian sarees for which
there is increasing demand by overseas Indian
scttlements and partly increasing preference
by westerne's for use of Indiin sarees as
dress matenial,

(C:l 60',’ O

Raising of Post Offices in U. P. Circle
to Combined offices and Public
Call Offices

4774, SHRI RAJDEOSINGH : Will
the Minister of COMMUNICATIONS be
pleased to state ;

(a) whether hundreds of Post Offices
in Uttar Pradesh Circlg havg been sanctioned
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to be raised to Combined Offices and Public
Call Offices but nothing has been done so
far to implement it ;

(b) whether most of the 8D Os (T)
are not trained in line and cable and there-
fore are unable to take up the work 3 and

(c) if so, the steps taken to expedile
the work ?

THE MINISTER OF COMMUNICA-
TIONS (SHRL H. N. BAHUGUN) : (a)
Proposals for converting 283 Post Offices
to Combined Office and 128 Post Offices
to Publc Call Offues in Uttar Pradesh
Circle have been sanctioned.

(b) Out of 18 SDO"s Telegraphs work-
ing in the Cncle, 9 are ttained 1n branches
other than hnes and cables But this s
not the reason for the works pending,
The wotks an pending due to non-avail-
abiliy of scmie csscutial items of stores,

() The stoies ure being procured and
the works are Leing carned out progressively
as and when the stores are received,

All India Rudio Programme on DBurgla
Desh

4775, SHRI RAJDTLO SINGH : will
the ANimster of INFORMATION AND
BROAICASTING be pleased to state :

(@) whether there 15 any special feature
programme over All India Radio to expose
the lies and so-called achievements of Pakis-
tan Radio regarding the conditions obtain-
ing in Bengla Desh and evacuee problems;
and

(b) if not, whether Government propose
to acopt, as during the last Indo-Pak War
in 1965, a special feature programme in the
name of ‘Radio Jhuthistan® ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATRY) : (a) False propaganda of Radio
Pakistan on this subject 1s constantly being
countered in news and commentary prog-

rammes and other programmes of All India
Radio regularly.
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(b) Does not arise. However, no such
feature programme is conlemplated.

Cases of Kidnapping and murder by
Naxalitles in West Bengal

4776 SHRI N. E. IIORO :Will the
Minister of 110ML. AFFAIRS be pleased to
state @

(@) the numbecr of incident of kidnapp-
ing and murder by Naxalites in West Bengal
during the last four months;

(b) the number of political mwrders
out of them; and

(c) tho steps taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SIIRI
K. C. PANT) : (a) and (b) . Information 1s
being obtained.

(¢v Firm action under the law to
counter the activities of the nasalnes and
allicd extremust groups 18 being taken by the
State Governnwnt, The Goveinment of
Indw are providing all reasonabile assisiance
including addinonal armed police remfor-
cements, wieless and other equipment and
pooling of Intelligence.

Setting up of Projects in  Public Sector
in Regions covered in Eailier Plans

4777. SHRI N, E. HORO : Will the
Minis'er of PLANNING be pleased to
state :

(a) whether there are some regions in
the country which have not been covered
by any Public Sector Project; and

(b) if so, the reasons for inclusion of
new projects in the Public Sector in the
arcas which have already been covered in
the previous Plans?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA):(a) and (b) . The
Public Sector Plan taken care of the develop-
ment of the country as 8 whole within the
limjts pf axailable resources. There is no
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arev or region of the country, therefore,
which has been left out from the coverage
by the Projecis under the Public Sector.
The projects n the Cen’al seclor particularly
relating 1o Industry, Mincrals, Trinsport
and Communications are loviied manly on
techno-eeonomic considerations The benefits
from such projpcts flow to the varwus
patts of the counttv irrespective of thur
locations The  schoemes proge ts and
programmes fotinula ed by the $ ate Govern-
ment within the frimewrk of the Stae
Plans formulated by the Puanning Commun-
sion aim (o tike care of the needs of the
areas within the res ective S ates although
the stleme o1 projec’ o1 programnie may
nut be located in every part of the S ate
The Question of multplication of projcts
In some arcis atd lack of piojens i other
arers, dose no', thorcfore, arne

TIw JqT AX ATIgeTe fafanl g1 0z

4773. =t TIRMASTT MIESt c AT
§RIT 741 qZ aqnr Ay 7w w1 Fa

(%) #7 fafwq sis01 & (B2 wra-
fas Ty gur Ak gArzwR afafaoar o
oA % faar am §

(@) afz ar, & 7or-nz, weaw
afafa & szt S aman g

(n) afg W (7) *1 INTATEAS
g, v s wfafdt o w27 s T EA &
FIT F1277 3 ; 9T

() ga afufra & nza & f&n
fas e arefeet faama sar g ?

sere Wt (ot gwaa qgw Fgn):
(%) srart

(=) gemr oefaa &t a1 R e
IN F§ 1 g8 g @ faar |rgAr

(7) s & 7 vza7 )
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(%) 7 wfafgar, gl qwdf &
wfafes, feaf=faa fgat g afss A
it g .—

) @Az AgEn
) a=ie w41 & aifuy sfafafe )
(3) mi5a fawrT wew & sfafafy
) st AR & iaarg sfafafe
) UsE FTEIT & AQeard
gfafafy
(6) emmz Aty afasy & sfafafe
(7) mriflm fo7 & afafafy

(8) o7 & sfafafya

Laport of Vg

4779 SHRI C K CHANDRAPPAN :
Will the Mimister of FOREIGN TRADE be
pleased to state :

(a) whaher India 15 exporting wigs to
other countries,

(by f so the
1968 09 and 1969 70;

cvarmings therefrom 1n

(¢) whether there 15 any wig factory
1n our country run by Government;

(d) who'her there 1s any proposal to
set up me s Wiz Fac ores in dificrent parts
of the country, and

(e) f so, the main features thereof ?

THT DFPUTY MINISTER IN THE
MINISTRY OF FORLIGN TRADE (SHRI
A.C GEORGE) (u) Yes, Sir,

(b) Fxport earmngs during 1968-69
and 1969 70 amounted to Rs, 3,27 lakhs
and Rs. 12 06 lakhs respectively,

(¢} Yes, Sir,

(4 No proposal is under consideration
at present,

(¢) Does not arise,
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o) ¥ fog frwmita gareadt & faatar ot
sy g

qFida
qYaer

guEr
TGt
AT

nzgiw fay & farafmfEa et gz
faarfia garvat & famtw & fag yfa
afygeor off frar ar ver &

AWTTE, AT AT H7T AZNEATH |

fet & s wEIEEQY W
axifzeg fear s

4781, =it wam fag /v - w2
AT 5 4 AN g gar a4y ¢

(%) 1965 ¥ feeslt st AW
g frgd) e away wie et @
swifas g€ ,

(@) w1 w@ a5 BT TIWAS
ferdy & Faw owar & are wfea gk §;

() %31 1971-72 & awwre #7frax
Iiwy Trgteet fedlt R ot gwifoa
1 w1 § ofT g1, @Y feg aua a% , 6l

(w) wfx =gy, o war wiew § 7
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wure st (ot Jeaat dxew agaon)
(%) ay J¥ ) GEHLT feet qesaor
1965 2 T (FTE 1965 dewTq@ 1T

faaraT 1965 awwIm)

......

1966 &1 a1 (FEd 1966 deRwor X
FgET 1966 FEHIW) 0 ...
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1969 o qrX (gT 1969 Hewvar) uF qIT (TqFaT)
1968 g&wIv)

1970 s qiz (IHrf (970 gEFTr) uw Ik (garg
1970 "eFam)

(=) X arw-AaraT 1968 FFFHIO
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() ot g1 foedt sradmedt & add
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T Gy ¥ fasm & foy ow
oftmr Wt A

4782, =i\ warq Fag At : Fa7 MY
w4 ag AW B FOvHT fF

(%) ®ar goe &1 faare q@faT
& & gy giwa N fawre & gfe
¥ 9ad &7 (Wuge, swwnEn, &
ngary, fegl-ngae =, fyayune,
wER el i Afaiw) & fod 0w qfag
& TqAT ® W FTE ;W

(=) afg g1, @ sEA g wF
Fgry?

T RN & wm WAy (sf g
w o) (F) S A, o

(=) wea afr Izar |

Indian Irade Delegation to visit U. A R.

4783 SHRI JADLJA *© Will  the
Mimister ot FORLIGN TRADE be pleascd
to stale :

(a) whether the U A R has proposed
to India to send a trade delegation (o that
country, and

() 1f so, the particulars of the problem
facing the two countrics for agrecing to a
trade agreement 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) (a) Yes Sir

(b) Under 1he Indo UAR Trade
Agreement, trade arrangcment are sigoed
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every year, and it is the normal practice for
the delegation of one country to visit the
other country by rotation for concluding a
new trade arrangement when the old one
cxpires, As the Trade Arrangement for
1970-71 expired on 30th June, 1971, the
visit of an Indian «delegation to U, A. R. is
due.

Creation of new All India Services

4784, SHRI NIHAR LASKAR :
SHR1I P. GANGADEB :

Will the PRIME MINISTER be pleas.d
to state :

(a) whether Government have given up
plans for the ciecation of mew All India
Services;

(b) whether Government have alswo
decided oot to pursue the caiher dicision to
creale educational and agiicullural Services;

(¢) if so, wheiher the ieason is that
some States have revived their stand on the
need for these Services; and

(d) whether Government have also
dropped their earlier decision lo set up
Indian Medical and Health liervice, and if
so, the reasons thorefor ?

THE MINISTER OF STATL IN THRE
MINISTRY OF HOME AFFAIRS AND IN
THE DLPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) The
All India Services Act, 1951 provides for the
creation of new All India Seivices in the
field of forestry, medicine and healih and
engincering. The Ind’an Foiest Service was
constituted with  effect  from  1-7-1966
Through the Indian Medical and leahh
Service was also formally constituted with
effect from 1-2-1969, recruilment to the
Cadres of this Service in the various States
has not yet been made. The question regard-
ing constitution of the Indian Service of
Engincers is still under consideration,

(b) and (¢}. Government have decided
that for the present nmo further action to
amend the All India Services Act 1951 to
provide for the creation of the Indian Edu-
cational Service and the Indian Agiicultural
Service may be undertaken, in view of the
opposition from serveral Siates,
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(d) No, Sir, Since some of the State
Governments which had earlier agreed to
pariicipa'e in the Indian Medical and Health
Service subsequently withdrew or expressed
reservations about their participation in the
Service, Government are considering whether
the recruitment to the Indian Medical and
Health Service should be made. No final
decision has yet been taken,

India’s Exports to E.E.C. Countries

4785. SHRI1 NI111AR LASKAR :
SHR1 P. GANGADEB :

Will the Minister of FOREIGN TRADE
be pleased to state ;

(a) whether a 16 per cent increase in
the level of India’s export to the Europcan
Economic Community 15 posaible by the end
of the Fourth Plan nciording to analysis
made by the Trade Development Authorinty;

(b) if so, India’s total exporls to the
Furopean Leonomic Community duting 1970-
71; and

(¢) whether India’s exports to the
European Feonomic Comn.unily were more
in 1970-71 than 1969-70 and, if so, by how
much 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FORLIGN TRADL (SHIRI
A, C. GLORGIL): (¢) TDA have not
worked oul uny estimares of increase in the
to al exporis from India to ELC countries
during the fourth plan period.

(b) Siatistics for the whole year 70-71
are not yet available, India’s exporis 1o
EEC coumnes durmig Aptil-December' 70
amounted to Rs, 73,59 crores,

(¢) In the absence of statistics for the
whole year during 1970-71, comparison
between exporis during 69-70 and 70-71 is
nol possible at this stage,

Objecticnable remarks contained in book
enlitled ‘Kashmir’ writien by former
1. B. Chief

4786. SHRI NIHAR LASKAR :
SHRI P. GANGADESB :
SHRI BISHWANATH JHUN-
JHUNWALA

Will the Minister of HOME AFFAIRS
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be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the Untold story of
Sheikh Abdullab® given in the book entitled
‘Kashmir’ by Shri B. N, Mullick former
Director of the Intelligence Bureau, Govern-
ment of India; and

(b) if so, whethcr there arc some objec-
tionable remarks in the book ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) The book is under examination.

Payment of Hill Allowance 10 P&T

Employces
4787, SIIR1 M, K. KRISIINAN :
SHRI PHOOL CHAND
VERMA :

Will the Minister of COMMUNICA-
TIONS be plcased to state :

(a) whether Hill Allowance which the
employees, who are working at hilly areas
are liable 1o get, arec not being paid to the
Pand T emplovees, working at Peringa-
lkuthu area, Irinjalakhuda Branch Trichur
Dustrict and Kotayans in Keiala; and

(b) if so, the reasons therefor ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
and (b), Hill Compensatory allowance 18
paid at stations in Trichur and Kota:ans
where the height is 1,000 metrcs or above
sea level as per rules @ Peringalkuthu is
only about 417 metrcs above sea level and is
not entiled to this allowance,

Criminal cases against P&T Employees
of Palghat Divislon for participation
In strike of March, 1971

4788. SHRI M. K. KRISHNAN : Will
the Miaister of COMMUNICATIONS be
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pleased to state :

(a) whether the criminal cases filed
against employees of the Posts and Tele-
graphs Department Palghat Division, who
had participated 1n the strike launched in
March, 1971 have not yet been withdrawn in
violation to the assurance given by the
authorities;

(b) if so, the reasons for the same;
and

{(c) whether Government are consider-
ing to withdraw the same immediately 7

THE MINISTFR OF COMMUNICA-
TIONS (SHRI H N. BAHUGUNA) : (a)
No, Sir; no such assurance was given by the
P and T authotilies,

(b) Does nol anse.

(c) Since thewe are ecases for comzible
offences, the qucsison of their withdrawal
from the court docs nol anse,

Reorganisaiion of infernal structure of
Planning Commission

4789. SHRL P GANGADEB :

SHRI D. K PANDA :

SHRI S M KRISHNA :
Will the Minister of PLANNING be
pleased to state ©

(a) whether a Commutlee on reorganisa=-
uon of the internal structure of the Planning
Commussion has recommended that the
Commussion on the whule should be ‘profes-
sionalised body consisliog of professional
men with special shill and disciplines’; and

(b) if so, the particulars of the reco-
mmendations made by the Committee and
the action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SH'.R[
MOIIAN DHARIA) : (s) and (b). Yes.
This was the opinion of several experts who
weie informally consulted. The opinion is
under consideration in the light of the
recommendation of the Administrative
Reforms Commission on the function of the
Planning Commission,
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Posts and Telcgraphs Facilitics in
Kasaragod and Hosdrug Tulugs

4793, SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister
of COMMUNICATIONS be pleased to
state @

(a) whether Government have considered
to provide the Posts and Telegraphs facilities
in tho eastern parts of Kusaragod and
Hosdrug Talugs ; and

(b) if so, the main features thereof ?

THE MINISTER QF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA) :
(a) and (b).

Postal Facilities

The information is being collected and
will be laid on the Table of the Lok Sabha
in due course,

Telegraph Facilities

At present there arc no proposals under
consideration for provision of telegraph
facilities in the eastern paris of Kasuragod
and Hosdrug Talugs.

Telex Facilities in Trivandrum

4794, SHRI RAMACHANDRAN
KADANNAPPALLL : Will the Minister of
COMMUNICATIONS be pleased to state ;

(a) whether the Telex facilitics in
Trivandrum and Calicut have been introdu-
ced as decided by the P. and T. Advisory
Coungcil in December, 1970 ;

(b) if o, the particulars thereof ; and
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(c) if not, the reasons therefor ?

THE MINISTER OF COMMUNICA-

TIONS (SHRI H. N, BAHUGUNA):
(a) No,

(b) and (c). Trivandrum : The
instajlation of telex eguipment at

Trivandrum has been completed and the
tests are in progress. This telex is expected

to be commissioned during the next
3-4 weeks,
Calicwt ©  The equipment for telex at

Calicut is under supply from Megsrs, ITI
Bangalore, This telex is expected (o be
commissioned by March, 1972,

Telephone Connections in Im phal

4795, SHRI N. TOMBI SINGH :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government are considering
to increase the number of Telephone connec-
tions in Imphal town ;

(b) if so, when and how many connec-
tions are being increased ; and

(¢) if not, whether there is no out-
standing demand for more connections 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N, BAHUGUNA) :
(a) Yes, Sir,

(b} The work of expansion of the
exchange from 840 lines 10 1200 lines is
already in progress.

{<) Does not arise,

Teaching of Manipuri Language {o non-
Manipuri Officers

4796. SHRI N. TOMBL SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the progress made by the Govern-
ment of Manipur in the scheme for teaching
Manipuri fanguage 10 non-Manipuri Officers
posted in Manipur ;
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(b) the number of officers of the
Gazetted ranks who have passed the
condensad course run in this behalf and the
measures taken by Government to encour-
age the scheme ; and

(¢) whether Government propose to
make this scheme permanent ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C PANT): (a) 10 (¢) The Govern-
ment of Manipur have intimated that m
April, 1970 they had orgamsed a thre
months' course for teaching Manipuri
Language afier office hours to those non-
Manipuri Officers who dasired to learn it.
The average attendance in the class was
between eight and fifieen ofticers, Eight of
them, including six Gazetted Officers, lave
passed this test  The Government of Mani-
pur do not proposc to mahke this scheme
permancnt.

Function'ng of “Yuvak Mandals” by
RSS in Delhi

4797 SHRI B N RLDDY - Will
the Mimister of HOME AFFAIRS be
pleased to slale

(a) whether the attention of Govuernment
has been drawn to the funclioning of
*“Yuvah Mandals” by the Rachinya
Swayamsevak Sangh 1n Delhs , and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOML AFLAIRS (SHRI
MOHSIN) () Governmunt are aware
that a registered sociely, in the name of
Yuvak Mandal, has set up branches in some
areas of New Delhi,

(b) Instructions already exist that
Government servant should not only main-
tain political neutrahty but shouid also
appear to do so and that they should not
parucipale 1n the activities of, or assouidte
themselves with, any organisauion in  1espect
of which there 1s the slhightest reason to
think that the organisation has a political
aspect.
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Dropping of Priorities for Remaining
Period of Fourth Plan due to Se:ious
Economic Crisls

4798 SHRI GADADHAR SAHA :
Will the Mmster of PLANNING be pleased
to state :

(a) whether priorities of the remaning
period of the Fourth Five Year Plan are
gomng to be dropped because of the serious
economic ctisis , and

(b) if so, the particulars thercof ?

THI MINISTFR OF STATF IN TIIE
MINISTRY OF PLANNING (SHRI
MOHAN DIIARIA) (a) and (b) An
appraisal of the Fourth Five Year Plan 1s
under way  This will no doubt take into
con #deration the question of reviewing the
Plan prionties dunng the remuaining period
of Fourth Five Year Plan

IaT w2n ¥ goampe & fawe
UF AU ¥ TEA WS
qifeeart wgA W
fregandt
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¥ g Tgr ar; s

(=) % salEa & frag avwe gru
a7 Frgarg Fra§ g ?

7E W ¥ qo-Ed (s sigew):
(®) & (w) . ST GIFIT § AT Argw
fey om g § at awr oowr @ < ¥
Lol
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T ¥ are faam # faairat
ITETEE! #Y @qTAr

4800. <7 wywIATCGm  qid : F40
dare W4T T AT F1 Far w30

(%) #av g@Ix w1 fawie sq
e TFAETT ®) @I IX FT A
qigi % =mHEA v1 wAfs rwed F
@man< 10 agf ¥ afas awg § Far &1
@3

(@) afzzh, ) g9 @39 § F@ER
# FrAfa g ?

gare #AY (W) A A9 *gyr).
(%) st famass ode  &ar 1T
MF-NAT A Fo WAl 97 QT IATF R,
Yogw & fawmw ® Amq faq a@ &
TF g

(@) =rfdy siT 9qd am & g
¥ a0 978 argd safaqal 9T iz &
st &1 fam esfaadl | e dA
aq-A§ fANItaT o5tz & a7 a7 4ar ar
Bl T 33 g 40 AT F AW L1 QT ¥
fraifrg o i@ @ X g4
gt w fagfis & wF g & fdR
fafeq qfier s aY &1 3 =ifsdr O
A & fag agdy safsaa) & fag W@ o
50 sfega #1¥ & & gwaden ¥ 43
AFT & | aq fawiaL gaz qafer awar
% 3qwey 7 gf v oA ¥ qAlT wear ®
fruifia oder § s 7 €, aft aigd
=gt ®) wat fagqr qrar @ 1 A faar-
Aex oWz dfgw a1 wEd guww oqEr
¥ e Y o faedin fmiare o@E
& Al T AT oF o aw Var @ @
A0 ET NI T A5t ¥
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afc 9z fagfea & fag @ argd safsaal
¥ wrq wfadfar % 43 qwd §

Periodic Investigations of Actusnl Use of
Ex port incentive and Tmport licences

4301. SHRI1 BHOGEFNDRA JHA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have been
making periodic investigations of the actual
use of export incentive and aclual users
import lwcences 1ssued (o exporters and
manufacturers, respectively § and

(b) if so, wheth-r such investigations
have rovealed any common  malpractices by
the licencers 7

THE DEPUTY MINISTER IN THE
MINISTRY OF NORLIGN TRADE (SHRI
A, C, GFORGE) : (a)and (b). Whenever
reports are reccived about alleged mususe of
licences issued under the E. P. Schemes or
to Actuitl-users, Government mukes enquiries
through the investigating agencies vis., the
sponsoring auvthorities and the C, B. 1, The
common violations of the conditions of the
licences arc in respect of ;—

(i) transfer of licences to third parties ;
and

(ii) sale of material imported against
the licences to unauthorised persons

A number of cases has come (o the notice
of the Government in the past which 1ndi-
cated wviolation of the conditions under
which the licences were i1ssucd.  Whenever
such violations are noticed and proved
Government takes sunable action either
depurtmentally or through a Court of Law.

Exploration of Atomic Minerals in Orissa

4802. SIHRI DEVENDRA SATPATHY:
‘Wili the Miais'cr of ATOMIC ENERGY be
pleased to state :

(a) whether the Government are sfarting
explorations of atomic minerals available in
different parts of Orissa ; and
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(b) if so, when ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): (a) and (b) The
surveys in Orissa were initlated in 1955-56.
These have since been extended to various
parts of the State and are still continuing.
Details of these surveys have been brought
out in the Annual Reports of the Depariment,

fagre & gioar ford H9q-vrw 7
ATT uY T @1 ATAT

4803. =t ATATIT O™ AT : FAqT
"W T 47 a9 #7971 H37 F

(%) 71 wagre &1 fa=re faqe &
gfaz: fa& ¥ wewr ades & dAfgar me
¥ UF IU-ew F A G @AY FT R ;

(=) 71 397 Fmisa F fa¥ ow
98% waT #1 fufor fear o gw1 §
#T

() afz gi, &t wvarc ag watEa
Tt &F A% @i M 7

a1 wAt (uft FmEeh AT wgyon):
(w) atfaar & nfafr faahy ey
TFTGT A FAET 39-TrRUT ¥ FIAN
& faqg 10 770, 1971 #t sy
aqrdy 5 ST 7 § gt av are ghagra
T W g, Tifgar % 9g® @ anew
wife 25 8-1966 & wsiteqr Tw ATHIT &
a1 BYArEH afes 9T 17 5T g §

(w) ot gt 1 qwred gt g 3w ¥
faawmos g2 & win & fag & =¥
7ET A g & A & GArgAr ¥ )

(w) «€ gavvw, faawr fo fawig
wIE ¥R @l 8, /T (971 F o w0
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g e & for dare g gAY & wE
TIHTX ® fqaTig 99 sTee ¥ qLw
a Y EAEAT |

Production of Plutonium in Atomic
Power Plants

4804. SHRI V. N. P, SINGH : Will
the Minister of ATOMIC ENERGY be
plcased to slate :

(a) the quantity of plutonium being
produced per annum in our atomic power
plants ; and

(b) whether it will be sufficient to fuel
our fast breeder power stations using
thorium or depleted uramum proposed to be
set up about five years from now 7

THE PRIME MINISTER, MINISTER
OF ATOMIC LNERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATIL INDIRA GANDHI) : (a4) The
quaniny depends upon the quanium of
power generated and the design of the fuel
elements,

(b) The quantity of plutontum produced
from CANDU type reactors under construce
tion or to be constructcd in the present
decade would be sufficient to fuel the fast
breeder reactors proposed in the Profile for
the decade 1970-80 on ‘“Atomic Energy and
Space Research®,

Capital Expenditure on I T. I. Factory
at Naini (Allahabad)

4805. SHRI V., N. P. SINGH : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the total estimated capital expendi-
ture for the new factory of I, T. I, Lid. set
up at MNaini, Allahabad ;

(b) the estimated expenditure under the
Heads—Land, Housing, faclory building,
Machinery, Installation of machinery and
running capital ;

(c) the quantum expended, so far, on
the above Heads ; and
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(d) how much capital has been raised
to date ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H., N, BAHUGUNA) : (a)
to (d). A statement giving the information
required in respect of the new factory of
the Indian Telephone Industries Limited at
Naini for the manufacture of long distance
transmission equipment is attached.

Statement

(a) The total estimated capital expendi-
ture on the new factory of the Indian
Telephone Industries Lid. at Naini for
manufacture of long distance transmission
equipment is Rs, 258.60 lakhs.

(b) The break-up of expenditure under
the Heads mentioncd in the Question is :(—

Rs. in lakhs

(i) Development of Land 533
(ii) Residential Buildings
(Housing) ¥ 5.75
(iii) Factory Buildings 56,02
(iv) Plant and Machinery
including installation 101.25
(v) Running (Working)
Capital 194.58 for
1571-72

(¢) The amounts spent on the above

heads upto 31.3.1971 are : —
Rs. in lakhs

(i) Development of Land ——

(i) Residential Buildings 7.84
(iii) Faclory Buildings 17.04
(iv) Plant and Machinery 0.10

~ (d) The total amount of capital so far
' raised is Rs. 105 lakhs, out of which Rs. 55
:',‘ khs was raised by way of share capital and
“{he balance of Rs. 50 lakhs by way of loan
n by the Government of India.
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Way of Reading News in English over
A. L. R. Jarring and Unpleasant

4806, SHRI C, CHITTIBABU : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

complaints have been
received by the All India Radio regarding
the announcers and news-readers in English
about their mispronounciations, jarring and
unpieasant way of reading news ;

(a) whether

(b) if so, whether they have not becn
selected afier an audition test ; and

(c) whether these persons will be given
necessary training before they are put on the
air ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINL
SATPATHY) : (a) Comments critical as
well as appreciative of English news-reading
have been received from listeners,

(b) All News Readers are selected after
an audition iest and interview,

(¢) Training of News Readers is a
continuous process ; they are trained before
they are allowed to go on the air and they
continue to receive training and guidance
while in employment.

ReO WRA § (HmUd F /A
¥ ogwE T OFJAIT
4807. =it @it 9w faa ;o Far
a1 HAT 38 AT &Y 397 FT fF
(%) weq 939 ® UH =F & Qread
F) gear fraqt & o1 fEoa & qFAT A
feqa & aar 7 FEi-Fal € ; @K

(@) g7 wadl & for feum & &9
¥ fradr o fa erar 1 ady 21

g1z ®w=y (= gRaAdY qeT agyo):
(%) 1096
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gaar oefra Y o @ g A iy
gr ¥ & sroEt

(=) 1,07 003 =2 fd 717 |

AT 53N ¢ SHIA WAL
afafadi ® d3¢

4808. it smarw s : Far
HEC Al ag QAT A F0 &3 F

(%) #ar aeq s FY TART AAZ-
wrc gfafar da 7 7 F375 0F &<
dz% wAfax w4 §

(=) gadr =¥ #3fa & sFav @
5% T F 797 F1GT & TG IA #4714
F 31 AW & 97 W awEwT
afaigat & faaffra safy & qearq st
F5% weafay ay 0 ; &7

() @11 Fv&C § ATFN FTIAY F
oY Sedad & favg 1w dard F1 ¢ ?

wuTC WA (R A daw agao):
(%) zotma AapwiT afafay 3 do8
arFaE: g AT AR A &w § Fu OF
T AT B

(=) “am, =T AN qamgr ¥ ¥
weds &t gfafs 1 7€, 1970 § 99 as
dA-ftT dsF 1 gar 8 gAY waAlg ¥
A wifea @R R A awfa) «
da d1-Y e gd ) faganifrs da8 5o
¥ wfsarf $g wmafrs s ol
aenafy gma & afors €€ Fiw F¥
ufgsar & sroy dav gk

() =7 afafy i o fafrr aafe &
oz frafes =7 & §3% &Y Ffan
agfer fgzaa wd sT g ag &
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w0 dfen AT wrw Wy A
wgfe § yw-fewe frmrem

4809, =t winy wvw fww ;- w@rv
| A4 Gfeq qTEA W@ TGAE #Y
i & sig-ferzr fasen & aX & 13
wgd, 1970 ¥ safey s o1
2739 ¥ ga¥ & gy A qg FAM #
FI1 I fF :

() Fav 3, dfed arraars Sgadl
& s7mF @ gfa sre-feve A s &

searg 97 ©7 qig %15 fanta fEar qar
g, 9z

(@) afe @, & IaFT geqg @
v g ?

| /At (s gREat dga agan):
(%) &7 (71) @z qF4@ zrw-ar fqar
¥ gz wiw-ferz gaeare afmfd &
que o1 141 41, $f6T IAA W wAFI
e al fawifra ady 41 4

Memorandum from A. L R. Casual Artistes

4810 SHRI JAGADISH  BHATTA-
CHHARAYA : Wil the Minister of
INFORMATION AND BROADCASTING
be pleased to state |

(a) whether Governmnt received any
memorandum from the casual artisies of
the All India Radio 1ecently ;

(b) if so, the main features thereof ;
and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : () Yes, Sir.

(b) and (c). The information is furnish
ed in the statement laid on the Table of the
House. [Placed in Library. Sce No,
LT—661/71]
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Police Commissioner system for big
cities

4811, SHRIMATI SHEILA KAUL:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is proposed to extend the
Police Commissioner system to big cities in
preference to the one headed by the District
Magistrate; and

(b) the names of cilies in India where
the Police Commissioner system is already
in operation ?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) No, Sir. However, the
Khosla Commission on Delhi Police had
recommended the introduction of the Commi-
ssioner of Police system in the Union
Territory of Dethi, That recommendation
is under cxaminauon.

(b) The following citics have Commi-
ssioners of Polive; Bombay, Peona, Nagpur,
Ahmedabad, Culeutta, Madias  and
Iyderabad, The ciues of Banaalore, Lrna-
kulam and Trivandrum also have Commissi-
oners of Pulice but they do not excrene the
specil  statutory powers excrciced by the
Commussioners 1n the other citics,

Cost of T. V. Tower in New Delhi

4812, SHRI S, C SAMANTA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the likely cost of the T, V. tower
and the antenna coming up n New Delln;
and

(b) the additional advantage likely to
be derived from the erection of the said
tower atop the building ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) The cost of the T.V.
Tower recently erccied in the Akashvani
Bhavan compound is Rs. 7.0 lakhs, while
the estimated cost of the proposed Tower
atop the N. D. M. C. building is Rs. 45
lakhs,
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(b) ‘The tower on top of the building
would give antenna’s height of about 200
metres at less cost than that involved in the
erection of a 200 metres sicel mast on the
ground, With a mast of this height the
scrvice arca (o the TV station will be exten-
ded to about 100 km a.ound Delhi,

National plan for Science and Technology

4813, SHRIBALATHANDAYUTHAM:
Will the Minister of PLANNING be pleased
to state

(1) whether Government have any pro-
posal to firmula‘e a national plan for science
and technology with a view to fully utilise
all avarlable talenis in the ficld of science
and technology for the effective implementa-
tion of the social wobjectives outlined in the
Plan; and

(b) if so, the main fentures thercof?

THE MINISTER OI' STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) @ (a) and (b). S eps
have been mnitated for the prepaiation ol a

p'an for science and technology (short
tetem and  long  term which  will  be
rclated (o and mtcgraied with the socio-

cronsmic  objectives lud in the  Plan
document.  The salient features of such a
plan when ready will be made known.

Setting up of Special Cell to help Small
Scaule Industrial Units

4814, SIIRI BALATHANDAYUTHAM:
Will the Minister of FORLIGN TRADE be
pleased (o stdte @

(a) whether a special cell has becn set
up in ihe Lnginecring Promation Council 1o
help small scale indus.rial units in exporting
goods; and

(b) if so, what is the nature of help
proposed to be given to the small uniis in
tlus conoection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADL (SHR]
AC. GEORGIL): (u) and (b). Tie Engi-
neering Export Promotion Council have
created a4 special cell which wou'd contact
Small Scale Units in cngineciing Industries
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all over the country and rdentfy (i) units
already exporting or hawving export potential
and (u) thoss already supplying or are cap-
able of supplying components and ancillanes
to larger unns.

In addition to supplying statistical data
and other information of (1ade intzerest, the
Council proposes to identify problems pecu-
liar to the small exporting units and help
the umits 1n overconune them- Usual faci-
lities m the muter of publicity, shipping,
drawback, trade delegations, participation in
exhibitions and trade fairs abioad, surveyng
of markets cle would also be extended to
these units,

Appenl to Indian Scientists abrond to
return to Indm

4815, SHRI SUBODII HANSDA :
SHRI D K PANDA
SIIRI DILVINDER SINGH
GARCHA :
Will th: Mimister of SCILNCE AND

TECHNOLOGY be pleased to state ;

(a) whether the appeal made by Govern
ment to Indian Scientists  abroad to bnng
them back has failed;

JULY 14, 1971
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(b) whether the reasons for the poor
response from those Scientists have been
assessed, and

(¢) of so, what are those reasons ?

THE MINISTER OF PLANNING AND
MINISTFR OF DEPARTMENT OF
SCILNCE AND TECHNOLOGY (SHRIC.
SUBRAMANIAM) : (a) The Government
have tahen 4 number of measures lke the
Scsennsts” Poul Scheme, creation of super-
numeruy posts in  scientific institutions and
indusirial organisations and conducting nler
views abroad for appuiniment to regular
vacancies to faulitate the return of Indian
stienfists A statement showing the position
in the Scientists’ Pool Scheme as on st June
1971 1s altached

In 1969 the Counul of Suenufic and
Industrial Rescaich (CSIR) conducted an
exploratory  survey ot hghly  qualified
Indun Suentists holding senior  positions
abroad for finding out tne conditrons that
would facilitate their retuin, The Sutvey
covered 800 persons out of which oaly 121
persons responded,

(b) and {c) The main reason for the
puor respoase would appear to be that most
of the senor persons do nol wish to return
to India without a regular employment in
therr sputialisiiion 1 a relatively senior
position.

Statement
TOTAL SCLLCTION 7783

S No

1. Working in the Pool.

2, Pool Qfficers who left after joiming

3. Poo) officers who left on termmnation.

4, Secured employment in India did not
jom the Pool.

5. Placements finahsed, not vet jomed or
Joming reports not recenved

6. Recently offered appoiniments, accep-
tance awaited,

7. No replies or not interested at present

In India Abroad Total
37y _— 3
2792 157 2949
150 2 152
941 58 999
287 332 619

65 59 124
514 2033 2547
5128 2641 7169
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During May 197i, 28 Pool Cfficers
reported joining and 17 reported leaving; 25
persons were selecled.

Fourtecn Puol Cificers died and are not
included in the above bread-up.

Irregoiar folephone hitling

4816, SIHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of COM-
MUNICATIONS be pleased to state

(a) whethier Governments”™ attention has
been drawn to the press report igp the fndiom
Express darced the 2ist 1971
cuse where in srie
Posts and Telearaphs nent
apprebened the cuiprit while the
a telephone recorded heavily without the
owner's using the sama ;

June, of a
of a compluint, the

Pan iled to

(b) whether in this case even after Ms-
conneclion, bills for a quarer were
to the erstwhile owner of this telephone ;
and

sent

(¢) if so,
has be:n made in this
respons’bility has  been

failures 7

whether any detailed inquary
cise and whether
fixed for the

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. B, HUGUNA) : (a)
A Press report under the Caption “‘Bill
Rackel’ which appearcd in the [ndian Ex-
piess dated 21.6.71 has come (0 the notice

© of the Government,

(b) Yes. Local cali charges, rantal pa$-
able in case of restoration and damage
charges were billed for,

(¢) Detailed enquity in this comp'aint
of excess melering has been made, but it
was not possible 1o establith any failure.
However, rebate as permissible is  being
granted (o the subscriber.

Opening up of Mass market for Indisn
Goods by the North Atlantic Free
Trade Association

RBISHWANATH JHUN-
Wil the Minister of

4817. SHRI
JHUNWALA
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FORLIGN TRADE be pleased (o state :

(n) whether the Neorth Atlantic Free
Trade A:scciation is likely (o orenup a
mass market for some of the Indian goods ;

(b) whether the Trade Developmernk
Authority has asscsced the exetent of Indian
gceds which are likely to be exported and
the nzture of such goods ;

() whetker the Trade Development
£ ubiericy hos established firm contracts with
trading lirms in forcign countries for regular
supplies from India ; and

td) if so, the particulars ef these con-
trac:s and the annudd exports cnvisaged ?

THE DEFUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) ; (1) The North At-
lantic F. T. Association has not come into
existence.

(b) to (d), Do not arise.

Trade Between India and Republic
of Koren and India and
No:th Korea

4818. SHRI PILOO MODRY : Wil
the Minisser of TFOREIGN TRADE be
pleased 1o s'ale :

(a) ihe volume of trade between India
and the Republic of Korea as well as India
and North Korea during the years 1968-69,
1962-70 and 1970-71 ;

(b) the present position of Trade Pro-
tocol or Trade Agrcement signed beiween
India and North Koreua ; and

(c) hew far this has been implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) A statement is
attached.

(b) The validity of the Trade and Pay-
ment Agrcement between India and North
Korea signed on  9th  Deccember, 1968
has been extended upto 31 December, 1972,
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(c) Coatracts worth about Rs 25 million,
(both ways) had been concluded with the
Democratic Republic of Korea by the end
of 1970 and are expected to be implemented
by the end of 1971

JULY 14, 1971

Statement
(Figures in lukhs of
Rnpees)
Fxports Trports
from mnto
India India
I The Re pub-
lic of Korea
1968 69 1046 49
1969 7o 584 61
1970-71 129 26
(upto October 1970)
IT The Pcople's Democratic
Republic of Korea
1968 69 19 —
1969-70 2 —
1970 71 46 —

(upto October, 1970)

quwaifar {0t great ot
s & fawrfed

4819 st UMIEAIT emest  ¥9T
ag wA ag aa™ T gor 37 fw

(%) w71 w7 frr a9t # go @rEN-
zifas g9 & F1e0) &1 qa7 WA & o
qerr d 915 wrta s frged faay ar,

(=) afz gr, a) 9a walT v ey
gea fawfodf Y o€ § | wic

('T) 97 fwarfeafy & fay gwIT
A var wria@ g 7
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Tr e vt sl feam ¥ ow
wait (v R frrre fawf) - (%) & (w).
g gIHIT A 0 @7 a9l § gu foefy
werifar aeY #t whe w3 & fag ey
srnn # fagfer A Y 8 g ww
wafy ¥ grafraa www wvwQ & fafer-
fafes gt &t srw & o s &
fagfer #1 § :—

(1) = (g, 1969)
(2) grua (fraraz, 1969)
(3) mémar  (wx'w, 1970)
(4) 7wy (%€, 1970)
(5) asfrmz (=, 1971)
(6) WEmgx  (wrd, 1971)

957 2 & fagm 7w o whaves
57 77 fRg g & 4V q9 &% iy Wy
ST IR R F N F grAvy § s v
qIETT gran wy a7 SfrdeT gwifoa ady
fea nar &1 T o, fadz= & frergt
am forfrar #1 2wF go wdard
17 ]| qoE &AM & @Y ¥ afadaw
usg awe g sifaa A ar e
g1 vvr g ¥ g «fawifar &
Tavdts 1 W @ foad wree 9% g
greT afrge frnc s fer i €1 @
et nt 97 fasre 7% § qvay wd
g & Sy s gr & af
fafum fawifcmr & s sfsa s
T@ ¥ gfee & s19 ) ar W@ &)

femm sdm s far o
W &1 gwar WA

4820 oft wiwr yae fay war
gwar offT marew S gg aard ) e
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(%) ®ar @ ¥ A gl
graarat ¥ feen e & for £1§ A
widww miaa feqr & aqr s« Qyaar §
ga¥ foq ua wrafea frar § ; o<

(=) na @1 awt § foem gelr §
fra=l d&q19T oYT safsadt 3 aesIT F1
oy gt o § qur ¥ feaw & faegia
%= AgY gEA 7

FEAT W TATN "ATHA A IT-AS
(ot ootz o) @ (F) =@ AAtRm WX
e QiaAr § fwen IUT & foel A7 &
art & w18 aroar gy g1

(=) fwew faatamsl &) feed gary
A & fa gawe & oF feew
forer P &) ey 4 & | faa sofeal
7 fara &7 g0 fog §/Ad g §
IAF! dEqT W IHIT § —

o fon wfird & mw gw
fadr § anw) e

1968-69 29 (za¥ 4 ¥ =afeq foeg
w a¥ =mw fag an
ulz qs fags) IgaTa}
& fan wa fxar am,

afenfaa )

1969-70 25 (¥ 23 safeq ford
@ at w=w fgu ag
wYe aw faae) sgsol
& faq =y faar adr,

afsnfoa §)

28 (fu fawtarel w1 @
ot Wy faq Ay I
Wi wyeht adf gf)

1970-71
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forr saferdt & feew farer
frm &Y mw Tt gerg

& I gear
1968-69 26
1969-70 27
1970-71 30

Taking over of Osmanshahi Textile
Mills, Nanded

4821, SHR1 INDRAJIT GUPTA
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Government of Maha-
rashtra have recommended to the Central
Government that the Osmanshahi textile
mills, Nanded, be taken over and run
by the Centre ;

(b) if so, the action taken in the matter;

(c) whether the mulls have been lying
closed for months due to the mismanage-
ment of Mundhras; and

(d) the steps taken to give reliel Lo the
4,000 wouk 'rs and their fumilies who are
starving 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C, GEORGL): (a) to (c). Osman-
shahi Mills Ltd.,, Nanded, has been lying
closed since Tth Arml, 1971 as a result of
legal proceadings initaited by certain creditors
and the ap,ocintment of a Provisional
Liquidator. An Investigation Committee
has been appointed under the lndustries
(Development and Regulation) Act, to en-
quire into the affairs of this mill. Further
course of action will be considered on
receipt of the report of the Committee,

(d) As a result of the instructions issusd
by the State Government, the Regional
Provident Fund Commissioner has given
advanees to the workers from their Provident
Fund Accounts,
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Constitution of Indian Forest Service

4822 SHR1 MUHAMMLD SIICRIFT
Will the PRIME MINISTER be pleased to
state

(a) whether tihe constiiution of the
Indian Forest Service has been delayed by
several years ,

(b) 1if so, the reasons for the delay , and

{¢) whether the decision has now beon
finalised and if nct, the reasons therefor 7

THF MINISTLR OF STATF IN TIII
MINISTRY OF HOMI Abl AIRS AND
IN THE DI PARTMLNT O PERSON-
NIL (SHRI RAM N/WAS MIRDHA)
(a) No Sir A statement piving the in-
formation 1s altached

(b) and (¢) Does not arise

Statement

The Indian Forest Service was consh
tuted with eflict fiom 1st July 1966
Appomtmeits to the Indian Forest 8 rvice
at its mital cotstiuuen from amonest the
State lorest Seivice Officers who wera el
gible for consideration, hid bun mide
with effcet fiom Ist October 190y Inmuial
appoiniments and recruitn ent 10 the vir ous
State Cadrcs of Indian Faorest Survice verc
over by the end of March, 1908  The rc
cruttment to the Indiin Forcst Service at
s muntwnince stage namey by  diredt
recruitment and promotion also started trcm
ist April 1968 The q wsticr of delay in
the constitution «f the Scrvice  does not
therefoie, ansc at this stage

The Hon ble Mauanber has perhaps in
mund the fiesh selections being made from
amongst the eligibie State Forest  Service
Officers consequent on the earhier in Gl
appointinents midc to the Indian Forest
Service being struck down by the orders of
some [igh Courts, which were upheld by
the Supreme Court  Because of these court
decisions 1t became necessary to undertake
mitial recruwiiments  with  effect from  1st
October, 1966 de-nove Tor all  the
Cadres The Government of India have
already taken i hand fresh selectiogs to
various Cadres of the Indian 1 orest Service
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The sclection Boards have siready met and
prepared the hsts of officers suitable for

appomtment 1 respect of 9 State Cadres
nimelv—Jammu and Kashmir, Assam,
Bihar Mywore, Maharashtra, Madhya

Pradesh, Tamil Nadu, Rajasthan and Kerala
Of thes., appomtments to the serviee have
dlready been made with the concurrence of
the Union Pubhe Service Commission mn
the case of Jammu and Kashmir Assam,
Bihar Mjsore, Muhaiishira and Madhya
Pr.desh  In the other three caies, con-
cuirenee of Un on Publiv Service Commis-
sion 18 beng oblained Programme for
mihing fresh selcoions to the Surwvice n
tesree ol Puuytb  Union Territor os  and
other § e Cadres v being  finalined sho tly
Attentiwon in this ccnrection 15 also invited
topuwr prarhs 12 13 id 14 of Chaplel
I— All lodia Setvies’ 1n the Anaual
Report (19 071) of the Government of
India Cbinet Secielaniat  Departmient of
Pursonnel

T ngu ry nto out break of Fire 1n Bave-
ment of Crechoslovikmn L mbassy
1w Sw Diddin

4823  SHRI MUHANMMI I} SHERIFT
Will the Munister of JHOML Al FAIRS be
pledsed 1o st

(1) whether iny enquiry wis held m the
eise of fite win h bio e cut in the Lasement
of ile  Cauhesloy hiin 1 onbussay 1n
Chinal yiputi in Mew Duiht on  the
16th June, 1971 md

(h) «f so the outcome thereof 7

1HF MINISTIR OF STATE IN THRE
MINISIRY O HOML Al FAIRS (SHRI
K C PANT) (a) and (b) An enquuy
o this e dent was taken up by the
Polive  Station Chanakyarun  Lxpert
opinion from the Ceniral lorensic Stience
Laboratory MNew Delhi s awarnted

Functioning of Regional Research
Cumpus of CSIR at Adoyur

4824 SHRI MUHAMMI D SHERIFF
Will the Minister of SCIFTNCL AND
TECHNOLOGY be pleased to state

(a) whether the Regional Research
Campus of the Council of the Scienufic and
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Industrial Research at Adayar near Madras
has started functioning ; and

(b) if so, the particulars thereof ?

THE MINISTER OF PLANNING AND
MINISTER OF DIPARIMINT O
SCIINCE AND TICHNOLOGY (SHRI
C SUBRAMANIAM) . (a) Yes, Sir

(b) The Campus will house Regional

Centres of sit Nitwonid  Laboratores
of these, the Regional Centres
of the following four Na 1onal

1 aboratorics have started functioning in the
Cunnus . —

(1) Ceniral Muhwnwal  Ingincering
Rescarch lnstitute  Dhag ipur

(2) Structural ¥ ngincering
Centre, Roorkee

Rescarch

(3) Central 1lectiocheniical Reseirch
Insutute, Karatkudi

(4) Central S entific Instruments Orga-
nisation, Chandigarh

Two more Centres of —

(1) Natonal Metlurgical Labortory,
Jamshedpur | and

(2) Cuntral Pubic Hoalth ¥ og ncering
Research Institute Dagpur

which ate located at prewwnt oumwide the
Campus are expeiled 10 move m as soon as
their butldings are 1ead)

Linking of Ferozepur with Dudlu by
Sul scautbors Trunk Dualitog System

4825  STIRL  MOIHINDI R SINGH
GILL , Wil the Minister ot COMMUNi-
CATIONS be pleased to state .

(4} whether Governmeunt propose to hink
Ferozepur (Funpb) wih Delli on S TD
sysiem , and

(bY 1 so, by what Lime ?

THE MINISTCR OF COMMUNICA-
TIONS (SHRI H. N BAHUGUNA) .
(8) No, Sir, ot at preseat.
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(b) The present trafic Joes not justify
intioduction of STD on  this route.
L.onomie and technical feasibility of S T.D
on various routes 1n the couniry are comns-
tantly under review and the scheme will be
taken up when 1t 18 Justfied.

aifaay & g% fgdt anarox
U s Afgm W
g f@lr wF &
IR ¥ fsma

4826 =t W far wgm Fqr
FAA W FAW AAT A7 T4 & FIC
3 fr:

() #mamarer F dawgre 8y
wrfyar @ geifua 3 x5 dfas
CAET & wa ' @I A afea &
graEA 47q § Ak ¥ 75 fovag srg

i, e

(1) atz a1, 1 2w fasg gmic
FAT F1ATCTT T A 7

AT AT A ]ATIY R JI-AAY
(oft wmYT fag) (7) s, T

(71) 597 947 33411

‘oage ¥ WA’ oame fzea
zfw & fggr Tar gaard
E A G Ee

4527 o W@ fag g

wi fgagwie qvest

Fa1 g1 YT gEw WA 9g TR
#Y F7 FI0 a5 :

(%) marfaaz & wwifaa & =
fam gy & A’ e fd dfaw
1 a5 1963-69, (969-70 w1 1970-71
# aEqrdt et &1 Fraar fegar ser
far v ; e
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(=) sgat feat wfaar whefes
afew #1 ot § 7

AT ot qA warerg ¥ Jq-wsft
(ot weidlc Forg) (%) 1968-69, 1969
-70 @91 1970-71 & ST qAard Frow
¥ yraza ¥ fou wwgs ¥ 1 qrA=A-
qx W aft gar | Tl ww ¥ &1
FA qAF AQUD FOF FT FE WIEr
yetz 79 frar war g

(&) aF 1967 & Ferq 7 AX Y
wgt aifas faaam & swgs ¥ sfA
w&@A fad 1,500 wfqay & ag aqq 1
zrar fwar qr | wFFT 7 FEEGIT A
W (Fafra) Framasd, 1966 & frag
6 ¥ @y afs 1 8 an WIF qATIQ
wfafagw, 1867 &t wrur 199 & wga
®AFET aw 1968,1969 Fur 1970 &
gra-y ¥ aifgs fagor a8t ¥ qmfy
g ¥ g § e ¥ ay-
ooq &% 7 faaraT, 1970 ¥ 97 & §F -
WA FT A1 qEATE FY @¥c 9 1969
& g gOF1 9 999 600 ufaar afy
SETAR fagd ifr | W F g
& USRI gy ST F ggs) gAAu
19-2-1971 %Y 2 & afar | gows o
W AR N ol gF AT 415 gy G
faar & 4

Dechine in kxport Prives of Cashew
Nut Shell Liguid

4828 SHRI C JANARDHANAN
Will the Mimster of FOREIGN TRADL bg
pleascd to state .

(a) whether the export prices of cashew

nut shell hqud have marketedly declined in
1970-71 , and

(b) the average price per ton of the
shell hiquid earned from the export during
the years 1963-69, 1969-70 aad 1970-71 ?

JULY 14, 1911
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C GEORGE)" (a) Yes, Sir

(b) Rs 124t/- per Mectnic Tonne

Increments and Promotions of L D Ca.
stopped for not Quahfymng Typing
Test

4829 SHRI RAMAVATAR SHASTRI -
Will the PRIME MINISTER be pleased 1o
stale

(1) whether a large number of Lower
Tivision Clerks who were recruited through
the UPSC are stll tumporary and their
annual increments and promotions have been
siopped for many ycars for not quahfying
the typing test ,

(b) if so, the number of such clerhs who
have put in more than 3 jyears conlinuous
Govermmwnt service and who are dong
typing work , and

(€) whether Government are il inking of
waiving this condition for promolion and
grant of annuil ncrewments 1n respect of
these clerks who have put i more than
5 years service <o that their financial condi-
tions mdy improve !

THF MINISTER OF STATE IN THE
MINISTRY OF HOMLC AFFAIRS AND
IN THL DLPARTMINT OF PFRSONNFL
(SIIRI RAM NIWAS MIRDHA)  (a) and
(o) The requued nformiion 15 beng
collected and will be laid on the Table of
the llouse

(v) No such proposal is at present under
consideration

g e fanw ¥ faeet feam
wofea & swwfan |
gAY

4830. st AT mMeRN . w40
fw se 7 9 WA N §
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vy v :

(%) war wog egrare fanm free
® sH=EfeE 7 'fagargE a9 Q7
afima arg foar & ;

() afe er, @ w@F s Av@
g, &

() 3a% fagaaw sadg T1 gT
FO & fao T T 591 FA4E 1 7

fader zararT wwrew & U9 A (s
g ®. o) (%) o gr19T ag
gfam 10 g, 1971 71 qawg 57 f&ar
war 9r |

(@) 3tT (W) ag rag U AR
faam saarfrat 8YC 9T qau¥T & =
FTUmAI ) §ET &) @I ENE F
gaaT §=7 F17W g 91 {5 usa ;AR
fory gAY afqa & @w A a&@ @
safn gemar €1 arr A A J69 d:hg
ATFIT A 9T wmAa Y fawfrg gz
#93 ¥yfEt & fon gifae £ 491
s smqi? fany & y49F @ AT Y
e ¥ feg 9gad A9 ¥ #ifs smew
W g9 & dT AT F @9 dX 97 A3
sagrgr A} fr saifs a7 & agm #4-
wifig) wr qfadagia wgmi§ wear fqar
W @Y A7, T@ FICO WA TR A
w aHwfay & fag wfeq safw
HEIAEr FAT ¥ wA SAANEA 1 27
@t @1 gufy @gdqn sANYAT @
& ®=q1e &, vy sy fAaw ¥ w0 faew
%1 gey & g, a§ faedt 1 dq fean
#v Pageily arAda & qw=ra a@ amgan
b Ty miwdr o7 Sgrdqer g0 ¥ frael
e ¥ v T waAw sl dw ¥ A+
Tty ey it

ASADHA 23, 189% (S4KA)

Written Answers 126

Higher Telephone Tariff in Urban snd
Semi-urban Areas

4831 SHRIB K DASCHOWDHURY:
Will the Minister ¢f COMMUNICATIONS
be pleascd to siate

(a) whether the tanff for teliphone 1s
comparatively much  less 1n  metropolitan
areds than in wiban and semi-urban areas ;

(b) whether a long radius 15 covered
through loeil calls fiom Calutta, Bombay,
Madras ind Delhi but in mufussil areas even
a distance of 10/12 mules 15 1o be covered
through trunk calls ,

(c) whether m the case of culls between
Coochh Bchar Dinhata and  Coech Behar-
Tirfanging, which 1+ a distance of haidly
231 k m , the T'dlephone calls are charged as
tiunk calls, and

(d) wheiner Government have dccided
to connect these shoit distance Telephone
I xchanges ?

THE MINISTER O COMMUNICA-
TIONS (SHRI H N BAHUGUNA)
(a) and (b) The annuval rental in the four
metropolitan  cies, namely, Bon,bay,
Calcutta, Delht 'nd Madras 1s Rs  360/-
te ,Re 60,- higher than i other n easured
ratv exchonges  However, the arca covered
by the large «<ystems 18 much  larger,
cssentially bucause these systems scrve  very
large cities wi h 4 concentrated prrulamnn
and very hiph mduslrlalfcummerclal develop-
ment It would no  be economically fuasible
to include hikoewise such large anas wna
single local exchange sytem  where the
cemand for telephones 15 much less and
scatlered

©) Yus

(d) A proposal 1s under consideralion
for treing calls between exchanges separa
ted by less than 125 Kms are as local calls

Composiic Bmlding for P & T Department
at Cooch-Behar

4832 SHR1 B X DASCHOWDIIURY
will the Minister of COMMUNICA MONS
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be pleased to state ;

(a) whether a decision has already been
arrived at to consiruct a composite building
for P and T Depariment at Cooch-Behar to
accommodate all branches of the department
as far as possible ;

(b) if so, when the consiruction work
will be started ;

(c) whether any suitable plot of land
has been purchased by the Department : and

(d) if not, the reasons therefore ?

THE MINISTER OF COMMUNICA-
TIONS (SHRiI H. N. BAHUGUNA) : (a)
No : But it has been decided to purchase the
existing building in which Cooch-Behar
Head Post Office is functioning at present
from the State Government and sanction for
the same has alrcady been issued, Cons-
trnction of a separate building for the
Telephone Exchange in the compound of the
Head Post Office building afier taking
possession of the latter is under examination,

(b) Does not arise in view of (a) above. .

(c) As mentioned in (a) above.

(d) Does not arise.

Receiving of Salute at Flag Hoisting on
National Celebration Occasions

4833, SHRI1 B, K. DASCHOWDHURY?:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether at the time of flag hoisting
on any National celcbration occasion, e, g.
26th January, Independence Day etc., the
District Oificers and Sub-Divisional Officers
in their respective spheres of jurisdiction and
head quarters receive salute on behall of
Government ;

(b) while the Ministers both at the
Centre and State capitals receive salute on
such cccasions, whether the elected represen-
tatives of the peopie can receive the szalule
on the accasiens of these narional functions
instead of the Gfficars and the bureaucrats
and
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(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFPAIRS (SHRI
MOUSIN) : (a) to (¢), When members of
the Armed Forces or the Police participate
in a ceremonial parade, they express their
abiding loyalty to the Head of the State by
saluting. 1t has been customary not only
in this countiy but also in other democratic
coun:ries for the Head of the State or his
senior-most civil representative present on
the occasion to take the salute, Hence, if
there is a ceremonial parade on an occasion
like Republic Doy or Independence Day in
which members of the Armed Forces or
Police pariicipate, in the absence of the
Head of the State, or a Minister, the senior-
most officer in charge of general adminis-
tration present on the occasion takes the
salute on behalf of the Head of the State.

Complaiats in working of Cooch-Behar
Telephene Exchange

4834, SHRI1 B, K. DASCHOWDHURY :
Will the Minister of COMMUNICATIONS
be pleased 1o state :

(a) whether his ministry has received
serious complaints sent by more than 100
Telcplione subscribers of Cooch-Behar town
regarding irreg. lar and unjustified billing of
Telephone calls  including  Trunk Calls
deterioration of Trunk Call Services, frequent
defects in mechanical instaliation both for
local and trunk lines-and also of misbehavi-
our, about Cococh-Behar Telephone
Exchange ;

(b) if so, whether suitable action has
been taken to improve the position of
Ccoch-Behar Telephone Exchange ; and

(¢) whether Government are considering
to open an Accoun's Office at Cooch-Behar
town for better performance of Telephone
billing and to satisfly the Telephone subs-
cribers ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA): (a)
and (b) A number of complaints have been
reccived from the subscribers regarding
excessive billing and most of them have
been redressed, T. R. A. Units in North
Bengal bave been Dbifurcate resulting in
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regular submission of bills  Cooch Behar
being an auto exchange, the chances of mus
behaviour by telephone operalors are mini-
mum Trunk services have appieciably
improved owing to instillation ot wddion il
microwave chanoels

(v) Cooch Buhar being a Sub Division,
no scparate Accoun s Olflee 15 justified for
this place

Charges agamst Chief Mimisicr of Goa,
Dam i and Dy

4835 SHRI T RASMO DI SEQULIRA
Will the PRIM({ MINISTFR be plowsed 1o
slale

(1) whether Go crnmonl haive re aved
mem randa demandins 1) eénqury  nto
nususe and sbuse of office for personil gdin
by the Chiel M s or of Gy, Dimn and
Din Mr D B Bindodkar nd

(b) the wtion jroposed 1) be tiben by
G »nernment thercon ?

THI MINISTITR OF STATFE IN THI
MINISIRY O 11 )ML ATT AIRS AND IN
THir DIFARTMINTE O1f PFRSON®TL
(SHRI RAM NIWAS MIRDHAY  (a) and
(b} A Mitmorindum ccatanme  ceitun
alles wions acainst the Chief "in ster Goa
D man nd Diu was recerved by the Prust
duont and Prime Mimister from some Ioudmg
utizens of Goi n August 1970 The
omments of the Chief Mint er on the
Memorandum were invited and have been
recenned  These are under ex uminvion

fagr & ferd & vt & fewa
IIIHUTY W AqEAT

4336 Y wAN fAW AYwT Far
axT ¥4 gg qard fF 791 10 &

(¥) fagre & frad Bd SI9-s1FEx
# ot fetd & waay & fewa 7

() sxwR 9w IT-erwe & fol
sft ma feud & 9 ¥ fwaar a7
Ty,
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() a1 ar frafs faere & o o
utwqarge eIy,

(u) afz 357 feafa Sa= g
faar & ¢, o suar el mar §, @R

(=) #m a7ve w1 fasrg QM
qagdfr Mrvar 7 frur § waa1 ¥ feqa
39 27971 ¥ foq ¥ was fafoa €33
F1 7

agre 7 (o I [qw agyar)
(7) 913

(1) 17005 #1772 %

() o 71, &y fas7 M)

(r) s At oA 3TN

(=) o &% 77 65 SaziTEN &
fea a1 T 57 ang frog & gAvar |
FIN IT ¢ ¢, [aqaqT waq aqq

qENT P 0

mewar (faret) & fawez @= 9<
amfany

4337 o ey fAg  Far g AA

ag AN ) fs g Fww fT

(%) aar avmen (feed) & fawe
azy T qgAT adt &1 @7 foedt v
st & T F o mfaFry 7§ AT WL
wag usT & enrfas ¥

(=) Fav faccly yaTaT A1 &9 &% &
gd F wACg VR W A fqa1T
2, W

() afx g1, &) agr faes) s El
%q &7 & fed) g0 N gm frar g’
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g wwreg # e s (sf g
o ) (%) f&e@) 9g@aT & WA,
Tt A2Y wt 1gQ W IWC AW /R
fasdY @9 7157 &7 FF AAT gAY ¥ 0

(=) St gr, sfm )
(@) =it 7d& W)

whafiga  wredig golfead st
Amifamy 1w AWy

FY AT

4818 Tro FLHATUGIT QX a7

fasrrr ale atfret oy 3 gAY &0
g #30 fw .

(%) 77 @t a4t ¥ faad sfafas
gifam ot awifas Qsme o &
faq swQFr, fa2a qgr ser ¥ A =
aq @ #0637 gAIX @ 7 AT )
fas a%1 91 ; ¥

(a) 3a% fom wea ¥ Qamrn N
yEAr A FVA T EU AT E T

aHAT WA Aat fawE et e
forwt w3t (st @ gwgreaw) : (F) 21
afgga gvar =y a8 & | Imfas
un s¥etfns wgaarT ofcag & ‘e
samfi gifed ¥ wead, 1971 ¥ w&I-
fora g9ar & aFurT FAWT 6,000 Wv-
fle Fmfrs T 15,000 ghfrge od
asaier falaw faay & &) @99 &
f& ¥ aq o faawt 3 Ao & fer o
" e @ | 4gT & weqmw, yfqwor swar

wfus sgae sca a7 & fog faawd &
LICE

(@) dmme & sxax gqq AN
wfaaT aga § @@ o< frsix W £
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aen ag § 5 avai o guear ¥ wenw
§ o7 3% gowR & fag saedie B
dwfawT st xAfaad & fog wfaweas
9z faaio <@ &1 oF yaa@ Parodia
t oify fafase Qwar sy dmfasr w
g7 q% fagsa #7, 2w ¥ Quare A &
& AR AT AFT AT R )

dwrfasy &t gAfagdr #Y qw A
AFMT 9TH HI7 F WAV 7 AT
s & gafraa o ITa qgd & f6d @7

o &, & farafafaa g —

(1) = aftafy Dwar & sea
gmfaay £ A qAfy v wfan
¥aq afg & ardv

(2) sfrrz daifas angm ¥ Fa2
gmifas AN’ ¥ w7 TP (TTT 700-1250)
U A qg 97 9dwafy & fao qfw aql
& us @y Farfast & avgar srey
CiGiR 8

(3) awm & dmfas wfoar 1 gear-
BT wgI F4 & fao uedy sarnmrer-
o, gearH), fava-fagemy & ag &

wgaqw qeart & foqferar sgra &
ST g 1

(4) amfasy & sgEEgm W@
I & foq wgEaragua A
Lac

C R.P. Army personnel lodged n ESI.
Hospitals in West Bengal

4839. SHRI DINEN BHATTACHA-
RYYA: Will the Mimster of HOME
AFFAIRS be pleased 10 state :

() whether some of the newly p
E. D L hospitals in West Bengal are
used for the lodging of C. R, P. sent by tho
Centre,
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(b) if so, the reaction of Government
thereto; and

(¢) the steps taken by Government to
stop the use of hospitals as the residence of
the Police or army personnel ?

THE DEPUTY MINISTIR IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) :  (a) According to the infor-
mation received from the Government of
West Bengal, bwldings within an F: 8, I
hospital compound recently cons'tucied but
not being used as hospital, at Gaurhati, Dis-
trict Hooghly bhas been temporarily made
available 10 the C R P. 1o accommodate
therr personnel  The C R, P, Force was
not occupy ing the hospital buildings but only
the residential quaricrs meant for olficers
and oufl of the hospital  The hospital not
having been started, the flits in question
weie vacant and since no other switable
accommeodation was available for the CRP,
they were allowed, in the public in erest,
to use the vacant quariers,

(b) and (c). As soon as all the buildings
are rcady for the hospial 1o srart function-
mng in the premiscs, the CRP will be moved
to alterndative accommoadation, The occupa-
tiwn of the wvacant quarters has caused no
inconvenience to anyone., In view of this
the question of use of functioning ho<pitals
as tesidential accommodation by the Police
or the Army does nol arise,

Purchase of a Heavy Vevicle for Kalpshkam
Atomtic Power Project

4840, SHRI C. CHITTIBABU : Wil
the Minister of ATOMIC ENERGY be
pleased to state ;

(a) whether some officers of the Atomic
Energy Department had gone to the US A,
and if so, their names and des.gnations, the
purpose of their visits and the number of
times they had gone;

(b) whether they had purchased a 56
wheeled heavy vehicle for the use of the
Kalpakkam Aiomic Project, and 1f so, when
the said vehicle was purchased and the date
on which it wus used; and

(c) the cost of the vehicle ?
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THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTFR OF INFORMA-
TION AND BROADCASTING (SHRIMATI
INDIRA GANDHI) : (a) Shri C. R.
Ramamurn, Addiuonal Chief Engineer
(Civil), Madras Atomic Power Project, and
Shri V. R. Vengurlekar, Chicf Engineer
(Civil), Power Projects Engineering Division
Department  of Atomic Energy, visited
Denmark, U K., France and Canada as well
as U. S. A. m 1970 to collect technical
informatian regarding the construction of
under sea tunnels,

(b) and (¢) This team was not enirusted
with the purchese of the heavy vehicle refe-
rred to by the Hon'ble Mcember. The order
for the above vehicle was approximately Rs.
1400 lakhs ci.f, Madras. The vehicle is
nol yet 1n t se as the suppliers are sull carry-
ing out certain modifications necessary to
comply with the spec fications.

Kalpakkam Atomlc Power Project

4841. SHRI C CHITTIBABU : Will
the Minister of ATOMIC ENERGY be
pleased to stats :

(a) whether the sinking of diaphragm
wall for Reactor No. 1 was not carried out
as per agreement with the contractor at the
Kalpahkam Atomic Project;

(b) whether the Chicf Engineer (Civil)
put pressure for aceepting the work  of sink-
ing upto soft rouk instead for hard rcck;
and

(¢y the name of the contractor who wes
g.ven contract for sinking diaphragm wall
for Reactur No., |

THE PRIML MINISTCR, MINISTER
OF ATOMIC ENLRGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHD : (a) The
sinhing of the diaphragm wall for Reactor
No. | of the Madras Atomic Power Project
was corried out by the contractor according
1o the terms of the agreement with them.

(b) NO‘ Sir,
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(c) The contractors for the sinking of
the diaphragm wall for Reactor No. 1 of the
Madras Atomic Power Station are M/s
Radio Foundation and Engineering Ltd. and
Hazarat and Co, =

Amenities provided to officers working in
Kalpakkam Atomic Power Project

4842. SARI C, CHITTIBABU :
the Minister of
pleased 1o state :

will
ATOMIC ENERGY be

(a) the amenities now provided for the
officers at the Kalpakkam Atomic Prower
Project as against those provided to them in
1967;

(b) whether an amount equal to 20 per
cent of their salaries are given to them for
the sake of non-availability of these ameni-
ties; and

(c) whether even now this amount is
paid to them even after giving them all the
amenities ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENLRGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GADHI} : (a) Hous-
ing for some of the staff, transport from
Colony to Project site, 8 Tamil medium
secondary school at Sadhurangaspattinam, a
dispensary and an Fmployee's Co-operative
S'ore were availab'e to the officers and staff
of Madras Atomic Power Project at Project
Site in 1967. The additions to facilities
made since then are upgrading of the Tamil
medium school from a Secondary School to
High School and the opening of a Central
School with classes upto the tenth standard,
the establishment of a hospital with limited
facilities and a shopping centre,

(b) Project allowance is being paid to
the officers and staff of Madras Atomic
Power Project at rates approved by Govern-
ment for personnel serving in large constru-
ction projects and in accordance with the
rules on the subject.

(¢) Sanction for Project allowance to
Phe officers and staff of Madras Alomic

tower Project is valid upto 31.12.1971, The
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need for continuance of Project allowance is
reviewed periodically,

Absorption of Indian Statistical Institute
S1aff in National Sumple Survey
Organisation )

4843, SHRI INDRAIJIT GUPTA : Will
the PRIME MINISTER be pleased to state :

(a) whether the terms and conditions for
absorption of the Indian Statistical Institute
staff, who have so far been doing NSS work
into Naiional Sample Survey Organisation
under Department of Statistics were settled
as long back as the 12th December 1970 ;

(b) if so, reasons for the centinuing
delay in giving effect to the firm decisions
reached between the Department of Statistics,
the 1SI Workers Organisation and the 1SI
Council ; and

(b) by when the iake over of NSS work
and the IS1 surplus staff is going to be
completed ?

THE PRIMIE MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHL) ; (a) and
(b). The last meeting with the representatives
of the Indian Statistical Institute Workers®
Organisation was held on the 26th February
1971, Some of the points discussed at this
meeting had to be settled subsequently in
consultation with the concerned Minisiries/
Departments. The terms and conditions
that are to govern the absorption in Govern-
meni service of these employees have since
becn finalised and have been communicated
to the ISI Wurkers' Organisation and the
181 Council for their comme nts.

(c) It is now expected that the absorp=
tion in Government service of these
employees of the ISI could be given effeot to
shortly,

Review of Cases disposed of under Central
Services (Classification, Control and
Appeal) Rules, 1965

4844. SHRI N.S. BISHT : Will the.
PRIME MINISTER be pleased 1o refer to
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Rule 29 of the Central Services (Classifica-
tion, Control and Appeal) Rules, 1965 and
state :

(a) the different circumstances in which
a review of the order already passed by a
Head of an office can be made by the Head
of the Department on his own motion ;

(b) whether the Rules contemplate a
review of simple cases of warning in minor
cases of clerical errors, omissions and com-
missions not resulting in any loss to the
State ; and

(c) if so, whether the intention of the
Ruls i1s to recopen cases presenling special
featurcs or whether it is a general practice ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (1) Under
Rule 29 ot the Central Civil Services (Classi-
fication, Control and Appesl) Rules, 1965,
the Head of a Department directly under the
Cenual Government, i the case of a
Government servant serving 1na Depart-
ment or officc under the contiol of such
Head of Department, may at amy Ume, OD
his own motion, call for the records of any
myuny and review any order made under
the aforesatd Rules from which an appeal is
allowed but from which no appeal has been
preferred or from which no appeal is
allowed, and pass orders after consultation
with the Union Public Service Commussion
where such consultation is necessary, The
question whether this power of review is to
be excercised by the Head of the Departmeat
on his own motion is to be decided by the
Head of the Depariment himself, on the
facts and circumstances of each case,

(b) and (c). A penalty of censure which
is a minor penally under Rule 11 (1) of the
Central Civil Services (Classification, Control
and Appeal) Rules, 1965, can be reviewed
under those Rules, Warning is, however,
not a penalty under the said Rules, The
question of ils review under those Rules
doss not, therefore, arise. A waming issued
otherwise than in disciplinary proceedings
may, however, be entered in the Confidential
Report of the official concerned. Such an
entry is treated as an adverse entry and
communicated to the official who can rep-
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resent against it within a period of six
weeks of such communication. The com-
petent authority can, on a consideration of
the representation, expunge the eniry if it is
satisfled that there is sufficient justification
for doing so,

Reservation of Posis for Anglo-Indians

4845, SHRI K. NARAYANA RAO:
Will the PRIML: MINISTER be pleased to
slate ;

(a) whether the special provision for
reservation of posts for the Anglo-Indian
community in terms of Article 316 of the
Constitution 1 Rulways, Customs, Post
and Telegraphs seivices of the Union 18
proposed to be given up ; and

(b) if not, the reasons therefor 7

THE MINISTECR OF STATE IN THE
MINISTRY OI' HOME AFFALIRS AND IN
TIHIE DEPARTMINT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) , (a) The
special provisions relaling to reservations
for Anglo-Indians 1n the railways, customs,
posial and telegraph services of the Union
were to be in force for a limited period of
10 years from the commencement of the
Constitution as piowvided i Article 336
thereol and so they ceased to be in force
from 26th January, 1960,

(b) Does not arise.
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Maharashira Mysore Boundaiy Dispute

4847. SHRI SHANKARAO SAVANT .
Will the Minister of HOMLE Al FAIRS be
pleased to state

(a) the proposals that wire made to the
Governinent of Maharashira and Mysore 1n
pursuance of efforts to reso ve the boundary
dispute as stated 1n pard 3 8 at page 22 of
the Report for 1970 7t on the worhing of
the Mimstiy ot Home Affaurs ,

(b) when the proposdls were made and
the response from the two States | and

(¢) whether Government have 1n view an
ab hoc solution or a judicious solution of
the vexed problem ”

THE MINISTLR OF STATE IN THL
MINISTRY OF HOML AFFAIRS (SHRI
K. C, PANT) : (a) and (b), Attention 1s
mviied 1o the statement made in the House
on 2nd March, 1970 regarding tbe efforts
made to resolve this dispute,

(c) No particular solution has emerged,
but the efforts to find a mulually avc ptable
solut.on continue

T. V. Transmission Centres All over India

4848, SHRI X PRADHANI : Will the
Minister  of INFORMATION  AND
BROADCASTING be pleased to state :

(a) whether Government propose to
open television transmission cenlres Lo cover
all the places in India ;

(b) 1f there will be any 10 Orissa ; and

(c) if 50, when these are expected to
start ?

SULY 14, 19T

Written Answers 140

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) (a) Durning the Fourth Plan
television stations will be set up at Srinagar,
Bombay /Pouna, M dras, Calcutta and Luck-
now/Kanpur, besides expanding the existing
station at Delhi. Plans for further extension
of the network to cover other parts of the
country are under consideration but final deci-
sions have pnot been taken as yet,

(b) Omssa State will certainy be cover-
ed when tclevision neiwork 1s extended to
all parts of the country

(¢) It s not possible to indicate this
at this stage

Jeypme A 1. R Station

4819 SHR] k. PRADHANI , Will the
Minister of INFORMATION AND BROAD-
CAS1ING bu pleased 1o state

(@) whether Government propose 10
start morning and mid-day sessions over
Jeypore All India Radio Station i the
near fufure,

(b) whether Government propose to
ncrcase the power of transmission, and

(v) 1f so, when ?

THE MINISTER OF STATE IN THE
MINIS1RY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) (a) and (b) Yes, Sir.

(c) Morning and mid-day transmissions
are expected 1o be starled duning the curient
year, and the power of the transmitter wull
be increased by 1972-73,
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Time Limit for Disposal of Applications for
Import of Raw Materials and Capltal

4351, SHRI ERASMO DE SEQUEIRA :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether any time-limit has been fixed
for the disposal of applications for import of
raw materials and capital goods ; and

(b) if so, the time and value limits
fixed therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C, GRORGE): (a) and (b).

Time limits of 30 and 60 days have been
fixed for disposal of import applications
for raw materiuls and capital gouds respec-
tively, These time limits are irrespective
of the value of licences applied for, and
pertain to the apphcalions received complete
mn all respects, A comparatively longer
time may be required for disposal if & very
large number of applications are received
at about the same time.

Delegation of enhanced Finuncial and
Administrative Powers to General
Manager and other Man agers of
P&T Workshops

4852, SHRI BERASMO DE SEQUEIRA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether any enhanced financial and
administrative powers have been delegated
to the General Manager, Posts and Tele-
graphs workshop, Calcutta and to the
Managers of the individual units at Calcutta,
Jabalpur and Bombay since the recommen-
dations of the Administrative Reforms
Commission were recelved ; and

(6) if 30, the powers delegated ?
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THE MINISTER OF COMMUNI-
CATIONS (SHRI H, N, BAHUGUNA) : (a)
and (b) The Administrative Reforms Com-
mission has not spelt out specifically on this
matter, but has observed that the powers
should be enhanced for the General Manager
as well as the Managers. These recommens
dations are under consideration, After the
report of the Adnunistrative Reform Com-
mission was received, there has been no new
delegation so far of such powers on major
items.

Cadres Of Technical Officers

4853. SHRIL S. B, PATIL : Will the
PRIME MINISTER be pleased (o state :

(a) whether in several Ministries thcre
are numerous small cadres of technical
officers ;

(b) whether this will not conflict with
the objective of the Government to unify
the cadres ; and

(c) if so, the steps Government intend
to take to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) ; (a) to (c).
Information is being collected and will be
placed on the Table of the House in due
course,

Overseas Communications Services

4854, SHRI JYOTIRMOY BOSU ;
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the Overscas Communi-
cations Service has entered very recently a
new era of satellite communication system ;

(b) if so, from what date ; and

(c) how many terminals bave been

created ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H, N, BAHUGUNA) : (»)
Yes.

(b) 26th Pcbruary, 1971,

One at Videsh Sanchar Bhavan, Bomaby.
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Commonwealth Press Unlon
Conference

4855. SHR1 JADEJA : Will the Minister
of INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether India sent any delegation
to the Commonwealth Press Unions' Con-
ference held recently in India ;

(b) if so, the points discussed ;

(c) the points Indian delegates made at
the Conference ;

(d) the reaction of the Conference to
Indian representalive's points ; and

(¢) the recommendations made at the
Conference ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF INFORMATION ANIY
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) The Annual Con-
ference of the Commonwealth Press Union

was held in London on June 24 and 25,
1971 and not in India. The Commuon-
wealth Press Union which is a non-govern

mental organisation has members from all
Commonwealth countrics, Governments of
Commonwealth couniries are neither inviled
nor do they serd dclegations to the Annual
Conference. The Chairman of the Indian
Section Shri Tushar Kanti Ghosh along
with Shri Ashok Sarkar, Editior, Anand
Bazar patrika, Shri Sukumal Ghosh, Editor,
Jugantar, Shri Guruswami of Deccan Herald
and some London reprcsentatives of
Indian newspapers attended the Conference.

(b) and (c). The problems of the Press
of the different Commonwealth countries
were discussed. Shri Tushar Kanti Ghosh
also drew the attention of the Conference
to the Bangla Desh problem.

(d) The Indian point of view was appre-
ciated by the Conference.

(e} Government are not aware of any
specific recommendations made by the
Conference.
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Ban on Advertisement of Clgarettee
in Newspapers and Magazines
in Unlon Territory of Delhl

4856, SHRI JADEJA : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to staie whether
Government propose to ban the advertise-
ment of cigarette in Newspapers and Maga-
zines brought out in the Union Territory of
Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : No, Sir. There is no such proposal
at present under consideration of Govern-
ment. Ministry of Health and Family plann-
ing, however, prorose to underiake a multi-
media publicity campaign to discourage
smoking, on account of the healih hazard
that it presents.

Indian Engizecring Goods at
Leipzig Fair

4857. SHRI S. RADHAKRISHNAN :
Will the Minister of FOREIGN TRADE
be pleased to stale ;

(a) whether the altention of Government
has becen drawn o a press report in the
Econcmic Times (Bombay) dated the 26ih
June 1971, about the remarks of the Trade
Commissioner for the G.D R. that some of
the Indian engincering gonds, which were
exhibiled during the Leipzig Fair, looked
like *‘Roasted products™ ; and

(b) if so, Guvernment's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE, ; (a) and (b), Yes, Sir,
Inquiries made indicate that the G, D. R,
Trade Commissioner made mo statement to
the effcct indicated in the report. He had
only siressed on display of modern sophis-
ticated machinery at the Exhibition in order
to creale a product image of industrial
goods. [Exhibits for different exhibitions
are chosen on selcctive basis with due re-
gard to the demand in that particular market
and the feasibility of tramsporting heavy
machinery etc. Business booked/negotiated
at the recent Leipzig Fair amounted to
68.19 million and covered engineering pro-
ducts like aluminium conductors, wire ropes,
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locks, knitting machines, batteries, granite
surface plates, pipes etc.

Seizure of an Old Statue of Lord
Buddha by Delhi Police

4858. SHRI1 BIRENDER SINGH RAO :
Will the Minister of HOME AFFAIRS be
pleased Lo state :

(a) whether the Delhi Police seized 1700
years old statue of Lord Buddha believed

to have been stolen from a temple in
Bihar ;

(b) whether two olher valuable antigues
of an idol of Kubera, God of weaith, and
a painting, depicting the birth of the
Buddha, have aiso been seized ;

(c) whether any arrest has been maode
in this connectien by the Police ; and

(d) the action if any, taken by Govern-
ment in this regard ? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to {d). Accordicg 10
the Delhi Police. three staiues, ol Lord
Buddha, Kubera snnd Mahamuaya giving birth
to Lord Buddha, were recovered fiom a
person at old Deihi Ruailway S:ation on
25-6-1971, The statues of Kubera and Maha-
maya are reporied to belong to the Nalanda
School of Art, No definite expert epinion
is available regarding the statue of Lord
Buddha. A case under section 411 IFC  has
been registered and is under investigatjon,
The accused person in this ce<e has been
arrested, li is not yet known from where
these statues might have been stolen,

Creation of Jeypore Postzl Division
in Orissa

4859, SER1 CHINTAMANI PANI-
GRAHI : Will the Minister of COMMU-
NICATIONS be pleased to state -

(a) whether any fresh proposal for the
creation of Jeypore (Koraput District) Postal
Division in Orissa Circle has been received
afier the 11th May, 1971 from the Post
Master General, Orissa Circle ; ‘
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(b) whether any decision has
arrived at ; and

been

(c) if not, the reasons therefor ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes; a proposal was received from the
Posimaster General, Orissa Circle on 1lth
May, 1971,

(b) No.

(¢) Fresh standards for creation of new
Postal Division have been communicated
to the Heads of Circles in June, 1971, The
Posimaster General, Orissa Circle has been
requested to examine the proposal in the
light of the new standard.

Removal of all constraints for boosting

exports under G, §. P. Scheme

4360. SHRI DEVINDER SINGH
GARCHA : Wil the Minister of FOREIGN
TRADE be pleased 1o state :

(a} whether the Federation of Indian
Export Organisaiions has urged Government
to remove all the constraints so that Indjan
exporiers may tuke full advantrge of the
scheme of “*Generalised System of Preferen-
ces” which members of the European
Common Markei are offering to developing
nations for their manufactured and semi-
manufaciured goods; and

(b) if so, the re-action of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY CF FOREIGN TRADE (SHRI
A. C. GEORGE) : In connection with the
promotion of exports to the EEC, the Feder-
ation of Indian Export Organisations has
been siudying the f.ctors acling as constra-
ints in tuking advantage of EEC’s offer
under the G. S, P, When the specific recom-
mendations  are reccived, they will be
considered by Government.

Karol Bagh Telephone Exchange

4861. SHRI S R. DAMANI : Will the
Minister of COMMUNICATIONS be pleased
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to state

(a) whether despite the expanded capa-
city of the Karolbagh Telephone Exchange,
thousands of subscribers remawed on the
waiting list;

(b) if so, when was the capacity ready,
how it was used, the reason of abnormal
delays 1n utihization the loss of revenue there
by and the person responsible for 1t, and

(c) the action taken to check such neg-
ligence on the part of the Telephone Depart-
ment ?

THE MINISTER OF COMMUNICA-
TIONS (SHR1 H N. BAHUGUNA)
(&) Yes,

OYT. Non-OYT

Waiting list of

Karol

Bagh Exchanges

onlé67l 754 11,407
(b) Following additional capacity be-

came available n the 2 Exchanges 1n ihe

Karolbagh area from 1968 to 1971 :

‘58’ ‘56’
Exchange Exchange

(1) Addition on

24 2,68 2500 —_
(2) Addition on
1,9.68 2500 —
(3) Addition on
1.1.69 1313 —
(4) Addition on
- 337 — 1200
6313 1200

The capacity has been utilized for giving
new telephone connections, as a result of
which the number of connections in both the
“$8' and ‘56' exchanges on 1.6 7! reached a
figure of 14987 as compared to 7525 on
1248,

() Does not arise.
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Appolntments of Senlor Investigators in
Central Statistical Organisution on
Regular Basis

4862. SHRI C P. SHAILANI : Will
the PRIME MINISTER be pleased to refer
to the reply given to Unstarred Question No.
4966 on the 16th December, 1970 and state ;

(a) whether 1t was decided 1n December
1970 in consultation Wwith the Union Public
Service Commisuon that snitial appoimt-
ments of the 5 Senicr Investigators appoiated
through the Commussion 1n 1962 1n  the
Central Statistical Orginrsation should be
deemed to have becen made on regular bisis,
i which case they are eligible for inclusion
o the Sclect List for | romotion to Grade
IV of the Indian Siatistical Service ;

(b) whether the Department of Per-
sonncl has stll not considered them for
inclusion in the above list on the plea that
one Senior Investigator, senior to them, 1s
not eligible for inclusion ; and

{(c) 1f so, the rcasons therefor ?

THE MINISTER OI' STATF IN THE
MINISTRY OF HOMI? AFFAIRS AND IN
THE DEPARTMENT OF PLRSONNEL
(SHRI RAM NIWAS MIRDHA): (a) to (¢)
It has not yet been decided that the appoint-
ments of 5 Semior Investigators appomnted
through the Union Public Service Commys-
ston i 1962 n the Central Siaustical
Organisation should be deemed to have been
made on a regular basis from 1962. The
Union Public Service Commission, on a
reference by the Department of Statistics,
have given their opimion that these appoint-
ments should be treated as regular from
1962. The matter 1s sull under correspon-
dence beiween the Depariment of Statistics
and the Department of Personnel, on the
question whether the allocation of vacancies
between direct recruits and promotees had
been made while reporting vacancies to the
U. P, 8. C. 101962, Therr eligibulity for
consideration for inclusion 1n the select list
for promotion will depend on the regulanty
of their appoiniment 10 1962 and on the
fulfilment of the other prescribed critena,
and on whether they come within the zone
of consideration. The question of inclusion
or exclusion of persons in the select list will
arisc caly after they aro first found to be
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eligible for consideration. B:fore their
eligibility can be decided upon, they must
first be found to possess four years of
regular service as on 31.12.1966, This malter
is atill under consideration,

Advertisements put out by Department of
Audio-Visual Publicity

486). SHRI S. RADHAKRISHNAN :
Will the Munister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number of occasions, advertise-
ments for publiciy were given by the
Department of Audio-Visual Publicity to the
Dailies and Journals during the months
from March to June, 1971;

(b) the subjscts about which the pub-
licity was so given; and

(c¢) the total amount of expendsture
incurred by the Department 7

THE DLCPUTY MINISTER [N TIHE
MINISTRY OF INIORMATION AND
BROADCASTING (SIIRI DIIARAM BIR
SINHA) : (a) 3076 advertisments (Dus-
play and Classificd) were released by the
Direciorate of Advertising and Visual Publi-

city during the period from March to June,
1971,

(b) The adveriiscments related to tender
notices, sale of books, Personnel recruitment,
auction notices, participation ia internatio-
nal affairs, Plan publicuy for ""a betier
tomorrow", National Savings drive, family
planning, Unit Trust of India and 1nstruc-
tlons from Election Commission.

() The information is being compiled
and will be luid on the Table of the House.

t  Activities of Anand Marg and its source
of financlal Assistance

4864. SHRI GANGA REDDY : Will
the Miynister of HOME AFFAIRS be pleased
to state :

(a) the activities of Anand Marg and
the source from where it gets money; and

(b) wherther it gets huge sums of money
from U.SA, ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) Government consider the
activities of Anand Marg to be of a political
nature; but instruciions issued by the Gove-
rament in this behalf have been challenged
in a writ petition, which is sub judice in the
Supreme Court, According to information
received from State Governments, the known
sources of income of the Anand Marg are :
voluntary subscriptions from members, dona-
tions from members and sympathisers, grants
from the central office and funds collected
by way of entertainment programmes and
and film shows,

(b) Government do not have evidence

in this beha]f./

3 (Treana) § gea wwEy

4865. sfr wiwz AW AT : Aqr
a7 ag @A 1 g0 W w5

(%) w1 qagaa & gha wma ox
Ter BFaT @wd § fod AgQ ¥ &
€y

(=) afx gi, aY 353%a & fod faamn
a7 w@wa fear ma ¢ ; s

() 3% THIT FY wAE F1 fARioy
% % 971 § foar g ?

AT WA (W FHaAY AR wgnw):
(%) ot g ag 2-11-70 & wg&
ARICE L&A S

(a) geu zwal Wed & fog
aun @ fadt ufg &Y 53@ A &
st | %@ saw A1 qfa a¥ geam WX
ggiht & & af ufr ¥ F & war g
(M) 6 ¥ ger nFAT AN W@H
fania a1 )€ sww A &1 agwe
@ gwg wewe fo@ @mr@ # , @
Usy gTFRA QAT AT W 1 W@ W
% g wewe B fewraan g )
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e W FE T AT
waiag

4866 <t siteTe W AT . FqT
4ATTC AT Ig AT # FIh0 H40 5

T,

(%) #51 gwwre & fa=rc an,

I ¥ TR T a1 T waviR
HIR FT § ,

(=) aix gr, @Y T9 WX ¥ 7a1 F4-
A af g, s

(m) <% THTT 5T A6 FF @
_TTEH T a7 7

dart wt (»NAmeat dem agnan)
(%) oar stgod & o6 aradla waeq &1
TET UTTGTT & H127 fa@ 7 Jvq &)
AR g ¥ ¥ ¥ @ fawriig
SYRFA FH T 787 § faud arx Ghamr
gImed ) (&) &1 (n)39T+ (F)
®T AEANT TAY gU TR Agr Iaar |

fafwet qarsn) & wgare wrd

4367. it gurwT ol ¥ A
st ag A & w0 w39 fF

(%) fafwss wneay aar 9% q9)-
aeq wrataal & fagw Tras) adr wo=
(wiwf) * gear fwad B Faaar feedd
¥ wgare af fear aor ¢ wgar foad
wgnx & otwr agl mar g a7 faaey
wfq w9 ag fear v g W

() w7 MR wWF fog
AU DI FGT g FEy a¥ § 7

g "Wmeg ¥ - (o wiglaw) :
(%) &t (@) gwar gefa N
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ar @ & WX 61 & AN9eT 9T @
& st |

w9 ®w ¥ar swaht & qdeed ¥
fgat wemw ey A fwa o

4868 it guTwT Ti¥ : ¥ NEW
wst 9% qa F7 g7 F97 6 -

(%) &9 o5-dar st & o
aQein F fo% fgrdt anaq o 7 el

Eied K2t accudl- 2

(=) fafwe Frgfeadl qar qdaray
meaet wEl ®ik W) ¥ fgacan wY
Fa5 a7 A T Y FEF OIAEr Hfe-
fagw F7 qIgrAY WOITAr FW X AT

FIUT § ;

(w) sndir & ®arza ¥ fa=ly aar
a7 yisfas wrarel & sgAma wia-
Fifedr 41 fagfeaar &g Far aqow o@q-
arar a4r ar , ¥

() sir & wmisy F gaw
fagfaaat & gd afrafaaais N g 37
% foad agr sraandr sy s WY & ?

78 "y 6T wifaw fann § 2o
wer (st R frarw faf) (%) gwat
e F 997 9T fageAv, 1967 ¥ dag
& 2191 | qra arfvg A7 7 g77 Ty
# gra-ary freafafag sgaeqr sTaf @ —

cqdrarey Y widt g A w1g-
fafg aqramg ik § aX & ¥g &6
dar g & fgwe wge T F A
wias wredtn wig Isga] #0T Jand
! qdge & fou d5fers wram & &9
¥ afgwr ¥ wrsdy wgga & wfeafaa
FAY ATYTQ ST HA A BT AT A AY
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ggafa @ oA’ 1 €W SWTT 1969 X
&g wrara & g F wrEW ¥ gwara
¥ 7% 97 0wty smafas T3 afz
A wAY ¥ fau afesfaa gfagifoar
gHrEmEt ¥ 5 qrer IEAlgATA &Y 2@
afrrd famal fages 07 amEawa &
gax femt & far aasy & ofqfrwy
wfgara & arzft gagar ¥ Ifeafem
ArHY ¥ F fwdy 1 W w9 Ty F7
famcq fear war ) U@ farer &1 ok
afgs fagqt 97 &g 777 #71 907, w7
aF JIT FINT F AT 9§ Ay JaU
g & faaradfia g

wah aftfedd 79 1964 ¥ 79 &%
AT FIEWT F1T A WA AEY F@aE Ay
e § fraeg T AR § e
qaT ¥ 9AT &H & T 47 F wiifcs
fe=l ¥ g d7fa7 Araw F =T R
witg £73 1 Agafa & 2 & @ws
afafrgr, mgffs ofear 1971 3,
geflzaeY w1 71T {IA & TO7 fAAA
§F for &Y mglafgs Qar 3 §F fag

feedt wgar st ot &t faaew fRavaar o

(@) et aF da Sy JI WA &
sratag FT qey+g % -t fagy &1 M
FIATTIFATT  QATaswd &ryif-aa &1 a7
W@ &1 gal ged) B, Uawar (vivA)
gfafaam 1967, # sru 3 & fafzez
FTISIE aqty ataey srkw, gEgan,
swafag foinet, sfazey, sUQ o<
e ¥ wf garfs & fag feed wix
A DAY wIATA § wanT fRar ST @
g | e & wfageT ¥ g@w T AR
AT 209 wrat ¥ & 208 wv agH @ forly
¥ agaw fear wr & ¥, wq QAN
afafran € qrod Y ¥wr w7

e €Y A} 334 | WEl Aw @Y @redAr
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AW iU w WX qie fafwa Mg
qar qders) ¥1 wravw §, g faga ¥
gARATRGE A A A M@ A
397 HWIs @2 & 1= 9T @ & JAA |

(w) =7 fagfaaay & fev @aq wdff
fanut % gua=it & agax fauifa #ig-
fafa & gritr gror aqifeq =7 ¥ afsa
g2 aiet gret fear @At @ oY fagw
ag & @4 famaw amgET @
mfag 21

(9) nzT 9} S2ar |

1ulks with Ceylon Government re India’s
Lxports to Cuylon

4869 SHRI M KALYANASUNDA-
RAM Will the Minister of FORFIGN
IRADE bu pleased 10 state

(1)  whether any  discussions were held
with the Ceylon Government regarding items
of export o her than onons; and

(b} whether a statemen! will be laid on
the Table of the House regirding the unset-
tled marnters ?

THE DIPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADP (SHRI
A C GIORGL) (a) No discussions have
been held with Ceylon at Government leved
in the recent past, regirding exports from
India to Ceylon

(b} Docs not arise

Closure of Patviths textile Madls Quilon
(harala)

4870 SHRIM K KRISHNAN

SHRIMATI BHARGAVI THAN-
KAPPAN

Will the Min s er of FOREIGN TRADE
be pleased to slate .

(a) whether the attention of Goverp-
ment has been drawn to the closure of
Parvathi Textile Mulls, Quilon, Kerala,
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(b) 1f so, the reactions of Government
therets,

(c) the total number of workers ren-
dered jobless owing 10 the closure,

(d) whether Government are having ny
plan to take ovir the null through the Nati-
onal Textile Corpoiation, and

(¢) 1if not, the reasons therefor 7

THE DLPUTY MINISTFR IN THF
MINISTRY OF FORTIGN TRADE (SHIRI
A C GLORGL) (a) Yes S

(b) (d) and (¢) An Investigition Comme-
ittee has been appointed under the Industries
(Developn ent 1nd Regulatimn) Act to ¢n
guwire into the ffaus of the mill  Fur her
courst of action would be conuderdd on
receipt of the report of the Commitice

(¢) About 1200

1203 brs

CALLING ATTENTION TO MATTER
OF URGLNT PUBLIC IMPOR-
FANCE

RrPORTED K1t LING IN PRISON OF
FIVEL PO ITIC AT PRIS NIRS IN
ALTPORE SPICIAL JAll

SHRIH N MUKLRIJFE (Calcutta—
Norh East) 1 cull the attention of the
Min ster of Hymu Affury to the following
matter of urgen publc mmportince ind 1
request thait he may make a  statement
theieon

¢ Reporied killimg n prison of five
political prisoners m Ahlpore Speual
Jail, Calcutia during the alleged jail-
break atteinpt on the 1ith July, 1971 *

THE MINISTFR oF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT) Mr Speaker Sir, on 111h Julv
1971 al about 10 (0 AM, while 2 hand cart
betonging to the lood Contractor was
commg oil of the Alipore Spucal Jul
Caleutta the cait puller knocked at the
janer gale, dbcut 40 under tnal prisoncrs

JULY 14, 1971
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rushed at the gate of the jail and struck at
the Warder on duty with a sickle snatched
from a prisoner who was culting grass
insade the jail A section of the under-trial
prisoners also tried to enter the Jailor's
office 1 search of the key to the outer gate
One Head Warder who tried to prevent this
was attacked by the mob and s
seveiely injured Though the rioters could
not get the heys—1they succeeded in picking
up a Indder kept be ween the two gates for
use of the elvctnician and after hituing a
Head Warder on duty with an iron rod,
four pnisoncrs suctecded in scaling  the
perimeter wall and escaping from the jail
They were, however, tmmediately re arested
by the Warders

The jul alarm was immediately sounded
and when the jul (fliaals ard the guird
stafl tried to prevent the attempt of the
rioting under tnal prisoners (o escape
en mavve they attacked the guards with
1ron rods sichles «tc The guirds had to
open firc mn sulf dufence resulting in the
death of three prisoners on the spot  Of
the five other prisoncrs who recerved 1nguries
i the firing and weie sent to the Police
Hospital thiee died i1n the hospital The
remaining (wo dare progressing

In the inudent one Head Warder and
four Warders were injured and all are 1n
the hospital The njuries ot the Huad
Warder and ont W rder are serious

SHRI H N  MUKERJEE The
agony in Bengal seems 1o be iaken for
granied in the rest of Indin but this kind
of thiny shiuld mahe Parhament sit up
This htest jail break incident 15 not some-
thing new It 1s perhaps the fourth or fifih
m the series 1in West Bengal  In Dum Dum
a1l a couple of months ago 1t happed on
even a larger scale  Admnstrative failure
of this kind just cannot reach a Jower level
snd we are supposed to have & responsible
Government

1 weuld like to know how 1t was that n
broad day hight—we have been given a cock
and bull story— some 40 prisoners allegadly
armed with kmives and iron rods- he talks
about ore sickle and then n the plaral
and iron rcds—all sorts of implements ,
that do not form part of the jai1l eguipment,
lam sure How 18 1t that 40 prisoners
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assembled behind the trap gate without
attracting notice, at 11 O'clock in the
morning got it opened by the sentry in
charge, and then found a ladder handy
which they could use to climb the boundary
wall and jump 7 It is a drama which looks
like having been very well rehearsed before
it was staged. It could not have happened
without some sort of co-operation from
some of the jail staff. Is this kind of
incident provoked by certain kinds of a
forethought malice, 1 do not know. What
has happened to the enquiry said to have
been ordered rccently after the jail break n
Dum Dum where the Divisional Commis-
sioner was asked 10 produce a report and a
high-level commitice including the Home
Sccietary were 0 make comments op it ?
What has happened to that teport 7 Or,
are these myslic  excreises (o rémain
eniombed in the Government files ?  Young,
ardent lives ate extinguished by shooting and
the Government are (rymng to jusufy the
shootings and beatings-up with what are
perthups  delibesately  engineered incidents,
When  shall we s¢¢ an end to this
ciiminal bungling i the jail admmistration?

1 would hke the Minisier also to tell us,
since much bigger things than tighteming up
the jail adnunistration are involved, on
account of the fact that- call them Naxalites
or whalever else— there arc a Jarge numler
of young recple, sk and disgusied with our
politics and economy, who have plunged
headlong into a fight, Ttey might have been
misguided but they ready to give their lives
as well as to take them. Will the Government
desist from the self-defeating line of 1trying
to kill them off, or, will efloris be made 10
tackle them politically, to treat this asas
sLrious movement, to respect their reckless
courage and tremendous resourcefulness cnd,
if possible, wean them .way fNom ther
mistaken ways, if that i1s possible,

1 say that the Prime Minister, supposed

1o be in charge of West Bengal in particular,
has sneaked away. I do not koow ; will
she try 10 get the radical elements supposed
, 10 be in her ranks te be ulilised in the
{ purpose of having a dialcgue with the ardent
| young revolutionaries Fowsoever misguided
they might be 7 Would the Prime Minister
fask  Ler latest sibedur in West Bengal,
Shri Siddhartha Shankar Ray, 10 1ake it up
t“ apricrity job ? This kind of thing bas
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gone on for far too long to be suffered by
the country in silence, You are punitive
agamst your people and you try to be
persuasive with Pakistan and its patrons in
the Pentagon. This hind of monstrosity in
admimstration, no responsible, representa-
tive government can never tolerate, ne
Parliament could ever toleraie, It mumt
have a stop,

That is why we want some satisfactory
answer and not the kind of cock and bull
fabrication which has been supplied by the
Minister’s minions in West Bengal, This
kind ol siatement is not worth the paper
it 18 wnillen upon. 1 want 10 be satisfied
in these mauers. I am nol speaking only
in my individual capacity ; Parl'ament will
have to be sativfied, When six people, young
people are  kidled—political prisoners inside
the juil, —where the balance of arms and
authority is on your side all the time, you
kill these people, or you give them
facilities 10 do some damaging tricks,
because you arc having a provohed business,
You are provoking these incidents in order
to get an opportunity for killing off some
of these reople,  You do not have any time
for poliucal dialogue wnh them. If Shri
Siddhartha Shanker Ray is geing to have any
1aivon d'etre for his presence in this House
or in the country, something has to be done
about it by the Prime Minisier.

I take veaiy serious objection to the
Prime Minister not being present here, She
was here Gll enly & minule ago, and she
goes away, | say deliberately she sneahed
away when tlas thing came up, This is
disregard of 1he House ; this is contempt of
the House ; this s disrespect to  the
problems of West Bengal, and if she goes cn
playing with the problems of West Bungal,
she and her lihe would have (o pavtle
penally.

SHRI K, C. PANT : Sir, my hon,
friend has scferrtd to the statement which
I recad, He has colled it a cock and bull
story. He has asked me to give satisfaction
to him, It is in an attempt to give saiisfac-
t.on 10 him that 1 have given a detailed
statement based on the infermation with me,
1 reaily do not know how 1 can give him
satisfaction o:ler than thus, So far as the
inctdent gees, 1 have given the details. He
says, this could have teen rcheireed tefore
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[Shrn K C Pani]

it was staged It might have been rehearsed,
I do not know Such incidunts are some-
times rehearsed dlso

As for the staflf buing nuxed up 1t being
deliberately enzincered and the opportuniry
being used to kill them off, the fauts speak
for themselves  Forty under-trial prisoneis
attacked the warders, gt through the inner
gate and some of them got hold of a ladder,
Some (ried to go nto the Tulor's office
Some scaled the wall but were re-arrested
Al these things are there It would be
surprising 1f the warders had enfered into
a collusion with them and got themselves
beaten up and dare now lying in the hospital
ile should see the whole thing from the
other side also  There 1s ny cooking up of
injuries of people who were hit with non
rods and sickles These are all facts |
am sorry for the loss of even a singe hfe,
but 1 did expect a word of sympathy from
Prof Mukeree for the warders, who were
injured 1n the course of performance of their
duty  (Interiuptions)

SHRI S M BANLCRIIF
Nobodv was killed

(Kanpur) @

SHRI K C PAN1
killed to get ssmpathy ?

Must a man be
(Interiuptions)

SHR1 S M BANERIFF  In Midna-
pore some prisoners werc told that they
have been grnted bail but were shot dead
when th:y .ame out

SHRI K C PANT let me say that
they were charged for  Most of them were
arrested under Sec 302 IPC, 1¢ for murder
I only want Prof Mukerjee 1o sec these
things 1n the propcr perspective I do not
condone t, but 1 want to point out the
grounds, the crnimes, for which they were
charged

Then, he asked about a report I do
not know which report he was relerring to
But the Commissioner, Presidency Iivision,
was appointed to enquire in'o the ncidents
m the Presidency Jarl and Berhampote
Central Jul He has subnutted a
report which 15 now under consideration
Further aciton would be tiken af er it 1
constdered  Pr sumably thit s the report
he was relerring to
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I would only like to ndd that so far as
a dialogue with these elements or any
political elements 1s conc:rned, all elements
on this side of the House are always
prepared for a diogue, provided some-
thing uvseful can come out of the dialogue
This 18 4n open dumocracy, in whick the
method of dialogue 15 always used 1 would
myvrte my hon f{riend and all scctions of
this House to have such a  continuous
dialogue, to condemn  violence and to
reinforce the values of duemocracy, so tlat
the erning youg men can come baick to the
right pith

=} 7o femz wab (1) @ waw
wgizg afewd qur= & AT ovar & e
YT 7 araEqr T N7 | Q)
AT ma faw ST ergid HEarE
O AP Y wEmT AT B frar ¥
fo 1% gvetr sngvy1 Ay p—i} @
o s awr faendt @ ar gramr A
fFdt T &7 7579 &, feq egqe |
A 47 AT FAA T ar fed
FITAA 17 AT qO0 AAGL 21 AT
I g1 1 15 W1 ARERHT @A #5197
W1T &7 HAMT, THET AIGFT AT 7ZAY
2 ot F77 ATEIT QT IS HIMIT GIRA
fas it waey gaw gaa & fay fog
na ¥ F{E@-F 43 @ Arsramy v
far gegA g1F war ¢ fr oY st 2 AN,
i Tt /Y FFAT A4 |

¥ feafs & Y af arg w8 §, 3@
ag ¥ & w3 I W Arsar gE @) Tar
g1 fosh ata adat ¥ FE Se o ww
WX G A) wEwgar & wrar e
FIAAT ¥I0 TG IoT N | qdiqT I
Y g nw AT gqzar § fyad Yar s
¢ fe T a7 gzaie § Ny W qfewdr
qm® ¥ o) 53 & W E, 9 AP uw
gt wyaey §, frad aoeifas aat
1 g g T
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gt feafa & & wrod wregw ¥ 4
wgeq ¥ arvar wgd g e war ag @y
a§t § T afewdt dme & o) 55 &) wr
g % Ay uaNfaFs e wrgw g 7
afz dmr & aY ®AT X TAy AN FOwoF
ferzasta & g, foam o7 g &
Y, €7 wEME ¥ Y g §......
(swwarr) .. q9r 57 o & fReed & fo
FTHIL N ¥UT 37 IS A &1 GAST fwqr
g, wafE g s A ¥ Fer Y deh
freai 7 Wy @t oft ageg & v
vz A vy § fo ¥ wemd gfmifaa
a2y A, HfFT 37 &0 gz *gar 5 fafws
MNT WaA-qe § guay fHar aqr, @4
a8 AT R T NI wf ¥ o —seAy
i wifgx gvar § s ax ga glafa
qr | gAY ¥ @Y gad a7 W § Iy
A dar g wifz §ar § fr afeusd) dars
¥ o mfrdn-wratas g gaAr g, Ianr
I AmET S oA § 18w &
tgr wwar § fs afswsy dmer %Y gfee
A A7 H Oy qo yqAg sy ¢ faw
W gisis Oy @Y ¥ g W afzEr @
T G AT g e § A
&7 In AT 39 A ¥ wifee go fag

mT ¥ ot ifreg agt T g
LEIL

¥ g N oft § wty wvar goeun Ay
W N & faws @gfes s I
A stfaw w0 7 ey oy AN A AW
it & fowrs, ot gfeg Wi 7 6
N0 & qrwren o oy §, wrgfew -
A wT W g o fefemg wr & Ay
UL R &

ol g HN o Tgawge Iw A
wrT ¥ o ¥ ale 3w W A I W
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wer gt 7§, wr oAy 9@ fald
gfssw sTFy ?

s A AT A @ garg 9T N
faarc #37 fie wvditfas afal & fog
AT HT A sqavgr Y, wgi AT &
91 W&y gY 7

st FSm W oW : wWeqw oy, &
Tt grer w1 far w aww g
f& wiwr 3w & A} wadfaw ar § o
Far & agru & st wadife 9z s
¥ &A1 aied §, 1 Dfafesg-srsamda
¥ favarm ey &9k gy W gw @)
Tq aaT § W67 faor  ww fF X ¥
aqi gt & % wY7 sla § 0@ uadfes
za § faa 1 fzar A waafa § fqmag
& 1 wgr A g IA F AW FAT ATHIAE
T R, W AWM IT ET NETN 1 W
¥1 "% ggA ag ot § f5 Y Ayn oy oY
7g #g1 ®) dq< 7 g fe vordtfa & fod
¥ fgar &1 g & @ §—varafas ¢ T
IT 9T gagr ar g

agr a% wix &) feafd & Forer §
17 YT ¥ T I31A F1a7GY §—age
¥1T aY sr-ovg-miET A feafy 8, ewey
¥ig ¥ oX ¥ o @7 saw sy o @&
& | m1AAT a3 w1 ol wgw § fE war
T wzw 9 ¥ IoA wg § 1 gard ardy
g wiga W agi Tg ¥ &R I W W
¥zy S § ¥g W wwdw wEeq ©Y
FEAFIT ¥ & gad wwE darw X Ay
wifqs fasre # gnemd § faawy woy
CF 3 Aot ¥ frzrar & v oW
g dTwd ferd mue Qg & o
wifee fawre w1 30T & fsar o) ww
graey # W NaAd § o & wLHEE
& 957y Ag FANY Jrawd) AR ST
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[ F5T w77 T7a ]

w § 1 wiTg agEd 3 fafa ) gud
& fafr oY alr gy fag @ ST AT EW
s faare g &y

SHR! INDRAJIT GUPTA (Alpore)
This has become a matter of scrious public
concern  because it s not  an asolated
incident  Professor Mukerjee his already
referred to the fact that this latest 1ncident
15 only the list of a series of such inudents
which have bien going on fo  some t(ime
now in Berh mpore Jul, Midnipore Jail,
Dum Dum Central Jail Presidiency  Jail and
now this Alipore Special Jul

According to the newspaper report in
this latest ncident six boys  the prisoners
who lost their linves were between the ages
of 16 to 22 1 am poin g this out because
11eel that prironers who know that in
making 4 determined bid (o hieak out of a
jail they arc rishing duath or at least seriods
njury, cannot be just anti-soural  elements
Anti-social elements are generilly quite
cowardiy people Anti social clements when
put in jul very scldom try tn break out in
this way  They maiv be misguided people ,
they may be people with whom wt may not
agree at all politically, but I am quite sue
in my own mind that these hoys who had
been trying repeatedly m a very organised
and concerted Wiy 1o break out of these
various jails, ate certainly not anti social
ecluments Though the Minister mav be
surprised or miny here may be shoched to
hear 1 persona'ly 1 1eel that any pohitical
prisoncr has the right to try to break out of
Jail just as the Government and the jail
admimistration  hive got the right to try to
prevent him There are ex-political prisoners,
I think sitting on that side of the House
too who, at one time, would have subscribed
to that doutrine

Now what worries us 15 that the violent
desperation shown by these boys in this
series of incidents 18 matched only by the
savagery of the warders 1 do not make a
diatnution be ween the two  If there 1s
violent desperation on the one side, which
has expressed itself in these armed attacks
and violent attempts to get out of yail, 1t
has been mitched by equal savagery on the
part of the warders Sometimes, the
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Minister will say, the warders have to open
fire 1n scif-defente and soon  But n a
number of these cases, particularly n Dum
Dum Central Jail, many of these joung
boys, the majority of the casualties were not
caused by firing wire bellen to death by

lathis  Thus probibly has led one of the
pro-Congress,  dailies in Caleutta, The
Hindusthan Standurd, 1t make this
comment —

‘A better means of keeping peace in the
jails must be discovered than frantic
shootings and wild lathi charges "

Certain questions of course, have risen
in evershody s mind  Who supp'ies these
lethal weapons to prisoners inside the jail ?
No answer 18 found up to today We do
not know anyihing about it On other
occasions this Government keups on tel ing
us that the police force in West Bungal has
been anfilirated by virious ypes of political
mnfluences the pohice hive got svmpathies
with onc | arty or the other and they cannot
be rehied upon  If that 18 true should we
have anv reason to imagine that the jail staff
and tle warders dre 1mmune lrom these
nfluences 7 Obviously not But pothing
hes been found up to today  No mguiry 18
held  No sénious investigiticn 15 made

There are storns, widely current reports,
in Calcu ta 1 do not know 1f tley are true
They can only know if a proper inguiry 18
held  While there may be elements n the
jail stafl and among the jail warders who
may ke pro Naxalites 1n sympa hy—if all
thesc boys are Naxalites, | do nol know ,
that also he shculd tell us whe her all these
boys were Naxa 1ie prisoners cr what—any-
way, while one section of the jal staff may
have pro Naxa'ile sympathies and may,
thercfore, be smugghng n varicus iypes of
1llegal weapons and so on for them, there
are also reports that the Aara Rak hak
Samu, that s, the Union of the Jal
Warders 1s influenc'd by another political
party which 1s well-known for anti Naxalie
views These are very serious allcgations
There aie allegations that any more of these
incidents are provoked in such a way that
the warders get a chance to carry out most
savage reprisals because of thew political
sympathies against these young boys, even
to the extent of beating them 1o death wih
lath:s Has it become a matter which we
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can just contemplate with this Kkind of an
attitude, as if we have become so callous
and we have no human feclings at all ?

Then, I would like to know what has
happened to the 4 Member Committee which
was appointed by the la.t Ministry to go
into those thinegs and to siudy the reports ol
the Dyvisional Commissioners, That Com-
mittee, as | remember, was composed of the
I. G. of Police, the I G of Prisons, tha
Home Szeretary of the S'a'e Government
and some other seniyr police officer
Nothing has been heard further about the

Commetee, whether o eximuned  those
teports and whit conclusions  were  ariived
at,

What about a judivial inguiry {o go nto
the envire phenomenon ol what is hipperung
mwide the jails 7 Is it pot e for tha ?
Luch of the incudents s bring  treated m an
wo'ated way and some hind of excuse 1s
being given us f one is ndt ¢connected with
the other, [ think, tlus has become o sufli-
ciently scrious problein wheie the enfre
phenomenon shoulid be gone mto by a
wdicial mguizy. I do ot know  what Mr
Siddhaitha Shanhar Ray s thinhing about it.
He 15 not answering questions on the subject.

Now, the Union Government is directly
responsible  for the admunmisiration  of West
Bengal,  They should saiisfy us that this
ma‘ter will not be allowed to Jduft hke this
and that, without allowing furher incidents
Lo oceur, a judicial inquiry will be appoinied
fo go nto the entire phenomenen in all its
aspects, [ am not pleading for ovue par.i-
cular side of the question. 1 hope, the hon,
Minisier will tell us more spec ficaliy and
more concretely what they propose to do. |
do not want to hear a rambling thing about
economic uplift of West Bengal, and thes
and that. All that we will disc.ss some
other time, This is a specific question about
political prisoners trying, repeatedly, to
break out of jail in & highly organised
munier and of the most savage type of
reprisals against them by the jail autharities
and the jail siaff. Who is responsible, on
both sides, who is playing what part in this
should be gone into and the entire jail
administration will have to be overhauled
in West Bengal. You talk about overhaulting
the police administration, But you do
nuthing about it.  You only talk about it.
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Similarly, I want to know what Government
prapass to do about the jail administration,

SHRI K. C, PANT : Sir, it was a some-
what rambhing guestion......

SHRI INDRAJIT GUPTA : I am ins-
pired by your ramibling replies,

SHRI K C. PANT : If my hon, friend
had not prefaced his question with the state-
ment that any pohtical prisoner has a right
to break out of jarl...

SHRI INDRAJIT GUPTA : That is my
view, you necd not share my view,

SHRL K. C PANT . ....I would have
thoueht he was eapiessing concern about
prisoners Picaking out ot jail awed that he
wanred the Government to  take sizps lo see
that the jul administraton 1s  improved so
that such incsdents do not recur, Bul in
view of the prefuce made, I do not feel......
tIaie ruption)  1do ant knuow wheher he
wanis us 10 pay attentten to the jail admi-
nis,ration as Lo facilinate escaping of  priso-
ners. | really do not know., [ am amazed
that a responsible Member of Farliament
should have made a statement which-
amoun's o cncouraging prisoners to break
cutl of jiil.

SHRI INDRAJNT GUPTA: You are
enouraging them (o bre k out.

SIIRI K C PANT: Society has put
a curtain responstbility on the jiil adminis-
tranon.  Oa the floor of Parhament, to say
that the admenedrators who are in-charge of
jairs and police should be told thu it is not
therr duty and that it is the nght of the
prisoner Lo break out of jail is amazing. It
15 & duty mipostd by Parhament itself under
the law which it mikes, Therefore, this is

an amusing statement,

SUIRI INDRANT GUPTA: They are
not doing their duty.

SIIRI K. C. PANT : So far as people
sitting on this side of the House are concer-
ned, he referred to them. Most of them
were in jail as a result of Satyagraha, non-
violence and most of them did adhere to
the rules of non-violence......( Interruptions)
In this cage, s I mentioned earlier, ons has
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to take note of the charges against these
people in prison. One has to take note of
the charges and these are Sections 302, 34,
148, 149 and 307 1PC.

SHRI TRIDIB CHAUDHURI (Berham-
pore) : They are under-trial prisoners until
their guilt is established. What does the
hon Minister want to prove 7 They are only
allegations,

SHRI K. C. PANT : Yes, allegations,
1 say they have under these sections.

SHRI TRIDIB CHAUDHURI : So what
(Interruplions),

SHRIK C. PANT: They have been
arrested. 1 am placing the facis as T know
them and ] want the House to take not of it.
Sections 3 and 5 of the Explosive Substance
Act, Scc. 148, 149 and 436 and so on,

This 1s not a question of any political
ideology, but 1t 15 a4 quesiion of violence. It
is a question of atlempt to murder and so
on 1 am only sorry that young men should
be misled to do this.

1 shate the anguish of my hon friend at
the young Ines ilat Fave been snuffed out
like this But I ck.t 1} e crimes for which they
have btewn arres'ed Look atthe kind of
thungs they bave been indulging in. This
one has to keep 1n mind,

I cinnot say what happened in Dum
Dum but [ may assurc my hon friend that
if excesses have been commitied by the war-
dens or by the Police, | am not here to hold
any brief for them, If excesses have been
committed, these reople should be punished
if they are wardens or Policemen, whoever
they may be. 1am not here to hold brief
for them and I am not heie to trot out any
justification for any excesses committed by
them. As I do not know the facts, I cannot
say.

SHRI §, M, BANERJEE: Will you
hold an inguiry ?

SHRI K, C. PANT : Asfar as I know
of jails in UP, in most cases of a jail riot,
the jail manusis provide some kind of an
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inquiry in many of the State Governments,
I have tried to flod out what the exact posi-
tion in the Bengal Jail Manual is. I shall
find out. I shall find out what kind of inqui-
ry has been made Ordinarily, in many
States, for instance in U. P,, the jail manual
does provide for an inquiry,

My hon. friend has said that some poli-
tical elements are provoking this kind of
thing inside the jail. 1 would welcome
information from him or from any quarter
so that I caan seriously look into them
because this is a serious matter as he himself
said and any information I get, I shall certa-
inly look into that aspect.

On the Four man Commitiee, the infor-
mation [ had about another inquiry, I had
placed it before the House in answer to
Prof Mukerge. I do not know the Four
Man Commuttee’s report, | shall certainly
inquire into that and find out exactly
whether the report has been submitied and
what has been done about it. Only afier
examining these reports, can we decide what
further step have to be taken, There have
been many jail breaks There have been
many attempts to escapc from Police vans
and it is a serious matter which will have
to be looked into with aview to taking necse-
sary steps,

SHRI INDRAIJIT GUPTA : What about
the judicial inquiry ?

SHRI K C, PANT: We will have to
see afier examination, I cannot say anything
now.

SHRI SAMAR GUHA (Contai) ;: If the
Government or the Members on that side
think that Naxalism can be killed by killing
the under-trial prisoners or the suspected
Naxalites in the streets, they are sadly mis-
taken because iv may be a perverted politics.
Sir, the source of Naxalism is something
different. This source of Naxalism, I should
say, is the socio-economic malady of West
Bengal, If any of these Members visits every
fourth man in Calcutta in the bagsrees or in
the refugee quarters all along Calcutta, if
you go there, you see Graduates, Post-Gra-
duates, Teachcrs and Professors are all
huddled in a single small room. This Gove-
roment think of how to deal with Naxalism.
They never care to go into the socio-econd-
mic malady that has already jeopardised the
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whole life and almost, I should say, turned
the life of Calcutta, the urban and indus-
rial areas into beastly life there,

It is, I should say, a reaction of the
socio economic maladies that beset society.
Many doclors were there who were demand-
ing Rs. 120 per day ; after some tit-bits
by the Naxalites, they brought down their
fees to Rs. 8 and so on. Many lawers
were there who were demanding Rs. 300
or Rs. 400 and due tco the tit-bits by the
Naxalites, they brought down their fees,
1 am not supporting them, We have not
been able to cure certain ills. But in
Birbhum area, a few tit-bits of the
Naxalites brought down the activities of
the black marketcers. 1 am not supporting
them.

MR. SPEAKER : What about the Call
Attention motion 7

SHRI SAMAR GUHA : In many areas
the police and the laws which are to
operate, are not operating The poor
peasantry are there who do not get heip
from police and the laws. The help comes
from the tit-bits of the Naxaties. What
1 aaot to say is that the Naxalites have to
be combated at the political level, and we
have immediately to deal with the economic
maladies afflicting West Bengal. Only then
we will be able to check these ills,  Alipur
jail incident is not a sudden incident, It
started in Octcber 1, 1970. There were
previous incidents of jail-break at Asansol,
Siliguri, Berham: Presidency Jail, Midnapore
jail, Dum dum and now it is Alipore jail,
Many undertrial prisoners cscape from police
lock-up, 1 will give you figures Abcut
90 under-trial prisoners escaped and 57
prisoners escaped from police  lock-up
and 35 so 40 under-trials lost their lives
as a result of shooting and merciless killing
by the wardens of the jail. The Minister
himsels sajd they have been arrested on
chargc of murder, killing and assault and
rhysical violence, Among these cases, the
Government have net tried to enquire and
punish the people even in a dozen of such
cases, This is the tragic situation of law
and order and their adminisirative ability
in West Bengal.

There is the Kara Raksha Samiti. Ask
your friecad Mr. P. R. Das Muasi sbout it.
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A number of them were mercilessly beaten
and killed in Midnapore Jail. Bolling
water was poured on the bodies of the
Naxalites. This created excitement and
provocation. These are all matters which
have to be gone into. About 35 of them
have been killed, some of them with lathis
with 100s. Not a single case has bern
there where the prisoners had anything
more than a sickle and a rod. Over the
Jast two  years, things have been
bappening in West Bengal, and this kind
of thing has happened in seven or cight
jails. I want to know from Government
whether there has been any single insiance
in the Jail where any Naxatite prisoner
was in possession of any fiie-arm, whether
even in the Alipore jail, anyonc had
anything more tham a sickle and a rod,
1 want to ask Government why these pri-
soners were beaien to death by lathis
was there no tear-gas 7 Inud the police
not have lathis ? why did they use fire-
arms on them ? Why did the police wardens
use fire-arm to kill them outright 7

After all, they were under-tiial prisoners,
It had not been proved in a court of law
that they were rcal criminals. So, they
have right to be treated not as criminals.
Again, they were mnot habitual criminals.
They may be political derelicis politically
misguided people. But this is not the way
to treat them. Some of them are brilliant
jewels of the universities. Some of them
have taken first class degrees in B.Sc.,
BA,MA, M Sc.eic. They are jewels of
universities there, So, they should not be
treated as habitual criminals. You cannot
bent up hundreds of young men who are
brilliant jewels of the umiversities, They
may be Naxaliles, and they may have been
perverted and misguided. But this is pet
the way to treat them.

The hon. Minister should have given a
reply to this question, but 1 am sorry he
has not given the reply ; perhaps, he has
pot seen today’s paper. After the incidemt
of 16th May, Mr. Gyan Singh, the Minister
for Jail in West Bengal instituted a com-
mittee withh the Chief Secretary, the IG of
police abd the IG of prisons and Deputy
1G of prisons as members, The hon.
Minister says that he will go through the
report and bhe mot studied the report yet.
PBut one of the members of the committee
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has said that he did not konow that he
was a member at all, and there was no sitt-
ing of the commiliee and no member
had been given the notice of any meeting
at all, and therefore, that commitiee was
not duly constituted, although it had been
announced. I want to know whether Govern-
ment are going to institute a high-level in
quiry with the assistance of the officials of
the Central Government to go into the details
of the jail administration and also the
behaviour of the wardens and the attitude
of the Kararakshi Samiti there and whether
they had any complicity in this, 1 also
want to know the circumsiances under
which they were compelied 1o use fire-arms
without using only lathis and tear-gas.

Thirdly, 1 would also like to know
whether the police Hfficers who have failed
to maintain proper administration inside
the jails will also be taken to task. Fourthly,
I would like to know whether Government
are going to give some financial aig to the
dependents of tho:e persons who have been
killed there ? This Government had been
forewared for the last three years, but the
prison administration did not pay any heed,
and that  has resulted in these (tragic
incidents involving the killinzg of so miny
under-trail prisoners.

SHRI K. C. PANT : My hon. friend
has advised us to take socio-ecconomic
measures (0 get at the roots of the problem
of Naxalism. Earlier, 1 had iried to put
forward this point of view also along with
the neczessacity to maintain law and order
but another hon, Member took objection to
it. I entirely agree that socio-economic
measures are nec.ssary to accelerate the
economic growth of West Bengal and to
relieve some of the pressure of poverty.
During President’s rule as my hon. friend
knows, we enacted a very significant piece
of legislation in respect of land reforms,
He also knows that we undertook...

SHRI SAMAR GUHA :
been done to implemznt it,

Nothing has

SHRI K. C. PANT : We also under-
took a major programme for the develop-
ment of the Cilculta city and o:iganised
the CMDA. These arec (wo significent
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m:asures ; there were other measures also,
I do not want to burden the House with
all the details, Various steps have been
taken by us during President’s rule in the
past, and then the Government that followed
followed up those measures and now also
our emphasis will certainly be on develop-
ment as well as law and order. I can
assure my hon. friend of that,

He has asked me about the justification
for the use of fire-arms. I had recounted
the facts in full detail. /

SHRI SAMAR GUHA :
not use tear gas and lathis ?

Why did they

SHRI K. C. PANT :
the facts that a situation was created in
which fire-arms were used. He can visualise
the situation himself without my comment-
ing on it,

He can see from

SHRI SAMAR GUHA : This
is not the only instance, There was the
Dum Dum  j~il incident, Siliguri incident,

Berhampur  jail incident, Presidency jail
incident and so many other incidents,

SHRI K. C. PANT : But this incident
pertains only to this jail, one jail incident,

SHRI SAMAR GUHA : He has to
look at the whole thing, a total perspective.

SHRI K. C. PANT : It is easier for
him to look at the whole thing. He does
not have to answer questions; he has only
to ask them,

He took me to task for not knowing
about the Commitiee formed by the previous

Government, He himself mentioned that
one of the members did not know what
for he was a member of  that

committee. If one of the members himselfl
does not know, have I to be blamed for
not knowing about it ([nferruption.

He wanted to know if we would appoint
a high level inquiry into the jail administra-
iion of West Bengal. As I have said in
reply to an earlier question, v.e shall see
the report of the committee that has
already been appointed and get at the facts
before thinking of appointing any other
commitiee,
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He asked whether we would take action
against some of the policemen, wardens and

so on, Yes, only if they are found guilty.
otherwise, there is no question of such
action.

SHRL SAMAR GUHA : What about
financial assistance to the dependents of
those who have lost their lives ? They
were under-trail prisoners,

He has asked so
it is not possible 10

MR. SPREAKER :
many questions that
remember all,

SHRI1 SAMAR MUKLEERJEE (Howrah)
The statcment made by the hon Minister
is to prove that the action taken was
justified. 1 want to draw his atiention 10 a
report which appearsd in the Hindustan
Standard on 1this jail  incident. It is
stated :

““In the free fight that some followed
the wardens were reported to have fired
indiscriminalely at the prisoners™,

This is the method applied in the casc of
the Dum Dum jail incident, the Mudnapur
jatl incident, Berhampur  jail incident  and
also some other jail incidents.

These are not isolated incidents. This
murder on a mass scale of under-irial pri-
soners  starled under President’s rule.
You must consider the entire timing, In
1970, afier the imposition of Piesident’s
rule, the regime of the Congress, this is the
order which has been established. Tais is
not in isolation of what is happening
outside, particularly in West Bengal,

In the same report, there is another
portion which says ;

“The brother of the I'st named who
has been beaten by the warder, Po'tu
Bhattacharjce, is in the hospual,
seriously injured. Another under-trail
prisoner was shot dead on Friday while
making an abortive bid to fleec from a
prison van on the way to cowrt,"”

Inside the prison van he has been shot
dead.

This is not a solitary incident, In
West Bengal this has become a common
thing, besting to death inside lock-ups and
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shooting to death inside prison vans,
People are lined up against the will and
shot dead. Defence workers staged a
demonstration some days ago, Four of
then have been shot dead,

This hus become the order of the day in
West Benga!, ond this is done consciously
in order to elmamate the opposition forces,
and whenever there is a clash and the under-
trial prisoners are kelied, some  story is
spiead. Just now the hon, Minister spread
a story that soine political parties were
behind this and were interested in gerting
the prisoners killed inside the jail because
they ate being anacked by the Naxalites,
By spreading thise slandors and false
stalements, you are giving cover 1o all these
actions and vou ure jusulyimng your politics
of murder.

Innumerable fac's have been supplied to
the Ceniral Government and the Home
Ministry to show that it is the action of
the ruling Congress Party to cncourage a
section of the Nixaltes and anti-social
elements to scve their political motives so
that they can beesed apanst our party
and that our leading and nnportant cadres
are being physically el-minated.

This polities of  physical elimination of
the opposunion forces has become a daa-
gerous thing m West Bungal politics today,
and it will not remam hmited 1o West
Bengal alopne, because the ruling class are
fechng that bLecavse of the heavier cconomie
burdens they are imposing on  the commaon
people by higher taxatwn and by encoursg-
ing inflation, by 1i~ing prices, allowing the
employers to close lactory afier factory and
by the initease of unemployment, there 13
bound 10 be giea'cr remstance by the un-
employed and the common people,  That
1s why today 1n West Bengal the police,
C. R. P, the Bmder Secuuty Police, the
Indusirial Secunity Vorce and cven army are
being used to suppress the democratic

movement,

Repeatedly we have drawn the attention
of this Government, and in each case this
type of statement has been issued by the
Government. The hon, Minister was
accusing comrade H. N, Mukherjee because
he did not expr.ss any sympathy for the
warders, but there has not been a word
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of sympathy from Minister for these who
have been murdered. This makes it clear
that the present Government is pursuing
this dangerous line to eliminate all forces
of opposition by murders, and ihis is
rinding expression inside the jail as it ia
finding expression outside also by this 1ype
of brutal murders. That is why I want to
know whether this politics murder will be
stopped or not.

If the ruling class does not ttop this
and only ¢tout that the Jlaw and order
position in West Bengal is in danger and
simply hold a conference of the political
parties the  situalicn will not change.
So, the Government is fully responsible for
this type of action, and from the state-
ment it ia quit clear that the Government s
not at all desirous of changing the situation.

That is why 1 want a categorical answer
from the Mnister whether they are pre-
pared to change this state of affuirs. In the
past even if a piisoner tried to escape,
usually he was shot at the lower part of the
body ; particular care was taken so that
he was not killed. 1n toduy’s condiiion,
that is totally absent. If scme prisoners
attempted to escape and firing became necs-
sary, they could have fired at the lower
parts, disabling them from escaping. But
that has not been done ; they shot purposely
to kill the under-trial prisoners. This bru-
tality has reached such a stage now that
unless the Government changed its policy,
there is no end and this will not be the last
in the series.

That is why we want a categorical reply
that things will be changed and other
methods would be applied if there was any
altempt to escape from jail,

The Bankipur cen'ral jail incident appear
in the Press It has been stated that one
man dicd of suicide but the prisoners
resented ; they say categorically that that
man had been beaten to death. There was
a similar incident in Tihar jail in Delhi ;
they sey it was acase of suicide but the
magistrate gave the judgment that it was not a4
case of sucide, ard 1hat the person con-
cerned was beaten to death inside the jail,
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We huve tha experienca of insias jails
and we know how the jail administration
deals with prisoners, They are devoid
of any human feelings, That is why a
thorough enqniry is necessary if the Govera-
ment is interested in changing the situation,
They must change their politics of murder,
They must adopt new methods so that this
is not repealed,

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South) : The Kara Rakshi
Samiti is patronised by the CPM. If there
is an enquiry that should also be engmired
into,

SHRI K. C. PANT : 1 am npet sur-
prised that my hon, friend has in the ead
referred to the polilics of murder, It is
an amazing statement but it fits in with the
approach of his party. He reminded us
all the time of what is happening. Without
going into detailed history, may I remined
him that the entire escalation of politics of
violence in West Bengal owed its origin to
the taking over of the administration by
the UF Government in 1967...(Inrer1up-
tion) May 1 rem nd him that many of these
misguided young friends who are known as
Naxslites are an offshoot of the CPM,
whom they could not retain...(Inrerrup-
tions).

MR, SPEAKER : All sorts of charges
were made and they have a right to reply to
them, Why should M« mbcrs get impatient ?

SHRI K. C., PANT I agree with
him that there is violence in West Bengal
today ; there is terror and there is blood-
letting and we on this side of the House at
least are depressed and pained by this
sight. 1 should like to ask him : who is
guilty of this violence, killing of judges,
bomb throwings and trouble over examipa-
tions in schools ? Who is responsible for
creating a sense of insecurity in this part ?

13.00 hrs.

AN HON, MEMBER : You are res-
ponsible,

SHRI K. C. PANT : Those who pro-
voke violence, those who preach violence,
those who propagate violence, those whn
abet and support violence—they are res.
ponsible. Let anybody who does not support
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violence stand up in this House aad tell
the country that they do not support
violence, Then alone is he in a position to
to point an accusing finger at anybody.
(Interruption)

AN HON. MEMBER : We arc not
hypocrites.

SHRI K. C. PANT : Ah, then, the
cat1s out of the bag. (Inmterruption) 1
am glad you are not hypocrites. Come out
with it and say that you do not support
this violence.

SEVERAL HON. MEMBERS rose—

AN HON. MEMBERS : You have been
sheltering them. 1t is your party. (Interr-
uption).  Your party is killing the pcople.

MR. SPEAKER : Why do you lose
your temper 7 Why don't you lisien quictly
to cach other ? They have listened peace-
fully. Who don’t you have patience to
listen peaccfully 7 (Interruption). 1If you
want lo have a debaie, then there is no use
getting excited,

SHRI H. N. MUKERJEE The
Minister has thrown a challenge about vio-
lence and non-violence, If there is a
challenge to be discussed properly, in a
parliameniary forum, one should duo so.
Violence is a fact of life, a sociological
phenomenon, and nobody is gong to tell
them that violence is ruled out. Look at
Bangla Desh; look at VietNam or e¢'sz-
where, How do you want anybody in poli-
lics 10 abjure violence ? What do you
want them to do? Do you want th m to

put on sack cloth and ashes ? (Interrup-
tion).

MR. SPEAKER

: We do not want
violence here,

SHRI K. C. PANT : We want you to
accep! the consequences of violence,

SHRI H, N, MUKERJEE : You are
in this game ? Do you rule it out ?

SEVERAL HON. MEMBER : You
are in the game 7 Do you rule it out 7

SEVEREL HON, MEMBER : rose—
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MR. SPEAKER : Order please,

SHRI DINEN BHATTACHARYYA
(Serampore) : You are the murders; and
you preach non-violence. ([mferruption)

SHRI K. C, PANT : My Hon. friend
Shri K. C Paut; My hon, friend Shri.
Mukerjee was accusing us of shouvling down
the Naxalites in jail. (Interruptton).

MR. SPEAKER : Will you please sit
down ?7 Kindly sit down,

SHRI K. C PANT : He was accusing
us of shooting down Naxalites in jail, and
then he was aecusing us of using the Naxa-
lites against the CPM for eliminating
them politically,

SHRI fI. N. MUKERIJEE : | have not
said that.

SHRI K. C. : | am sorry. | meant
Shri Samar Mukherjee ; not Prof. Mukerjee,
So, there is a confusion there. How can
we be killing these Naxaliles and using them
against the CPM at the same time ?

SHRI DINEN

BHATTACHARYYA
That is your party.

SHRI K. C. PANT : If he thinks
coolly abuut it, it is obvivusly self-concra-
diciory. He again, as is cusiomary, said a
few bad words to denigrate the forces of
law and order. 1 cannot undersiand ihis
atlack day in and out on the forces of law
and order, wheiher it is the BSF, or the
Army or o hers, Will my friend co-
opera'e in creating conditions where we do
not have to send the Army or the BSF into
West Bengal? We wou'd bo very happy.
But sa long as conditions of lawlessness
exist, it is the duty of the Government to
set th: conditions right and create a sense
of law and order and of security in West
Bengal, and that is duty which has been
imposed on the Government by this Patlia-
ment and by the people of this country,
and we intend to discharge that duty,

sit wiw fag W (wfzer) ; s
qigT, anee fafmedt ¥ wset v
T g wady fafreed & fgarg
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13¢5 hrs
PAPI RS LAID ON THE TABLL

INDIAN 1LLLGRAPH (111 IH AMDT),
RULIS

THL MINISTER OF COMMUNICA-
TIONS (SHRIH N BAHUGUNA) | beg
lay on the Table a copy of the Indian Tele-
graph (Fifth Amendment) Rules, 1971 (Hind:
and English versions) published 1n Noufica-
wonNo G S R 79 n Guz.tte of India
dated the 29th May, 1971, under sub scetion
(5) of sectivn 7 of the Indian Telegraph Act,
1885 [Pluced i  Library  See No
LI-653/11)

NOTIFICATIONS UNDFR ALI INDIA
SERVICES ACT

THL MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDIIA) 1 beg to lay on
the Table a copy each of the following Noti-
fications (Eindi and English versions) under
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sub-section (2) of section 3 of the All India
Services Act, 1951

(1) The Indian Administrative Service
(Recruitment) Third Ameadment
Rules, 1971 published 1n NotfiLa-
tion No G § R, 950 1n Gazetle
of India dated the 26th June, 1971,

(2) Tic Indian Police Service (Recruit-
ment) Third Amendment Rules,
1971, publish:d 1n Notification No
G S R 981 mn Gaczette of India
dated the 26th June, 1971

(3) The Indian Admimistrauive Service
(Fwrgenty  Commussioned  and
Shoit Survice Comn.issioned
Otficers) (Appomtment by Com-
petiive Lxammation) Regulalions,
1971, pub'ished 1 Noufication No
O S R 982 in Gazette ol India
dated the 26th June, 1971

(4 The Indian Police Scrvice (Fmer-
gency Commissioned and Short
Service  Commissioned  Otficers)
(Appuintment by  Competitive
Lxaminauon)  Regulations, 1971,
published 1n  Nouhication No
G S R 983m Guzette of India
dued the 26th June, 1971 | Placed
wm Lib ary See No LT 654;7ij

NOTI ICATION UNDER INTIR STATC
L ORFORATIONS ACT

THF MINIST}IR OF STATL IN THL
MINISTRY OF HOML AF1 AIRS (SHRI K
C PANT) 1 beg to lay on the Tablea
copy of Nouficaion No S O 2197 (Hindi
versiony publishzd 1o Guzette of India dated
the 5th Jun , 1971 containing coinigendum
1o Hindi verston of Notficaion No § O,
1304 dted the 28th Murch 1962, under sub-
secizon (5) of section 4 of the Inter-Siate
Corporations Act, 1957 | Placed in Library
See No LT 655/71]

ANNUAL REPOR1S OF I C. A. R.
AND A STATEMINT RELATING
THERFTOQ

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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SHER SINGH): [ bez to lay on the
Table :(—
(1) A copy each of the Annual Reports
(Hindi and English versions) of the
Indian Council of Agricuitural
Research, New Delhi for the year
1967-68 and 1968-69. [Placed in
Library. See No. LT-656/71].
(2) A statement (Hindi and English

versions) showing reasons for delay

in laying the above Reports,
[Placed in Library. See No,
LT-657/71).

EXPORT OF INGRGANIC CHEMICAL
(INSPECTION) AMDT. RULES
AND ACCOUNTS OF COFFEE
BOARD

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : I beg to lay on the
Table—

A copy of the Export of Inorganic
Chemicals (Inspection) Amendment
Rules, 1971 Hindi and English
versions) published in Notification
No. 5. 0O, 2454-B in Gazette of
India dated the 24th June, 1971,
under sub-section (3) of section 17
of the Export (Quality Control and
Inspection) Act. 1963. [ Placed in
Library. See No, LT-658/71].

M

A copy of the Certified Accounts
(Hindi and English versions) of the
Coffce Board for the year 1964-70
and the Audit Report thereon.
[Placed in Libary. Sce No.
LT-659/71].

2)

13,06 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

FOURTH REPORT

SHRI G. G. SWELL (Autonomous
Districts) : I beg to prerent the Fourth
Report of the Commiltee on  Private
Members' Bills and Resolutions,
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PUBLIC ACCOUNTS COMMITTEE

FIRST REPORT

SHRI C. C. DESAI (Sabarkantha) : Sir,
I beg to present the First Report of the
Public Accounts Commi.itee regarding Audit
Report (Civil) 1970 and Appropriation
Accounts (Civil) 1968-69 relating to the
Ministry of External AfTairs, Department of
Industrial Development and Department of
Rehabilitation.

13.07 hrs.

CORRECTION OF ANSWER TO S. Q.
NO. 814 DATED 30-6-71 RE. APPOINT-
MENT OF A LAWYER TO ASSIST
THE PROCEEDINGS OF NETAIJI
ENQUIRY COMMISSION

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI K,
C. PANT): While replying to a’supplementary
question to Siarred Questioa No. 8i4 regard-
ing the appointment of a Couns:l to assist
the Netaji Inquiry Commission, on 30-6-1971
I had stated that another Counscl who had
been selecied could not be appointed as the
Commission had said that he had previously
appeared in connection with another Inguiry
in the same matter., which was held under
the Chairmanship of Shri Shah Nawaz
Khan, The correct position is that the
Counsel had appeured before the present
Inquiry Commission as Counsel for Shri
Shah Nawaz Khan who was a wilness before
this Commission, but had headed an earlier
Inquiry Committee appointed by the
Government,

SHRI 5. M. BANERIEE (Kanpur) : Sir,
you have accepted a calling attention on the
violotion of security rules by American
T.V. men,  But we tabled an adjournment
motion because we wanted a discussion. [
do not question your ruling. But the entire
responsibility rests on this Government.
How can they permit these T.V. men to go
to those areas and take photographs ? Even
if 25 per cent of the news which has
appearcd about it is correct,
ment descrves to be censured,

—— —

—d

this Govern-
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DEMANDS FOR GRANTS,
1971-72—Conid.

MmisTRY ofF EDUCATION AND
SoCIAL WELFARE AND
DEPARTMENT  OF
CuLTUuRE—Contd.

MR. SPEAKER : Shri Siddhartha
Shankar Ray will continue his speech.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND
MINISTER OF DEPARTMENT OF
CULTURE (SHRI SIDDHARTHA
SHANKAR RAY) : Sir, 1 shall uy
to deal with the various points that were
made by hon, Members yesterday, systemati-
cally, logically and analytically. But
before I do so, 1 am not criticising anybody,
but may L say this in anguish and pamn that
1 was very sorry that I could not get the
assistance of well-known leaders sitting on
the other side of the House in so far as the
vital problem of education 1 concerned ?
1 was expectantly waiting to hear Prof. Hiren
Mukherj ¢'s views on the many difficult
problems which we face 1n the field of
education, but unfortunately he was not
here 1 was expecuing cagerly to listen to
the views of Shri Atal Bithari Vajpayee and
to know from him as to what should be
done with regard to the serious problems we
face. Uuafortunately, he was not present
too. ln point of fact, not one leader from
the opposition benches was pleased to
place bis wviews for our consideration,
This would have heiped me consi-
derably, because we are facing very
serious problems and if the leaders of the
opposition parties had given education the
importance which 1t ceriainly deserves, 1 think
we could have proceeded in a much more
practical and thorough manner, However,
the hon, Members opposile, although not
leaders, have made some very valid points
and 1 propose to deal with them, by your
leave, in a systematic manner,

1 shall first take up social welfare. Ten
points were made with regard to this depart-
ment ; firstly, that the money allocated for
the welfare of Scheduled Castes and Schedu-
led Tribes was not enough ; secondly, that
the rate of the post-matric scholarship
should be increased ; thirdly, that there
should be scientific and objective survey

regarding the progress made in respect of
education and other ameaities of Scheduled
Castes and Scheduled Tribes ; fourthly, that
a Commissioner for Schcduled Cstes and
Scheduled Tribes should be appointed as
carly as possible ; fifilhy, the problem of the
neco-Buddhists was mentioned ; sixthly, a
reyuest was made that the Bill about
Scheduled Castes and Scheduled Tribes
which was moved in the last Lok Sabha
snould be re-introduced ; seventhly, various
points were made with regard to untouch-
ability ; eighthly, certein hon. Members were
pleased to point out the manner ia which
the Scheduled Castes and Scheduled Tribes
were being explointed ; ninethly, there was
a suggestion for the appomntment of a
financial corporanon and, lastly, ecriticism
was levelled about the manner in which the
policy of reserving warious posts for the
Scheduled Castes and Scheduled Tribes was
being implemented [ propose to deal with
each one of them, one by one, and I shall be
as short as possible.

With regard to finances, it was suggested
by the hon. Member, Shri B. S Murthy,
that the current year's budget for Scheduled
Castes and Scheduled Tribes is only Rs. §
crores and it should have been at least
Rs. 10 crores. Now the hon Member s
presumably referring to the provision of
Rs. 5 8318 crores included in the budget
estimates for 1971-72 under under Demand
No. 104, The bulk of the provision for
schemes for the welfare of Scheduled Castes
and Scheduled Tribes is, however, included
in the Finance Minisiry’s Demand No 21,
grants-in-aid to the St.lc and Union Ter-
ritory governments, The total amount pro-
vided for the welfare of the Scheduled
Castes and Scheduled Tribes under this and
other demands is m fact Rs. 16 crores, 1
am pot saymg this is enough. In fact,
the money required to deal with the pro-
blems of the Scheduled Castes and Schedul-
ed Tribes, of the brothers and sisters com-
ing {rom these tribes, the money required
will never be enough. The problems are
stupendous and we shall certainly require
very much more than we have today, But
all that L am pointing out isx that we have
Rs. 16 crores in so far as this year his
concerned,

Secondly, Shri Ulaganambi pointed out
that in the Third Five Year Plan out of a
provision of Rs, 40 crores oaly Ra, 3i
crores had been utilized and that this sort
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of thing should not be repeated during the
Fourth Plan period, I would like to make
the figures a little clearer. The Third Plan
allocation and expenditure were as follows in
the central scctor the allocation was Rs. 35.31
crores and the expenditure was Rs, 37.46
crores ; in the State sector the allocation
was Rs. 78.87 crores and the expendilure
was Rs. 64.54 crores, It will, therefore, be
observed that the shorifall has been mainly,
in fact only, in the State seclor, and this is
presumably beaause the States could not
raise maiching resources.

Shri Sadhu Ram, Shri Maurya, Shri
Kamble, Shri Hari Kishore Singh and Shri
Raju made the point that there was inade-
quate plan provision for the Scheduled
Castes and Scheduled Tribes. Basically, I
agree with this. As I said, anything provided
for this particular matter would be inad-
equate because the problems arc vast. But
I would like to point out that a provision
of Rs. 142 crores has been made mn the
Fourth Plan besides committing about
Rs. 35 crores of the non-plan budget. In
addition, the various State Governments
are already spending about Rs. 30 crores
per annum en the welfare of the backward
classes from their non-Plan budgets.

Therefore, it would appear that although
perhaps, as I said, we have not as much
money as we should have and money,
again I say, will not really be enough for
this purpose—we certainly have some
amount of money. The point here is to see
to it that every paisa 15 properly utilised.
If every paisa that has been granted 1s pro-
perly utilised, perhaps much of the crilicism,
friendly critisism if I may say so, made by
hon. Members would have been met. It will
be Government's intemion to insist not
only in so far as its own adm inistration is
concerned bat also on the S ate Governmenis
to see to it that the money allocated is
spent and spent properly.

The second point raised was with regard
to post-matric scholarships. Sh.i Mallikarjun
and Shri S8adhu Ram particularly made this
point that the rates of post-matric scholar-
ship should be raised because the students
of the Scheduled Castes and Scheduled
Tribes tame from poor labour and small
agricul ural classes, the existing rates haviog
been fixed as early ms in 1951-52. While
thers is somo sobstance io thus criticiem, 1

would like to point out one or two facrs
which would show that the rate of scholar-
ship which a Scheduled Caiste and scheduled
Tribe student gets is more or less the same
as the rate of scholarship which a studemt
from other communities or a general student
gets. The wvalue of the scholarship
under the post-matric scholarship scheme
includes not only monthty maintenance
allowance but also fees. The total value of
the scholarship ranges from Rs. 65 to
Rs. 115 per mouth in the case of students
staying in hostels and from Rs. 52 to Rs.
100 per month in the case of day scholars,
Under the national scholarship scheme,
which applies to general  students, the
scholurship ranges from Rs, 60 to Rs 110
per month 1n the case of students staying in
hostels and from Rs. 50 to Rs. 100 per
month in the case of day scholars,

So, it will be seen that the rates areo
more or less the same, In fact, if anything,
the rates are slightly higher in so far as
Scheduled Castes and Scheduled Tribes
students are concerned. Thus the rates
under the post-mairic scholarships scheme
compare favaurably well with the national
scholarship scheme, In effect, every Scheduled
Caste and every Tribal pist-matric scholar-
ship holder is equated with meritorious
students of the general population because
in so far as general siudents are concerned
everybody does not get a scholarship ; oaly
the meritorious get the scholarship, but so
far as Scheduled Castes and Scheduled
Tribes students are concerned, averybody is
entitled to a post-matrnic schlarship.

SHRI K S. CHAVDA (Patan) : Not
everybody.

SHRI SIDDHARTHA SHANKAR
RAY : With regard to the Scheduled Cas:es,
I say everybody gets it. I will explain u,

SHRIK.S5 CHAYDA: It is not
correct,

SHRI SIDDHARTHA SHANKAR
RAY : You are quite right. With regard
to the Scheduled Tribes, everybody gots it

and with regard to the Scheduled Castes
only whose parental or guardian’s income is
less than Rs. 500 get it,

SHRI K, 5. CHAVDA : Now you are
right.
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SHRI SIDDHARTHA SHANKAR
RAY : 1 am deeply concerned with the
problems of the Scheduled Castes. I would
like hon. Members to tell me how many
members are there of the Scheduled Castes
whose parental income or the income of
their guardians is more than Rs, 3500 per
month.

AN HON. MEMBER : Very few,

SHRI SIDDHARTHA  SHANKAR
RAY : You can count them on your
fingers. Therefore I was saying that practi-
cally every Scheduled Caste student is en-
titled to this post-matric scholarship. 1 am
grateful that you have corrected me, I should
have perhaps put in this qualification as
well that every Scheduled Caiste student
whose parent’s or guardian’s income is less
than Rs. 500 per month is entitled to the
scholarship, But in so far as the general
students are concerned, there are other con-
siderations also, Thisis all that [ wanted
to say ; nothing more, nothing less,

If you look at the figures, you will see

that in this respect som: advance has cer-
tainly been made. 1 will not say that we
have made a great leap, but we have cer-

tainly taken some definite steps moving us
forward, In 1950.5' the number of Sche-
duled Castes students getting the scholarship
was only 1316 and in so far as the
Scheduled Tribes students are concerned,
the number was 348,

Twenty years later, that is, today, in
1970-71, we have 1,57,000 Scheduled Caste
siudents who are getting scholarships and
29,200 Scheduled Tribes, that is to say, there
has been an increase of 120 times in the case
of Scheduled Castes and an increase of 85
times in the case of Sc:heduled Tribes. It
should have been higher; itshould be higher.
The poin: is, anybody who is eligible for a
post-matric scholarship is entitled to it. The
thing to do is to mike them rzady for it and
see to it that as many as of them as possi-
ble to take advantage of these scholarships.

- There are some other factors also. We
have now decided to give beiter rates of
scholarships to the meritorious Scheduled
Caste and Scheduled Tribe students, We
hav:decid d thit ihose who secure more
than 60 per cent marks or First Division
marks ia their final examination will be

entitled to get betier rates and these rates
will be 1} times the normal rates of main-
tenance allowance. Now, in the last Social
Welfare Ministers Conference which was
held recently in Delhi, the State Ministers,
many of them, were pleased to suggest that
60 per cent should be brought down to 55
per cent. I thought that was a reasonable
suggestion and, as such, the proposal to
reduce it to 55 per cent is being considered
very very seriously afier the suggestion made
by the varicus Siate Ministers. In the
meanwhile, 60 per cent is the condition and
everybody will be entitled to get the higher
rate if he lulfils this particular condition.

The literacy figures also show that in so
far as the general population is concerned,
and, unfortunately, 1 have no figures beyond
196 due to the fact that the latest census
figures have yet to com......

SHRI R. D. BHANDARE (Bombay-
Central) . Before you go to the next point,
I would like to ask one thing. [ do not
wani to falsily yo r position. The Study
Group of the Pianning Commission had
agreed, regarding the means test, that in the
case of those who get Rs, 1000, their
children will get half free-ship, The means
test was changed. What happened to that
suggestion ?

SHRI SIDDHARTHA SHANKAR RAY:
It is Rs. 500 still,

In so far as literacy figures are concer=
ned, | have got 1961 figures and 1961 fingure
I find, amongst the gener:l population,
whereas, in 1931, 9.5 per cent were literale,
in 1961, 28.29 per cent were literate. But
in the case of Scheduled Casies, whereas,
in 1931, the literacy figure was only 1.9 per
cent, in 1961, it was 1027, that is, 10 times,
I am not saying that this is very high. I
want to be wvery clear about it. 1 want to
make that absolutely clear,

SHRI K. S. CHAVDA : According to
1961 census 24 per cent for the general popu-
lation and 10..7 per cent for Scheduled
Castes, vhat means a big gap between the
two.

SHRI SIDDHARTHA SHANKAR RAY:
The increase in literacy in the case of
Scheduled Castes is 10 times whereas in the

D —
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case of general population, it is only 3 times
This is nothing to be proud of. I admit
But I was trving to show that amongst the
Scheduled Castes, the increase has been
nearly 10 times. Similarly, amongst Sche-
duled Tribes, whereas in 1931, it was only
0.7 per cent, in 1961, it was 8 54 per cent,
that is, nearly 8 times. We have only 1961
figures. I have no doubt that whoever is the
Education Minister afier me and who is to
place these figures before you later on will
be able to show, when he received the 1971
figures, that there has been a further advance
in this mat.er.

Apart from these things, we are also
having these public school scholarships, 25
per cent of all admissions in those institu-
tions which are known as public schools
will be free, It is the policy of the Govern-
ment to remove all class distinction from
education. And [ thought that one of the
first steps to be taken in this direction
should be 1o see to it that in these institu-
tions which are know as- Public Schools,
every child, every meritorious child, has a
right of entry. We are now having 259, free
admissions and [ hope in the course of the
next few years the entire admission would be
free in all these schools.

In the 259 free admission we are keep-
ing a proportionate percentage reserved for
Scheduled Castes and the Scheduled Tribes
as will.

In so far as hostel and Ashram schools,
till the 3Ist March 1969, there have been
1100 hostels for Scheduled Tribes, 3020 for
Scheduled Castes and 733 Ashram Schools.
1 would like hon, Members 1o visit as fur
as possible these hos els, these Ashram
schools and other institutions connected
with the welfare of Scheduled Casts and
Scheduled Tribes students, to visit them
quite often to find out whether they are
functioning properly or not. It is only with
the assistance of the hon Members that the
Education Minister c»n possibly hope to do
something. As I said earier, a Minister czn
be as vigilant, as the House to which he is
responsible, If this House is vigilant, the
Minister has to be wvigilant, If he is nor,
he will find himself in great difficulties.

The third point made by Dr, Bhandare

important points—is about a comprehensive
scientific survey that should be undertaken
ta determine the various facets of problems
relating to the Scheduled Castes and the
Scheduled Tribes organisations. Now we
have been collecting daia regarding enrol-
ment of Scheduled Castes and Scheduled
Tribes at various levels and the hosiel faci-
lities and the scholarships availed of. Both
these figures indicale wastage and stagnation
at various levels, The Indian Council of
Research in Social Sciences has, therefore,
been requested to undertake studies in depth
on the education of the Scheduled Cas:es
and the Scheduled Tribes by stages from the
primary to the University level in twelve
seiccted States which inciude among others,
Andhra Pradesh, Bihar, Orissa. Rajas han,
Tamil Nadu, Uttar Pradesh and West
Bengal. Now these depth studies, if [ may
call them so, will also te undertaken with
regard to the problems of teachers from the
Scheduled Castes and the Scheduled Tribes,
These studies are absolutely essential and to
that extent, Prof, Bhandare, if 1 may say so
with respect, had made a very valid point,
Now, these studies which are essential are
expec'ed to be ccmpleted within ihe next 12
or 18 moths and, thereafter, we would have
for the first time a full and detailed infor-
mation about the strength and weakness of
our educational programmes. In he light
of the findings of these studies suitable poli-
civs will be formulated for the purpose of
improving the existing system, Meanwhile,
however, we are making an important begin-
ning to remove a very practical difficulty,

I want to make this announcement that
we find that the students from Scheduled
Castes and the Scheduled Tribes are handi-
capped in two specific ways, First that is
in my expericnce in the three monihs that
I have been in office is that they do not
casily get admission to good educational
institutions and secondly, there are no
arrangements under which individual guid-
ance can be given or individual attention
paid to these students. Such guidance and
attention are needed badly in so for as 'hese
students are concerned for reasons which are
abvious. We, therefore, propose to initiate
a programme uvnder which we will atten:pt
to obtain admission for the Scheduled Casles
and Scheduled Tribes siudents in each good
educational institution. In fact, 1 have
already mentioned 1hat in the 259% free
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admissions 1n what are known as Public
Schools we shall make from next year appre
opriate reservations tor the Scheduled Castes
and Scheduled Tribes as well We have called
a conference of the Hiad Masters of these
Public Schools on the i8th of Avugust and 1
am sure my successor will sort out every-
thing and have a blue-prmt rerdy

Over and above this, we shall provide
through the institutions where these S.he-
duled Castes and Scheduled Tribe students
are studying ®ome persunil and individual
attention and guidinee particularly, 1o the
brighter and more talented of the Scheduled
Castes and Schedultd Tribes students I
trust, this programme will help us greatly in
improving the quahty of education amongst
our Scheduled castes and tnibes  Thus L feel
18 vitalled necessary

The fourth point was about the Commis-
sioner for Stheduled Castes and Tribes It
ks been suggested that the power of the
Commissioner should be enlarged

SHRI R D BHANDARE |Not enlar-
ged, but restoied to 1ts constitutional
posilion

SHRI SIDDHARTHA SHANKAR RAY
What 1 want to say 1s this The percon who
will be appoinied as Commissioner for
Scheduled Castes and Tribes wall, | hope,
see to it that he can discharge his constitu-
tional duties and exercise his cosstitutional
nghis  Under Art 338 —sub-item (2)-—
his power 1s to investigate all matters relat-
ng to the sefcguards provided for the
Scheduled Castes and Schedu ed Tribes under
the Constitution and to report to the
President upon the working of thoss safe-
guards  These powers to my mund, and |
speak as lawyer as well, are comprehensive
and there should not be any difficuliy for
him n what he really wants to do

SHRI R D BHANDARE
been much davalued and reduced

They have

SHRI SIDDARTHA SHANKAR RAY
Another suggestic n made was that the posi
tton of the Comm ssioner 1n the order of
precedence should be raised, but [ don't
think the order of precedence has any criteria

for the purpose of really proving whether a
person is worthy or not 'We have no doubt
whatsoever that the person that we are going
to appoint will be a dedicaied person who
knows about the problem and if he dischar-
tges his functions under the Constitution,
here 1s no doubt whatsoever that all of us
will help him n the discharge of Hhis
functions

Another sug estion was made that there
should be Assistant Commissioners for
Scheduled Castes/Tribes m each State to
worl under the Commissioner for Scheduled
Castes/Tribes, instead of 5 Zonal Directors
and Bachward Classes Welfare personnel
working under the Depariment of Social
Welfare The Commissioner 1s assisted by
Zonal Directors for collection of date and
preparaiion of notes  The previous Commi-
ssioner did not want to have a separate
orgamsation but thought it would be more
effective if the headquarters organisation was
strengthened The matter now rests with
the new Commussioner and if he considers
this proposal to be more advantageous it
will be for bum to see the situation and lay
down what his requirements are

SHRI R D BHANDARE You must
lay down the policy Under the provisions
of the Constitution, power 1s given but you
mutt Jay down the policy

SHRI SIDDHARTHA SHANKAR RAY
My hon friend has a fertile brain and his
imagination 18 something to be respected and
if he had spoken yesterday 1 could have
considered this

SHRI R D, BHANDARE :
time

I had no

SHRI S DDHRTHA SHANKAR RAY
I am sure, whoever 1s the next Education
Minister will take that mnto account,

Another point was made that socially,
economically and educationally backward
nco buddhists are In the same position as
scheduled castes and that they may be given
the same facilities as the scheduled castes

SHRI R D BHANDARE
going to say, ‘no’ to it...

You are
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SHR1I SIDDHARTHA  SHANKAR
RAY : What 1 am saying is entirely
different from ‘no'. There is considerable
foice in this argument. There is force in the
plea that this concession admussible to
scheduled castes shou'd be made upplicable
here also. For this purpose 1 have sug-
gested that this question should be taken up
to the Cabinet.

The sixth point was wi h regard to the
Scheduled Castes and Scheduled Tribes
(Amendment) Bill, 1¥67 and we were asked
whether that will be reiniroduced. This 18
under active consideration of the Govern.
ment. 1 am afraid 1 cannot say anything
more on this at this stage.

The seventh point is with regard to the
Untouchability (offences) Act. This question
was discussed t(hreadbare at the Social Wel-
fare Munistcrs’ Conference, and 1 felt that
we must see to it that this Act really became
¢ffective, So, a Bill will be introduced
enher in this session or ceitainly in the
next, whercby by way of amendment, an
enhancement of punishment under the Act,
as recommended by the Elayaperumal Com-
miltte wou'd be there 1 the Act, secondly
certain offences would be made non com-
poundable, and thirdly certam kinds of
speeches and writings which preach practice
of untouchability on religious or other
grounds would be brought within the
purview of this Act.

The House will pardon me if I bringa
very personal and sentimental note into this
debate 1 remember that wh n | was 12 or
13 years old, in the early thirtics, when
Mahaima Gandhi had come (o0 West
Bengal for the purpose of Harijan m. ve-
ment, some members of our family were
entrusied by him 1o carry on this Harijm
movement in what it now known as Bangla
Dush, that is to say, East Bengal. 1 know
that in so far as many of us were concerned,
as a first step, we 100k some concrete
measures, For example, in our house,
there was & Brahmin priest who used to
worship our family idol and he was dis-
missed, Since then, for about 31 or 32 years
in our house, the person who worships our
family idol is not a Brahmin at all.  There
is a roster duty ; the sweeper does it, the
cook does il and everybydy do:s it, and
that is the eavironment in which I have

been brought up, I do not believe in caste.

PROF. MADHU DANDAVATE (Raja-
pur) : 1 hope that after dismissal he did
not become a Governor.,

SHRI SIDDHARTHA SHANKAR
RAY : Ido not belreve in caste, and I hope
that in the future years 1o come we shall
have an entirely casteless society ; a modern
sociely, a progiessive sociely is what we
hope for. Then, we must hope for this,
because hope burns eternal in human heart
and there is nothing apart from hope which
a man can live for.

Eightly, exploitation was mentioned,
that 1s, exploitation by landlords and money-
lenders, I took this point up specifically
with every State Minister, 1 think Shri
Da aratha Deb had ashed why Government
did not make a law to ban ail transfers of
lands from Scheduled Tribes 10 nom-
Scheduled Tribes people. 1 would agree with
him hundred per cent, but then I do not
have the power, Land and land revenue is a
State subject. It was for this reasons that 1
discussed this matier with each and every
Siate Mipister who had come for the con-
ference In many States, there are these
restrictions. It has been suggested that these
laws should be implemented properly and
wherever there are no laws, new laws should
be enacted,

With a view to deal with a violence
commitied against Scheduled Castes and
Scheduled Tribes, it has been suggested to
the State Governments and Union territory
Administrations that committecs consisting
of the Deputy Commissioner and the
Superin‘endent of Police and  elected
representatives should be formed at district
level, In some States, similar committees
alceady exist or have been formed. The
matter is receiving the atiention of the
remaining States The Siate Governmenis
and Union territory Administrations have
alto been requested to ensure that cases of
assault of Scheduled Castes and Scheduled
Tribes people are investigated by the higher
police officers and strict discplinary action
is taken against the officers for deliberate
derelication of their duties in handling such
cases,

As regards exploitation by maoney-
lenders. legislation has been enac ed in some
States to protact the weaker sections of
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society Legal restrictions have also been
placed 1n most States on transfer of lands
belonging to the Scheduled Tribes

With regard to the suggestion for the
setting up of a finance corporation, which
was made by Shri Sadhu Ram, we have
addressed letters to the State Governmenis
and the Union territory Administrations for
the formation of a finance corporation for
financing small scale and cottage industries
run by the Scheduled Castes and Scheduled
Trnibes Certain States, for example, Punjab,
Haryana, Assam and Rajasthan  have
already schemes for advancing loans on casy
terms for agriculture and industries

The last pomt, but certaiply not the
Jeast, very important point 13 with regard to
reservations in services

It has been suggested by a number of
hon Members that there should be reserva-
tion 1n promotion posts for Scheduled Castes
and Scheduled Tribes There are two or
three Supreme Court judgements n this
matter 1 was reading the latest judgement
on this pomnt This judgment should be
followed

At the present moment, we have the
following reservations for Scheduled Castes
Posts filled by promotion through limited
Departmental competitive examinations in
Class 11, 1II and 1V, m grades or services 1n
which the element of direct recruitment, if
any does not exceed 50 per ceat, for Schedu-
Jed Castes 15 per cent and for Scheduled
Tribes 74 per cent And by selection to
Class 111 and IV posts, n grades or services
1 which the element of direct recruntment,
if any, does not exceed S50 per cent, 1t 1s
15 per cent in case of Scheduled Castes and
7% per cent 1n case of Scheduled Tribes
W.th regard to promotions, we have the
Supreme Court judgment now, which 18 with
rogard to selection posts And this Suprems
Court judgment obviously has to be follow-
ed In point of fact, n the last meecting
with the Mimsters from various States, it
was pomnted out that in practically every
State, the quota had not been resched Thuis
m a very sorry state of affairs and I have
»o Joubt that all of us should see to it,.. ..

AN HON MEMBER And what
about the Central Government ?

SHRI SIDDHARTHA SHANKAR
RAY 1 plead guilty to the charge In
one or two of the institutions under the
Education Ministry, the quota has not been
reached [ had to plead guilty to the
charge This 15 afact This 1s a fact of
Iife And we have to see to 1t that this ewil
1s remedied  We have all to put our heads
together and see to it that we can as early as
possible fill the quotas not only n the
Central Government but in the wvarnous
State Governments  There 15 1n fact a high
power committee, appoinied by the Govern-
ment of Indita They have taken several
steps for incrcasing the representation of
Scheduled Castes and Scheduled Tribes in
public services This high power Commut-
tee, which 1s piresided over by the Prime
Minister, has been set up to review the
working of the ieservation orders from time
to time The Prime Minister 1s the Chair-
man Th. Mimmster of Cducation the
Minister of Defence, the Mimster of State
in the Depariment of Personnel and various
important offwers are members of this
particular Committee | know that a great
deal has to be done for the uphft of our
Scheduled Castes and Scheduled Tiibes The
Government 1s try its best 1n every possible
way There have been falings And 1
must thank the hon Members for having
been very lenient sometlimes extremely mld,
n criticising certain aspects of our Govern-
ment policy, but at the same time, 1 think,
the hon Members appreciated the urgency
of the problem and that the Government
really have been anxious to do some-
thing with regard to this matter

1 now come to education

SHRI B P MAURYA (Hapur) Is
the judgment of Supreme Court

ag ) wwAz § gNw i w1 &
1968 & @iz, ga® 7 7 * fordern
wqr g ?

because Art 335 says ‘“‘consistently with the
maintenance of efficiency ** The paramount
consideration 18 efflicency and not the
claims by the Scheduled Casmes In the
name of efliciency, the Scheguled Castes will
not get
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SHRI SIDDHARTHA  SHANKAR
RAY ; The Supreme Court judgment is
being considered. Whatever is said ia the
Supreme Court judgment will certainly be
followed. I can assure the hon. Member,

st &Y. g o (F0 ar) - dar
f mred ST FIHIO ¥ AWA H §
wegee F152 X 9T Fedtal ¥ Fa AT
Tel wqA AHRR AT FW § gafey
fs @k WAl gAEst X & @
gATU WA AW sW 1 gEfEg
qzaT{Y 3fig ala 3% A9 ;AT AW §
gl 9w ag YEIAT TR A g ar IAF
JIAA oY qAE FEAT § ag 4F & gar
grea¥ fAqamemrFr @ g ?

SHRI SIDDHARTHA  SHANKAR
RAY : Sir, 1 think | have already replied
to this while dealing with exploilation of the
Scheduled Castes and Tribes in the matter of
land,

Sir, 1 now come io education, WNum-
erous points have been made, and if { have
to answer to each of them, I will tahe hours,
So, 1 shall be dcaling with the 12 principal
points, which have been made,

Firstly, rcconstruction of educational
system. Seccondly, allocation of money for
education, Thirdly, primary education and
literacy. Fourthly, secondary education.
Fifihly, affairs relating to Banaras Hindu
University, Aligarh Muslim University and
the conflict between the Panjab University
and the Guru Nank University. Sixthly,
status of Urdu and the production of the
University level books, Scveathly, the
teachers pay scales and conditions of service
with special reference to Delhi. Eighthly,
scholarships in schools and colleges. The
ninth point made was with regard to techni-
cal education. The tenth point was with
regard to preservation and prevention of
thefts of art objects and the maintenance
of our ancient monuments, The eleventh
point made was with regard to the function-
ing of the NCERT about which some serious
allegations are made, And the last point
was with regard to the University level book
production programme,

Apart from these points made through

speeches on the floor of the House, Dr.
Kailash, the hon. member for Bombay South,
pursuant to the permission given by the
Chairmanas—he did not get time to speak—
handed me his views in writing. He wanted
to know about the National Council of
Sports and the place of sports in education.
I shall deal with these as shortly as possible.
1 shall ration my speech as I do not want
to transpass into oiher people's time, How
much time could I take ?

MR, SPEAKER : How much does he
want 7

SHRI SIDDHARTHA
RAY : Another half an hour,

SHANKAR

MR, SPEAKER : Yes,

SHRI SIDDHARTHA SIHHANKAR RAY:
As regards the first poiat, reconstruction
of the educational system, [ have gone into
this matter as thoroughly as I could, 1 was
not an educationist --1 may straightway say
that, Perhaps it may be said : *What does
this barrister know about education * 1
have tried to understand the problem, and
having been in politics for quit some time
I had to do with certain aspects of educa-
tion, although I do not know whether it was
at all correct or not, that is to say, for
politicians to take part in subjects as impor-
tant as education. Be that as it may, 1
find that under this heading, most of the
hon, members made various suggestions and
this was the subject of discussion which
occupied most of the time. In fact, as
many as 22 members discussed this point,
For want of time, I am not mentioning
their names, but they all made very valid
points. Reference was made, for example,
to the eatire history of the problem
commencing from the woods despaich in
1854 to every important commission right
up to the Kothari Commission and tive
Report of the MPs Committee. The whole
range of problems from primary to the
university stage was discussed and compari-
sons made between our educational system
and the systems existing in other countries
like Japan and Soviet Russia, It was point-
ed out that the educational system in our
country did mot adequately emphasise our
great cultura] haritage, that it did not ia-
culcate essential values like national integra-
tion, secularism, democracy and sociafism.
Attsativn was drawa to the problem eof
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student mdicipline, the increasing incidence
of unemployment among the educated and
the consequent frusiration and difficulues

13 49 hrs.
[MR DEPUTY-SPEAKER n the Chair)

Let me at once say that 1 agrec broadly
with the analysis of our present educat,onal
sysiem madade by hon members yesterday
With regard to the remedies suggested,
there may be differences on one or two
matters, mainly procedural, but, by and
large, the pith and substance of what was
said by hon members yesterday from both
sides of the House, has to be admited to
be valid mm so far as this Mimstry 18
concerned  Shri Satyendra Narayan Sinha
of Bihar reminded us of our election
pledges

Shri Satyendra Narayan Sinha reminded
us of our elecuion pledges and said that we
must try to imphment everything that wo
had said I know that our election mam-
festo 1s ike a red rag to him, but he can
rest assured that we shall try within our
financial 1esources to fulfil each and cvery
one of the pledges which we made to the
country Shn Sinha may or may nol have
liked our clection manifesto, but (ae people
of Indwa hked it and suppored it, and as
such 1t 1s our duty to see to it that the
election manifesto 15 implemented to the
maximum exlent postible Therefore it
18 no use the Opposition Members trymng to
rmpress upon us the need ot fulfilling the
promises that we have made

Let me assure this House that on assum-
ing office, my first task was naturally to
sit down and prepare concrete projrammes
with full implicaions of personnel and
finance, with the election manifesto 1n front
of me, because that was the gwde The
reconstruction of our educational system
agd the fulfilment of our eketion
pledges  with 1egard to educstion was
certainly one of my first tasks Obviowly
i was not possible to mount any
big programme in the first year, and 1 am
sorry that while I was trying to do this, I
bave to leave the Ministry for some other
amportant work, but I have no doubt what-

soever that my successor will act in the same
manper as I as trying

1 felt that I should concentrate for about
six months on prepanng detailed significant
programmes of educational reconstruc-
tion and start their implementation from
the next year, and as a symbol of our
earnestness, 1 also wanted 10 introduce some
programme this year itself We have been
able to do both these things, and this 18
what I would now like to place before the
House

For immediate implementation during
the current year itself we have selected five
programmes They are, firstly, making
prnmary educauon free Hon  Members
will remember tlat primary education has
two facets, one making 1t free and the other
making 1t compulsory We shall try to make
prnimary education free and acculdrate s
expansion, particularly in the less advanced
States The second s the grant of scholar-
ships in the public schools with which [
have alrcady dealt with lhe thrd s pro-
viding a play ground for every secondary
school in the wtban areas n India The
fourth 15 4 study in depth of education of
the Scheduled Castes and Scheduled Tribes
wh ¢h I have already talked about And the
last 18 the programme of improving the
quality of education of Stheduled Castes
and Scheduled Tribes for securing admussion
to institutions and iadividual tuition

We have also been ab'e 10 imitiate pre-
parations for a long term programme which
will be mmitiated from next year A task
force to work out the details of this pro
gramme has been set up

We are working on a few programmes,
mention of each of which will be made
later on These programmes are, firstly
preparation of a separate plan for each
Siate for expanson and improvement of
pr mary education with & wview to fulfiling
the Directive Principles lard down 1n article
45 of the Coostituiion , secondly, vocation-
alimng of our sccondary education and
making it more practical , thirdly, raising
the standards of higher education, particul-
arly involving the students n  natienal
service | fourthly, programmes of qualitative
improvement, and fifthly programmes for
improving educational administration, These
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are the matters which we want to take up,
and I hope next year we shall be able to
tell you to what extent we have been able
to achieve the targets which we have set
for ourselves,

The second point was with regard to
the allocation for education. Several hon.
Members have complained about inadequate
allccation. My  colleague the Deputy
Minister for Education, Shri Jadhav, pointed
out yesterday the immense problem which
we have to face from the financial point of
view, Every effort will have to be made to
wcrease the financial allocations and [ have
no doubt that this House will support us on
thas,

Bul while saying so we cannot forget
certain important points, Firstly, allocation
for education in the Fourth Plan is Rs. 823
crores, much higher than Rs 586 crores
during the Third Plan. Secondly, in educa-
tion it will not be correct to take only the
plan allncation. The non-plan expenditure
in education is very large. Taking the plan
and non-plan expenditure together, we spend
about Rs 950 crores throughout the country
on education, every year. This is next n
siz¢ only to our expendilure on defence,
While more money is certainly needed for
education and steps will have to be taken,
1 suppose, to find i, 11 1s equally imporiant
to use the available resources intensively to
get the most out of 1t, This aspect of the
problem has b en compuaratively neglected
and we shall therefore have to give emiphusis
to this matter in future and be really earnest
and see to it that the moneys allocated are
properly spent.

The third point was with regard to
Primary education. At the present moment
all education 1s free in two States Jammu
and Kashmir and Nagaland. Tamil Nadu
has made all school education free, including
the PUC classes. All educavion upto the
end of secondary stage is free in Andhra
Pradesh, Gujarat, Kerala and Mysvre. In
Maharashtra primary education is free ; to
children of parents whose income is below
Rs. 120 a year have free education at all
stages, In Rajasthan all cducation is free
for girls and primary education is free for
boys. In Punjab, Haryana and Madhya
Pradesh primary education is free. In U.P.
¢ducation is free for girls till the end of

class 8 and for the boys till the end of class
6. In Bihar primary education is free for
girls in classes | 1o 7 and for boys in classes
1to5. Iln West Bengal primary education
is free for girls in rural areas in classes 1 to
8. In rural areas and in some wrban arcas
it is also free for boys in classes 1to S,
But in Calcutta and some other urban arcas
it is not yet free, In Orissa primary educa-
tion is free. In Assam primary education
is free for girls in classes | to 8 and for boys
in classes 1 to 5, In the Union Territory
of Delhi primary education is free. In
other Union Territories also the pattern is
the same ; in all or them primary education
is free,

The children of the Scheduled Castes and
Scheduled Tiibes subject to qualifications
mentioned earlicr ulso receive free education,

In addition to this all educational insti-
tutions generally allew a certain percentage
of free studentship. This 18 the position
we have today with regard to education
being free.

The other question is to make primary
education universal or compulsory, [or all
boys and girls upio the age of 14 as enjoined
in article 45, We are late by 1] years; it
will be 12 years very soon It is a massive
problem a 1d we shall have to deal with it
in a determined manner, Inspite of our
being late, 1 find that in the age group 6 to
11 in the year 1951, 182 lukhs or 43 per cent
of students in that age group were receiving
facilities, But in 1971, beiween the age-
group of 6-11, about 605 lakhs or B0 per
cent of the age-group is receiving this primary
education. In the age-group 11-14, however,
the progress is not so satisfactory. In 1951,
it was 13 per cent ; in 1971, itis only 35
per cent, Insv far as this age-group is
concerned, we have to concenerate on that
to a great exient.

14.00 hrs.

Now, there cannot be any question that
the Government docs not attach importance
to making primary educaiion free, It
attaches great importance to this question,
This needs action only in three States-Bihar,
Uttar Pradesh and West Bengal, Something
is being done in West Bengal, as the House
will know, when the West Bengal budget
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will be presented  There are certain finan-
cial imphcations and obviously we shall
have to leave 1t to the Ministry of Finance
to find out what can be done Financial
hmitations are there, and having regard to
that, the Government will try its best to do
whatever 18 nossible W. can only wait in
so far as this particular problem 13 con-
cerned regarding West Bengal, Bihar and
Uttar Pradesh

In this year s budget we have provided
a sum of Rs 25 crores for employment to
educated persons  Under this scheme, the
expansion of primary education 1s being
given a very high prionity A programme
has been prepared to sanction appoiniments
of additional teachcers 1n all States and espe
cielly in the less advanced States This
matter 18 also under active consideration,
and a decision will be announced very soon

The duvelopment of primary education
varies from State to State  There 15 indecd
very little common belween Staie lLike
Kerala or Tamil Nadu at one end and
Rajisthan or Bihar a1 the oither For ms
tance Kerala or Tamil Nadu will be able to
fulfil the Constitutional directive by 1980 or
even earlier thanks to the manner n which
the respective governmenis have dealt with
the problem  Bihir or Rajisthan may not
be able to do so for quite some time, unless
specinlly assisted  What we need therefore,
1s & separate plan for the devilopment of

primary education for each State 1 hope
hon Members will agree tc this  This s
what we are preparing now and & high-

powered group has been set up to complete
this task in the next four 1o six months

We would also like to develop a pro-
gramme for hiquidating adult 1lliteracy and
especially for the younger age-group between
14 and 25

In programmes of primary education, as
well as of liguidating 1lliteracy, we expect to
involve young men young gradusies, who
have just come out of the umversities cons-
tructively 1n a big way We are particularly
anxwous to Involve these graduates m pro-
grammes of nauonal service I would appeal
to your youths to come forward and help us
for spreading literacy and to spread primary

oducation We expect that every young
graduate would te able to participate 1n
these and other programmes of national
service  For one or two ycars, we shall
ask fresh graduates 1o give two years of
their ives for the purpose of spreading
primary education and lneracy Of course
they shall be paid, and their service will be
taken nto consideration while recruiting
them to Government employment The
period spent by a student or a graduate in
such service will also be allowed as a re-
laxation against the age restrictions I hope
that these programmes will get adequate
response in the country We shall have to
take up all these plans with the State
Governments and request them to imple
ment them  Afier all we have to depend
upon the Stales for the implementation of
this part of our programme

W th regard to education being made
more practical and  vocationalisation of
secondary education s 18 will known  the
man defect of our ¢duca tonal system has
beun that 1t 1s too much centied on book
leatn ng  Ow s udents lewn to read and
write and study different subycts but they
are never tiught to do things with therr
hands No cffort 15 mide to inculcate the
dignuy of labour  The result 1s that after
being cdu ated, they all wint to have white
collar yobs and pari cularly service under

Government Thev are not able to work
with their hands or do well n  practcal
agriculture or ndustry or bucome self-

employed and stirt some concern of their
own One of the greatest reforms needed
m our educational system, therefore, 1s to
give ample opportunity to our people to
ledrn the digmity of labour and to wrok with
therr hands and to emphasise vocational
education, especially at the secondary stage

We, therefore  propose to introduce
programmes under which work experience
can be introduced in primary and secondary
schools As it will neced a good deal of
equipment and traned teachers, 1t will not
be possible 10 do so in all schools at the
same time We would, however, like o
begin this programme in a few selected dis
tricts  We are extending the programme,
therefore, to one district 1n every State
After these programmes are tried in the
sclected d stricts, we would have gamed
snough e¢xperience to eatend them to all
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schools in the country,
ble to complete
years.

It should be possi-
the programme in a few

At the sccondary stage; our education is
almost academic. Out of every 100 children
enrolled in the secondary schools, 90 study
in academic courses and omly 10 in voca-
tional courses, This proportion will bave
to greatly altered and more than 50 per cent
of our students, I venture 1o suggest, at the
secondary stage will have 10 be diverted to
vocational courses of different types in agri-
culture, engineering, commerce, medicine
and public kiealth, We, therefore, propose
to develop a large programme of wvocational
cducation at two levels, Some will accept
students at the end of the primary siage and
others at the end of matriculation. As this
programme develops and succeeds, the maj-
onty of secondary school students will not
go 1o universitics but will enter various
vocations or become self-employed. This
will also reduce the pressures on university
admissions and the magnitude of the prob-
lem of educated unemployed,

1 understand I made a wrong statement
about Gujarat. I did not know it was
wrong, Education is free in Gujarat only
upto Class VIl for all students and upto the
end of the secondary stage for lower income
groups.

The fifth point was with regard to the
Banaras Hindu University, the Aligarh
Mushm University and the Punjab and
Guru Nanak University, With regard to
the Banaras Unijversity, two speakers had
referred to the wvurious activities.  Shri
Haminder Singh mentioned that Shri K.L.
Shrimali, Vice-Chancellor, has not been
receiving adequate support in  the disconti-
nuance of the wvarious sctivities wi hin the
campus I would like to say that the
Government would give its fullest support
to all universities in combating the undesir-
able political activities within the campus,
The difficulty in this case is that despite the
persisient effarts of the Vice-Chancellor to
persuade the various authorities to quit the
buildiog which they have been occupying
and  despite the Executive Council's
resolution passed on 25th July 1970,
revoking the permission granted 1o the
RSS in 1941 to use the pavilion in Banaras
Hindu Universiy, the RSS authorities have
not vacsted the building. The  resuit

has tecen that the university has had to file
a civil suit to get the building vacated and
the decision of the court is awaited,

While Shri Haminder Singh mentioned
one aspect of the matter, Shri Chandrappan
said something entirely different. In fact,
their views were quite contrary to each other.
Mr, Chandrappen's argument was that Dr,
Shrimal), the Vice-Chancellor, was not really
being helped by the ministers in the minis-
try and that he has made a statement that
he did not have the power lo implement
action against the RSS. My ministry had
contacted Dr, Shrimali on the telephone ond
he has said that he made no such statement
wheaisoever.

With regard to the Aligarh Muslim
University, Shri Secth referred to the delay
in the introduction of the Aligarh Muslim
University Bill. While there has been some
delay in this matter, this has been entirely
due to our cfferts to have a coisensus in
the matter., Hon. Members will recall in
this conncction that a Bill was introducud in
the Rajya Sabha on the 31st August 1970,
The Bill provides for the democratic set up
of the court and the executive committee, a
Bill on the lines of the Banaras Hindu
University Amendment Act,1968 with cer.ain
modifications to suit the specific circums-
stances and the character of the Aligarh
Muslim University. The present position is
that the Bill is pending in the Rajya Sabha,
Meanwhile, the Gajcndragadkar Committee
has submitted its report on governance of
universities, which has been considercd by
the University Grants Commission on the
7nd July 1971, The recommendations of
this Committee are under examination by
the Ministry and long-term lesislative pro-
posals will be formvlated ir the light of 1his
1eport and a comprehensive Bill on Aligarh
Muslim University would be in'roduced at
the earliest.

The sixth point made was with regard 10
the status of Urdu and the production of
university level books. Government s
aaxious to give its due status to Urdu and is
taking all the nccessary steps for the purpose,
As far as the Ministry of Tducation is con-
cerned, it 18 going ahead wiih this program-
me of produciog books in Urdu. For
this a sum of Rs. 1 crore has been set apart,
The programme is being sdminisiered direct-
ty by the Central Governments, The
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books will be published under the guidance
of Tarraqui ¢ Urdu Board, About 600 titles
have been taken up for original writing and
transiation. 30 manuscripts are ready for
poing to press, [ wish Shri Bbrahim Sulaiman
Sait were here in the House to hear this,

Coming to the preduction of unjversity
level books, Dr. Govind Das made a brief
reference 1o the slow progrees in the utilisa-
tion of the money set apart for the produc-
tion of university level text books in Hindi
and other regional languages, and had
attributed this to incompetence on the part
of the person in charge. I can only assure
him that considering the difficulues in
implementing such a programme, through
State Governmenis and Book Produclion
Organisations in the States, selection of titles,
translators, vettors, securing translation
rights from foreign publishers and the actual
work of printing and publishing, the time
taken initially n gathering momentum has
not been excessive and this work is now well
on the way to successful implementation of
of the programme, and is under constant and
frequent review at the highest level in my
Ministry,

Tie seventh point was with regard 10
Delhi school teachers, a point by Shrimati
Mukul Banerjee I want to inform the
House that m so far as 'he Education Minis-
try is concerned, it has rubmitted s
proposals with regard to pay scales of Delhi
school teachers and the proposals are now
being consideied by the Finance Ministry.
Obviously these proposal* have to be consi-
dered very carefully and the impact these
proposals will have all over the country will
also have to be taken iito account, The
financial implications also will have to be
gone into and 1t has to be seen to what
extent our Siates and Union Territories
would be affected by tbe pay scales sugges-
ted by the Ministry of Education. This will
perhaps take a little time a= the Ministry of
Finance is now considering the matter,

In so far as the Delhi Education Bill is
concerned, Goverapment will introduce the
Bill, if possible, in the present session. In
fact, every attempt 1s being made to intro-
duce it in the present session. Apart from
dealing with various aspects of education, it

will ensure security of service to the teachers
and provide for a tribunal with a judicial
officer at its head for the purpese of golog
into disputes regarding service, dismissals
olc,

With regard to university teachers,
government have & scheme for improving the
salaries of university teachers in which we
give 80 per cent grant to the States, This is
being pursued.

PROF, 8. L. SAKSENA (Maharajganj):
Will there be unmiform scales all over the
country ?

SHRI SIDDHARTHA SHANKAR RAY:
Well, whatever the recommendations are.

The eighth point is about scholarships,
I have already referred t0 scholarships in
public schools. Here I would like to refer
to our present scheme of scholarships to
talented children from rural areas, called
rural talent scholarships, The scheme s
being introduced from this year. We will
award 10,000 scholarships every year under
this scheme. There is scholarship for the
best student in cach community development
block, Iam glad to say that thsscheme
has been appreciated by the States and some
of the States are adding simular scholarship
from their own funds.

Apart from these rural talent scholarships,
we have of course our national scholarships.
We have 8, 300 nationa! scholarships and a
proposal to increase the number to at least
10,000 is now bemng considered by the
Government.

Apart from these scholarship schemes,
we have another scholarship starting from
this year, 50 foreign scholarships, on the
baris of merit. Of course, we have our
loan scholarships, the number of recipicats
having now reached nearly 20,000,

The ninth point made was with regard to
technical education. Our efforts in the
field of techincal education have been to
improve its quality and standard, to provide
adequate practical content in the techpics!
education courses and to ensure better and
mone effective conrdination between techaical
education and industrial needs. We hpve
sarted orgenizing ssadwich courses on a
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cooperative basis between technical institu-
tions and industry. Under the sandwich
system a student spends a stated period
in an inftitution and in industry in
aliernate years and theorctical instruction is
dovetailed with practical tiaining. This has
been siarted in 32 selvcted institutions and
will be c¢x'ended te other instilutions also,
The entire expenditure is being bornc by
the Central Government, Each student is
paid a stipend for the period he spends in
industry.

Other programmes  to  improve the
quality of  technical education include a
special review by a  committee on the
reorganisation of polytechniv diploma courses,
The commiitee has ju t submitted 1s report,
The training of technical teuchers on a
continuing basis is at the heart of the problem
of quality. A major progtamme of faculty
development for engincering colleges and
polytechnics hus been s'ared. A series of
in-service training courses, including summer
institutes. are being organized and over 1,000
teachers are participating, A special scheme
for upgrading the qualifications of engineer-
ing teachcrs has been instituted.  Since our
teachers should al-o have adequate practical
experience, they are being encouraged to
work in industry for specific periods.
Ref rms and updated curricula of degree
and diploma courses, préparat.on of instruc-

tiona! materials and development of new
lahoratory  experience have also been
ini iued.

The unemployment of engincers has been
a serjous problem but recently there are signs
of a decline in the extent of this problem,
The Government of I[ndia's specific decision
to res rict admission to enginecring colleges
.and polytechnios has limited the problem.
Further, the trend of emplovment s
encouraging, In 1965 over 24,000 new
engincers got emplovment. In 1968 the
number fell to 21,000. But hon, Members
will be glad to know that in 1970 it has gone
up 34,000. It is hoped that the increasing
tempo of developmznt activity will clear the
backlog of unemployed engineers. In the
meanwhile we have instituted a comprehensive
proyramme of apprenticeship training for
engineering graduates and diplomaholders
and of providing each year over 11,000
training places,

With regard to the poin's raised by

Rajmata Guyatri  Devi  concerning
architecture, many of the points that
she made were quite valid. Her sug-

gestion for having a  nulionaltrust is &
very inicresting suggestion and ooe has to
Inok into n, I licd the manner in which
she was absolutcly fair and candid, She
admitted that the days of the mihrajas were
over and that the maharajas wiil not be heard
of again but their palaces will remain. The
pulaces will remain but  the mah :rajas will
not be there, Thut is wiat shie said yesterdav,
She suggested tha* some sort of a national
trust [ suppose, shie had the nitional trust that
they have in the United Kingdom in mind—
should take over these historical foris and
ptlices anl run them, 1 suppose, as ancient
nionumenis, This will cerainly b2 eonsidred.

In the mean time wc have taken c:rtain
maasurcs for e parpose of  stopping,
il powsihve, the thelt of our art objects, An
Antiquities  Bill will bz introduced this
sestion, 1 have already deab at length with
thi. matter a few days agy in this very House.
I had also a conference wilth represcniatives
of all the States for the nurposs of nghtening
meisires to prevent thefis 07 our national art
objects. 1 ean assure the HDuse that this
Ministry will try its bt (0 preserve our
monum:nts and to prewen' theflts of our
art obje:ls,

In so far as NCERT—I have come to
the last but one point-—is concerned, some
very cerious allegations were made, not
again through specches, but with the permis-
sion of the Cnair, hrough 2 written d »cument
which was hand d over 10 me concarning
the administrati »n of the NCERT. Whatever
has been sail by the hon, Member in his
memorandum which he handed over to me
will, certainly, receive the Government's
serious consideration, Bt 1 mus* thank
Shri Reddy, Shri Sat Pal Kipur and others
for drawing a'tenti’n to the working of the
NCERT.

The exnenditure of this organisition has
come in for criticitsm, It is large, no
doubt, but we shonld not grudge it in view
of the importance and signifi:ance of its
work, The point is whether its work is
being done well. With régard to that, the
hon, Members are entitled to criticise if the
work is not being done properly. On that
matter, I would yequesi the cooperation of
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the hon. Members and ask them to inform
the Education Minister about every matter
relating to the work of this organisation that
appears (o them not to be as good as it
should be.

SHRI H, N. MUKERJEE (Calcutta—
North East) : Is there any insinuation that
the National Council of the NCERT never
meets even once during the incumbency of
the former Education Minister and that since
the days of Dr. Triguna Sen, not even one
meeting has been held for nearly four years?

SHRI SIDDHARTHA SHANKAR
RAY : As I said, at the beginning of my
speech, I was expectantly awaiting a speech
from Prof. Mukerjee. I have great respect
for him. He has spent the whole of his life
in education, He tried law but gave it up.
He restricted himself to education, Had
Prof. Mukerjee made a speech yesterday
and pointed this out to me, I would have
been able to reply to him fully completely.
But at the present moment, he will pardon
me if I am not able to answer his question
straightway, I have, certainly, taken note
of it and, T hope, either I myself or some-
body else will discuss the matter with him
at a later date,

Now, this organisation is doing some
useful work, some significant work also,
For example, it has a School Science Prog-
ramme ; Text-book FEvaluation, especially
from the point of view of National Integra-
tion ; production of model text books and
texiual materials ; significant experiments in
teacher education in the Regional Colleges
of  Education ; Exzamination reforms ;
Improvement of teaching methods, especially
the use of audio-visual aids. It wil]l be
seen that this is a comprehensive national
organisatiom for improvement of school
education and for providing the necessary
leadership. It is absolutely essential that
this organisation works properly and
efficiently,

It has been said that the present Director
is unsuitable. This is rather embarrassing.
I find he was an eminent scientist and I also
find he was an eminent educationist and he
was selected deliberately because the
Government wanted to emphasize and

improve the teaching of science and techno-
logy in schools.

The Government has been taking the
House fully into confidence with regard to
the working of this organisation. lis Annual
Reports are placed on the Table of the
House, But I feel, even now, there is a
good deal of misunderstanding. If the hon.
Members will go into depth and examine
things, they will perhaps find that, at any
rate, this is a usefu!l orgsnisation which is
daing some good work,

_ It was said that there are not adequate
persons of Scheduled Castes and Scheduled
Tribes on the staff, A demand was also
made that the report of One-man Inquiry
Committee should be placed on the Table of
the House. The Government is examining
the report and, as soon as the examination
is complete, the Government will have no
objection whatsoever to lay it on the Table
of the House. So far as the appointment
of Scheduled Castes and Scheduled Tribes is
concerned, | am worried about it, T have
noticed it and I can assure you that every
step shall be taken to see it that Scheduled
Castes and Scheduled Tribes persons have
proper representation in so far as employ-
ment in this Organisatior is concerned,

I am glad, the hon. Member, 8hri
Parashar, drew my attention to this thing,
I am not going inlo the history of the
dispute, It is no use doing that, Accord-
ing to the press reporis, it appears that the
Guru Nanak University direcied the Medical
Colleges in Amritsar and Paiala not to
admit studens who have passed the Pre-
Medical Examination of the Punjab Univer-
sity in April 1971 from the colleges under
dispute. !t is understood that the Vice-
Chancellor of the Guru Manak University
discusted the matter with the Chancellor
ves erday and it has been decided that the
candidates who applied for cdmission to
these two Medical Colleges should be inter-
viewed on the basis of merit. The results,
may, however, be declared afier the question
of eligibility has been sorted out. So, for

the time being, temporary arrangements have
The Government will try =
a settlement between the
I hope a settlement will
After all, the students have
no crime.

been arrived at,
to bring about
warring factions.
be arrived at,

commitied Why should we
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punish them for something for which ihey
are not in the least responsib'e ?

Now, | come to sporis, One of the
defects trom  which, unfortunately, spuris
have suffered in India is that in the varius
sporiing bodies and sporting associations,
totr many people get in who indulge only in
politics, Puolitics in sports has become one
of the wotst malacies in India to day, The
other day at Patiala we had a mecting of
one of the Sports Councils and I made it
clear that if \hese gentlemen who want to
indulge in politivs wlule serving in bodies
connected with sporis, well, these gentlemen
can easily join one o1 the ather of the
poliical partres that we have mn Judia and
there is no dearth i1 this matter, Ty
have a wide selection.  Look ot the number
of political parties that we hav-,

8o, if they want to do politics, they
butter quit the sporis bodies and join CPM,
CPl or Jana Singh or any other pariy......
(lnrerrf.rpj feng ) Join these 40 or 50 poliucal
partivs that we have all over India  But
why g0 to the Indian Foo ball Association ?
Why go to the Crickiet Association of
Benga! ? Why go to the Tunnis Assooa-
tion T This one fact 1 was determined 1o
deil with and [ have taken this policy
decision and the delay in appoiniment to the
Mational Council of Sporis s becauce of
this, The policy decision which has becn
laken is this that 507, of 1he Members of
Nutional Council of Sports must bs ex-
University Blues or people who had pliwved
for their States in one or the oiher of the
national games or had played for India,
507 of the membership must be restricted
to such people. Thereafter, we have sporis
administrators and a proper choice has ‘o
be made with regard to them., Bul so far
as thos: who have indulged in poli ics, they
have to be politely told, very -espec'fully
told that tim: has come for them to retire,
I know what is importont. 1 hive been in
sports very actively as Prof. Mukerjee will
perhaps agree. This thing could not be the
only point for agreement. Persons who were
there when [ was 18 years old, persons who
were there in charge of football or ¢ricket
are to-day still in charge of football or
cricket in the part of India thut I come
from. Obviously, there is something wrong
somewhere. ‘There is change everywhere but
not in the sporting bodies, This is some-

thing which we have to insist and I hope
1 shall be emboldened to pursue this policy
if 1 get the unnnimous support of this House,
1 take it that the whole House is Unanimous
that these politiciuns in the Supporling
bodirs should be weeded out and the
sp riing bodies must be teally sporting
bodies to deal with the problems relating to
sports,

The other thing is of providing of
playing fields for our urban children, I
have scen in the streets of Calcutta and I
have no doubr that the same act has been re-
enacted in the streo's 1n other places in India
when the petfect gooply howler plays the
gougly bull, there comes a motor car in the
streel or a lorry ¢comes along and the game
is halted tor a tew minues and all his
labour iy lost or perhaps when a loose ball
has heen bowled and the batsman is about
to hit a saer, & motor car raitles along and
the game is stopped.

This cannot go on. One of the causes
of fiustration of youth is that we have n,ot
given enough atten‘ion  to  their ext a-
academuc interests and we shall have 1o do
this. As 1 siated ecarier, we have been
seiting apart this year 2 sum of Rs, 50 lakhs
for the purpose of providing the facility
to as many schools in the uvrban areas as
possihle which have playing firlds, so that
our children, our little brothers and
sisters, mav  have an  opporiwnnity, not
only to bui'd their character through the
fi.ld of sports, bur imptove themselves in
every possithle way, We shall try to do
that, We shali ask all the State Govern-
ments 1o assist us in this matier jn the
proper  spending and wtilisation ol this
money which we have sct apart for this
purpose, I hupe we shall get the assistance
from all the States so far as this particular
probleni is concerned.

1 think I should not tax your patience

AN HON, MEMBER : What abouwt
Caleutta Stadium ?

SHRI SIDDHARTHA SHANKAR
RAY : 1t is not part of Education Budget ;

somebody will have something o say, I havg
50 doubt, in the near future,
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With these words, nuyl commend my
Budget to the House, for being unanimously
accepted ? Let there be no ‘noes’ in the
~ House. Let it be accepted fully and in a
spirit of cooperation in a friendly apirit.
1 hope my Budget will be accepted by all
Member, all sections of the House, un-
animously.

MR, DEPUTY-SPEAKER : I shall
now put Cut Motions Nos, 6to 8 in the
name of Shri Saroj Mukherjee and Nos. 12
to 49 in the name of Shri Ram Aviar
Shastri to the vote of the House,

Cut motions Nos. 6 to 8 and 12 to
49 were put and negatived.

MR.
qnestion is

DEPUTY-SPEAKER ! The

“That the respective sums not exceeding
the amounts shown in the fourth column
of the order paper including the sums
aleady voted ‘on account’” for the
relevant services be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1972, in respect of Demands Nos. 6 to
8 and 113 relating to the Ministry of
Education and Social Welfare,"

The motion was adopted.

MR, DEPUTY-SPEAKER : The
question is :

““That the respective sums not exceeding
the amounts shown in the fourth column
of the order paper be granted to the
President fo complete the sums
necessary to defray the charges that will
come in course of payment during
the year ending the 31st day of March,
1972, in respect of the heads of demands
entered in the second column thereof
against Demands Nos. 9 and 10 relating
to the Minisiry of Education and Social
Welfare.”

 The motion was adopted.

‘question is :

MR. DEPUTY- SPEAK.E& : . The

“'That the respective sums not exceed-
ing the amounts shown in the fourth
column of the order paper including the
sums alreadv voted ‘on account® for
the relevant services be granted %o the
President to defray the charges which will
come in course of payment during the
year ending the 3ist day of March, 1972,
in respect of Demands Nos, 98 and
100 relating to the Department of
Culture.™

The motion was adaﬁwd-

MR, DEPUTY-SPEAKER ! The ques-
tion is ;
“That a sum not exceeding Ra,

1,41,24,000 be granted to the President
to complete the sum neeessary to defray
the charges which will come in course of
payment during the year endiog the 31st
day of March, 1972, in respect of De-
mand No. 99 relating to Archaeology.”

The motior was adopted.

[The moations for Demands for
Gramis. which were adopted by the
Lok Sabha are reproduced below.—Ed ]

6. DEPARTMENT OF EUCATION

“That a sum not exceeding Rs.
1,00,57,000 including the sums already
voled ‘on account' for the relevant
services be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1972, in
respect of Department of *Education®.”’

7. EDUCATION

“That a sum not exceeding Rs,
73,12,86,000 including the sums already
voled ‘on account for the velevant’
services be granted to the President to
defray the charges which will come
in course of payment during the year
ending the -31st day March, 1972, in’ ~
- pespect -of ‘Education”™ :
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8. OrHnr REVENUE EXPENDITURE
OF THE DEPARIMENT OF
EDUCATION

“That a sum not excceding Rs.
2,49,59,000 including the sums already
voted ‘on accoun.” for the relevant
services be granted to the President to
defray the charges which will come in
course of payment during the year ending
the 3ist day of March, 1972, in respect
of ‘Other Revenue Expendituze of the
Depariment of Education’.”

voted ‘on account’ for the relevant
services be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1972,
in respect of ‘Department of Culiure’.*

99. AKCHAEOLOSY

“That a sum not exceeding Rs,
1,41,24,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course

of payment duting the year ending the
3ist day of March, 1972, in respect

9. DEPARTMENT OF SOCIAL WELFARE
A 4 - of *Archaeology".”

“That a sum not ecxceeding Rs
16,11,000 be granted to the President
fo complefe the sum necessary to
defray the charges which will come
in course of payment dusting the year
ending the 31st day of March, 1972,
in respect of ‘Department of Social
Welfare',”

100, OTHER REVENUE EXPRNDITURE
OF THE DEPARTMENT OF CULTURB

“That a sum not exceeding Ry,
3,36,44,000 including the sums already
voled ‘on account* for the relevant
services be granted to the President to
defray the charges which will come in
course of pavment duiing the year
ending the 3lst day of March, 1972,
in respect of O her Revenue Expendi-
ture of the Department of Cullure’.”

10, OTHER REVENUE EXPENDITURE
OF THE DEPARTMENT OF
SocIAL WELF ARE

“That a sura not exceeding Rs,
4,91,29,000 be granted to the President
te compleie the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1972, in respect of
*‘Other Revenue Expenditure of Social

MINISTRY OF INDUSTRIAL
DEYELOPMENT

MR, DEPUTY-SPEAKER : The House
will now take up discussion and voling oa
Demand Nos, 53 to 56 and 128 relating to
the Ministry of lndustrial Development for

Welfare®. ™ which 5 hours have becn allotted,
113, CAPITAL QUTILAY OF THE Ilon. Members present in the House
MINISTRY OF EDUCATION AND who are desirous of moving their cul

motions may send
within 15 munutes
numbers of the cut
like to move,

slips to the Table
mdicating the serml
moations they weuld

S0CIAL WELFARE

“That & sum not exceeding Rs,
1,44,55,000 including the sums already
voted ‘on mccount’ for the relevant
services be granied to the President to 53,
defray the charges which will come in
course of payment during the year
ending the 31st March, 1972, in respect

MINISTRY OF INDUSTRIAL
DEVELOPMENT

n MR. DEPUTY SPEAKER : Motion
of ‘Capital Outlay of the Ministry of . oeq . \
Education and Social Welfare’,*

“That a sum not exceeding Rs,
98. DEPARTMENT OF CULTURE 7743000 including the sums aleeady
voted ‘on accunt' for the relevant

“Thet o- aum not cxceeding Rs.
21,642,000 including the sunis already

setvices be grinted to the Presidont
to defray the charges which will come
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in course of payment during the year
ending the 31st day of March, 1972, in
respect of ‘Ministry of Indusirial Deve-
lopment®.”

54. INDUSTRIES

MR. DEPUTY-SPEAKER : Motion
moved :
‘““That a sum not exceeding Rs.

5,12,43,000 be granted to the President
10 complete the sum nccessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of March, 1972, in respect of

‘Industries®.*"
55. SALT
MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not  exceeding Rs.

60,24,000 be granted 1o the Picsident fo
complete the sum necessary to defray the
charges which will come in course of
payment during the year ending the 3lst
day of March, 1972, in respect of Salt,”

56. OTHER REVENUE  EXPENDITURE
oF THE MINISTRY OF INDUS-
TRIAL DEVELOPMENT

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs,

15,74,46,000 including the sums already
voted ‘on account’ for the relevant
services be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1972, in
respect of ‘Other Revenue Expenditure of
the Ministry of industrial Development.*”

128, CAPITAL OUTLAY OF THE
MINISTRY OF INDUSTRIAL

DEVELOPMENT
MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

. 6,57,27,000 including the sums already
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voted ‘on account’ for the relevant
services be granted to the - President to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect
of ‘Capital Outlay of the Ministry of
Industrial Development’.”

SHR1 DINEN BHATTACHARYYA
(Scrampore) : At the very outset, 1 would
like to state categorically that all the tall
talk by the Ruling Congress of fighting and
curbing monopolies and concentration of
economic power has proved to be a mere
stunt and it has been amply substantiated by
the performance of Government in the
industrial sector. Gowernment have com-
pleiely changed (he industrial policy and by
ils practice it has given the whole industrial
policy a monopolistic orientation. 75 big
business-houses now find the Government
of India as a lever to further their mono-
polistic concentration of economic power.

On June 30th, the Sratesiman (Delhi
edition) had reported that in the firsi four
months of this ycar, there had been an in-
creusing spirt in the number of licences
granted to companies which ailracled the
provisions of the Monopolies and Restrictive
Trade Practices Act, During the whole year
1970, only four licences were granted to
those houses which had invested over Rs,
5 crores and a larger number io those
who had invested over Rs, 35 crores ; these
houses got only four licences throughout
the year 1970, In contruast, during the first
four months from January to April, 1971,
as many as 21 licences were granted to such
houses, and in addition, 15 leiters of intent
and 46 carry-on-business licences were issued
to them.

1 would also like to mention the fact
that the Secretary to the Ministry of Indust-
rial Devclopment, Shri Swaminathan told
the Forum of Financial Writers on July 25
this year that large industrial houses, foreign
companies or dominant underiakings were
not debarred from expanding production,
Again, the Statesman reported in s
columns on May 12, 1971, that the Ministry
of Industrial Development had altogether
dispensed with the banned. list of
industries under which applications for
licences = were automatically rejected
without referringthem to  the. licensing
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committee, This §s the situation, It
shows that whatever may be their profession
and whatever may be their commitment 1o
the country prior to the elections, Govern-
ment have taken the path of building up the
economy on the capitalistic path. You know,
Sir, that capitalism has its own law and
according to (hat law, the whole economy is
hemmed in from all sides and is coming
into conflict with its inherent contradictions.
In spite of increase in agriculiural produc-
tion which should have created a big boom
for th: indusirial market by enlarging the
span of the internal market, the actual
situation is that not only th: industries are
stagnnting but the whole economy is stll
in the morass of recession, The Evonomic
Review placed before the House by the
Finance Minister in May says that the
economy did not live up to cxpectation in
1970-71,

The prospects for 1971-72, as evident
from the same review are not bright. So,
what is our expeclation, Sir 7 As inevitable
effect of the situation in the economy, stug-
nation and crists in industry has become a
regular feature with the resultami closure
and stoppage of production, From the
Report of the Munistiry, it is clear that must
of the industrial products have hardly cros-
sed the figure of the recession perod
which started from the year 1966, In some
cases where the target of production was
fixed to be B (o 9 per cent,, the actual
increase took place only about 6 per cent
only, That is far behind the targeted figure.

Sir, there might be some marginal
increase in production in chemicals, drugs,
plastics etc,, but the growth rate has re-
maned constantly slow in intermediate indus-
tries like alloys, non-ferrous and more so in
engineering industrics What are the rsasons
for this slow growth in indusiry ? There are
many reasons, But the basic fact is the delay
in land-reform, as a result of which the pur=
chasing power of the bulk of our p:ople has
been kept at a very low level which has direct
impact on the industrial growth. Then, Sir,
the other reason being that our industries
are still dependent on foreign assistance,
loans and collaborations.

Our industrics are also to a great extent
dependent on foreign technology, as a result
of which, lot of compononts, spares, inter-

mediates and raw-materials have to be
imported from abroad to keep our factories
running. And everyday you will find com-
plaints from various industries— big, medium
and small—that they are facing crises
because of the shortage of raw materials.
Over and above this, the red-lapism, bureau~
cracy and corruption in the method of
distribution of these raw-materials always
create 2 serious set back in the process of
production,

Sir, 1 only want to refer to a matter of
very recent happening which hss been repor-
ted in the Stawcsman of July 1l. A big
racket in the supply of steel to bogus units
has been uncarthed, And there are so
many companies which do not ac.ually exist
but they receive their quota of steel and
raw-materials.

1n this connection, I may state that in
Woest Bengal, there is a factory which goes by
the name of Braithwaite, producing very es-
senfial materials Their requirement of steel is
to the tune of 40,000 tons per ycar. But last
year, they were allotted only 8,000 tons, as
a result of which. they had 1o close down, Of
course, after agilation, the Government came
forward and touvk over the furm, But still,
the situution is not very good there, [ have
heard reporis nd if it continues in this way,
it will have the same fale like the India
Fan, which was 1aken over by the Govern-
ment of Indin in West Bengal. It had its
fincst machinery; it had its very skilled
workers in latge numbers, But for reasons,
only know to the Governmen the said India
Fan had to wind up. Sir, this is the thing
which is going on in this sector,

Sir, over and obove this, there is
the fact that the Government, Railway
Department has cut dowa its Plan expendi-
ture Due to this, the wagon building
concerns which are situated all over India,
specially in West Beongal, are not getting
orders. For this, they have to lay of workers
or close down the factories. Even Bura and
Co, and Jessap and Co,—the latter is now
a government undertaking—are facing a
crisis becausc they are not getting orders
from Government, specially the railways.
Therefore, 1 will request the Minister to state
in his reply what will the fact of these wagon
building concerns. If proper step is not taken
by Government, it will be doing a great harm
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.nﬂt only to a particular State bm toih
whole country.

I will bring out certain other facts. There
is alow production and s'ow groth, 1 have
already stated that our indusiry s still
dependent on [oreign capital. Over and
above this, foreign loot of our eoun-
trys still conlinuing. There are as many as
223 majority forcign cwned companies with
assets totulling Rs. 1,129 4 crores as on
31-3.1969. In addition, there are 561 branches
of foreign companics sprcad over a number
of industries such as meials, chemicals,
texiiles, foodstuifs, leather, banks etc. All
these companies have made profits out of
proportion to their initial investment, These
profits are drained out of our country in the
form of dividend.

To cite one example, it appears from
records that Lever Bros, had a paid up
capital of Rs, 557 crores in 1959 which in a
decade rose to Rs, 11,55 crores, of which
Rs. B.27 crcres represents bonus capilil.
This way loot is going on by ihe forcign
corapanies. Our Government have no inten-
tion whatsoever of curbing what to speak
of siopping. this lool. On the other hand,
they want to give fresh opportunities to for-
ign  monopoly capital.  Only tke other
day in the Rajya Sabha, the Ministcr in
charge, Shri Oza, in reply to a question
stated that foreign collaboration cases appro-
ved during 1970 were 183 compured to 135
in 1969 and 132 in 1968. What ar¢ the terms
of this collaboration. The Fconomic Times
of 30th June makes a reveiling disclosuwe in
_its column and says that cheap India labour
impresses Japancse invesiment and will
double soon., In comparison to Japanese
lobour, the cost of our labour is only 1/5th,
So this is also » facior, Not only do they
make huge profits, bul they also get cheap
labour here in comparison to labour in their

.own country. So why should they invest
Clarger amount in our zountry,
I come to my next point. . Not only the

foreign monopolists are here; but there are
our indigenous monopolisis also, Inspite
. of slow progress in produciion, their profit
-1s not decreasing at all; it is going up. The
- Beonomic Times of ' 1 May 1971 dvalt with
the issue in bold caption: ‘the me:r profit, it

¥
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steel billets or non ferrous metals,

Gmm, 19?1-12 tMﬁ:. aj" .

‘says; s 26 per ‘cant. The net profivof 51 -
companies during 1971 shows an tppmthh
increase of 27.8 per cent.

The Gowmment says that the, will Blhl
unemployment, But the industry i net job
oriented; neither is it doing justice to'our
pational interest, - They are curbing employ-
ment potentialities. Rs, 20 crores had besn
advanced by the Government of India to jute
magnates for installing labour saving devices,

MR. DEPUTY-SPEAKER : I may in-
form the hon. Member that he got only
thir.een minutes; he has already taken 16
minutes; he should try to conclude now.

SHRI DINEN BHATTACHARYYA :
Instead of creating new employment, the
Government is creating unemployment in the
existing factorics,

The Industrial Reconstruction Corpora-
tion or Council has been set up to look
afier the sick or closed mills, Members of
this House should know that this committee
has bern manned by representatives of
monopo'y capital. One Mr  Abijet Sen isa
mcmber; he has been responsible for the
closure of the Sen-Raleigh. He has his
collaboration with the Raleigh cempany of
Great Britain. They were looting this coun-
iry so long. WNow they have come forward
with a closure notice with the only purpose
of increasing the work load and 1aking re-
course to reirenchment. Another Mr. Hada
is the representative of the Birlas, How
can you expect that these men will serve the
purpose of helping the dying and sick mills of
our country ?

There are s0 many problems in West
Bengal so far as industries are concerned
but the top one on the list is the discrimi-
nation in the allocation of raw materials and
financial assistance. 1 charge the Central
Government that it is not doing justice to
West Bengal industries. Quite often they
are not getting their allotied quota of alloy
1 shall
request the Minister to look into it,

I shall conclode with this last point.

"~ Only a few minutes blck Mr. Siddbartha

Shankar Ray was gmn;us a sermon and
said that he framed his education policy .

wilhtthansms Myl ma;rem i-hi-.--"
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band. (Interruptions) 1 request the Minis-
try of Industrial Development to take some
positive steps 1o curb the concentration of
economic power At least bring a curb
on the profits of these big companies, to
start with, from foreign companies Finally,
natlonalise the 75 listed big houses,
otherwise simply by your pious assurance
you cannot curb the monophes

MR DEPUTY-SPTAKER  Your time
1s up The hon members mdny now move
their cul motions,

SHRI D K PANDA (Bhanjinagar) :
1 beg to move .

“That the Demand under the Head
Minis ry of Industiial Development be
reduced to Re 17

|Failure tor develop small scale indus-
tries 1n Orissa (1))

*That the Demand under the Head
Minstry of Industriil Devdlopment be
reduced to Re |7

|Farlure to nationthse British mono-
poly industies in India (2)),

*Thit the Demind unljer the Head
Minisiry ol ludustrial licvelopment be

reduced 10 Re 1™

{Farlure to remove regional imbalance
by mglecting Omnssa . selting up
small stale industries (V)]

“«That the Demand under the Hcad
Ministry of Indusirial Devclopment be
reduced to Re 17

[Poh y of appeasement towards big
industrial houses 1n grantng lienees
by the Government (4)]

“That the Demind under the Head
Ministry of industrial Development be

reduced to Re, 1.

[Failure to attain the rated capacity
in various .adusties (5)]

¢That the Demand under the Head
Mimistry of Indusinial Development ba

reduced to Re. L.”

|Futlure to enumerate clear-cut and
categorical indusinal policy regarding
setting up of mdustries in the public
sector (6)).

“That the Dumand under the Head
Ministry of Industrial Development be
reduced to Re 1."

[Failure to draw up a phased pro-
gramme for nationalisation of various
industries (7))

DR, LAXMINARAIN PANDEY
(Mandsaur) 1 beg to move
“That the Dumand under the Head

Ministry of Industrial Development be
reduced by Rs 100,

|Failure to check mismanigement 1n
Heavy Eleciricals, Bhepal and Bhaiat
Electricals, Hardwar (18],

““That the Demind under the Head
Ministry of Industr al Develspment be
reduced by Rs 100 ™

[Fatlure 1o exploit  1aw  material
duspite a declaranion of Gowvernment
to set up cement indusiry 1n NMcemuch
city of Mind.aur district and despne

the availlabilny of raw  matenial n
abundance for cement  production
(9)

““That the Dem nd under the Head

Ministry of Industrial Development be
teduced by Rs 100*

[Cailure ro mahe available loans on
easy fterms to rural industry after
changing the policy of granting rural
industtial loans (20)]

“That the Demand under the Head
Ministry of Industrial Development be
reduced by Rs 100 ™

[Failure to manufacture tractors,
scooters, three wheelers and Mopeds
to the extent they are in demand
@n

“That [the Demand under the Head
Ministry of Indusinal Development be
reduced by Rs. 100,
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[Delay 1n the use of minerals resources
mm Ratlam, Mandsaur and Jhadua
dustricts in Madhya Pradesh for
mndusirial development (22)]

* That the Demand under the Head
Ministry of Industrial Duvelopment be
reduced by Rs 100"

[Inordinate deliy in seltting up a
wment factory in Mandswr district
1in Madhya Pradesh (23)]

* That the Demand undur the Head
Munustry of Industrial D velopment be
reduced by Rs 100"’

[Deiay 1n setting up a paper industry
in Ratlam District in Mdhya Pradesh
despite the availability of riw material
there (24)]

“That the Dumand under the Head
Ministry of Industrial Dovelopmeut be
red ic.d by Rs 100

[Fulure to make use of raw 1ron
7z n~ and other seful mmecerus avul
able 1n manv parts of Midhyvi Pridesh
for industrial development (25)]

That the Demuind under the Huoud
Mimstuy of Indusinl Development be
reduced by Rs 100 *

[Failure to attun scif sufficiency m
the production of newsprint (26)]

‘ That the D*mind under the Head
Minustry of Industrial Development be
reduced by Rs 100 *

[Utter neglect of Mdhya Bharat arca
of Madhya Pradesh in regird to the
development of hewvy medium and
small industries (27)]

‘That the Demand under the Head
Minustry of Industnial Developmeat be
ruduced by Rs 100 ™

[Pailure to make the country self-
sufficient 1n regard to the manuf icture
of the machinery used 1 vanous

industries such as sugar, dairy and
cement (28)]

‘That the Demand under the Head
Mimstry of Industrial Development be
reduced by Rs 100 *

|Fatlure to develop small industries
particularly in Madhya Bharat region
of Madhya Pradesh on co-operative
basis (29))

SIHIRI RAMAVATAR SHASTRI
(Piuna) I beg to move

That the Demand under the Hoad
Ministry of Industrial Development be
reduced by Rs 100

[Need to industrialise North Blhar
()]

* That the D.mand under the Head
Mimistry of Industrial Development be
reduc d by Rs 100 7

[Need to reswt the Hindustan
Vehiles Company Lid  Phulwan
Shnf (Pna, Bihar) (33)]

* Thit the Demand wunder the Head
Minsstry  of Industrial Devilopment be
reduced by Rs 100

[Need the provide fininenil assistance
to the Goveinment of Bihir for bring-
ing Bihar on the industrial map (34)].

‘ That the Demand under the Head
Minmistry of Industrial Development be
reduced by Rs 100 °

[Tulure to industriiine the country
(35)]

That the Demand wunde:r the Head
M mstry of Industrial Development be
reduced by Rs 100 **

[Pailure to nationalise the industries
run by foreign companies (36)]

“That the Demwind under the Head
Minmstry of Indusinial Development be
reduced by Rs 100 *

[Need to bring the backward States
on the industrial map (37)].
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“That the Demand under the Head
Ministry of Industrial Development be
reduced by Rs, 100"

[Need to stress the development of
small scale industries in States (38)].

“That the Demand under the Head
Ministry of Industrial Development be
reduced by Rs. 10).”

[Failure 1o change the existing indus-
trial policy winch is sirengthening the
monopoly capitalism n the country
(39)].

““That the Denand under the Head
Ministry of Industrial Development be
reduced by Rs. 100,

[Lack of a policy for uniform indus-
trial development 1n the country (40)).

“That the Demand under the Head
Ministry of Industrial Development be
reduced by Rs, 100."

[Meed to lay down policy of not
granuing heences to monopolists for
setting up basic industries in the
private sector (41)],

““That the Demand under the Head
Ministry of Indusinal Development be
rcduced by Rs. 100,

[Need to nationalise big 1ndustrics
42)].

“‘That the Demand under the
Industries be reduced by Rs, 100,

Head

[Need 1o obtain assistauce from socia-
list couniries for indusirialisation of
the country (45)].

“That the Demand under the Head
Industries be reduced by Rs 100.""

[Failure to accelerate the pace of
development of cottage industry (46)],

“That the Demand under the Head
Indusiries be reduced by Rs 100."

[Need to set up a scooter faclory in
Bihar (47)]

*“That the Demand under the Head
Industries be reduced by Rs. 100.”

[Need to open a butfon factory in

Mehasi, district Champaran, Bihar
(48)].

“‘That the Demand under the Head

Industries be reduced by Rs. 100.*
[Need to open a paper faclory in
Norih Bihar (49)].

“That the Demand under the Head

Industries be reduced by Rs. 100."

{Failure to check the losses in public
sector undertakings (50)].

“That the Demand under the Head
Industries be reduced by Rs. 100.™

[Need to impose a ceiling on the
profits of private sector undertakings
(51,

““That the Decmand under the Head
Industries be reduced by Rs, 100.™

|Failure to make couniry self-reliant
in the field of industtial design (52)).

“That the Demand under the Head
Indusitries be reduced by Rs 100,

[Need to set up an aulomobile factory
in Bihar (53)1.

“That the Demand under the Head
Industries be reduccd by Rs. 100"

[Failure to confiscate foreign capital
(54)].

MR. DEPUTY-SPEAKER : The cut
motions are also before the House, Shn
Pattabhi Rama Rao,

SHRI PATTABIHII RAMA RAO (Raja-
mundry) :  Mr. Depuly-Speaker,  Sir,
while supporting the Demands for Grants
moved by the hon. Minisier of Industrial
Devel)pment, 1 would ke to make a few
observations. A country with a population
of 550 millions creates pew 1iypes of
economic and social problems, In addition,
the size of the problems also gives them a
different character, We have beon 30 long
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accustomed to the dommnauon of economic
thought by western thinkers and we failed
to take notice that the problems of India
cannot be solved by the methods which are
suttable to the industrialised western count-
ries which have comparatively smaller
population

We hear so much about the problems of
employment It is true perhips that this 15
the meost tmportant social and economic
problem in India today Theoretical
cconomists tilk of the Gross WMitional
Product They say that the prosperity of a
country should be measured every year by
the increase of tne GNP Bt they forget
that the GNP 1s only a meins to in end,
but 1t 15 not an ead n 1self Unless the
increass of wealih that re~ults fro n increase |
production is properly oriented on the
production side and 1s equitally ben fiuiil on
the distribution side a mere Inureise in
production 15 by 1tslf of no benefit 1o the
community 1n generdl For inslance one may
produce a4 gruit deal of one commdity like
steel al a very high cost in the public sector
and comndr unely neglect the pryduction of
other goods Like cumunt or other productis
that aie necessary to go with stedd  But
mere sieel alone with the hiph cost of
produc 1on will not tike us to the goil
One may p oduce large quin ties of fur -
lisers without tnsuring that at the same 1 m»
adequate 1nd umely wicr supp y 18 atsuied
by means of protected irngition o the linds
on which the furtilisers dre to be 1ved
Further it 1s also possible to prxduce vapiial
goads without bulanuing them wi b sufficient
quantuy of consumer grods This laat
point is of some import ince to us because
by shifung to consumer goods 1t 1s quite
likely that immadiately and in the short run
there may b a shiinkage in the percentage
growth of the GNP But that does not
matier Whut really matters 13 that by
establishing a proper balance between cipital
and consumer goods, we should provide a

cushionn against nflation and also prevent
the creation of unnecessary austerity
I menuoa thess poinls merely to

establish that the big problems of our
country dvmand independent thinking and
and independent solutions and net an un.
soicotific adaptation of policies which are

4

suitable for advanced countrses like England
or Amenica or Russia ] do mot [ntend (o
spedk on the GNP at this stage I have
merely brought it to illustrate my statement
that we require a sepatate and independent
thinking and indepcudent solutions for the
problems of this country which have to be
studied by themselves My object in  rofer-
1ng to the GNP 1s only to show how we can
fall into an error by atltaching to much
importance tc it

15 00 hrs
There 1s also a further pomnt te be
considered in co1mction with GNP A

nation consists of individuals  Theie 18 no
such thing a- nauonil prosperity by itself
it 1s oniy the sum total of the prosperity of
each person why lives in the countty 1n
this view, fiyurcs for the nauon as a whole
vinnot give an 1dea of how it has benefited
large sections of the communmity Large-
st ile indusirialisation can create pockets of
prosperty 1n the country  But unless there
1S & mimmum rquity in the distribution of
te wealih proiucd a4 country like ours
with & very large populition 13 bound to
suffer 11 1s not suffient to say that by
means o high tuxition, such surnlus wealth
cin be drawn oft tiom these pockets There
are hmus to such a process  There are
methods of evidin' ind circumventing it
The only soution v to ste that in  the
produ non of wealth itselfl  the need of
L ncding the larg st numou  of people 1s
burne in nund

Tius can be achieved by concenirating
as much on maximum employment as on
meximum wealth  Indwed, I would go so
fir as to say that all things considered, the
principle of maximum employment 1s much
mere 1mportant in this country than even
maximum weallh If production 18 so
oriented that it gives maximum employment,
than that by mnself 1s a solution of many
social and economic problems Buch
employment relievcs the tendions created by
problems such as economic, social and
political  Economically it spreads produc-
twan over a large number of persons and
creates eff ctive purchasing power, unhke
lepsided 1adustrialisation which mgy ecreate
products, but without the simultancous
abdity an the part of the <communily to
absorb tham. Secoadly, ope cannof thigk
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of a betier way to stifle social and political
unrest than by the method of employment,
The alternative method of supporting the
unemployed is not easy to practse effectively
in a poor country with 550 million people.
Nor is jt desirable to wuse it except
occcasionally in the conditions of the
country, us 1 shall show preseatly,

It may be said that my thesis is out of
date and inconsistent with modern econoniiv

progress, which demands labour-saving
machinery and capital-hcavy industries, |
do not subscribe to this view., In the long

run, labour-saving machinery has increascd
employment instead of reducing it.  This is
a different subject and | shull not go into 1t
All 1 am concerned to point oul 1» thal the
concept of the creation of weulth, unless jt
is linked with the concepl of creation of
wealfare, capnot woik in & poor country
with a large population withoutl creating
tensions which are good neither for the
people nor for the Government. One does
not oppose modernisation, But one does
plead at the same ume for giving a special
fillip to those industrics which employ a
large number of pirsons,

The major solution of the problem of
employment lics mostly in agriculiuse and
agro-industries. Tlus is inevitable in a
country where 70 per cent of the people are
dependent on agriculiure n one form or
ano:her and are likely to do sv for as long as
one can lorsee. That is also a subject which
has to be discussed independen.ly. Cinfin-
ing myself o the field ot industrv, the
suggestion 1hat I am making is that, consis-
tent with modern methods of production,
those industries which have the porennal 1o
emp'oy a large number of people without
sucrificing efficiency should be specially
encouraged., Government dre  considering
the giving up of unemployment bencfic to
indusirial workers, Already I und-rstand
this has led to abuses in anticipition.
Several persons get themsclves regisiered as
workers and then get thrown out so as to
be tligible for these benefits. In fact, this
has become a starting point for a new
racket. That is not, | submit, the solution
for the problem. On the other hand, il a
sheme is introduced by which those
industries employ:ng a large number of
people in proportion to the capital employed
are given special advantages, then the

employers will have the desire to recruit
and leep more workmen and it should be
possible 1» work out a formula to carry cut
such a proposal. The benefits to be given
to such industries cun take many forms,
For instance, one ¢culd be higher comuribu-
tion from the goveinn.ent Lo the provident
fund on the shding scale above the minimum,
depending on the percentage of employment
to capital. T oseggest that @ committee
soowd be forned (o Lo into this question
and exdmuine i thoroughly before a decision
1 tuken,

As 1 have smd, growth of wealth is
absoiutely nucessaty today in our country,
For that wcteased production is necessary.
Moie roduction will bring in more weallh,
But wealth concentrated in a few bhands s
definntely  bad.  Siminulary, concentration
ot industiial concerns in a fiw pockets in
the country is equally bad. They should
be distrihu.ed all over the couniry, more so
in the backward areas if the couniry s L0
prrosper and the dewired cfieel of industriali-
salion in our counlry is 10 come up very
fast,  So, 1 feel that the time has come
when we should go into the question as (o
which exactly are the backward areas of the
country and in those aieds, wherever raw
maiterial and otler potentialities are there,
indusincs should be established without any
any delay, no matter whether 1t be in the
public rector or the privale seclor,

Coming to my State of Andhra Pradesh,
a few mnun hs ago th.re was a suggestion for
the setting up ol a g von plan: at Kotha-
gudam in Tclengana, which is a backward
area, L understand that even a survey nas
been underiaken but | do not know what 18
the decision of the government. | wish the
government  luke a yguck decsion  and
estabuss a pg 1ron  plant tiwre, 1 am
suggesling & pig ron plant at Kothagudum
because coal and other raw matenials nece=
ssary for a pig iron plant arc available there
in plenty und so that 'vould be a very good
place for siariing a4 pig won plant, apart
from the fact that it 1s a8 buckward area,

Similarly, a sponge iron plant should be
established 1n Rayalasccma area, which is
also a very backward arca, 1 do not under-
stand why thv,re should be any delay in this
malter,
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1 feel that priority should be given in
the establishment of industries to those
industries which will produce goods for
exp.rt, But here 1 will give a word of
cautivn, We must insist on proper standards
in the goods meant for export so that we
may not get a bad nume in the world market
when our goods are cempeting with goods
of other countiies.  The production of sub-
standard goods should be discouraged and
all encouragement should be given to the
production of quality goods Government
should take pretty good care to see that
those concerns which produce for export are
given the highest priority in the issue of
licences and grant of various facilities.

The list of essential commodities should
be reviewed as constantly as possible so that
the advantages of the fast moving world may
be taken note of by our country, We muslt
catch up with what the other advanced
couniries are comng and we must get a
rroper place for our industrial concerns in
the industrial map of the world.

Then again we find that some of the
stale-owned industrial concerns ate not
making the same profits as the private
sector concerns do. I feel, it is high time
that Government went into this question.
Apart ficm the parliamentary committee, a
commuitee of experts be appom'ed to go
into each concern separitely and see what
exactly are the rzasons, why there is diffe-
rence between the State-ownzd concerns and
the privately managed concerns in making
profits of the sume order.

I think, our goal should as far as possible
be to have as mny State-owned concerns as
we can, so that more reople may be
employed and we give better justice to
workers and the people working there. For
that we must see that the goose that lays
the go'den eggs 15 not killed, That means,
the concern itself should be properous and
we should sec that there is no loss, The
private sector people should not point a
finger at us and say that Government cannot
manage und that only the private sector can.
That slogan should stop al once We should
sie where exactly are the loopholes, We
should certainly plug those holes quickly.

(Marmagoa) : Mr. Deputy-Speaker,
when planning was introduced in this country
Government decided that there should be
widespread industrialisation, At that point
it decided to monopolise to itself the right
of deciding preciscly who should do what.
It acquired, through doses after doses of
widespread taxation, the funds, It made
a large part of these funds available to
entreprencurs that it had chosen through the
state financial institutions and it succeeded
in creating monopoly afier monopoly of
productive capacity in this country. Today,
Government  certainly finds itself in a
quandary with refercnce to the very indus-
triahists that it has created.

We know that we need industrial growth.
Government knows that it 1s the large
industrial houses that today have the back-
ground, the technology, the base to provide
this growth. 1If we restrain these houses,
we slow down growth. If we encourage
thesc houses, we increase economic dispanity.
So far there is no indicanon from the
Government about how they propose to
solve this contradiction, 1 would like to
know from the hon, Minister what Govern=-
ment propose to do to have growth wathout
accentudting economic disparity, This is
a fundamental question,

One of the proposals is to have a joint
sector, Bui this joint seclor requires a
larg'r say for Gowernment in the manage-
ment of enterprises. As you know, manage-
ment 1s not the forte of this Government,
If they go in for a large joint secter, they
will be biting more than they can right now
chew,

I would like to suggest an slternative, I
would like to suggest the consideration of
the creation of a new scrip which, for want
of a batter term, [ would like to call an
equily without wvoting rights. [If you have
such an enquity, the lending institution
could lend their money in the form of this
equity and participate in the economic bene-
fits of ownership as long as that lent capital
is being employed by the enterprise to which
it is lent, At the same time | would suggest
that this new scrip should be made redeem-
able by the borrower at break-up value of
the share on the date of repayment. In this
manner you would still have a revolving
lending fund,
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Another question that arise is what
Government proposcs to do to chunge the
bias from the capital intensive investments
to labour intensive investments; Lo change
the bias in favour of just industrialisation to
a bias in favour of agro-industries,

Much has been said about foreign invest-
ments. We are one of the countries which
authorise foreign investment to  be made
with control. But we have no grip what-
soevel on repatriation either of capual or of
dividends, Hauas Government examined this
question 7 s it not time now w lntroduce
some sort of control or are we going to
allow forecign capiral to come into India,
into a monopalistic siuation, make large
profits and creale over 8 number of years
an adverse flow of capital as far as foreign
exchange m  concerned. 1 would suggest
Government should seriously consider set-
ting limits of repatriation of profits based on
reasonable perceniage of capital employed or
on a reasonabie pereentage of sale whichever
is greater,

The other question is the capitalisation
of resetves, If you ae a manul.cluring
company, today, you pay 65 (o 70 per cent
inconie-tax and the balance you are allowed
to retain and invest or hold i reserves which
you are allowed 1o capitalive, This is good as
far as local sharcholders are concerned. But
if you allow a foreign invesor to do this,
what you allow Lim to do s to widen his
capital base increase his investment, increse
his control and increase bis ownership at
the cost of our tax concessions,  Shou'd
this continue or should you have some curbs
1 would sugeest a 1ax, wherever rescrves
are capitalised in favour of foreign 1nvestois,

We talk of import substitution, But
what about domest.c technology 7 Why is
it that even today a fureign technician work-
ing in India get S-year income-tax exemption
We have Indian technicians with the same
qualifications from thc same foreign univer-
sity or coliege as that particulur foreign
technician. What a man is interested in is
not gross pay, What he is interesied in is
takehome pay, his income after tax. A
foreigner, because he gets income-tax exem-
ption, is willing to work in India for less
pay than an Indian, Therefore, we got
foreigners where we cen have Iadians with
same qualifications, It is true we are get-

tine becausc the locul industrialist is not
inteesting in take-home pay but he is inter-
tsted 1n hus gross outgoings, If he go's a
foreigner cheaper than an India, he takes a
foreigner, | would suggest that the Govern-
ment should seriously consider removing this
excmplion.

Cuoming to the question of public sector,
what is Government planniug to do to create
professional management is this sector.How
long are the Duectersof the public sector
gomng to be either retired bureaucrais or
politicians who have, unfi rtunitely, lost in
clections 7 How long 15 at going to be a
burcaucratic cadre? There have been recom-
mendation afier 1ccommendation that those
who have gone from the bureaucralic services
to the public scctor should opt either to
remain theie on conie back, But everytime
it comes for a decision, the decision is post-
poned.  What 15 Government doing about
it? When we started it, we started it
because we wanted the benefits of that invest-
ment 10 necrue to the State 1o be used for
sucial services,  Inswd, th: monev which
should have gone to social services is being
diveried 1o the invesimsnts  which are creat-
ing loss afrer loss with no benefit either to
us or 1o the public sector,

We talk of dispersion of mdusties to
backwards areas, to  arcas where invesiment
is required. Let the Governm nt take its
owi mvesment.  How much dispersion has
this Govarnment done 7 We  would like to
have figures, How much of your inverstments
have gone mio backward areas ? low much
has gone in o arcas where it is needed 7 You
must prictise what you are preaching.  Let
us know what you are practising,

We are large country. We need large
enterprises, What matters is not the size
of the enterprise but who owns it, So,
what 1 would like to say is, if you want to
have a privale seclor, you must accept that
the private sector must be free and, at the
sametime, the private secior must accept
that f u wants fieedom, I 1t wanis no
conirol, it cannot ask for a crutch from the
Government, You must have a clear deli=
mitation. 1 would suggest the Government
should consider  :pecifying clearly which

areas they reserve for exploitation by
the Siate and which areas are free
and thuse areas that arc free should be
free not only to the pr]vate sector
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but (o the Goverament also in open compe-
tition.

SHRI YAYALAR RAVI (Chirayinkil) :
Mr. Deputy-Speaker, Sir, the Ministry of
Industrial Development has 1o play a very
imporiaat role in the economic development
of tho country, Bu' the ecunomic stability
which we want is threatened by the mono-
poly houses in the country, [ feel, the
Ministry of Industrial Development is unable
to prevent expansion of the monopoly houses
and also their ac'ivities in this field, For
example, take the Imperial Tobacco Com-
pany, This company is trying to expand
and also to keep uway all the Indian groups
step by step.

THE MINISTER OF INDUSTRIAL
DEVILOPMENT (SHRI MOINUL HAQUE
CHQUDHURY) : It is now [ndian Tobacco
Company.

SHRI VAYALAR RAV1: Only the
nime has changed but the old character
iemaing,  This group has taken over a year
ago the Vazir Sultan Tobacco Co, that is
Char Minar, 1 want to kncw how the sanc-
tion bas been given and who has given the
sanction. 1 do not know who is the socia-
list Minister who has given (he sanction to
this group.

This Indian Tobacoo Company is cheat-
ing and playing fraud on the people. They
are making wide publicity that they are
exporting cigareties and tobicco, In fact,
they are not expurting a single cigare:ie, oaly
raw tobacco they are exporiing This mono-
poly group is trying 1o expend and is trying
to fiinish all the o.her Indian groups, !
want to know from the Minister whether
his Ministry is able to prevent the monopoly
expansion and to safeguard the interests of
Indian companies in the tobacco indus'ry,

Then, I would like to draw the attention
of the Minister to a report that appeared in
the Financial Express of June 2 that about
the steel sheet imports by the barrel fabri-
cators, There is a war going on between
his Minisiry and the Petroleum and Chemi-
cals Minisiry, The Petroleum and Chemicals
Ministry is trying to plead the case with the

help of the Goenkas, I am sure that thi
Industriai Development Minister and hit
Ministry are trying to prevent encroachmeni
on the industrial development policy of the
Government. The policy of the Government
and our party is anti-monopolist and I agree
that our [udustrial Development Ministry
prevented any encorachment upon this policy
to help the Goenkas by giving them all the
licences to import steel foc barrel fabrication
1 want ‘0 know from the Minister whether
it is a fact that there is a fight between the
Ministcries, 1 want to know from the
Minister whether in such cases the antie
monopoly law can be aliered by the bureau-
crates of the Petroleum Ministry and if so,
what is the reaction of this Ministry ? This
kind of monopolist tendency and solicitude
to the monopoly groups should be checked
and monopolv lobby is functioning even in
the Central Secretariat, [ would appeal to
the Minister that it is his responsibility to
see that the expension of monopoly groups is
prevented and the policy of the Government
implemented.

Now | am coming to the rcgional imba-
lance, I is the duty of this Ministry 10 see
that there is no regional imbalance., T want
to say there is a lot of regional imbalance
in the couniry. Take my Siate of Kerala,
‘The Munister should lock into the old files.
Sir, nearly 34 applications for licences are
pending with your Ministry and no licence
is being issued. 1 don't know why you are
not allowing my State to come up, Why
do you allow this regional imbalances to
cantinue. It is our policy that the regional
imbulances should be reduced. But, unfor-
tunately, it still continucs, Sir, in Palghat,
there is monument which was laid by Mr,
Sanjivayya, the then Industrial Development
Minister saying, ‘l am here in the grave-
yard’, because this is a stone laid for the
proposed Instrumentation Project at Palghat,
Years have gone but the project is yet to
take shape. There is only a stone and
nothing more. What can the stone do? I
would request the Minister to at least send
his officers to take away the stone so that
people can walk there,

Now, coming to employmeat potential,
industrial developmeat creates employment
patentiality, In the public sector underiakings
of the Kerala Government we have an
example that the recruitment will be doen
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through the State Public Service Commis-
sion  One of our pledges to the people 1n
our electjon manifesto was  one nan from
one family should get c¢mployment Sir
there 18 a vicious cirgle  This vicious circle
18 distributing the entire employment oppor-
tunities between themselve: | would request
the hon Minister that he may consider
recruiting the people for the jobs n the
Central Government undertakings through
the Union Public Seivice Commission o1 he
should appoint a separate emplovment
commission for recruntment so that equal
opportunities may be given to the uncmiploy
ed youth

1 agrec that diflerent Mimistries have
different publie secior piojects We find
that very many retired people are being put
there I can tedl you one untance ol onc
public sector project 1 Trivindrum  Two
relircd officiils have be n app inted as
General Managcr and as  Manager The
General Manage: 1s coming in wheel Chur
spends half an hour there and g 15 Rs 2 0N0
Th s 1s not in youi Minstry s Ia the
He th Mimisiry  that s Hindustan Laiex
They put their own son-in laws daughier 1n
laws ecie and their relatives as  officials
The IAS and 1PS ofl cials dis'ribute all thes
Jobs among their own relatives  This 15 a
vicious circle This shou d stop  Just hike
Union Public setvice Commussiin  there
should be another Service Co nmussion tor
d s nbuting employment to all sections of
society 1n respect of our pubic sector
projec s

You invest crores of rupees for 'adustrial
development You chould see that basic
industries are developed in every State Bv
less investment you will be able to give
employment 10 lakhs of people  Potential

employmeat can be created by those
industries
The Cashew Coir, Hindloom and

Fishing industries are there which should be
developed In Kerala Coir industry gives
employment to over 10 lakhs of people 1If
you spend Rs 15 crores, you give employ-
ment to 10 lakhs of people and more With
less invssiment you give more employment,
In every State there should be some basic
ndustries By this, with less investment
you will be .ble to provide more employ-
ment to more namber of people Govern.

ment should give more financial assistanca
to basic industizes and these basic industries
should be set up in places where they are
not developed

There shoull be a programme to distri=
bute the small industries to the ownershup
ol panchavats and group of panchayats
Instead of encouraging small groups of
individuals or cer ain individuals osly, we
can help these panchaya s and groups of
panchayats and hey could be encouraged
through banks and tGovernment loans and

grants  In this way you will give employ-
ment to the uncmployed youth of this
country They could get emplovment 1n
thewr own partieular  areas  of  every
Panchivats

Commg azur to my Ste Kerila, I
winl the Minnster to consider all the license
applications for siaruing indusiries  They

should be hulprd in this ngird because
Kurala has got the largest number of un=
employed youths 1n the counlty We may
sttt few mdes ries but then thee also we
may auol get full empluoyment opporiunities
becius other people take away such things
This 1s our late | appeal to the Minister
to set thut the regional imbalances that are
prevailing 1n the  country aie  removed
There are certain areas which are gelting
more and certain  ar 15 getting less  This
should be removed These opportunities
should be provided to every Siate The
hon Minister should try 'o cut and curb the
monopoly tendencies 13d foreign interests n
the country Think you

1530 hrs
[SHRI K N TIWARY in the Chair)

st gagm wewst (wadier)  fed
ewT gigw, fergtam & 23 @iEy Ay
A & R # gweiaw wdwafe o
gar, dficn a7 grag 7 oy wnw & fad
gon W 7 qarw gv saN fgear g
AT Qe TASAAT gar, IEHT FUTAAL
ferar frgeam & 73 wEEYT #F A9 QY
qg1 ) ®AR AP F7@) WY wd feg 0g

¥fen fpgeem ¥ 75 waum geb wfes
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w1 43 ) wowTe ¥ agy N ¥ gum
fegr, st @ft & qan dfrdet &
€W T § Afl, wE gy @ quw
fear, e g awfae ofedt woaET
arge § &feT ag gmfaeer oifest v
t, ag awfeee qifedt s i, war
ag war § T gv qfews YT ) qaran
&, oF fa ot e A AwAHITY
B & vafee afers v f g @
¥ ayd 3 ag qaemr fr ofims dvee
wt are ferar ar Al sargraT ATERAT
75t o% s SETRT & SR A
g A a@ ww Y §, watiwd wg
@y fr gx fedrg Seedta ot wrad,
& w-fredy ¥ sy W  wiRada
feg mg-2et w17 e awfRRd ®) Ay
wreaR g g foerdt gard o W fowrn
afY | g werar gy ¢ e fegea W
et frgenat s e & fged & adf v oft
g, % a? awirard ¥ e & ar @ 4

wgr o & fis ewe e Seedia W
TR AgA AT wgran ¥ar g §
ar Wy wgt &1 & R o g fe foreer
FI QEEHY B 7gt I A ey
¥ wfcg o &% § gmaw (e RN
¥ wfrg s A wr awar § ) Afer
o oy § s we e (el o
Amfaes & g | oty g W—%
W warR Wgm—fis 4§ I anida
aqy agt o1 X dar wr g on fw
e e I § arht § 1 e gew
# gam frgr w1 a1 fs gt gy
wTersd ! fegw ¥ fag ford we @

wrgeh § oty Ao # 3w dae v 9%
d oar At Wy € oufs fwr A W
a1 o RfeT gw rwA § fx ow oy

w9 feeht wwrg fas dare w
W ¢ &t omfi fae o dwe w T T

& | wgt TA0 A AIFIT F Aq9T 7 wgh
T X9 qreq F fear mar Wy eviiw ?
T1ET WET {13 Y wardw, fegwr g
Tda¥ &1 Haw oft awdy s N g
arazs ft 3 Y {60 1 g’ amaw
T R Y F a@ o W
Nafe mfadt § ? & wgm fr oEd
ST T fFar oo 1 fergrardt aefirare
g aff, fa3w awfiere @ fgrgeam ot
¥e ¥ gt aw® @ fgeaae §, fgedae @
T STE! Fg wwardw off gifaw § o
wiq G f foadl wmdla § of gz &
wY wgar fegrary & arg< ¥ onaft § 4
% fod o @ faeT® gar—aw g 9T
waiT—rgrqifias 195 FrqAY 30 Frad
fawz sk a7 N DANfawe § v
grow ag & {6 gardt aTR 8% qTEe
A A gwwa @ @Y WY D
®YT g8 grow & wAliae Asa< S afir
o oY ¥ gafgaw dJwwede fafee
w1 gg Ak # fawr fe q@ Aol W)
Awt oy ¥fs 7 g1 Iaw7 Frf v
gOT 1 gREr At wT §, gW wOrwA & §
afeT gurdl &1 %1 %97 96T £ awar
& wfwa afir qy ot 3 foer ot Sawy
A or§ s aff gar .. (wewer),

oY aF o Wi & wgr wigt § fe qw
qfen® GTTHI KR aT® & agw TN
gart ety oY Avare g £ st G Y
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e & W gva § aw wivy odf €
W Ny AT qfeq® GezT wY AN wA
§ o' maqdz @ agpar ¥ wgd
Brograc & g ahie 4 @it & fs
qfewe deeT wTae Jram F a9 @},
& qur wigar § AT A gg® At ¥
wtwy omr w1 f& wa av guid 3
fradft swafadl o) fasfdz fomr § W
qfésw & oEl sQ8 woar gud fear
& —ar w7 afsrs w1 sxor A 9 ? A
wae gfews GezT § & wny are7 qfeq s
wi wqar § T ag Wgegied w1 dar
afies & a8 w1 1 fsa sawr 3t O
fem ndf fear smar &1 wewTC Y A w
W gy afl wgdr afew IR ANYY
Fras g9 sy %) aeSin ST ¥ay § )
Tl Y, d%E ) aax § @ aniaad
¥ ez TR R fewdide fear §
w Nqe-Rieed & dar gow fwar o
qfeed I A gFEA AN g7 X qF
fasre & Tarar wgar § fs gvam gafag
% fr ofea® Agzx 37 o & godr w7
fear ot § N A S fF afeas e
W i ar §, faasr afws gzt
T &t ¥ A § 1 K A @t |y
qi s oo, € @ ¥ qq ¥ =gt 9%
Iq a5T A ATWA ¥ TEY 98 WA
gq ot fr gr wgfae §, watar g
fae aw g9 @MY A1 dFa< frar fs
FHET &1 &0 Ig A g1 wean fw
s 9wy afews TR F wH RN
qefafaed o s §iar §—ag ay afqaf
e B SE I X EgE Q¥ f. @
Y & AT A1 w9 gwer & fog
xar i ow sk I gerar A gvd
aay % wgt ox wegAw uwz g faed §
wy wwar §—% T wxq o A g

ASADHA 2, 1893 (SAKA Grants, YN-12 (Min. of 346
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g & AT oY grrad O ot Tger foqd
T ® XA—IF W ae §
F%T gre Ay % wgt aT gEawrer qugdd
® OTF W T HICAAT | WIT R
Il § fe o & qordls & wg Wi o
¥ @, A Ymety qnd ag @
awes i ot Q) o, agh o Sreww Y
|} Tar I agt A giew N dga @
7€ | WX I sar frar ! ag wgad
W% agt ¥ awAF ¥ AQ A ¥ AT
EIwT @ wEwT § 0§ TgT gIAArC wg
& wrearr @ faar ) 99 of 9 &
IAET ATH o ¥ www §

wwrafy wgww @ o "

ot gagTe weawt ;@Y afeaw dwT
%I wafz ®qar wTAT § AIAT vl ¥
wfeg & | gAIX A% = grgarT, wGERY
W1 SATET TMAFTT WA AT FET
#HHT WIEATT % WgHI, QANE) W
FHEl T ArgdE eI ¥ D A v w
ga=iw fiear s & g ofssts dvze w1y
o I § 5 g @199 & win w7 af
91 fr weaTT Y Rz & ame
T 7 g1 1w ¥ ol amde weqddt ¥
wif aqfag a1 a1 ager & aF Bhew
angm ¢ fe adft aw @ v w9
yue AR A€ & a%T §  fawwy Aoy
7g § fis ¥ aTae 379 gqu e § @ifw
WA A9y gRAradE & feg Iy gvi
W war Y giea § ofeew I w
S e @ T ¢ 9w aF 7F gud
oY o) A § ag azfirenar ¥ seAT LT
R ? oy aY § e fig-
fea, qegfafian ddt oY aefta { g
Yy g Aot €0, g avere
et geedy o wx Ay s § 7
et ¥ quta foqr wrar § e ogw
Wl W1 Awirew WO e g
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[ wag® asaeh)

AT s P ans@A Y ale ¥
fad o fad e orch &, wafs ¥
oE ¥ wu @ Ot & o ww fr IR
il fasge qudt §f st § wafe
¥ frw wifesl 9T O% § adt §
qq TE ATHT GIOTC I9 fq@) ® w9
qre Y § 1 & g w<AT WAT w0
afews &1 Ga1 frd) adimend w1 § 7 w7
g fafaezt age adfiwan™ & 1A}
£ "xa1 g fafeex wiga adiweneT 98
g afagasgar @ fF
gk et o) Amaemew o and afe
agt fear aar |“§ ft ¥ 37 12 faey ot
forar TatT § W fF A Y, o fr wed
¥ wfaw agt 8 s+ faar aar g

e a9 ey wt fsadr g giew
az Eard #1 oa AL &1 gAT 4
¢ e wreg 37 o anfaad A A
¥y wr @R T Ao gred g—i
fag o% frge 2 § 1 guga@d adq
w1 i W9 A AT g | JOATER
FIGATT TERE) FT WA 6 FNT WA &I
¥R7 qFESa g o feard & dfed
39 %1 U qAf@d I € T, € ¥
sgrfeay ) fear srar & AEEd w
adr fear war @, 7@ v ag faar
grar &, g ¥ W FA NJ W U-
ddfae A fear war @0 & @ ag
dmar g 97 &) F) g-AAfEw fear
wtar &, o wodary wy fRav wmar g
forn w1 yeg) & v g 7 OFYE G |
A g ¥ Y wew) a3 7 gww
Wy 91} f5 qafesm dawede

fafredl ¥Y avw & Yv vonde Padnfer
i Mgt emarwd W
A e g i ol e o Qesld s
wa wigfear  aww ¥ am fhem
qamw W% W 9 W X ady feay
o) et ffear A A A o @
o1 1 9% AT | 7 AT 5 fgew w
ayz, 7 fagr< ot fass o1 age, 7 gow-
ot 737 = W A | w@W AN
fear ar vgr & 7 ga it e g X
39 &1 qwRiATe garaw el o Wi
q3 TAT FQ@ I § g O IT WE
2 ¥ fraid 1

s N9 ¥ AT wd sear fs wrar-
feqwa a1 gwrd g7 & F4)
gy & 1 ane fodlt T ¥ folr argd §
f& s &1 andg 2 ot fagdh widy
WEAT A T § 1 G A & B wreehin
ad @iga wYT A9 wgT T fafasd
7 7Y § afe @ret gav Ay § wgEw
ag fa% § 1 @ar w1 § 7 AwAq Yeang-
& wisfaes wiv {=fgaw Sqeqde
&1 AT qer A o Az W g1 AN
o #Wifer gt & A wgAParg fw
dY AWl Wiy FMd 0¥ TR &
Aifew §) 1 fora sefegufoiza § aw ady
Ay Wt Mgk § f wIwIT ¥ AR
ag JAreT & | afed AT gwT d
fe mg warfy e anF ofs o
gefedt 6@ st fred FQwmd g g
gq a7 forg g * T § 39 ¥ A0T-
art g At e | oy WA & |
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*SHRI NAGESWARA RAO (Machili-
patnam) : Mr, Chairman, Sir, for the
prosperity of the country industry and
agriculture are the backbone. Between
these two, for the supply of raw materials
agriculture take the pride of place. But if
you look at the history of agriculture in my
State for the last two or three years you
find that this has suffered heavily due to
natoral calamities like cyclone and floods or
other reasons. Andhra Pradesh is the
prime producer of tobacco in the entire
country, In this State also, Guntur produces
nearly 90% of tobacco The construction of
Neagarjun Sagar project has also helped in
augmenting the production of tobacco, This
cash drop has earncd for the country foreign
exchange worth about hundred crores of
rupees a Year. But, Sir, if you take the
statistics for the last two or threc years even
in this industry you will find that it has not
been of any beneflt to the tobacco grower
but the profits have been concerned by
cigarette manufacturers. It is the primary
duty of Government to establish an industry
where raw materials are easily available. In
1he same way as Government has encouraged
s«tiing up of sugar faclories in the co-
operative seelor wherever sugar cane was
easily procured, either in the Co-operative
Sector or the public sector we must
have a cigarette factory in Andhra Pradesh,
more particularly in Guntur district where
the raw material is grown abundantly. The
previous Speaker Shri Vayalar Ravi has
spoken about the conditions in the
cigarette  industry. If we want better
atmosphere in this indusiry I request the
hon. Minister to see that cigarette factory is
established 1n the cooperative sector or the
public sector. | would like to assure the
Government in this connection that the
tobacco growers and the traders will be
coming forward with necessary help if the
Government decides to establish such a
factory, The advantages of establishing an
industiy in an area where raw materials are
easily available are manifold, The cost of
production will go down because overhead
charges like iransporting raw materials to
the factory and also transporting finished
products to the market will be minimum,
This will result in the end product being
available to the consumer at a cheaper rate,

We have a sugar factory in Krishna
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district by name Challapalli sugar mills,
For the last three years the fagtory owes
more than 150 lakhs of rupees fo the sugnr-
cane growers being the cost of sugarcane
procured from them. Instead of paying
these dues as a genilemen’s agreement the
factory owners, have been duping innocent
farmers The Government has not exercised
its authority iu enforcing the payment
to the cane growers, The [factory
owners, circumventing the provisions of
law, have taken a commitment from the
innocent sugarcane growers who ave ignorant
of the niceties of law. This was done with
a view to see that this is only a civil matter,
The question now 1s who is to enforce the
payment, The Central Government feals
that it is the responsibility of the State
Government. And the State Government
feels that it is the Central Government’s
responsibility. In the prevaiing vitiated
atmosphere  regarding the  Centre-State
relations, it is the poor farmer who is the
victim of this legal fraud. We have been
clected here on a clear manifesto of sciial
justice, But iIf we are not able 10 ensure
the fundamental rights of the common man
on the plea that the responsibility 1s that of
one or the other Governmant, who is to
ameliorate the sufferings of the poor faimer ?
Sir, the House is aware that Andhra Pradesh
was ravaged by unprecedented cyclone and
fioods during May 1969. Members of
Government had also made an acrial survey
of the ex'ent of the damage, The Andhra
Farmer, in the face of this wrath of Nature,
nevet flinched and never for a moment lost
his nerve and courage., It is not enough if
we extol the scrvices of the farmer (0 the
country who is the backbone of national
economy, Sir, there is a8 Imit to human
endurance also. After facing these ravages,
if he does not get his rightful due for the
last three years, from the factory owners,
I do not know what words 1 should use o
describe the plight.

Sir, only about for days ago four
Mcembers of Parliament consisting of Shri
P. Venkatasubbaish and three from Rajya
Sabha, met the Minister. This was in
regard to the Andha Scientific Company of
Machilipatnam, There have been three
Committees which went into the question of
production of equipment by this Company.
And they have opimed that this is a

*The original speech was delivered in Telugu,
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Company where experts are working and
where equipment not only for the hospitals
but also for the defence purposes is being
produced The reporis have been submisted
1o Government, Memoranda on the affairs
of the Company have been submitted to the
Prime Minister and also to the Chief Minis-
ter of Andhra Pradesh, The last Commuttee
have recommended that because of the
sirategic imporitance of the Company, it
should be 1aken over hy the Government,
Sir, the Minis'er 18 a8 mau of dedication and
of integrity of purpose, Though he realised
the importance of this Company, yet he
expressed certain restrictions regarding the
take-over due to paucity of funds, In view
of the present critical times in the country
and in view of the importance of this
industry for defence purposes which should
over-ride all other considerations, I once
again plead with the Minisier 10 see that in
the near future this Company is taken over
by Government. As in the case of National
College of Pducation, Machilipainam, this
Company was esiablished during our
freedom struggle, Sir, this institwion is of
the same wvintage with the moite of
‘Swadeshi® blessed by Mahaima Gandhi,
This 18 why inspi'e of tbe vicissitudes that
it had 10 face by way of lack of funds and
mis-management, this institution has been
serviving due to the memenium of those
ideals. I sincerely hope that Government
would consider these aspects and 1ake over
the Company very soon. Sir, ycu are all
aware of the serious turn the agitation for
sicel plant in Andhra Pradesh had taken a
fuw years ago, Rccently a foundation s'one
of ihe steel plant at Visakapainam has been
jaid by the Prime Minister, No further
progress has unforiunately been made so far.

The failure of the public underiakings in
our country is mainly due to lack of
dedica ed personnel, To overcome this if
the personnel of the underiaking are recrui-
ted from the local popuila ion they will have
a sense of dedicaticn and pride in the
underiaking of their region. We should
inculcate in the workers a sense of belonging
and a sense of involvemen in the great task
of national development. They must be
made to feel that resort to strike will cripple
national economy and that, therefore, they
should eschew such agitational methods.
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This does not refer Lo a steel plant at
Visakhapainam but is pertinent gto all
industries in the country.

1 would like to refer to the proposed
pig iron plant at Koihagudem in Andhra
Pradesh, The raw malerials are available
nearby, The project report has also beem
submitted to Government but so far nothing
has come out of st and the people are
eagerly waiting for a favourable decision of
the Government.

1 would like to conclude with one
suggestion. 1f any proposal for establishe
ment of ndusiry is received by Government
1 suggest that kefore issung the letter of
inient 10 the party concerned, Govt. should
ensure availability of raw materials and
other fucilities in the proximity of the
location of the industry.

*SHRI R. P, ULAGANAMBI (Vellore):
Mr. Chairman, 1| am grateful to you for
giving me an opportunity to participate in
the Tebate on the Demands for Grants of
the Ministry of Industrial Development and
Internal Trade.

Sir, 1 would like to pay my meed of
praise to this Ministry for their purposeful
efforts and meaningful schemes for the rapid
industrialialisation of the country. When
we are striving our best and straining every
nerve to exploit to the optimum exient
possible the vast industrial potential of the
country and 10 increase the rate of industrial
growih to a greater extent, I regret to find
from the Annual Report of the Ministry that
in the year 1970 the growth rate appears to
have to some ex ent declined, as compared
to the previous year, The year 1969
recorded an increase of 719 in industrial
production over 1968, but the year 1970
showed an increase of only 5%, which in
other words mean a fall of 2 1%, You will
appreciate, Sir, that our cfforts should lead
to a steady rise every year in the industrial
production. Insicad, we are confroned
with a decline of 2,19, in the year 1970,
I would like the hon, Minister of Industrial
Devclopment to explain the causes which
have contributed to this fall and alsn state
the steps taken to counter this unheslthy
trend,

*The original speech was delivered in Tamil.
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We are committed to the ideal of
achieving self reliance in the vital sector of
indusiries by giving all encouragement and
effective incentives to Indian entrepreneurs
and by simultancously curiailing to the
maximum extent the imports But the
Annual Report painis a bleak picuture and
1 am afraid that our hopes might founder,
In 1970 out of 3033 applications received
from Indian enirepencurs for industrial
licenc=s only 338 licences were issued. This
works out to 'ess than 10%,. On the other
hand, during 1970, 429 applications for
foreign collaboration and investment were
received, out of which approvals were
accorded in 183 cases. Here, the percentage
is about 43%. When I see this, 1 begin to
wonder what is our industrial policy. Do
we rcally mean what we say, We make
solemn pronouncements that the entrepreneurs
inside the country will be encouraged, but
in reality we seem to be too eager to
entertain foreign collaborations, I would
like the hon, Minister to clarify this contra-
diction,

All of us are aware that so far the policy
has been to allow foreign collaboration only
in major industries. But there is a departure
from this practice as is evidenced from the
fact that the Government are considering
forcign participation even in the small scale
sector. The small scale industrial seclor
has been and is our national economy.
The total value of goods produced in the
small scale seclor annually is about Rs.
1000 crores. If we permit [oreign collabo-
ration in this sector, it will be just like
thrusting our head in the gaping mouth of
a lion. Just as the bigger fish swallows
the smaller one. the small scale industrial
units will bo gobbled up by the forcign
collaborators. I may even say that this
would be a death-knell for the small scale
sector in our country.

The capital investment in the Hzavy
Electricals Ltd. at Bhopal is about Rs. 50
crores, But this undertaking has incurred
so far a loss of Rs, 54 crores. The Annual
Report maintains a stony silence on the
basic causes leading to this huge loss axcept
mourning about long gestation period etc,
Eighteen months after accepting the Tender,
the British Consultants of this undertaking
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raised the original estimate of Rs. 16 crores,
to Rs. 47 crores. The Government at that
time did not care to examine thoroughly
the necessity for such an abnormal increase,
They also did not work out the probable
return on the investment made. We find
that in this wunit that capilal-output ratio
is 14 to 1. This being so, how can we
expect this undertaking to break-even in
the near future ? 1 wish to point out rhat
the Detailed Project Report of such under-
taking should contain an assessment of the
1eturn on the capital proposed to be
invested,

1 regret to point out that the public
undertakings are under the stranglehold of
bureaucrats. A study made in 1961 revealed
that out of 33 Chairmen of the public
undertaking 18 belonged to the hierarchy
of high officials Even today out of 96
Managing Directors of the public under-
taking, 40 belong to the stecl-frame of civil
services, If we want that these industrial
uuits in the public sector should become
profitable, then it is essential that they
must be manned by technically qualified
people. 1 would request the hon. Minister
to give me a convencing reply why these
indusirial undertakings are being bureaucra-
tised in this manner.

The Annual Report refers to the exis-
tence of a Scheduled Casies and Schedufed
Tribes Cell in ehe Minisiry. 1 would like
to know how far this Cell 1 would
also like to know how far thls has ensured
proper representation in the public sector
undertakings. It is common knowledge
that the share of scheduled casies and
scheduled tribes in the industrial efforts of
the country is ncgligible The basic reason
for this sorry state of affairs is that they
dont themselves have enough capital
resources. I would strongly urge that
intereat-free loans should be given by the
Government to the scheduled castes and
scheduled tribes enabling them to set
up small industrial units. I would appeal to
the hon Minister to consider this proposition
in all seriousness, .

Under the aegis of this Ministry we
have the Indian Standards Institution.
One of the main fnnctions of this institu-
tion Is creation of quality consciousness
and furtherance of standards movement in
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the country, For this purpose they have
to formulate standards suitable for the
requircments of the country, But we find
that the Indian Standards Instituiion merely
adopls without modifications the standards
formulated by the British Standards
Institu'ion and American Standards Instit-
wion. The Indian Standards thus have
no relationship with the conditions prevail-
ing in the country. This Institution has
also been entrusted with the implementation
of Cerufication Marks Scheme to ensure
quality control. It has formulated so far
4757 Indian Standards and the annual value
of certified goods comes to Rs, 30 crores.
For proper and frui'ful implementiation of
the Certification Marks scheme, the guods
covered under this scheme are o be tested
in a well-equipped laboratory, which the
151 lacks. As the hon. Minister himself
admitted in a rccent Convention, malpract-
ices abound in the implementation of this
scheme. | would suggest that an Inquiry
Commitiee should be constituted soon to go
into this matter and to suggest remedial
measures,

Hides and Skins are a major foreign
exchange earner, and Tamil Nadu occupies
a piemier placc in the manufacture of hides
and skins. ln particular, my constitutency,
Vellore in North Arcot District of Tamil
Nadu is the main centre, Now the leather
industry is in the throes of a crisis. I
request the hon. Minister to look into the
causes for this sudden slump and consider
the desirabilny of constituiing a Leather
Development Corporation and locating it at
Vellore. The leather industry is the mains-
tay of North Arcot District, which is other-
wise industrially backward. If this Corpora-
tion is set at Vellore, it will open up new
avenues of employment to the educaled
uneziployea of this area and it will also act
as a fillip 10 the industry which contributes
a lot 10 our foreign exchange reserves,

The Annual Report talks about the
Mininstry's decision to co-ordinate the
scheme of pilot Rural Electricity Coopera-
tives with the Rural Industries Projects
Programme. 1 find that the benefit of the
scl e ne will go to Maharashira, U.,P., My-
sore, Gujarat and Andhra Pradesh, Tamil
Nadu is in the forefiont in the matter of
consumption and generation of electricity.
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1 would like to suggest that Tamijl ,Nadu
also should be covered by this lchﬂl*’

Now I will make a reference to the
much-talked about small car project. All
of us are awarc that the letter of intent for
the manufucture of small car has been issued
to the son of our Piime Minister, Mra.
Indira Gandhi. The Chief Minister of Tamil
Nadu has written to the Prime Minister,
once in December, 1970 and ag:in in June,
1971, staking the claim of Tamil Nadu
mainily on the ground of favourable condi-
tions prevailing there. 1 would suggest that
the small car project should be set up in
Tamil Nadu. If the project is handed over
to the State Government, it will not oaly
benefit the people of a whole State but also
will absolve the highest dignitary of the
country from the odious criticism of favour-
itism,

The Ethyl Alcohol (Price Control) Oorder,
197; has come into force with (ffect from
30.1.1971. This order has adversely affected
two industrial establishmenis in Tamil Nadu
—the E 1D, Parry Distillery and the Tiruchi
Distillery, I would request the hon. Minis-
ter 1o re-examine this question,

16.00 hrs.

The Tamil Nadu Industrial Development
Coropration has submitied an application for
setting up a Naphtha Cracker Unit in the
State. I request the hon. Minister to besiow
his personal aitention and give clearance to
this unit.

The small match manufacturers in
Sivakasi, Tamil Nadu, have been repeatedly
petitioning about adequate supply of sulphur
Their demand is genuine and the Minister
should favourably consider their request,

The Annual Report 2dmits of impending
paper :hortage. There is also a reference to
schemes for subsiantial expansion of the
existing capacity to 1,86,600 tonnes per year
and for establishment of new units for a
tot al capacity of 2,62,000 tonnes per year,
The paucity of paper has affecled the starting
of second shift sanctioned in the Govern-
ment of India Press in Coimbatore, thus
denying employment opportunilies for the
people of the area. There is also snother
Press of the Government of India in Kerala.
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1 weuld suggest that a paper manufacturing
factory should be set up either in Tamil
Nadu or in Kerala so that the requirements
of these two Government Presses can be
fully met and they can be run to the insta-
lled capacity, which is now lying idle.

The Tamil Nadu Government constitu-
ted Rajamannar Committee to go into the
question of Centre-State Relations.  This
Committec has suggested that the Industries
(Development and Regulation) Act, 1951
should be repealed and the powers of issuing
licences should be delegated to the Siates for
widespread, even and rapid industrialisation
of the country. [ quote from the Report
the relevant portion :

‘“The Industries (Development and Regu-
lation) Act, 1951, Ceniral Act LXV of
1951 should be replaced and replaced by
am Act providing for the control by the
Union of such industries only as are of
national importance or of all-India
character or which have a capital of
more than one hundred crores of rupces.
The provisions relating to grant of lice-
nces should be completely omitted.

The State should have the power to
grant licences to start new industrial
undertakings within the State either in

the private sector or in the cooperative
Sector.

The State should also have the power to
start and carry on industrial undertaking
in tue public sector (except in ficlds
reserved for the Union) with or without
foreign collaboratian.”

1 would request the hon. Minister to
give setious consideration to the recommend-
atioo of Rajamannar Committee and initiate
action in that direction,

In conclusion, I would say that the im-
plemention of the Essentinl Commodities
Act is half-hearted and tardy with the result
that the black-marketeers and hoarders are
flourishing with all fan-fare, 1 request thé
hon. Minister to take effective measures for
proper implentation of this Act so that the
commen people of the country are saved
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from the harassment of anti-social elemants
in our country.

With these words, I conclude.

SHRI JAGANATH RAO (Chatrapur) :
Mr, Chairman, I rise to support the dema-
nds of the Ministry of Industrial Develop-
ment but in doing so [ wise to make some
observation which are relevant and pertinent
to the working of this Ministry.

During the last 20 years a wide indust-
rial base has been crecated in the couniry
including sophisticated capital goods and
consumer goods, Exiensive consuliancy and
denigns facilities also have been developed.
Mamly the output as a whole has grown
at about the same rate as the national
income,

In 1968-69 indusirial p.oduction rose by
7.4 per cent while in 1969-70 the grow:h had
come down to 5.8 per cent, The small-scale
scctor has provided nearly half of the manu-
facturing output. The public sector invest-
ment accounts for only 10 to 15 per cent of
the total output in the industrial sector,

The performance of the public sector has
come under criticism, This criticism is not
wholly justified, though 1t is partially justi-
fied, mainly for the reason that the public
secior has invested laige sums in steel,
machine building and other important basic
industrics with larger gestation reriods. Also
huge capacities have been built not taking
into consideration the existing demands of
the country  In Bhopal Heavy Electricals,
the other day the Minister himself admitted
in reply to a guestion, the capazity was
being expanded from time to time without
corresponding demand in the country, So
also in the heavy engineering unit in Ranchi,
a huge capacity has been built up and till
today we have not got the demand im the
country nor in the coming future.

However, the public sector has to grow
and it is the public sector that has to occupy
the industrial field in the country, By and
large it is Irying to come, 1 hope, the publ¢
sector will do a good j'band give & good
account of itself in the coming years. For
that I would ruggest that there should be
an industrial pool, Now officers are seng
on deputation from Government Yor some
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time and they are given the option whether
they would like to continue there or would
like to come back to the parent department,
A time hay come when we have got good
managerial skill in the country, young men
trained in fortign countries and also tech-

nical people. Unless we build up a cadre,
the public sector will not have a good
future,

The industrial policy has been revised in
February, 1970, as a result of the Hazari
Commitice report and the Dutt Committee
report. Thr e sec.ors have been created in
industry —the small sector, the middle sector
and the core or the heavy investment seclor.
For the small sector the investment limit
is Rs. 75 lakhs; in respsct of ancillary
industries it is up to Rs, 10 lakhs, For the
middle sector it is of total asseis of Ry, §
crores and for the core scctor itis Rs. 5
crores and above,

The core sector is now reserved for the
large houtes, because it is the policy of
Government —and a right po'icy — that large
houses should not come into the mddle
sector much less in the small sec'or. But
in the core sector, how many applications
have been granted T The report itself says,
out of 3033 applications pending, in 1970,
300 and old licences have been issued and
400 and odd letters of intent have been
jssued. I would like to know, out of these
800 applications, what is the investmant
polentiality which is covered by these licen-
ces and letters of intent, The report is
silent on that. The country would llke to
know what is the investment in this indus-
trial field in 1970. What is responsible for
the fall of production in 1969-707 It has
come down to 5.8 per cent, Unless therc
is huge investment, there cannot be more
production and more prosperity for the
country. Poverty will continue and it cannot
be banished from the country, If there is
larger investment and larger scope for
employment, the unemployment problem
will be solved and there will be prosperity
in the country.

The Hazari Committee has conceived of a
new theory of **joint Sector'”, It is good.
“The Government should go in for that. How
join t should it be 7 The Government has
not framed any guidelinesa till today, Two
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years have elapsed, Is the Governmeat going
to have 50 per cent controlling intereat or
what extent in the industry 7 Till today,
that has not been made clear, That is one
reason for the delay.

There is also another thing. The
Government is also thinking on the lines
that financial institutions which advance
loans to the indusiry should have equity
qarticipation in the industry. Ii is good a
thing. A small industrialist requires a large
investments, They should have a say in
the running of the industry. What is the
percentage of equity participation ? Till
today, the guide-lines hive not been framed.
They should know what is the percentage
of participation, the controlling in‘erest, of
the financial institutions in a particular
industry. They do not know much less
the foreign investor, Therefore, uncer~
lainly, ambiguty and vegueness prevails,
That it also a reavon why capital is shy
anc you are not ge.ting investment in the
couniry.

Ax regirds deliy in licensing, once the
Industrial Development  Ministry clears a
particular applcaion, it has to go the
Com any Law Afflurs for clearance and
if the Company Liw Affans thinks it
necessary, it is sent to the Monopolies
Commission, But the opinion of the Com-
pany Law Affuits and 1hat of the Mono-
polies Commission are advisory, The
Government invists is nol bound to accept
them, But still the Government insists
on this rigmarole ond all this procedure
has to bo gone through. So, the delay
is there,

‘The licensing should be done quickly,
say, within 3 months or 4 months or some-
thing like that. The industrialists say that
it takes 2 years in Japan for an industry to
come up, to go on stream, whereas, in
India, it takes 2 years (0 get & licence, It
may be an exaggeration, But still the
delay in there. The report itself says that
the delay is there, It should be eliminated,
If you want to increase production, the
delay should be climinated, They should
be eliminated.

There is one thing more. When you
know that the core indusiry is reserved for
a monopoly house or a large house, where
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is the necessity of referring it to the
Mocropolies Commission for clearance 7
Therefore, no further inquiry is necessary.
When you know it is a monopoly house
and the core industry is reserved for them
why do you ask the Company Law Affairs
and also the Monopolies Commission to
give a clearance 7 1t is a waste of time,
Therefore, the Government can say, how
much participation the Government has in
a particular industry along with the mono-
poly houses. These are the matiers which
have 1o be made clear if the Industnal
Development Minisiry is keen on  the
industrial development of the country,

Qur country has been a latle starier in the
field of monopoly legislation. This legislation
is highly nccessary. Even Wesiern democra-
cies, free democracies, like the United States,
have monopoly lecgislation, 1t 18 necessary in
our couniry also. There are two things in
this, the size of the unit and the unit
which is practising restrictive (rade practices,
These two things are covered by this legis-
lation, the monopolies and the restrictive
trade practices. We have chosen the size
of a ¢ mpany to which we can apply this
Act, But we are nol giving prominence
to the restrictive trade practices which are
being praciised by some firms, It should
be the other way. But we arc taking the
size oaly into consideration, This is one
reason why there is delay. It would be
in keeping with our broader objectives if
undesirable trade practiges and not the sire
as such are taken as the criteria for the
application of thus monopolies and Restric-
tive Trade Practices Act. Onus is put on
all firms with asseis over Rs 20 crore or
dominant undertakings with assets over
Rs. 1 crore to apply to the Company Law
Board for permission to make substantial
investment. Therefore, to avoid this delay
in licensing, 1 would suggest : let there be
a centralised agency in one depariment
which would look into all the aspects,
The Company Law affairs is not with
the Industrial Development Ministry and
capital issue clearance is to be given by the
Company Law Ministry but it is under
the Finance Ministry. Therefore, these
functions should be under one Ministry,
under one roof so that there is mo delay.
Let the Industrial Development Ministry be
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responsible for the licensing and the running
of the industry in the country so that the
delay can be avoided to a large extent and
it can also have an overall look from the
various angles before the licence is issued.
1 am only trying to help the Industrial
Development Minister if he cannot touch
these points himself. I am doing it for
him so that many industries may come up
in this country,

I am happy to find that the import subs-
titution drive siarted 10 1962 in the wake of
the Chinese aggression I had something to
do with that—is making steady progress and
we have been able o restrict our imports to
a few items and conscquently less foreign
exchange it being spent, But, there is
another side to it also, Now, our indusiry
has become a highly protected industry, As
certain articles are available in the country,
its imports are not allowed. Though the
imported article may cost less, the indigenous
product costs more because there is no cost-
conscicusness in our industry. Our indusiry
is not in a position to compele in the inter-
national markels because of the high price
of its products. This aspect has to be looked
into. The time has come when we should
be cost-conscious. The industry must try
to reduce the cost of production so that we
can stand in compelition in the inlernational
market, How are we going to impruve our
exports unless we can stand in international
competition T The industry is to-day a
highly protected industry. When things are
available in the country, we should usc them,
At the same time, the cost-consciousncss
must prevail,

Then, the definition of a dominant under-
taking or an inter-connected unit is not very
clear, Why don't you prepare a list of these
houses saying these are the dominant under-
takings and these are the inter-connected
units so that every one may know., But
what is happoning to-day ? You are throw-
ing the onus on the firmto go and geta
clearanse. Why should you ask him to do
it? Why not the Government prepare a
list of firms—firms which are dominent
undertakings and firms which are Inter-
connected units. What is the value of the
advice of the Monopoliess Commission 7 It
is only advisory and their advice is not
binding on the Indusiria]l Develipment
Ministry. 1f you are entrusied with the
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responsibility, you have to take into consi-
deration all the aspects of the case so that
delay is eliminated, If you go om thinking,

ahd no Department wants to take the
responsibility.........
MR. CHAIRMAN: Now, the hon.

Member's time is up,

SHRI JAGANATH RAO ; Sir, coming
to research, research in industry is very
important now a days. Scientific and tech-
nological advancements and developments all
over the world have assumed very great
importance, We cannot go on with the
old-fashioned methods. For research and
development large amounts havs to be spent
by the public sector and private sector
industries, There should be sufficient co-
ordination taking place as in the USA—the
engineer, the academician, the scicniist, the
industrialist and ithe Government, all should
come together and evoive a new method of
technology to be utilised in the indusiry
conceined.

My hon. friend Mr. C. C, Desai is a big
industrialist. He has to look to the welfare
of the socicty. He puts his capial. |
don't deny him his profits, but over and
above profit which he is entitied to legiti-
mately, he must care for the well being of
the people of the area in which he has
located his industry and of the workers of
the industry. How many industrialisis have
built houses for workers ? ‘There is a Govt.
scheme. Advances are given by the Govern-
ment, but industrialists are not in a mood
to construct houses for the workers. It isa
social responsibility. They form part of
socioly and to the extent possible, they
should contribute for the well-being of the
society at large.

Regarding non-ferrous metals, I am glad
to say that the Aluminium industry has
done a good job. We are sell-sufficient, in
that. The Gujarat Mining Export Corpo-
ration had wanted a licence and to the best
of my knowledge, t:l last year, they did not
get it, We should be in a position to export
our finished goods and earn foreign exchange,
Regarding non-ferrous metals the States
should do it. States like Rajasthan, Gujarat,

Madhya Pradesh, Bihar, Orissa ctc. where
there is mineral wealith, should be encouraged
to develop their mineral wealth so that they
may get income for ihe development of the
States and if the States themsclves cancot
do so, then it can be undertakcn as a joint
centure by the Centre,

The Orissa Lndustrial Development Cor-
poration was given licence more than one
year ago. Nothing has been done so far.
There must be some time-limit, Within 6
months, if no effecuve steps are taken, you
must cancel the 'iccnce, The hon. Miaister
should see 1hat idle letters of intent on which
no action has been taken should be cancelled
so that fresh licence; could be given,

*SHRI S. K. SARKAR (Joynagar) : Mr.
Chairman, Sir, 1 shall make my speech in
Bengali. While nsng to support the
Demands for Grants of the Ministry of
Industrial Development, 1 would like to say
a few words aboul this Ministry,

Sir, on the basis of our knowledge this
much we can sav that the main purpose of
the Minustry of [ndustrial Develspment is
to set up new industries 1o the country, So
far as the existing sick and under-fed indus-
tries are concernced, this Ministry has nothing
to do anything fresh for them.

According to our information the main
object of the Industirial Licensing Policy of
the Government is 1o set up more and more
new indusiries in the country, Growth of
industiies has become a fundamental question
for us today as om this question depends
our ability to remove poverty from our
country.

Rapid industrialisation is the remedy of
all evils and it is also the remedy of un-
employment and social insccurity. This
truth has been admilted by all. But the
Government's policy in regard to achicving
rapid industrialisation in the country is not
based on scientific facts. Who are the real
consumers of the industrial products ?

Sir, we have unhmited poverty in our
country. Considering country's poverty we
must have more and more industries. Bot
the present policy of the Gowvernment js

*The origioal speech was delivered in Bengali,
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going to frustrate further growth of

industries,

Recession is going on in industries today
The factors responsible for the present
recession is a repitition of the past,

The real consumers of the industrial
products are spread throughout the country
and 70% consumers are nothing but agri-
culturists. The per capita income of the
agriculturists is the lowest in the country,

The hon. Minister has said much about
the indusirial policy in his Report, Butl we
never care to see who are the real consumers
of the industrial products 7 In a Bulletin
of the Reserve Bank of India a very startling
information was published. The informa-
tion shows to what exient of poverty the
people of India have come from 1960-61 10
1967-68, that is during the period of 8 years.
We judge the economic condition of our
people on the basis of per capita incom:
and the national income. whereas the
Reserve Bank of India has found out a new
process to measure the extent of India’s
poverty. That process takes into account
per capita consumption of our people, When
we consider the per capita food cousumption
of our people, we are a stonished to find to
what standard of life they have come. In
1967 68 the per capita food econsumption in
our country was for far below average level,
Every person is required to take daily such a
diet the food value of which is equal to
2000 callories. But 17 million people in our
country take such a diet the food wvalue of
which is between 56 1o 256 callories. In
1967-68 that figure 184 million ross to 289
million, So at the time of seiting up new
industries we shall have to look after the
intorests of the real consumers of industrial
products, If the common people cannot
become the real consumers of industrial
products, there is no possibility of further
growth of industrics. Whatever industrial
pattern we may propose to have, it is bound
to be a failure, if the interests of the real
consumers are not taken into account.

Sir, today we are (rying to ignore the
basic principles of economics. Land refarm
is the basis of Industries and this view point
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is being spread with great emphasis, It is
a matter of regret that today our Govern-
ment has fallen into the trap of the opposi-
tion parties, We certainly want land reforms.
We also do not want concentration of wealth
into few hands. But we should not have
land reforms at the cost of the economy of
our country.

MR, CHAIRMAN : You were speaking
on industries ; now have you gone to land
reforms ?

SHRI S, K. SARKAR : Perhaps you do
not understand what I want to say, Sir. The
consumers are the common people who
mostly reside in the villages. The village
people are living in such a poverty that they
cannot consume the industrial products.
Thsat is vhy 1 want to say that in the name
of land reforms we have r ther increased the
poverty in the country.

Sir, | am aware of the prevailing condi-
tions in West Bengal. There is no customer
for industiial producis in West Bengal today.
There we have brought redical changes
through land reforms, We have imposed a
ceiling of 17 acres land per family on land
holdings  This ceiling of 17 acres land will
not be found any where in the country.

MR. CHAIRMAN : It has no concern
with this Ministry ; it concerns the Ministry
of Agriculture,

SHIRI S. K. SARKAR : As a student
of economics, I know what the subject is
and that is why I am saying this point,
Therefore, in order to strengthen the con-
sumers we shall have to set up new industries
and for that purpose 1 request the hon,
Minister to conduct a survey like the Geolo-
gical Survey of India about the resources in
our country, Afier doing so, we must find
out what resource-based indusiries can be
set up, The Government must also submit
a report as to the availability of resources
and raw materials for further growth of
industry in the country,

Today the main question is that who
will take initiative in the matter of seiting
up mew industrics Perhaps the boa.
Minister will not say that initiative shouid
come only from the Government. It is
deflnite that we are a socialist couatry but,
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at the same time, we do not want that all
the industries should com® under the Govern-
ment control. We wtil] believe in priva'e
ioitistive, Private entre-preneurs are
required to take initiative in the matter of
setting up new industries, We shall have to
fiad out wherefrom that private initiative
comes. Of course, we have put some rest-
riclions upon private initiative through the
Monopoly Commission We waat that all
the industries should not be controlled by
the private monopolists but, at the same
time, we must provide substitutss for the
private monopolists. I hope that the Govern-
ment alone will no! play the role of such a
substitute for the private monopolists, This
substitute for the privite monopolists should
come from the general public.

Today we shall have to go into this
question as to why new indusirics are not
coming up 1a our country. Why fresh capital
is not being invested for the growth of
industries 7 Every Member of Parluam nt
says that his area is indus rially very much
backward and, ther:fore, some inJdustry
should be set up there. But this seiting un
of a new indusiry is nol an easy marter. It
cannot be dne whenever we like, Qe of
my friends in this t0yusz siid in  his spexch
that 1n his area the foundation stone for
sotting up of a industry was laid long azo
but the industry has nit yet come into
existence. He, therefore, said with great
regret that the foundation stonz shoald be
taken out from that place. There lies the
crux of the matler. We cannol set up indus-
tries according to out desire. 1, therefore,
would request the hon Mnister to creale
mitiative amng the genzral public so that
they may come forward to set up new
industries,

The mst important point is that the
preseat policies of the Goveramzn are rus-
ponsible for the retard of indusirial growth
in the country. Therefore, those policies
require re examinalion Ia regard to West
Bengal, I know that the shortage of raw-
materials is mainly respinsible for recession
in industres there. For such a recession in
industries there, [ must blamos the Ministry
of Steol for ils inelficiency,

Today we consider ourselves socialists.
Socialism does not mean that we must
always depead upon the bureaucratic machi-
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nery. It is a matter of great regret that
these days bureaucrats consider themseives
more socialists than us, They are rather
competing with us in calling themselves
socialists. Cousequently, I find a different
picture in West B:ngal today, There the
bureaucrats have become instruments for the
stoppage of industrial production. In the
name of Steel control the bureaucrats are
not supplying stecl to those industrialisis
who are actually in need of it. But the fake
industrialists are geiting the steel, We have
also seen many newspaper reporis in this
connection that many non-industrialists have
been able to acquire raw materials from
these bureaucrats and thoss raw materials
are being sold openly in the black market,
In such a situation many industries in West
Bengal had to face closure, In the past, it
was our good fortune, that 'West Bengal was
compared with the industrially developed
Buckingham but that very West Bengal is
now on the brink of ruination, The main
reason for such a plight is the so called
socialist policy of the Central Government
and such a policy means dominance of the
burcaucratic machinery,

Sir, we are also in favour of removing
the regional economic imbalances in the
country, But regional economic imbalances
canpnot be removed only through Govern-
ment itiative. For this puiposs private
initiative should also be there, The Govern-
ment must make special efforis jn inducing
private entreprencurs to come forward in
regard to sciting up new industries.

Lastly, [ shall refer to one problem of
West Bengal, We have been learing for a
long time that a cement factory would be
set up 1n West Bengal. But nothing has
been done so far. When I was an MLA,
Dr. B. C. Roy told thata cement factory
would be set up in Durgapur. But that pro-
posal for seliing up a cement factory in
Durgapur has not yet become a reality, On
the basis of my information, received from
the hon, Minister, I can say that there is no
proposal to set up & cement factory by the
Central Government in West Bengal, |
would request the hon, Minisier to set up a
cement factory there as the raw material
and other fucilities for such a factory are
available there,

I would also request the hoh, Minister
1o do something for the Suaderbans area of '
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West Bengal. It is the most backward area
in West Bengal.

I conclude my speech supporting the
Demands for Grants of this Ministry.

SHRI  VIRENDRA AGARWAL
(Moradabad) : Mr. Chairman, Sir, at the
outset I would like to congratulate the new
Minister and his deputies for their pragma-
tic outlook and scientific approach for
working out the Industrial Policy Resolutions
formulated earlier. The Ministry is often
charged with red-tape, incfficiency, mis-
management and political bungling. But
as soon as Mr, Moinul Haque Choudhury
had assumed charge of Ministry of Indus-
trial Development and Internal Trade, he
had hardly taken any time to clear all the
pending «cases except three which had
nothing to do with this Ministry. At the
moment there is an under-current of earnest-
ness in the Government to redeem the
pledges given to the people and to give top
most priority to accelerale the economic
growth and solviog the twin problems of
unemployment and rising prices.

The Industrial Minister has taken pains
to underline the task of the Union Govern-
ment 10 remove all ohstacles in the process
of industrial growth. But, Sir, during the
last year, industrial production increased
only by 4.6 per cent as against the targeted
10 per cent a year. 1 think it was the
poorest performance ever made in the field
of industrial production during the last
23 years, The Reserve Bank Report
indicates that this increase is inspite of the
fact that small scale sector registered an

impressive increase of 11,2 per eent in
1969-70 as against 8.2 per cent in the
previous year.

The Finance Minister, while presenting
his Budget had enumerated a large number
of factors responsible for the present
industrial stagnation But in the Budget he
has presented, he has included & number of
proposals, | am not surc that they would
help in accelerating the growth rate during
the current year,

I submit that industrial production
during the current year may not incroase at

JULY 14, 197

Industrial Developmert 216

the rate it did last year. The budgetary
proposals included slashing of exemption of
profits from 8 to 5 per cent in the priority
sectors, scrapping of the development rebate
from 1 June 1974 and increase in the suriax
on profits in excess of IS per cent from
25 to 30 per ccnt, These proposals would
not merely penaliss the most efficient
companies but will essentially dampen rather
than enthuse the entire corporate activity,

The second facior is that in our country
the national leadership scems to be
convinced that the Government has no oiher
choice but to perform the negative task of
preventing vested interests from monopolis-
ing all the gains, WNo democratic govern-
ment in the world has ever succeeded in
building a leftist image entircly by pursuing
negative policies. These negalive policies
havo brought us to the point of virtual
economic stagnation, Radicalism is a must
in any developing country but it must be
relevant to the present situation and it must
be positive in content, if they are really
keen to eradicate poverty and creale further
employment opportunities in the country,

There Is talk in the country of amending
the Constitution. But what is the point in
amending it 7 We can straightway serap the
whole Constitution. But sull we would
continue to cherish certain democratic values
in this counlry if we want poverty to go.
If democracy goes, I can ass re you that
along with it, the Constitution will go and
along with it, there will be poverty and un-
employment in the country. Democratic
values are essential as a sheet-anchor for our
way of life,

In this particular Ministry, we ses some
sort of anomaly, while we see the re-
grouping of various economic Minisiries of
the Government of India, what we sce is
that the sugar industry is being looked after
by the Ministry of Food and Agriculture,
the textile and Jute industries are a part of
the Ministry of Foreign Trade. [ really
do not know what the Ministry of Industrial
Development is looking after when these
major industries are in the charge of other
Ministries, I feel there is some basic
anomaly in the functioning of the ecoaomic
Ministries of the Government of India,
While reshufling the Cabinot neat time, J
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would request the Prime Minister to see that
ail departments like foreign trade, company
affuirs and supply are brought within the
jurisdiction of this Minis.ry so that thers is
some amount of the co-ordination in the
functioning of this Ministry. To me, this
is a very important factor if we want
accelerated growth.

Thirdly, all impediment placed in the
way of growth must be removed, It is widely
known that controls are a must in a develo-
ping economy. It is argued that controls are
not stiffling industrial growth bul are meant
for ensuring that such growth produces the
utmost social benefit, But controls should
kept at the mmwimun and should be so
formulated that they produce the maximum
benefit to the community.

So far as the question of industrial
licensing is concerned, it needs to be
further streamlined., Pending cases should
be cleared in one year, rather than taking
three or five years as at present and the
number of operating agencies should be
reduced to the minimum to make them
function stll more effecuve,

Industrial licensing is a major
weapon in the hands of the Govt, for
distributing polinical patronage. Who does not
know that the ruling parly had raised more
than Rs. 6 crores at the uine &f mid-term
elections by distnib ting industrial licensing
to those who were in need of them.

Therefore, my parly has constanily
demanded that indusirial licences should
be auctioned rather than be given at the
time of the elections to those who contri-
bute to the ruling party. If we want
political corruption to go, it is important
that industrial licensing must be auciioned;
otherwise democratic functioning in this
country would become most ineffective,
1 know a number of cases where licences
granted as early as in 1960 have not yet
ma'erialised. 1 should like the hon,
Minisier to go into the whole quesiion to
find out why it is so. Once an industrial
licences is given it must be seen that it
materialises within a period of one year.

MR, CHAIRMAN : Your time is up.
Please try to conclude.
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SHRI VIRENDRA AGARWAL : Those
indulging in all sorts of malpractices, and
more so in subversive activities, have be-
come political preachers, It is uafortunate
that those who are engaged in productive
activities are being treated as criminals

today, Thit is the way the preasnt
leadership is trying to promote social
Jusiice.

Pandit Jawaharlal Nehru wused ‘to

consider every industrial enterprisc as a
national temple. It is so viial if we want
industrial growth to be accelerated, There
is a wroog notion in the couniry that
growh can be sacnficed at the altar of
social justice, but it is forgotten that a
higher growth rate alune can make social
justice possible. Let the Government
leaders be commitled to a simple policy
of industrial growth because only a higher
rate of industrial growth through maximisa-
tion of investimenl in both the privale and
the public secturs is by far the most effective
answer (0 the question of poverty, unemploy-
ment and rising prices,

If the Government is reaily interested
in eradicating uncmployment which is sure
to increase 10 80 million by 1980, Govern-
ment should think in tenius of recus'ing
the Fourth Plan and plan in such a way
that the national income rises in this country
at 109, per year which necessarily implies
a 20¢ industrial giowth a year, That is
possible; that has been done in many
counftries. Il we have to do tlus we have
1o raise the rated capacily of all the major
industries in this couniry, As has been
suggested earler, if a policy of joint secior
is persued vigoursly we can achieve this
task, Il is quite possible to achieve this,
For this we must have an atmosphere of
cooperation between the industry and the
Government rather than of confrontation,
It sceins (o be meaningless n the new
situation which, according to me is essential
for an accelerated growih rate.

SHRI C. C. DESAI (Sabarkantha) :
The point about the rational division of
subjects dealt with in the economic Minisiries
had been dealt with by more than one
Member, In particular, I fiod it difficult
to dissociate or separate the administration
of the Monopolies and Restrictive Trade
Practices Act from industrial development,
Uatil the elections, this subject used to be
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dalt with in the Ministry of Industrial
Development. but since then, it has been
made into a separate depariment with a
scparate Minister in Independent charge,
Now, this is not helping quick decisions, or
decisions taken in the overall interest of
industrial grouth. The separ tion of com-
pany law from industrial devclopment has
created complications and retarded the
progress during the last few months, If
both these matters were dealt with in the
same department, and the final decision
rested with the same Minister, the proce-
dure will be beiter streamlined, decisions
will be quiker and the overall point of view
ol industrial growth would be observed and
ensured, The company law depar'ment
should really be concerned with the admi-
nistration of company law and in any case,
hus really speaking, no conccrn with the
Monopolies Act,

Similarly. as my friend here remarked,
what is the justification, what is the ration-
ale, of things like cotton textile industry,
jute industry, woollen indusiry being kept
in Foreign Trade Ministry 7 It 1s said that
they have an export angle. These days
prac ically every industry has an export
angle, and in that case, there will be no
need to have a separale Ministry of Indus-
trial Development. I feel that there should
be a re-working of the departments and
the subjects between the different depart-
ments and the Foreign Trade Ministry
should be concerned solely with export and
import trade, with foreign trade agreements
and with such specialised subjects as GATT
and UNCTAD,

Even the plantations-although it does
not really concern the Ministry of Ilndus-
trial Development—really speaking should
come under thc Ministry of Agriculture,
because the main point in plantations is,
how to increase production, so that there
‘il both internal demand being met from
internal produciion plus something left as
surplus which can be exported 1o earn

foreign exchange. In this category I would
put items like tea, coffee, pepper and
cashewnut,

Even regarding chemicals and pharma-
ceuticals, even for men like me who are
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not uaknown to the industry and so on, it
is difficult to find out which particular
chemical industry is in the Industrial
Development and which comes under the
Ministry of Petroleum and Chemicals.
Potro-chemicals only should really be dealt
with in the Petroleum Ministry, and not
chemicals or pharmaceuticals which should
really come under Industrial Development,

Coming now to the individual subjects,
1 want to refer to the gnestion of tractors,
A number of licences have been issued for
the manufacture of tr.clors all over the
country. Many of them are on paper still,
Many of them have a manufacturing
programme making progressively more and
more paris withtn the country, And yet,
the peculiar phenomenon is that the whole
tractors are being imported either at the
instance of the Ministry of Agriculture or
at the nstance of some foreign Government
which are interested in the disposal of their
surplus tractors like the GDR or on some
credit which are earmarked specially for the
importation of whole tractors.

It has also happened in the case of agri-
cultural dices where on account of certain
corruption in the then Ministry of Agricul-
ture, large quantiiies of agricultural discs
were imported, with the result that the
indigenous industry has not been able to go
into full production, The same thing is
likely to happen in the case of tractors. 1If
tractors are in short supply. as sometimes
claimed by the Ministry of Agriculture, why
is it that the Ministry of Industrial Develop-
ment has not woken upto the fact that one
of the largest traclor manufacturing concerns
in the country, which lies in my part of the
couniry—the Hindusian Tractor in Baroda—
is closed and yet they are following the easy
going method of appointing a committeo,
and that committee will make a report and
that report will be considered, and another
committee will be appointed by the DCTD
and so onand so forth? What is really
required is, a scnior officer dealing with
engineering should go down to Baroda, see
the factory, find out what is ailing the
company and take immediate steps for rest-
oring and reviviog this company o that
tractors which are required for agricultural
explosion are made availabie to the commuy-
aity,
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Therefore, a sense of ungency should be
uppermost in the minds of the officers.
Wherever an industry ean be saved, it sheuld
be saved and industrial production expendi-
ted. The tendency on the part of DGTD or
the office of the Economic Adviser or the
Chief Controller of Imports and Exports to
raise petty fogging objections should be
curbed in the larger interests of increased
production, which is the need of thehour
and which alone can boost our economy.
With the Minister of State in this ministry
coming from Gujarat, 1 hope a little more
attention will be paid to the requirements of
those unfortuaate people of Indian origin in
the African countries who had to leave tho.e
countries, parliclarly Kenya, Uganda and
Tanzania, for no fault of theirown. For-
merly they used to be encouraged, but latt-
erly, all kinds of petty objections are raised,
with the result that those people are fru-
strated. They do not have any liaison
offices here or any permanent home here.
They come here with their own resources,
sometimes with th ir own foreign cxchange,
and want to set up an industry, simply be-
cause they have been driven away from
Africa Yel, somewhere or other in the
mimstry, all kinds of objections are raised
I know cases where people got tired and
frustrated and left the country saying, “‘1
came here with all good intentions. But as
nobody is listening here, I will go back to
UK where | will invest my money and lead
leisurely life,”

There are certain industiries where appli=
cations for expansion have been made and
delays are occurring in sanctioning them,
with the result that those items have to be
imported. I am referring to industries hke
auto, electricals, starting motors, starting
dynamos, automobile wheels, cic. There are
only two companies and their applications
for expansion are pending in the munistry,
Wheels are in short supply and thay hate to
be imported spending precious foreign ex-
change, to keep the automobiles moving
Who is responsible for this muddle ? Why
are the applications kept pending and
not sanctioned ? The mintster should exa-
mine this and give a reply.

No planning is possible without statistics.
But whea | look up some of the statistics
here, they are three years old. In some
cases, the latest statistics available are for
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1968-69, No planning can be made on the
basis of these old, oul-dated statistics, I
do nol know whether the Ministry of Indus-
trial Development or the Cabinet Secretariat
is concerned with it but certainly inddstrial
development has a stake in this particular
problem. I hope the mumister will take up
the matter with the appropriate authorities,
In these days of computerisation, there
should be no difficulty. Whatever is happen-
ing today, I come to know of it tomorrow.
Why should not the minister also come to
know of it, when he has all the resources
and all the computers at his command ?
He should know if not from day to day, at
least from month to month, the actual pro-
duction in the country, |1 was looking into
the figures of production and | support what
Mr Agrawal said, viz,, the wrong policies
pursued by the Government have result in
the decline in the period of 13 months from
April 1970 to May, 1971, of the index of
industrial production by B per cent, as dis-
closed by the Research Bureau of Eommerce
a magazine in Bombay,

It will be interesting to find out what is
the gup between the application for an indus-
trial licen:e and the 1ssue of let'er ol 1otent
and actual commencement of production. It
will be an exercise well worth the minister’s
tume, He will find that letters ol intent are
no. very la'e in coming, but from the letter
of intent to industrial licence, all d:lays take
place, At one ume, the reason was that
most of thes- licences were kept pending in
the house of the then minister,

Lastly, now we have a Minister from
Gujarat | hope the injustice done to Gujarat
by refusal of location of public sector 1ndus-
tries will not be repeated. He is also in
good company, One of his predecessors,
one of the Ministers, laid the foundation
stone of a factory in his own Siate before he
retired. Another Minuster saw to it that an
industrial licence was given for Pratapgarh
before he retired. 8o, if the hon. Minister
from Gujarat sees to it that there is location
of one public sector project in Gujarat, he
will be in good company,

Above all, the Ministry is well poited to
achieve industrial growth in a big way. We
are now at a take off stage. The Minister
is new and is known to be active and desi-
rous of getting on with his job, He has a
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Minister of State from Gujarat with a high
reputation for efficiency and antipathy to
red-tapism. He has a Secrelary who is
more responsive (o a parliamentary form of
governmeni than many of the officers 1 have
come across in my own service. He has an
Additional Secretary mn charge of Heavy
Engineering and public sector who is known
for his initauve and decision-making capa-
city. Above all, he has got a DGTD who
is noted for his dynamism and who 15 at
home 1n all industries, whether engineering
or chemical. 1f with this set up the Minister
is unable to give a good account of himself,
then, the fault will be with him and not

. with his tools.
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[SIHRI R. D BHANDARE in the Chair]

17.00 hrs.
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g Wit fast w1 gEy e
a7 femr 1 wwr @ foR @
fra = sma At gar | W

sl @t geedtwr Agi g€ @ awadr §,

ag ¥ 3@ frdlE § § 97 T MAEr gav

am =mgar §
‘*Industrial potentialities based on local
resources, demand and labour skills, as
discussed earlier, are too meogre to
meet the development requirement of
the area, To brng the per capila in-
come of this region at par with other
paris of the Stale and the country,
special efforts 1n investments, both by
the Centre as well as the State Govern-
ment, are neeessary, The growth of
population is so heavy that il the area
is entirely left for development by the
private sector, the development may not
be quick enovgh to bring about the
desired increase in  the avcnues of
employment, income and standard of
living. Heavy investments would, there-
fore, be necessary to achieve the desired
results. The Central Government s
already putting up heavy projects mnvoly-
ing substantial investn.ents, the locations
of which are decided on various crileria,

Keeping this in view, it is recom-
mended that such of thosc projects
which could be located in the backward
arcas including eastern U, P, may be
localed 1n this area, Among the Central
projcts that could be suggested for
location in this area are machine tools
machine too!s accessories, too bits units
and a small tractor manufacturing unit,
It should also be poss.ble (0 locale one
or two ordnance factories in these dis-
tricts, Investment of Rs, 15 10 20 crores
could be envisaged for this purpose.
The establishment of a couple of such
units will not only provide direct em-
ployment to the people of the area but
would also sct into motion forces —
financial and ps)cholegical—which would
help in bringing about the overall
economic development of the area,”

ar FWE F grrg ¥ g
gar fgwe gf aRd & fdd §
1963 # ag fa1€ & n€ \ ww wrz wiw
F amg 1971% Wt gw AR TF o
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aran, fagit ot dee dme o) fear qur
& BfFT InT SR &) A fear Tur {1
TG qngl & gedww B aff wif of
afsT o 37 ¥ T ¥ goEREw W
@t af M oF Rexwrw €z A Ay
faod o |

R @ T | g gt & faf-
&€ ¥ dfgey feerar dezfor o N
HE & fqt ow €1 ) foar & oY f
t@wfman fafasdt & am @i 7t &
v¥q &) $T gy fafaedy ¥ ¥g =g
4T 9T 9aT A F4T M T w9 ag
TEE q0H OWITAT | EA AW Y WY ¥
f& sormdw AN TJOaT FPWwr W@ oor
@ g

naddz £t feard gAR w1 @ W
e &) qusr & fao, §a€ ofus
& fan gg gafrdr @\ gg gdfea mw
far e @ 1 39 # oY gEIX @iw SarEAl
s i1gg fané af & :

““The Government is working out the

details of a scheme under whicha 10

per cenl grant or subsidy will be given

to new small and medium units m

sclected industrially backward districts
of the country.

Under the scheme, the Government will
give an outright grant and subsidy
amounting to 1/10th of the fixed capital
invested provided the latter does not
excced Rs, 50 lakhs, This will apply
to two districis In each of the 9 States
identified as industrially backward...””

a6 q¢ g d g us RT H Raw
@t fefezwze W 77 gl @ adt—
ghearor & g 7 feor 1wt @
fawl &t ag gfrer @ sRd o<
9% 0 bew Q@ Nl A ag
gfasr & one, forw % 54 fadr &
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AR AN FRAE, Tl &
s gd & ¥ dFaE ufeary & 8
0% &1 o 3 qu wage wxat § @
Fgary B AT § A &Y aww ¥
gt § wrd § 1 A wadiiT g@ W
urgg wq F QwAr qrEgd g, a9y 97
dxaw fana & foggiga ge weEr
Fifgm | 39 N 37 IraEqrbEy, afwary,
& amg gurg s gy

SHRI N. K. SINHA (Muzaffarpur) :
Mr. Chairman, I know you are hard up
for time. Therefore, I will try to be as
brief as possible.

Talking about industrial development
the demands for which have been presented
before us and which I support, we cannot
foreget the industrial unrest which appears
in this country from time to time, A
reference has also been made in  this
report which has been circulated to us. In
my opinion, it s our duty to see that at
least for five years commencing from to-day,
all of us, whether on this sid: or that side,
take & vow 10 ensure industrial peace in this
country, The Government, [ believe, can
pldy an important part in this connection.
For instance, Some'imes there are peity
reasons why strikes are resorted to. For
example, implementation of wage awards.
The wage board awards are not implemen-
ted. 1 fail to see why wage awards cannot
be fully and pletely impl d in
time. These are reasons which are not
beyond the control of the Government which
lead to industrial unrest, Whichever Ministry
may be responsible for this, [ think this
is ap importaat aspect of indus rialisation
of our country which is very essential from
all points of view. 1 believe the Ministry
of ludustrial Development will impress
upon its sister Minisiries to do something
about it.

The second thing about the industrial
development of our country is what has
been mentioned by so many of my friends
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regard.ng ¢mall scale industries, Recently
a booklet has been distributed amongeat
the hon. Members which 1 hope every one
of us has reccived. This is about a team
which was sent to England under one of
the sponsored visits programme for studying
conditions and remedies for dispersal of
industries as also for expansion of amall
scale industries. The terms of reference of
this Study Team were as follows :

(i) Programme of Regional Develop-
ment in the United Kingdom. This
was considered a very Important
field of study as industries in
gencral and, particularly, small
scale indusiries have to play a
large part in the development of
the comparatively backward areas
of India,

‘if) Development in the filed of small
industries in the United Kingdom
with particular reference to the
relationship between small indus-
tries and large undertaking an
ancillary and  sub-contracting
units, The subject was considered
of great interest to India in view
of the efforis to develop small
scale indusiries as ancillary te
large scale.

1 may not refer (o so many other things
for want of time. But there are three or
four points which deserve special attention,
There is no doubt that the recommenda-
tions of this Team will receive the due
attention of the Government. For instance,
building grants, loans, investment grants and
other things. But there are three of four
points which deserve special attention and
believe they hive been not been attended
to, For instance, subsidy towards labour
cost, The Regional Employment Premium
is admissible to manufacturers in Develop-
ment Areas to reduced their labour costs,
It is given upto £1-10s weekly for each
employee in addition to the Sslective
Emplcyment Tax.

We have got a large number of Enginoer-
ing Graduates in our countsy or & largs
number of people who have come out of
the polytechnics but what kind of penple
they are should be kgown. It is well-known
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that our manufacturers are not so much
esamoured of these pcople who come out
of the Engineering Colleges and schools.

Their complaint is that they are no good
because teaching—especially practical
teaching in our institutions —leaves must to
be desired. In view of these, for small
scale industries it is necessary that training
should be undertaken and there should be
some premium on it,

The second thing I would like to
mention is this, In order to help new
projects in the early when costs are high
and profitability less assured, special opera-
tional grants at a rate of 109, a year of
the cumulative expenditure incurred (net
of any building or investment grant) on
eligible buildings and plant and machinery
are admissible in the UK. in the first 3
years of operation of the projct. This
also nceds Government's consideration, 1
do not think we have been able to achieve
this so far. In the U.K. an clement of
discrimination in favour of firms in develop-
ment arcas 18 built into the structure of
tendering for Government contracts Govern-
ment contracts, Government spending
powers being enormous, 1t was decided
to use it in fulfilment of the national
industrial objectives including that of
regional development. Government depart-
ments are able to discriminate in placing
orders in favour of industries in develop-
ment arcas. Although no special price
preference is given to such industries, they
arc given preferential treatment in the
matter of award of contracts, Such con-
tracts are also negotiated on a long-term
basis for 2to 3 years on a rate contract
system, [ think the hon. Minister will
kindly take these recommendations into
consideration which the officers made afier
their UK. visit,

The proposal for setting up of a
Graphite Electrodes Project in public sector
is under the consideration of the Covern-
ment of India. I think the case of North
Bihar for the setting up of this industry
should be taken into consideration, Barauni
refinery will produce about 42,000 tonnes
of calcined coke per annum, which is the
wmw material for this project. This
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Graphites Electrodes Project needs only
13,000 tonnes per annum, The Barauni
oil refinery has been there for a long time,
but no petro-chemical indusiry has come
up there except the fertiliser factory. So,
the Government of India should take into
consideration the possibility of location of
this factory at Samastipur in North Bihar.
I hope the hon. Minister will not overlook
this claim of the Stale for industrialisation
of North Bihar, Thank you.

atotfre fawia siwrra § gg-sdt
(st fagwar wom) : aurafr g,
oyefors fa®@ gaEg 9T &Y g2 B
@ &, 3ay 13 AraNy gTEa) ¥ a9 aw
w1 fogr & A\v AR ¥ 7 wiAdg g
& wyg savi A7 w3t & ) ag A
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aa safeqal #) gy-3ani & s ey )
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wgr weard & it ge @ ¥ ey
S @ W e feed & s ad
oy, W% gEedl ¥ g9 wemAr ®t fa@w
€T | IuY snowy ag avne frar o
for frg®r aat # gart Aw ¥ oy IO &
& & fogmr fasm gai g 1 it ox
amAg AEd A w@ g w1 g faar
fs gark qw F ¥ gagA wwdt At aT
e wiAT Mg | AIHR 7T GHIT 9T
frarc w7 " & AT gw @reeg § g
& fafwsa TsT auRd aq1 @y s
§9 7 qUAy #37 & aF fqa e qc
qgAT, GAT 97 IEET IAT & FqM |

WA® WIAIT §EEdT ¥ T 1T wr HY
==t #Y f ag ga & fama A 9%
£g1 2 q¥T WANT TA T FT AT A
foar war & Fe @ Iqal oY sq s
¥ (3 fafe=a & & 937 & a1 wIe-
X wwy &1 gyafa @Y & wigar
FIFIT TIIHFIS  §H AT &7 ST @Y
1 gard s ergafen w3 §, sai
IR #Y AN & sATIWer  wfvaT gw
ot ®Y qaF F fou agr wer ¢ i oedy
2y a9 f1€ U gz qF IGT w1 A s
g fxe@ 9g g ®) gfa It 9F o
¢ o g7 %@ a1d &1 SqT7 TEET
wigda 27 &Y Fifaw A &1 T wui
wft AN feafr ar gt & fe wa gw
fodt miaeas a5g a0 & fod 78 Gy
w A gy ¥, NegvamFar ¥
a7 wgdt @ a1 s wf dwr wframg
& Wty weeqr ¥ x@ar fe gad ayg
ol & fawg § wdi faeft g
TAIHTT AT 1IN A 54¥ Fadeh qgain sy

fogr? @m W AR T AR FAE,
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gar AW ¥ oy I & qFAE w1 w7
fawra &) nar §, afen & guwr § Wi
% WY €8 a1y W wT Kon fe gE
agy wy IOl W agrgenr wghhe
Ty @A & fad guy gasAEle WA
@ifgy | Mz g oyT@ R AT
At & sify s A § A 7 ¥aw @
Fuaf MY & sngfas amd v wig,
afes oy uial & ot gfae §, s R
TwIEAT § 31wy IWAT A o seifirs
afewat §, Sa% o1 Freww wv go §,
I8 #t wrgfrraa AT snf aw
TAT HTX 77 VAT AAVAF AIAR q9Q7 §
s g sdm & &7 ¥ fadelt aFAer
agraar 7 AT I9 argfasan I W
Fifee 3 | g9 fod o 51§ Rgm fowr
JAT g &1 qAAIG TEET T /1T €Y
eNF &0 f ag ggfag af

g4l TRIT & THEIE geus) o ¥ @
g & favma N ¢ 5 g Ax aiv g,
o JUIAE § 787 qwd oy &1 AWy
FA7 ¥ faq faas1 s o faqr oar
t ¥y sdT A A § WY qew
azfagl ®Y a7 Fvar A s oy @,
faa®r gead T gAr &1 AW gw WAk
FER & WA ¥ s ag § Wt gnd
WAPT FIHIT ¥ sqra qd WIC @A §
WX 7§ %@ |FFq ¥ wrAaws wanf

we W

ot a% 9y I T wewr T Wy
® ot fifer @ § Sed wH g
Toew §, i wif akg afi @
IO S g1 W AN WY fyaer
foreg ww @ o, & @ ¥ e g 8,
37 gavil o) fag A ot gw wwn
aE W RE Wy ew W) 3@ anie
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9T SwT AT AGY AX @ § | wAF Hsqqq
% fou gwd U® wWE A @) S«
¥ X fawfor & & f& oe &
oo arifaxaq & sfafafe,
soere & peedw fangkz & wfafafa
Wit wfge wids oY I & &
sfrfafe g7 @@ & qre 73T fos o I
freaToar B ww EW TW sHaT W
q@ atg ¥ AT FT /A, TEH GIAY $T
AN, a7 99 INM K A qwAT §, IEF
TN T R AN AIH A A A
duet ®Th | WfET TaFr 99 ag A
Dt § 5 o gav & oY anar @A,
fofeas = & Sa%T QU w1 W fas
@ mamr ) st &€ T dar dar §
aft aR gza 7 Wge § s O & el
¢, Toma #Y S5 §, 3@ WX A A A
A Nash § N A Jag g IO
afes gay Igu & af o= gwd
g At feafy ¥ <a®r gax @y I9
9T A q¥ar )

& y7 ¥9 wFEw ¥ SqiET w9l A
wTAT Wrgar g | wft wiAdlg axEw off
qas femiz fag ¥ «amar fe oY aw
seagq % feq gaigw fenew war a,
e gy fawifed o § 1 39% OF TEe-
et fawrienr ag § fe ot ga gwin faam
el Aify @ § @ S¥ Afw &
fagfur & 977, g9 Ia¥ &Y IO
s wgras IR F1 A AT e g,
ST A T g §, AR A GH |
ORI WAL OF AT o | W@ §
o< xu gfez § gw o o wew g §,
WU Y MY W sqqwqr § ar glawd
¥ oY smear @ ar yia & fag Fadet
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g € sgaver @ T N e wfe

WA W e g, W a6 W g
ST @Y R

for widly qeedt A oy @O @
grafraa gy weldt yena ik §, saw
W& wga afe ¥ 99 v wgar §o
FENAT g™ qo | ¥ oY qur ¥ Fmar
& o Ukl & fawiw ¥ oy 7% Ifa
 wawm §, QU s gy fear mar
W aRg A P, @ Ty wY A
axeq ot @Nwre w3 e st oy ast 3,
wafezdt ¥ senfoFd fawmw & 4% ¥
fag® g 74 ¥, a@r fagd 20 ast ¥ aw
7 o saew fodr @, ou® Ty Y faar
fawrg a1 anfed a1, s ag gar
afeqr amdls av@ @ @@ ® A
wNaT F37 fr faed adf § ew gl A
sm F W wrar sfa g€ @1 g W
ara &1 sifr w7 W R fF o @ faed
s § ar Waifs fasg fgfe d
W1 W q® Y UWT , A geAT N
fag? AT §) ¥MA @97 A § feq,
san aifas famg &Y afs qg s @
fot afes ¥ afes gfeard wm AN
w1 &% gt gfez & g fagic Y, swtar
& a1 ff sOT A &), ¥y et TeaAY ¥
W OUT % M7 Uh WeRw AT @} §
faad ga% gzt wYfe fawe & ofx
CERAR:C N

& oF Wit weYa s W wwt
o Tgl §—e fsam mw gl
¥ oW wY yww ¥ sy e
wd A fire wr oY Qa1 RMAr war g,
Iawt < 9w & feq gTEr § e
wew aft e ¥ 1 % wwwa g e se
FRAT %@ AW Y WI9T qAIE E
o war g whEd ¥ QE Qar
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wnkw fear § fe osdy @z §1 g7 wd
¥ faq wgw femr s e Eameiem
wfiwre ¥ g9 a1d w1 wikg faar 3 s
et aiz F ga w1 H faw T gl wT
aFd & | ud TP 7 T fargw AG
w® w1 fET s e B T dn
¥ TEr wIw T § A7 avET | qar
wiTE wHvaT &1 o gfefea faad
¥z 3, 3g® ;EH) 99 g FI ST FQ
£ e wgi w4 N W@ w1 FIEr dA
& gy & am oif sirdY § an gw fAaw
& fasg &M W T A &, SAE
afefrbie @ 9T faar war §, gas @@y
AN FY FHEA A8 QA WA ) /AL
qratg gzeq fodr Ty qug &1 T 48
FAIEY &1 §TEIC FET WA HA AT
ary wHiga w1 g6 a4 # fqafead
ATAsE FaW IR & fod gaa T

17.28 hrs.

[SHRI K. N. TIWARY in the Chairl

& madla wEq) F1 AGA SA F4G
AgY r wrgat § o Faw Taar § FAw
g g v g 3@ & ot sraifs fawra
AT AT &, IWH @ IAWY 1, TYIAF
I w1, WE T mAT AR &7 aga
wgeaqy earq & | gw frq g9 o A Aife
fawifea %@ &, 9g Afad &1 fawifa
F@ gog AR A gwfaF i anfas
wsq &, gq awafre asy = w9
yd § | q@ foq gat gfe & gw @
W 1T, o IWT 1T qgraE Iwa
w1 fa#@ 37 # oy wraegs  #qw 931
@ § 1 7f57 gw o T1a W) SwIT w7
§ e <o ga & fouy fresat gomew
wet § | «w fog mAda gzedt ¥ St
/73 wyey gy kY §, ST A gem @
waa &L
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sle W, TH. RUEAT (R GW) :
& sraw) qw g

17.29 hys.

HALF-AN-HOUR DISCUSSION RE.
RECIPROCAL EXCHANGE OF FILMS
BETWEEN INDIA, USSR AND USA

SHR1 INDRAJIT GUPTA (Alipore) :
Mr. Chairman, the way this half hour
discussion has been inscribed on the order
paper may give the imprcssion that I wish
to limit the discussion to the gquestion of
reciprocal export and impor. of flms
between India and the Soviet Union That
is mol my purpose,

I am generally concerned with the
present policy of the Gowvernment of India
regarding the export of Indian films and the
import of foreign films for commercial
showing. Everybody knows that theic has
been a long standing agreement between the
Government of India aud the Motion
Pictures Export Associauon of America,
That agrerment has ended on 30th of June.

Now my main point in raising this
discussion is to hear from the Minister
whether they propos: to renew this agree-
ment or terminate it, Because we find that
under the old agreement a virtual monopoly
has been given to the American films to be
exhibited for commercial purposes in this
country. We are only dealing with foreign
films, not with Indian films.

Of course Lhis raises a broader question
which this particular Ministry may not be
in a position to answer, that is to say,
whether the Government of India have got
any 1ight to compel a citizen of this couatry
who wants to sec foreign films to see only
American films, [ am sure there is no such
deliberate molive ; they may not even
realise what their policy has amounted to.
But in fact the result of that policy has been
the people in this country who want to see
foreign films have no choice ; they can see
virtually nothing but American films.
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I raise this point because it really
amouats to a sort of brain washing—inject~
ing American culture into the minds of
cinema goers in this country, I think this is
a matter which deserves the most serious
consideration of the Government because
we know that the newest American films or
quality American films are not the ones
which are shown in this country, Because
the American Motion Picture Export Associ-
ation is controlling the market here, it is
able to compel us to exhibit absolutely
second and third rate American filins. We
have to go and see them because there is
nothing else being shown, This is not only
my contention ; It is the experience of
people in mainy countries,

In these American films thers is glorifi-
cetion of violence. The hero in these films
is usually a man who wiih a sub machine
gun goes shooting people right and left and
gots away with all soris of crimes The hero
in these films is one who raids a bank and
manages to get away with largs amounts of
money, He never meets with any punish-
ment or justice in thess films These films
are built on violence, sadism, rape etc. All
these things are glorified in these films,

Thercfore, if we shed toars about certain
unhealthy and anti-social tendencies, violent
tendencies which have crept into the mind of
a large number of youth in our country,
we must realise that a big contribution to
that has been made by this kind of
American films. These arc the serious
social and moral effects which the American
films have.

This has also contributed to keeping the
quality of the Indian films at a low level
because the film producers are cozcerned
with box-office earnings. They try to com-
pete with American films and make a cheap
kind of imitation of American films Of
course there are some very good Indian
films. But how many are there ?  Sir, you
must know because you must be secing
some films. With an eye on the box-office,
a large number of Indian films are—I am
sorry to s y, it is painful—nothing but a
kiad of an attempt at cheap imitation of the
American films and other films, If this con-~
tinues the general level and quality of Indian
films can peves improve, ’
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Thirdly, there are good quality films
made in other leading film preducing count-
riesof the world, They are in no way
inferior to the quality of the American films.
They may not be making films on such a
big scale as America. But everyboby knows
that France, Italy, Sweden and Canada and
some other countries make excellent films.
And why should the cinema-goers in our
country be deprived in particular to see
those films and why should they be compel-
led 10 sce only the American films 7 This
is & strange kind of invisible curtain, an
Iron curtain—I do not know-—which the
Government of [ndia has set up, The result
is that our youth in this country particularly
is being brainwashed in a very undesirable
way, and many of these tendencies which
have grown up in this country are due to
the American films, American magazines
and American journals and all these things.

1 wish to say that in the old agreemeat,
about 200 Amercian films were allowed to
be imparted every year, and we have no
choice about them We are not in a position
to send our people there, to see those films
and decide or choose which ure the films we
want them to send ; there is nothing like
that in agreement, They send us whatever
they like ; 200 films per year, The money
that we pay for those films or what they
earn here is kept in a blocked fund, and
out of that blocked fund they are enab'ed
to withdraw Rs, 25 lakhs every year, But
even the publicity material for their films is
not prepared in this country.,  They do not
give them out here for printing, etc All
that work is also done outside,

Under the agreement, there is a clear
clause which says that the Molion Picture
Exporters Association of America will help
and encourge the export of Indian films also
to their country on & reciprocal basic, But
the Misister can tell us—despite this being
written in the agreement they have not
done anything of the kind. They have not
done anything of the kind, and, as far as I
know, not a single film, not a single Indian
film, has been exported to the United
States for commercial exhibition,

The other day, in reply to the gquestion
as usual, —[ am sorry to say—my friend
Mr. Mishra tried to avoid it by saying that
a lot of our films have been exported to
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America, But he knows wvery well that
thoge films were imported by private
agencies in America and even our Indian
citizens who live in America have purchased
those films for their own private showing in
clubs and so on, No film is taken by them
on a commercial basis, But we have to
submit to 200 American films a jear. Not
only that, There is a system by which
these powerful American film companies
practically own or control all the leading
big cinema-houses in this couniry—it is
probably not known to all Members—which
show foreign films, The other day, the
Minister said in reply to a question that in
the whole country where there are only
96 cinema-houses which show foreign films.
So, what ? | am concerned with these 96,
The overwhelming majority of these
96 houses are either controlled or managed
by these big American film companies,
How do they do it, Sir? They buy up
the playing time by depositing Rs 25 lakhs
or Rs 30 lakhs and signing long-term
leases for 20 years (o 25 years, The whole
cinema-housc is absolutely morigaged to
them, They are not allowed to show any-
thing else except those American fi'ms.
This is how it is going on. 1 think it 1s a
shameful sort of agreement, if you ask me.

They have given no reciprocal help to
us., The rcason is very simple, because in
the Middle East countries, in the African
couniries, in the South East Asian countries,
these American film distribuiors are begin-
ning to feel that our films, films made in
India are their real mvals, competitors.
They do not want cur fiins to go out ;
though they sign an agreement with us, they
do everything possible to see that our films
are not exported,

MR, CHAIRMAN : Only two minutes
more.

SHRI INDRAJIT GUPTA : This Indian
Motion Picture Export Corporation, which
has been set up as a subsidiary to the STC,
depsite all these difficulties, is trying to do
some work. We read in the papers the
other day that they have signed an agree-
ment with Algeria. Algeria has agreed to
buy 16 of our films, and they say in the
coming years they are prepared to buy much
more, | see a statement by Mr. Sree-
nivasan, the Vice-President of the Film
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Federation of India, who says that countries
ke France, Italy, USSR, Yugoslavia,
Puland, Finland, are all interested ia
imporung Indian films against a very
nominal import of their films by India.
Fiance s willing 10 take five of our films
if we take one of their films. But even if
we take one of their films, we cannot show
it anywhere, There is no top, prestigeous
cinema-house where we can show that film
because already 1t 18 in the grip of the
Americans,

There is another point which I would
like to make befure 1 sit down, lest I should
forget it. On the Board of Ihirectors of this
Indian Motion Picture Export Corporation,
strangely enough, there is no representative
from West Bengal, 1 do not want 10 sound
provincral,

I am told, the Algerians were interested
m film producers hke Satyajit Ray and
Mrinal Sen, who produce quality films. But
not a single one of them 1s there on the
Board of Dir.ctors. There are also private
oiganisations and vanous clubs in  the
counry which want to import flims for show-
ing to their members, but they have been
told by the STC that .no licence will be
given to them. I have a correspondence here
with an organis .tion called Noronha Private
Limited m Bombay. It appears that Mr,
Gujral, when he was Mimister of Information
and Broadcasiing, hed some talk in Paris
with a leading French film producer., That
gentleman bas wnitten here, saying ;

* Mr. Guyral told me that import licences
were availab’e for non American pic'ures
to an amount of Rs, 30 laks even for
privaie imports,”

Yet, Noronha Private Limited which signed
an agreement with a Brinsh film company
for the import of films are complaining that
endless correspondence is going on and the
Export and Import Controller has written
to them saying, ‘‘You cannot be given any
licence,*”

Finally, I would say that this policy
should be completely changed. We cannot
export fims unless we are prepared to import
and show here on = reciprocal basis films
of those countries, which we cannot do
under the old agreement., I demand that
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this agreement be scrapped, in the sense
that 1t has alread; <xpired on 30th June and
it should not be remewed  We should adopt
an open policy not a closed door and
restrictive policy We should see that the
playing ume mn b ¢ c nema houses 1s allotted
ona fair basis MNibody wants to ban
American films Lel hem also come, but
there should be ua {wr allotment of the
playing time —80 man, weeks 1n a year will
be given for Am.rican films, so many for
films from other countries and so on

Everybody should get a8 chance We pride
ourselves on being a democracy But In
practice (he agreement 1s working as though
we are a servile stoogt of the Americans

The morals of our youth are being corrupted
by this  The quality of Indian films 1s also
deteriorating because of this

1 would lihe the mimister to reply to all
these poinis and assure the House that a
new policy atout import and exports of films
will be adopted

SHRI N K SANGHI (Jalore) Sir, the
reasons for my parucipating in this discus-
gion 1s that 1 have been a regular fan of
good Indian as well as foreign pictuies

I would like to conpratulate the minisier
for doing & wonderful yob by hmiung the
remitiance of Indian money to America
upto Rs 25 lakhs S0 much has been said
about the Indian Motion Piciure Export
Corporation 1 want to know 1f he has
any information of any good Indian pictures
having been dubbed 1in Enghsh language, so
that they could be exported to America and
and whether any action has been taken by
the IMPEC in this regard

1 also want to know the policy 1n
sppomniing the Board of Directors of this
Corporation particularly when we know that
even the Film Federation, which 1s the
chief body represenung the Eastern India
motion piciures, has not got represeniation
on the Board I think people who matter
film industiy should be taken on the Board,
so that vagarus can be ehminated.

I would like 1o say that Indian pictures
have not de criora ed due to the impact of
American pictures Tte hon Member has

pictures like Anokhi Raat, Sara Akash,
Anand, etc produced in this country this
year

1 want to know what is the future policy
about geiting American films into this
country and whether the Mimister wil]
persuade the American producers to see that
they produce pictures in India, so that their
blocked money could be used here

TRMEATT WA (q247) : Fq 9gST
qqi9 gl wgzy, ag § v sa1 a9
are &9 § fe anaa) (Few gm gmry-
oidl wey & faeg oY 7 wig gfaw
wrang AT qre o A & 7 afz @t
Al wr wTHTC wANY et & snyany
9T gfaasg smy gar 3@ F @i mi
#1§ gARtar A &7 ¥7 fawe <@dr
g ? AT Ag), Y 74y ?

(2) 7ar Avwrr & @ifgas 75 ¥
ufafesT wrg gargard ¥y & Ay
feeaY & wigry faafs & art & NE
dwar dare & g7 afy gt oY Sawr
sgYTr qar @ 7

(3) w1 g @y w9 @ s wifaoa
g9 ¥ Wi feew a1 & Esfam
arfas g vEr 3 ? afk gt ar agr ¥
Ty @t feem & ¥ g9 wge feeny &
am F Y 7 gres ¥ Aty X W weia
foew andFT & foad foata sTaf @ ==
FAFATEITY?

(4) wa @ aul & AT WA -
w13 X gifgae @w AT GHOET WA

fopen) & Arw qx faRel g A7 &A@
¥ § 39 &1 wEq HoT sy war g ?

ot wwrw faw mygwe (Rafear) - wm-
Ny it fpfa Ta A oy W TE §
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IF ¥ gl 2w W) a@ ¥a7 W &, Wi

wndiws feeni & wfd wndla &«
wfe T graar w1 femr s @ g,
Aol aT g H@T 9r @ f, WA W
T A T w7 w0 fewnar o

¥ GUHFIT L qid & fon dmT
f& 7 %37 97 3y famame 2\ A
afew 9% oy fawigsls 2@ , 9 Y
% gy Wt feent & faafa, wmam &
graed & iy 0§ DA andr g faak
afy gv fawadis oy & @ woAr
frerl & dd)Z, T892 € amaEer Y

@17 #YT 39 ¥ afor avt 7 gewly &
HIET 9417 g AF 7

a9 &t & ug wiAar =g i ogw
qATH &1 77 AT AT F ISIAT T47, HFIFIL
F1 em srsfTa fwar agr, #17 IUF A%
B wowTe § S 0AT &1EAE B OB & fea
AR aRT FAATR foHenl ®1 AT Vga-
Q¢ Fwafrat & 99 oy aarg fr wndar &
ot garfedt foew agt o¢ o1 §F, W
et iy fpeli @ o R ? WaT §9F T
¥ F1§ A A @ wHAWT Ay
foer qwmd srifaat § 78 AT ¥
a7 WAy Hrar & 7 W SAT _IHIT A
tar af) fear & aY MO AW TE SN
*fox fae d fr off fis g7 wafmld
w sy fr AN Frpee feesl & wom
warfedt feewl ® @147 Wi ? wWT I
Ty & gt A fawmadls @l o
gaR X ® @0 T AW gFATAIEY A
wiw ¥ § forw & 2w ¥ faper Wi A
fipe® o wT¥ 9T qW A A WrART TS
gl & wgercaw} AW F et W
s g 81X gard feed ot fadwl #
oY oAt fwen goedt B mpd s
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wodt 7§ gesfa 9T wryar &) safavites
AT g% 7

THE MINISTER OF FOREIGN TRADE
(SHRI L. N MISHRA): Mr.
Sir, I am indeed very grateful to Shri Indra-
jit Gupta for raising this discussion. Before
1 go inlo the subject I would like to tell him
that the Board of Direciors of the IMPEC
is being reconstituied., Perhaps it has been
reconstituted and one of them may be Shri
Salyajit Ray, The other point that he raised
was the termination of our contract or agree-
ment with the Molion Pictures Association
of America. 1 might inform him that this
agreement has alrcady expired on the 30th
June and we have no intention of renewing
it, We do not wan! 10 renew it unless the

terms and conditions are such as we approve
of,

At the outset I would like to state that
we have also a proposal to canalise both the
export and import of films., So far as the
export part is concerned, part of it is done
by IMPEC. So far as the import is conce-
rned, 90 per cent of it is in private hands
and hardly 10 per cent is done by STC/
1IMPEC,

We want to take over the import of
films glso. 1 think, the STC will bein a
position to do it. We had done the export
carlier through IMPEC but some of our own
people went to the Bombay High Court and
it was scrapped on the ground that some of
the shares of IMPEC belonged to private
people. Legal objection was taken to that
and that is why it could not be done. The
STC is hundred per cent a Government
concern and, I believe, the STC will be able
to do the job. The import of foreign films
will be done only through the STC. This
is our policy.

This is 8 somewhat controversial subject.
Therefore I would like to confine myself to
some of the points that I have been able ta
make. With the exception of films which
are covered by specific bilateral agreements,
all import of films is now canalised through
the State Trading Corporation of JIndia.
Government have set up an agency, namely,
the Indian Motion Pictures Export Corpora-
tion (IMPEC), which is a subsidiary of the
8TC, with the object of developing export of
lodian films overseas,
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SHRI INDRAJIT GUPTA : Not export
only; both export and import.

SHRI L. N. MISHRA :
about the import,

I bave told

SHRI INDRAJIT GUPTA : Though it
is cslled Indian Motion Pictures Export
Corporation, its articles of association make
it clear that it is for both export and
import,

SHRI L. N. MISHRA : That is why we
tried to export films through it but a citizen
of our-country went to the Hombay High
Court and it was sciapped and it could not
do the entire export, We asked the STC to
do import. 1 hope, Shri lndrajit Gupla
will have no objection if instead of IMPEC
the STC itself does the import part of the
job. There arc no two opinions on the
point. We are asking the STC 1o do what
we expected IMPEC to do. Because there
is a legal difficuliy about it, we are doing it
through the STC.

This agency is also assisting the STC to
a certain extent in handling the inflow of
foreign films into the country.

1 will not like to go into the historical
background of it but I will go into the im-
port from the U. K. The agreement in
respect of imports from the UK expired in
1967. This was not renewed until the end
of last year owing to legal complications
arising out of consequential arrangements
between the distributing agency in India and
their principals, Incidentally, UK has so
far been a major importer of ladian films,
India's export of films 1o UK during the
year 1968-69 has becn of the order of Rs.
54,72 lakhs, 1969-70 Rs. 107.46 lakhs and
1970-71 (up to November) Rs. 180.29 lakhs.

I would like to say a word about USA
also. As regards USA, the agreement expired
on 30th June, 1971. At the time of renew-
ing the last agreement in 1967, it was
expscicd that the Motion Picture Export
Assaciation of America, popolarly known as
MPEAA, will be playing its due role in
populatising Indian films in the States and
assigting in the doveioping of an export
market there, Unfortunately, this expecta-
tion bas not materialised. It is also & matier
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of regret that the member—companios of
the Motion Picture Export Association of
America have falled to take advantage of
of the facility of paying 80 per cent of the
cost of acquiring Indian films out of the
blocked funds as provided in the agreemeat,
A suggestion was made by the MPEAA
that they would depule some specialists to
India for selecting films which according to
them would have an audience appeal in the
USA. Though we welcomed the suggestion
the proposal has not been pursued further.

A review of the implementation of the
agreement shows that they have spent an
amount of Rs. 3.81 crores out of (he block-
ed funds in India for approved purposes,
¢. g., for production of films in India and
other purposes, An amount of Rs. 125
crores has been spent on production of
American films in India,

The expectation is that in the event of
productions matcrialising to completion, a
large part of th» residual blocked fund
which now amounts to Rs, 5.17 crores will
be utilised.

In view of the unsatisfaciory implemen-
tation of 1be agreement, Government do not
propose to renew the sgreement with the
MPEAA in its present from, Toere cannot
be any question of renewing this agreement
unless MPEAA shows tangible evidence of a
genuine effort to help promote import of
Indian films in USA. With the lapse of the
MPEAA agreement fulure imports from
USA, if any, will have to be reviewed in the
light of the present policy of canalisation of
imporis through the STC. While determin-
ing the pattern of canalisation, an attempt
will be made within the foreign eachange
resources avaiiable to diversify the source of
import giving due preference (o those coun-
tries who import Indian films with the over
all objective of further expanding our export
to old and new territories.

While on the subject, I would like to
mention that there has been some export of
Indiao films to USA during the last 3 years
mostly for non-commercial showing. Shri
lndrajit Gupta was correct there. Some of
the films which werc exported for cammers
cial showing are “Guide' and ‘Shakespeare-
wals’, Export of films to USA during the
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last 4 years has becn of the followin8
order :

1967-68 Rs. 2.3 lakhs
1968-69 Rs. 4.4 lakhs
1969-70 Rs. 89 lakbs
1970-71 Rs. 9.2 lakhs
(upto Nov.)

The Government do not consider this

quantum as adequate to justify rencwal of
the agreement.

Now, 1 would like to say a few words
about the irade with USSR also in the maticr
of films......

MR. CHAIRMAN : Isit a long state-
ment ?

SHRI L. N, MISHRA : Not a very
long statement, There has been some cont-
roversy about it. A lot of things have been
said about these things, 1 want lo stale
Government of India’s policy in this regard.
There has been some criticism about the
Government policy in regard to import and
export of films. You will appreciate that 1
set ,out Government’s policy in regard to
that.

The other bilaterial agreement is bet-
ween the Sovexport films of USSR and the
Indian Motion Pictures Export Corporation.
The films are imported through the State
Trading Corporation but distributed and
exhibited directly by Sovexport's own
sgency in India, namely, Messrs Sovexport
film, Bombay. Under the agreement,
lodia has the import annually 25 feature
films along with an ecqual number of
documentaries and cartoons, The earnings
from these films are credited to the rupee
ciedit account of USSR after deducting
the expenses of their ilms, As a measure
of reciprocity, the Sovexport Film has to
buy Indian films of a minimum value of
Rs. 8 lakhs per year,

The ouflow of foreign exchange involved
in thess tramsactions umder the bilateral
agreemeats is confined 1o a repatriation of
Rs. 25 lakhs per aonum in respect of
American films and Rs, ope lakh for
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British films. Earnings in excess of these
firm ceilings are blocked in India.

Coming to exports, the export of Indian
films particularly to Middle East, South
East Asia had shown some decline during
the year 1967-68 and 1968-69, the exports
being of the order of Rs.3.89 crores and
Rs.2.95 crores respectively. Happily this
trend has not only been arrested but
significant progress has been achieved for
stepping up our export of films abooad.
During the year 1969-70, the export has
been of the order of Rs, 4.34 crores and
during 1970-71, exports have exceeded Rs. §
crores. It is expected that at the end
of the current financial year, the figure
might well reach Rs. 6} crores.

A word about export outlook, A new
awareness on the part of the film industry
of the possibilities of exploring foreign
markels has greatly helped in boosting up
the present level of exports. The theme,
the location and the music of the Indian
films are proving increasingly popular
amongst the oversecas audiences, This
overseas audience not only includes people
of Indian origin who are naturally attracted
towards Indian films but also others who
have developed appreciaiion for certain
values in our films, namely, the secial and
cultural content, piciuresque Jocales and
popular dance and music,

The future efforts will be directed to-
wards opening new markets, namely, Africa,
Europe, Canada, USA and Latin America,
It is pertinent to mention that keeping in
view the growing neced of global iclevision
network, special attention will be devoted
to fecilitate the placement of Indian films
major International T. V. networks which
in turn will create an audicnce appeal in
these new markets,

A word about the role of IMPEC., In
order to evable it to devote its eatire
attention to the above important tasks of
expanding export trade for which there js
growing potential, it is necessary to
the IMPEC free from other uspouihilki:i?;
connecied with the import, distribution
and exhibition of films in India for which
the existing traditional agencies are comsis
dered fully equipped,
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The Government have been anxious to
canalise export of Indian films through the
Indian Motion Pictures Export Corporation,
In fact, a decision to conalise export of
films through IMPEC was taken in the
year 19567, but some members of film
fndustry went to the Bombap High Court
contesting the canalisation o rder on the
ground that certain percentage of IMPEC's
share capital was held by private parties
and the policy of canalisation through
IMPEC was thus discriminatory in
character,

In view of the legal complications,
Government was advised by its legal
advisers to withdraw the order of canali-
sation. Canalisation through the State Trading
Carporation which is a 100 per cent Govern-
ment undertaking is under active considera-
tion of the Government,

18.00 hrs.

Under the agreement with MPEAA,
there is & provision for the release of
blocked funds for the renovation and
sotting up of cinema houses in ladia,
Each case is considered on merit. Approval
has been accorded in respect of (wo propo-
sals by Indian parties to set up a cinema
house in New Delhi and another for renova-
tion of & cinema 1n Bombay for advance
of a loan of Rs, 25 lakhs each with 5 per
cent interest in one case and wilhout any
interest in the other case, Government
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took note of the fact that this would help
speedier liquidation of the blocked funds
since the Government does not favoutr
large accumulations of foreign funds in
India. However,, the loans sanctioned
havo not been utilised so far.

A similar proposal was received from
M/S Sovexport Films by IMPEC. The pro-
posal involved an advance of Rs, 30 lakhs in
return for substantial reservation of playing
time for Soviet films, After careful
consideration, it was decided that IMPEC
as a public sector agency should not become
a beneficiary of foreign loan, which would
tend to restrict its initiative. The proposal
did not, therefore, find favour,

The Films Finance Corporation of
India set uy under the auspices of the
Ministry of Information and Broadcasting
is giving sclive consideration to the ques-
tion of creating a small exhibition circut
over which the films financed by the Film
Finance Corporation of India could be
shown.,

1 thank Mr. Indrajit Gupta who has
raised this question and I hope 1 have
answered all the points raised by him.

MR, CHAIRMAN : The Houre now
stands adjourned till 11 a, m, tomorrow.
18.02 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, July
15, 1971/ Asadha 24, 1893 (Saka).
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